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LOX SABHA DEBATES

LOK SABHA

Wednesday, August 4, 1993/ Sravana
13, 1915 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
~ ORAL ANSWERS TO QUESTIONS
[ Translation)
Crisis in Chemicals Units

*121. SHRIMADAN LAL KHURANA: Will
the PRIME MINISTER be pleased to state:

(a) whether the existing chemical units
based on molasses in Uttar Pradesh are
adversely affected due to decontrol of
molasses as reported in the Nav Bharat
Times dated June , 1993:

(b) if so, the number of the units likely to
be affected as a result thereof;

(c) whether the Union Govermment have
formulated any schemes to heip these units;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) to (e). A statement is laid on
the Table of the Sabha.

STATEMENT

(a) to (e). The Union Government have
rescindedthe Molasses Control Order, 1961
with a view to removing controls on prices
and movement of molasses and to providing
a better opportunity for all the sectors
dependent on molasses to function optimally.
The Government of U.P. however continued
controlling the prices and movement of
molasses under the U.P. Sheera Niyantran
Adhiniyam, 1964. They are now withdrawing
their restrictions, so that the molasses
consuming industries including chemical
industries in U.P. could operate without the
hindrances of control.

[Translation]

SHRI-MADAN LAL KHURANA: Mr.
Speaker, Sir, please see my question. |
have asked whether the decontrol of
molasses has adversely affected the
chemical units or not and whether the Union
Govermnment have formulated any scheme
to help these units and it so. the details
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_ thereof and if not, the reasons therefor. That

was my question. You can also see the reply
given by the Government which reads that
the Government have rescinded the
‘Molasses Control Order, 1961. The
Government of Uttar Pradesh, however,
continued controlling the prices and
movement of molasses under the U.P.
Sheera Niyantran Adhiniyam, 1964. Whatis
the implication of this answer?

Mr. Speaker, Sir, this question is so
much impartant that it is being discussed
through out the country. It is being said that
just for the sake of providing protection to
sugar industry and to provide benefits to it,
the Government has ruined all other chemical
industries. The cost of raw material used in
those industries has increased 5 folds and
consequently the industries are. facing
closure and there is a proposal of providing
compensation to these industries.

Mr. Speaker, Sir. there is President’s
Rule in U.P. There is now no rule of the
B.J.P. Government in U.P., but even then
the order of the Government is not being
followed there. | would like to know as to
what is the reason behind that. If all these
points would have been dealt with in the
answer to my question, it would have been
convenient to me to ask supplementary
ruestions. | would, therefore. like to submit
that | should be provided some time to ask
the supplementary questions.

The decontrol on molasses would cause
aloss of revenue to the tune of Rs.700 crore
to the Government of Uttar Pradesh. He has
also said that hike in the prices of molasses
would also cause hike in the prices of
rattlefeed pouitry feed and chemical products
and drugs which would directly affect the
farmers and the public. Certain terms and
conditions were announced at the time of
qiving contracts of molasses. A
~ompensation will have to be given, if those
terms and conditions are not fulfilled.
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MR. SPEAKER: Ifthe questionis lengthy,
it willbe inconvenientto make a reply to that.

SHRI MADAN LAL KHURANA: | would
like to know the objection raised by the
Government of Uttar Pradesh in removing
this control. | would also like to know the
reasons why it has expressed its inabili‘y to
introduce this law in the State and what
steps have been taken by the Government
o remove the objections.

[English]

SHRI EDUARDO FALEIRO: Sir, may |
respectfully point out that the question
appears to be based on some
misconception? To this effect, the hon.
Member is relying on an article dated the 7th
June, 1993. to castigate the policy of de-
control. The first point is that on 7th June,
1993, there was no policy of de-control. The
policy of de-control was announced on 10th
of June. This article and the policy of de-
control are altogether on different tracks.
This is the first point.

The second misconception is this. He
says that as a result of the implementation
of the policy of de-control in Uttar Pradesh.
so many problems have come up. The fact
of the matter is that the Government of Uttar
Pradesh has not implemented the policy of
de-control as of today. Precisely because it
has notimplemented the policy of de-control.
problems have arisen in Uttar Pradesh.
Now, two days ago. the Chief Secretary of
Uttar Pradesh was here. As per my
information again | underline the words “as
per my information” - the Chief Secretary
said that they are going to bring in the
necessary legislation. This morning also |
had a meeting with some other officers from
there, who have come from there, to get the
latest position. The position has notchanged
from yesterday till to day. The problem as
put out to me is that they have their own
legisiation which | have mentioned in the
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reply. So, in view of that legislation, they
have to do some legal exercise to see that
the legislation or their position or their state
of affairs on this matteris broughtinline with
the policy of de-control of the C_tmg,

May I correctanothermajor misconception
of the hon. Member that the policy of de-
control affected the farmers and affected
the consumers? The fact of the matteris that
as per the BICP formula, roughly, for every
one rupee increase per quintal in the price of
molasses, 44 paise per quintal decrease
goes there as a result of that, the other
things being constant. 44 paise decrease
goes there in the price of levy-sugar per
quintal. So, for every increase in molasses,
there is a decrease in the price of levy-
sugar. Therefore, this is a decrease for
every citizen of this country.

Speaking about the farmers, in the South
and in the Western States, the Bhargava
formula is applicable under which in the
case of any increase inthe price of molasses.
50 per cent of it automatically will go to
benefit of the farmers and the other 50 per
cent goes for the sugar mills. When they are
cooperatives, then that means the
cooperatives of the farmers and the entire
hundred per cent increase in molasses
benefit goes to the farmers. In the Northern
States, the Bhargava formula is not applied.
| understand that the Government of India
has already instructed the State
Governmentsto give appropriate benefits of
the increase in the prices to the farmers.
Please understand that every citizen of this
country is benefited in the levy-sugar price
by a decrease on an increase of the price of
molasses. There are about millions and
millions of farmers in the sugar-cane fields.
They get the benefits on the lines which |
have outlined. So, this is the position and
that is also there. e

[ Transiation)

SHR!I MADAN LAL KHURANA: The hon.
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Minister has furnished twn facts during the
course of his reply. The first is that $he
owners of sugar factories will be benefited
through this order and the 50 per cent of the
profit will go to farmers. According to the
statement of Kalpnath Rai ji as published in

Newspapers the owners of sugar factories

will get the benefit of Rs.600 crore because

of removal of the control on molasses and

half of that benefit will go to farmers. | would

like to know the plan of the Government

regarding the distribution of the amount of

profit among the farmers. Will th2

Government first call for the amount for

distribution among the farmers on its own or
will it be distributed by Mill owners? They
are, however, most likely to show a detficit.
The Mill owners will never share the benefit
they will rather grab it. You have just made
a reference about levy sugar. Is it not true
thatbesides, removing controlon molasses.
the Government did also raise the price of
sugar by Rs. 160 per quintal. That will
accrue a benefit of Rs.400 crore more to the
millowners. Inthis way the Sugar Millowners
of U.P. will get rupees one thousand crore
more. Will you make the farmers get 50 per
centshare or will it goin to the pocket of mill-
owners alone?

[English]

SHRI EDUARDO FALERIO: Now what |
have done is. | have outlined what the policy
1s. | have made it clear and | reiterate that
anyincreaseinthe price of molasses benefits
every citizen.

(Interruptions)

SOME HON. MEMBERS' How?

SHRI EDUARDO FALERIO. If you just
have a bit of patience you will get that.
Decrease in the price of levy sugar. other
things being constant. of course. can
increase the benefit to the farmers. Now
majters of distribution indeed are dealt with
by the Ministry of Food. as the hon. Speaker
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knows very well and not the Ministry of
Chemicals. That is the position.
(Interruptions)

SHRI EDUARDO FALERIO: Itis not dealt
with by this Ministry. This particular portion
of supplementary is not dealt with by us.
(Interruptions)

A very important question has been put. If
the mills are going to get some benefit
because of this policy and if it is the policy of
the Government that the benefit should be
shared by the farmers also, as to how you
would see that the benefits are shared by
the farmers. That is the question.

SHRI EDUARDO FALERIO: This matter
is not dealt with by the Ministry.

MR. SPEAKER: You are representing the
Government.

SHRI EDUARDO FALERIO: But that is
the position. | can only representthe Minister
of Chemical and Fertilizes everybody is
representing.

MR. SPEAKER: Will you consider it and
see that it can be done?

SHRIEDUARDO FALERIO: | will definitely
pass this on to the Food Ministry for further
consideration.

(Interruptions)

SHRIANKUSHRAO RAOSAHEB TOPE:
Mr. Speaker, Sir, | am very much thankfut to
the hon. Prime Minister and the Minister
concerned for decontrollingmolasses order.
Because of this, all the sugar factories are
getting market prices for the molasses. It
has gone from Rs.140 to Rs.1400. Because
of this only, whatever maximum price for
molasses the factories are getting, definitely
thé} are giving it to the sugarcane growers.
The Minister might be knowing that sixty per
cent of the production of this sugar is
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produced by the cooperative sugarfactories
in India. Whatever benefit goes to the sugar
factories through cooperatives,
automatically, that passes on to their
shareholders and the sugarcane growers. |
am working in the sugarcane factory and |
am having my own cooperative factory.
(Interruptions) Let me say that all these
chemical industrialists and potable
industrialists were getting all these molasses
atavery cheap rate, as good as free of cost.
Now they are not in a position to get the
maximum benefit. | request the hon. Minister
again, because of the pressure of these
chemical industrialists and potable
industrialists, whether the Government is
re-thinking to control it or not.

SHRI EDUARDO FALERIO: No, Sir.
MR. SPEAKER: It does not come out of it.
(Interruptions)
[ Translation]

SHRI MOHAN SINGH (Deoria): Mr.
Speaker, Sir, a very important question has
been asked. According to my information,
the Government of Uttar Pradesh and that
of Bihar are not ready to accept the decision
of the Union Government in to-to regarding
removal of controlon molasses. The reaction
of Maharashtra Government had also been
mixed one. Only the Government of Tamil
Nadu has accepted the proposal in to-to.
The problem of Uttar Pradesh is that the
country liquor manufacturing units of the
State used to get a certain amount of
molasses on controlled price and the
manufactured liquor was supplied to the
Government, and then the Goernment used
to sell that country liquor oniq_r[a,chasis.
Liquorbusiness was the second majorsource
of income for the Government of Uttar
Pradesh. It was equal to the income earned
through excise duty. According to an
assessment of the Government of Uttar
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Pradesh, it will have to bear a loss of nearly
rupees one thousand crore due toimposition
of control on the rates of molasses. The
Government of Bihar has also said the same
thing. The hon. Minister however, makes a
statement that the benefit of it will go to
farmers. He does not reply to the question
as to how it will go to farmers. The rate of
sugarcane willbe determined by the Ministry
of Agriculture and that of Sugar will be
determined by the Ministry of Food. The
issues relating to control or decontrol on
molasses will be settled by his department.
The Ministers of those three different
departments are making different
statements. Therefore. | would like to ask
the hon. Ministerin clear terms as to on what
basis, the U.P. Govemment, even being
underthe President’s rule, have rejected the
proposal of decontrol on molasses? | would
like to know from ‘the hon. Minister,
particularly in view of the problems being
faced by the Government of U.P. and Bihar
inimplementing the decontrol order, whether
the Union Government propose to reframe
its policy regarding the molasses based
units.

[English]

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): May I reply to that, Sir?

It is a fact that the Government of Uttar
Pradesh does notfinditfeasible immediately
to accept this order and implement it in toto.
As the hon. Member pointed out, they have
gotcertaincommitments for this year. Those
commitments are of the order of Rs.400 or
Rs.500 crore. If they do not fulfil those
commitments, that much loss will be caused
to the Government of Uttar Pradesh. The
Governor wrote to us and also said that they
have their own law; evenif this law goes, this
control order goes, their law can be
implemented so as to honour their
commitments. While the benefit to the
factories will continue, they want to see that
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Zishonour
they do not run into losses. Now the matter
is still being examined because | told them,
“How much is your commitment and how
much do you want to stop? They have
stopped the movement; by stopping the
movement, are you really confining yourself
to retaining only Rs.400 to Rs.500 crore or
are you causing something much more?
Then, that becomes unjustified. Please let
us know in what ‘manner, are you able to
regulate-the movement so that the loss
which you were to sustain will be avoided.
the supplies to these liquor factories would
be metin full and still, whateveris left, willbe
free to move”. This is what they have to do.
They are doing that exercise; they are going
to report and we will come up with whatever
the final picture is. If the House wants, I can
take the House into confidence later.

B.H.E.L.

“123. SHRI LOKANATH CHOUDHURY:
Will the PRIME MINISTER be pleased to
state:

(a) whether the inflow of new power plant
orders of B.H.E.L. has been declining over
the past few years:

(b)if so, the details thereof andthe reasons
therefor; and

(c) the steps being taken to ensure
adequate orders for B.H.E.L.?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b).
Orders booked by BHEL for power plants

‘were for total capacities of 2,010 MW in

1990-91, 373MW in 1991-92, and 1,330
MW in 1992-93.

The main reason for inadequate orders
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for power plants is the resource constraints
faced by customers.

(c) Steps taken by BHEL to improve its
order book position are givenin the attached
statement.

STATEMENT

Details of the steps taken by BHEL to
improve its order book position:

(1) Marketing drive to obtain balance

orders of VIl plan for power generation .

equipment.

(2) Enhancing business from existing
power stations through life extension,
renovation/modernisation of old equipment.

(3) Joint working with reputed companies
for formulating bids with consortium
arrangements.

(4) Greaterthrust on exports (both physical
and deemed) by focussihg on specific
potential areas.

(5) Diversification into new browth areas
where BHEL's existing infrastructure, skills
and capabilities would be gainfully u/til_if,gd_

SHRI LOKANATH CHOUDHURY: Sir, |
want know, what is the installed capacity of
BHEL? How many megawatts capacity it
has and what is the total order recieved by
BHEL lastyear? | wouldlike toknow, whether
this 6,000 MWSs, which is the installed
capacity. as you said, is fully utilised. If not,
what are the reasons of getting less orders
during this period? | want to know, whether
the Corporations and the State Electricity
Boards have gone in for renovation or
anything else in the country and whether
they have placed their orders. (/nterruptions)

SHRIMATIKRISHNA SAHI: Sir, how may
questions does he ask?
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SHRI LOKANATH CHOUDHURY: So, |
want to' know whether the BHEL's total
installed capacity, so far as power is
concemed, is utilised. If no, what are the
specific diversified plans the BHEL has so
far prepared to utilise its full cpacity.

Pt ahian).

[Translation)

SHRIMATI KRISHNA SAHI: Mr. Speaker,
Sir, at present more than 80% work of the
BHEL relates to production of power
equipments. The annual installed capacity
of BHEL for production of thermal power
sets is 4500 MWs and for hydro sets is 1345
MWs. It means that it has total capacity to
produce equipments for 6000 MWs per
annum. So during the next 5 years it can
produce power sets for 30000 MWs. The
above statistics indicate that it has received
very few orders. After receiving the order it
takes 2-3 years to execute it and make
supply against if. Therefore, it is essential to
receive sufficient new orders in advance so
that it could have sufficient work in hand.

| fully agree with the hon. Member that
B.H.E.L. should have recieved orders of
power sets of about 25000 MWs during the
period of 5 years to utilise at least its 80 per
cent capacity. Under utilisation of capacity
has become the matter of concern for us.
BHEL received orders of 2441 MWs in
1988-89, 2292 MWs in 1989-90, 2010 MWs
in 1990-91, 373 MWs in 1991-92 and 1330
MWs in 1992-93 though its annual capacity
is of 6000 MWs.

The hon. Member has also asked about
the specific diversification plans of BHEL. In
this regard, | would like to inform that we
have made efforts to tap the new areas
keeping in view the present infrastructure,
capacity and efficiency of BHEL. BHEL is
diversifying in the fields which are profits.
These new areas are - Waste Heat Recovery
Boiler, Gas Turbine, AC Diesel Loco, Electric
Shunting Loco, Electronic Telephone
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Exchange. The sale of these products was
good. Besides, there are plans of producing
new items such as Fludised Bed Combustion
Boiler used in giving treatment of Cancer
and Linac Ligh Rail Transport System, a
drilling plant etc. The Member has asked
about the outstanding amount against the
State Electricity Boards. Rs.1748 crores,
were outstanding at the end of 1992-93.
The outstanding amount against the State
Electricity Boardsis Rs.670 crore, the Power
Corporations is Rs.583 crore, Public
Enterprises Rs.210 crore, Government
Departments Rs.115 crore and against
others it is Rs.173 crore. Total outstanding
amount is Rs.1748 crore.

[English]

SHRI LOKANATH CHOUDHURY: Mr.
Speaker, Sir, since the Government is
entering into collaboration with the foreign
countries. in that case, | want to know
whetherthere is any condition - while installing
power plants with the collaboration of foreign
countries or foreign corporations or whatever
it is that they should get the instrument from
the BHEL. at competitive price,

I think it is not only for instruments but
back-up also.

My second question is this. The Minister
mentioned about diversification for AC
locomotives. | want to know whether BHEL
has tenderedto the Railways for 6000 power
AC locomotives. In that case, why did the
BHEL not give the details and fractions of its
added value so that its tender could not get
accepted?

MR. SPEAKER: The second question is
more specific. You can reply to it first. But if
you have all the information. | have no
objection. You can reply.

| Translation]

SHRIMATI KRISHNA SAHI: The hon.
Member has asked three questions at a

SRAVANA 13, 1915 (SAKA)

Oral Answers 14

time. | do not think his last question is
relevant here because the main question is
about the receipt of orders of power plants
and not of Loco orders of Railway. As far as
the first question of the hon. Member is
concerned. (Interruptions) Yes, the main
question of the hon. Member is about the
orders of power plants received by it. He has
not asked about Railway Loco. If you want
toknow, | can sendthe necessary information
to the hon. Member later on, or if the hon.
Speaker directs me | can give whatever little
information | have at the moment with me.

[English]

SHRI LOKANATH CHOUDHURY: You
said that you are going for diversification.
That is why, | asked that question.

[ Translation]

SHRIMATI KRISHNA SAHI: The hon.
Member has asked whether any
conditionalities are laid down when the BHEL
enters into a bilateral Finance Project with
other countries. | would like to inform that
under the bilateral project. generally the
condition is to procure equipments from the
country which provides foreign assistance.
When we get loans from international
sources there is international competitive
bidding, but in bilateral projects there is a
condition to procure equipment from the
country which has collaborated with BHEL.

[English)

SHRI RAM KAPSE: Mr. Speaker. Sir,
while giving details of the steps taken by
BHEL to improve its order book position. a
mention has been made about two factors.
one is joint working with reputed companies
and the other is greater thrust on exports
(both physical and deemed) by focussing on
specific potential areas. As far as these two
new ventures by BHEL are concemed. what
are the actual achievements made so far?



15 Oral Answers

[ Translation]

SHRIMATI kK RISHNA SAHI: Perhaps the
hon. Member wants to know about the
export as the question is not specific. At
present the BHEL has many achievements.
It is different matter that if it does not get
sufficient orders it may have difficulties in
future. But at present, the total export during
1990-91, was Rs.490 crore and in 1991-92
it was Rs.634 crore. The provisional Export
during 1992-93 is expected to go up to
Rs.786 crore. Similarly, | would like to State
that the BHEL has export orders worth
Rs.1300 crore in hand. For the first time,
high technology Gas Turbine meant for
power stations will be exported to Egypt and
Malaysia. BHEL is also entering into
collaboration with other countries.

[English]

SHRIVIJAY NAVAL PATIL: Mr. Speaker,

Sir. it appears that BHEL has not made
sufficient efforts to bid in the international
market. Ten years ago, it started getting
orders from countries like Afghanistan. The
Minister has now mentioned the names of
some more countries. But as BHEL was
havingamonopoly in getting orders from the
State Electricity Boards, efforts had not
heen made to bid for international tenders.
I would like to know from the hon. Minister
what new steps they are going to take in this
direction because, although she has
mentioned about diversification, the
reduction in the production of BHEL by 50
per cent. as can be seen from the figures,
shows that the original machinery is idling
and the expertise is also idling. So,
diversification in other sectors alone, will not
help. What efforts will be made to get more
orders from the international sector?

[ Translation)

SHRIMATI KRISHNA SAHI: Joint venture
projects like power stations are being set up
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in Dadri with collaboration ot~Seimen.-
Germany andin Anpara with thecolﬁ)?)‘r?tﬁ:
of Japan. As far as export is concerned. as

I have said we have earned a profit of Rs.20

crore. We have done more export than

import. These are our achievements. | have

already explained the position in regard to

your second question.

_ [Translation]
Shortage of Vitamin ‘C’

*124.SHRIRAMESHWAR PATIDAR: Will
the PRIME MINISTER be pleased to state: -

(a) whether there is an acute shortage of
vitamin ‘C’ in the market and the
manufacturers are charging high prices for
it;

(b) if so, the reasons therefor; and

(c) the action taken against such
manufacturers under the Drug Price Control
Order?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALERIO): (a) to (c). A Statement is laid on
the Table of the House.

STATEMENT

(a) to (c). There is no acute shortage of
Vitamin 'C’ in the market. However. supply
of bulk Vitamin C had got dislocated during
the second and third quarters of 1992 due to
shortfallin production of one of the two units.
The position has since improved and, as per
the available information. the present
production level is adequate to meet the
estimated demand.

Certain complaints of overcharging in the
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prices of bulk Vitamin C were receivedinthe
past but the same were not substantiated.
These were referred to the concerned State
Drug Controllers, for necessary action under
the DPCO ‘87.

As and when any complaint of
overcharging is received, it is promptly
referred to the concerned State Drugs
Controllers for further investigation and for
taking necessary action under DPCO '87 &
Essential Commodities act, 1955,

[ Translation]

SHRI RAMESHWAR PATIDAR: Mr.
Speaker, Sir, | would like to draw your
attention to the reply given by the hon.
Minister in response to my question. The
hon. Minister has asserted very technically
that there was no acute shortage of vitamin
‘C" in the market; however, there was
shortage of Vitamin 'C' in the market. It
implies that there is shortage of vitamin ‘C’
in the market but this shortage is not acute.
However, the hon. Minister has admitted the
shortage. Mr. Speaker, Sir, you are well
aware of the fact that Vitamin ‘C’ is an
essential drug. The patients after operation

. and the patients taking antibiotic drugs are*
required to take Mtaming ‘C’ essentially

.alongwith multi-vitamins. The SUKCEE
tablets are not available in the market in
sufficientquantity even today and the patients
have to run from one shop to another to get
this tablet. Its reasons is as revealed by the
formulators that they get the drug in bulk at
a very high cost and they also say that the’
bulk drug manufacturing companies have
political patronage from the Government.

MR. SPEAKER: You see, not like this,
please come to the question direct.

SHRI RAMESHWAR PATIDAR: Mr.
Speaker, Sir. | would like to narrate its
background in one minute.
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MR. SPEAKER: You need not mto the
background. Please come to the point.

SHRI RAMESHWAR PATIDAR: The
Government at one tinie makes the bulk
drug costly and at the other...

MR. SPEAKER: In such a way it will
become difficultto give reply to your question.

SHRI RAMESHWAR PATIDAR: That is
why, the prices of the tablet ‘Sukcee’ are
increasing. Formulators are multi-national
companies where as the Bulk Drug
manufacturers are national companies. It
means that war is going on between the
multi-national and national companies. My
second question is as to when the
Government is going to fix the prices of
vitamin ‘C’ tablets keeping in view the
continuous increasé in its prices, so that its
prices may not increase further.

[English]

SHRI EDUARDO FALEIRO: Sir, prices
for bulk Vitamin C drug have been fixed
more oftenthan average. As faras shortages
are concerned, at the moment, there is no
report of shortages. Earlier, there were
reports of shortages. | may mention here
that as a result of these reports, the
Department held meetings in April 1992 and
July 1992 with manufacturers and leading
formulators. Afterthat, in recenttimes. there
have beep no complaints of shortages.
However. | may mention here that either in
the case of shortages or in the case of
overcharging. we have no complaints at the
moment. If the hon. Member comes across
any such complaints. | can assure him. | will
personally examine the issue and { will take
the Member fully into confidence.

[ Transiation]

SHRIMATI BHAVNA CHIKHLIA: You did
not say anything about the multinational and
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the national companies. (Interruptions)

SHRI RAMESHWAR PATIDAR: The
Government has admitted that the
complaints regarding overchargingofprices
are referred to the State Drug Controllers.
But the action taken by them in this regard
is not known at all. | would like to know as to
what action is taken on those complaints
and whether the Central Government seeks
monthly information regarding it or not.

My second question is that the Bulk drug
causes shortage of vitamin ‘C’. In view of the
shortage of vitamin ‘C’, does the Government
propose to import bulk durg? Would the
Government like to declare vitamin ‘C’ as an
essential drug as it is an important drug?

[English)

SHRI EDUARDO FALER IO: Sir, as |
have mentioned in the case of shortages,
let me also mention in the context of over
charging that there were some complaints
mainly from small scale sectors but they
were not fully substantiated. As this comes
under the Essential Commodities Act. the
Department asked the State Drug
Controllers to investigate ©~ and take
necessary action. At that level they were not
fully substantiated.

Hon. Member wanted to know ,whether
we are going to import Vitamin C. | would
say that import is always the last resort. No
decision has been taken in this regard
and it is not contemplated at this point of
time. | would like to say that at the
moment supply is sufficient to meet the
demand.

DR. VASANT NIWRUTTI PAWAR:
Vitamin C is no doubt an essential drug
and it should be declared so because
deficiency of Vitamin C leads to scurvy. To
control its prices the Government had
issued a Drug Policy Control Order, 1987
and even a task force had been
established but still there are loopholes
incontrollina the prices .
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Government has laid on the Table of the
House an Approach Paper for the new Drug
Policy. | would like to know when the
Government will implement this new Drug
Policy. IDPL is the major unit which is
manufacturing Vitamin C. Atthis stage IDPL
has submitted a revival plan which has been
approved by IDBI. | would like to know when
the Government is likely to sanction that
revival plan to IDPL.

SHRIEDUARDO FALERIO: Sir, asfaras
the Drug Policy is concerned, the whole
question has to be debated, hopefully, in the
course of this Session only—as per the
Papers that we have received.

MR. SPEAKER: May be, we discuss it in
the third week.

SHRI EDUARDO FALERIO: Sir. | will be
grateful.

As far as IDPL is concerned, the matter
has to be put up to BIFR and it is in that
process. After this we will go by what BIFR
decides.

[Transiation)

SHRI SHANKERSINGH VAGHELA: Mr.
Speaker, Sir, there is shortage of not only
vitamin ‘C’ but also of all essential drugs in
the market. We big people do not face any
problem but the common people do face a
lot of difficulties due to the wavering policy of
the Government. The Drug Price Control
Order, 1987 is ineffective. The Drug Policy
is in operation for the last one year. The hon.
Prime Minister had assured us that a
discussion would be held on it the House. A
number of Ministers have changed. It is
being discussed in the Rajya Sabha. Would
you like to allow a discussion on the National
Drug Policy and passitinthis august House?
Moreover, would 'the Government like to
declare it an essential drug and allow to
manufacture it openly under the import
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policy?

MR. SPEAKER: Shri Vaghela, he has
suggested me several times, but | myself
have not been able to allot time for this
because our activities during the zero Hour
have increased.

[English]

SHRI EDUARDO FALERIO: Whatever
time the House may decide, we will take up
the discussion.

[ Translation]
District Industry Centres

*125. SHRIRAJENDRA AGNIHOTRI: Will
the PRIME MINISTER be pleased to state:

(a) the number of District Industry Centres
set up for the development of backward
areas in the country State-wise;

(b) the number of no industry districts in
the States of Uttar Pradesh and Madhya
Pradesh;

(c) the reasons for their remaining as no
industry districts so far;

(d) the details of the programmes launched
fordevelopmentof industries inthese districts
during the last two years; and

(e) the progress achieved as a result
thereof?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
RURAL INDUSTRIES) (SHRI M.
ARUNACHALAM): (a)to (e). A Statement s
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laid on the Table of the House.

STATEMENT

(a) The State-wise distribution of District
Industry Centres in centrally declared
backward districts is given at Annexure -I.

(b) Since the year 1983, 11 districts in
Uttar Pradesh and 18 districts in Madhya
Pradesh have been identified as no-industry
districts.

(c) The general reasons for industrial
backwardness in these areas are lack of
adequate industrial and social infrastructure,
trained manpowerand entrepreneurshipetc..
Efforts to set up large and medium industries
in these!of Uttar Pradesh and Madhya
Pradesh, 528 Letters of Intent and Industrial
Licences have been issued. After the
announcement of the New Industrial Palicy
during the lasttwo years, 53 Letters of Intent
and Industrial Licence approvals have been
issued and 371 Industrial Entrepreneurs
Memoranda have been filed in these no-
industry districts of Uttar Pradesh and
Madhya Pradesh.

(d) and (e). State Governments are
primarily responsible for the industrial
development of their States. Central
Government has not launched any new
scheme for development of no-industry
districts in the last two years. However,
Central Government have been
implementing Growth Centres Scheme for
development of backwardareas. The number
of Growth Centres that are being developed
in Uttar Pradesh and Madhya Pradesh arg
8 and 6 respectively. Of these, 5 Growth
Centres are in no-industry districts of these
States. Besides, for 8 hill districts of Uttar
Pradesh which also includes 4 no industry
districts, a Transport Subsidy Scheme is in
operation.
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ANNEXURE-I
Statewise distribution of District Industry CQntres Approved by Govt. of India in
Backward Areas
S.No.  Name of the State/UT No. of DICs
1 2 3
1. Andhra Pradesh 14
2. Assam 17
3. Bihar 18
4. Gujarat 11
5. Haryana 4
6. Himachal Pradesh 12
7. Jammu & Kashmir 14
8. Karnataka 11
9. Kerala 7
10. Madhya Pradesh 36
11. Maharashtra 14
12. Manipur 8
13. Meghalaya 5
14. Nagaland 7
15. Orissa 8
16. " Punjab 5
17. Rajasthan 16
18. Sikkim 2
19. Tamil Nadu 9
20. Tripura 3
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S.No. Name of the State/UT ‘ No. of DICs
1 2 3
21. Uttar Pradesh 41
22. West Bengal 13
23. Andaman & Nicobar 1
24. Arunachal Pradesh 5
25. Dadra & Nagar Haveli 1
26. Goa 1
27. Mizoram 3
28. Pondicherry 1
Total 287
[ Translation) [English)

SHRI RAJENDRA AGNIHOTRI: Mr.
Speaker, Sir, the hon. Minister has admitted
that there have been 11 and 12 no industry
districts in Uttar Pradesh and Madhya
Pradesh respectively for the last 50 years.
He has admitted this also that the general
reasons for not flourishing of industries in
these areas are the lack of adequate
industrial and social infrastructure, trained
manpower and entreprenurship etc. As a
result of it the entire area suffers from
starvation throughout the year. The youth
are unemployed for want of industries, they
Jo not get any job. That is why, 60 per cent
people are jobless, they have no
accomodation to lives in, no cloth to put on.
Therefore, | would like to know as to what
decision has been taken by the Central
Government for the development of these
no industry districts in Uttar Pradesh and
Madhya Pradesh?

SHRI M. ARUNACHALAM: Sir, after the
announcement of No-Industry Districtsin 11
and 18 districts of Uttar Pradesh and Madhya
Pradesh respectively, the Government of
India has pushed up the industrialisation to
go there. We have issued Letters of Intent.
We haveissued Industrial Licences to these
districts.

Sir, it the hon. Member is interested, | can
give the year-wise break-up of number of
Letters of Intent and Industrial Licences. Itis
for the nation.

| Translation]

SHRI RAJENDRA AGNIHOTRI: Sir, you
yourself should consider as to what is the
reply of my question. We are from backward
areas. Absence of Industries is the main
reason tor the backwardness of that area.
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Unless the industries are developed, the
backwardness of the area will not be
removed. The demand for a separate State
is being made there. The Bundelkhand area
is its main reason. | weuld like to kmow from
the Government as to what schemes and
facilities have been proposedto be provided
for these no-industry districts or will you set
up any commission or committee for these
areas? The Government must say something
about it.

[English]

SHRIM. ARUNACHALAM: Sir, the Growth
Centres have been identified in these
backward areas. In addition to that, the
Finance Minister. after the Budget, had
constituted a Study Group o explore the
methods for providing physical support to
new industrial undertakings in the backward
areas.

SHR! SYED SHAHABUDDIN: Mr.
Speaker, Sir, | want to seek a clarification.

The question is about the District industry
Centresinthe backward areas and a number
of districts have been mentioned here. |
presume that since every district has the
District Industries Centre, these 287 districts
as such in the country are considered to be
the backward districts. Presuming that, |
would like to know - whatever the State
Governments may or may not do - what
special incentives, in terms of tax
concessions. development rebates have
been offered by the Central Government to
persuade the entrepreneurs and
industrialists to locate their industries in
these backward districts.

SHRI M. ARUNACHALAM: Sir, as far as
the Government of India is concerned, we
are peréuading the entrepreneurs, who are
coming for licences and Letters of Intent, to
go to the backward areas.
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SHRI SYED SHAHABUDDIN: Sir, my
question is about incentives which they are

~offering. What rebates are they offering or

what concessions are they offering?

SHRIM. ARUNACHALAM: My colleagué,
Shrimati Krishna Sahi is looking after that
subject, she will answer that.

[Translation]

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): Mr. Speaker,
Sir, the hon. Member has wished to know as
to what schemes have been chalked out for
the backward districts. The schemes
launched earlier have been abandoned and
a new policy which was announced in 1988,
was implemented under which basic facilities
worth Rs.30 crore will be made available for
each growth centre and a plan for setting up
the growth centres on large scale will be
formulated. Under a plan ot the Government
of India, we provide transport subsidies for
backward areas, north-east region and Uttar
Pradesh. We have the scheme of setting up
of growth centres and providing transport
subsidy.

[English]

SHRI SYED SHAHABUDDIN: Mr.
Speaker, Sir, that was not the question. |
wanted to know about the tax rebates and
tax concessions. Are there any members?

[Translation]

SHRIMATI KRISHNA SAHI: Tax free
incentives have been provided.

SHR!I CHANDRA JEET YADAV: Mr.
Speaker, Sir, this problem of backward
districts and backward areas has become a
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.
serious industrial national problem.

«Government policies are also creating a lot
of confusion. Previously the Planning
Commission used to indentify the No-
Industry Districts. But the Planning
Commission has refused to do so forthe last
5to 6 years on the plea that it will be injustice
to those regions or districts which have
developed rapidly and it does not want to
give its benefits to those which do not want
it.Itcaused a huge loss because the districts
or areas which were backward due to
historical factors are still backward. They do
not have any means of communication,
power facilities. so no industry can be set up
there. There is no railway line too. It is not
their fault at all. In the light of all these factors
the hon. Pnime Minister has stated in his
many speeches that the Government
propose to Wrmulate policy to pay special
Attention to backward areas and districts.

I would like to draw the attention of the
non. Pnime Minister on the announcement
made by the Finance Minister. The hon.
Minister of Finance had announced that the
hackward districts had been identified. The
number of districts identified for development
and giving assistance is 8 only where as the
number of no-industry districts is 50. Have
the backward districts. backward areas and
hackward States been re-identified under
the New Government policy? The entire
area to which | belong is backward. Would
the hon. Prime Minister like to chalk out any
scheme laying emphasis on this policy at the
carliest?

|English]

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): As has been pointed
out, there are certain concessions which the
Government gives across the board to all
these backward districts; but that is not
enough. What really, the concessions should
consist of are the special concessions,
peculiar to a particular industry. What we
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want to give may suit one industry but rqay
not suit another industry. So, while they are
persuading thg, industralists to go there. it
will have to be a kind of discussion with a
particular industrialist in relation to that
industry what concessions he wants whether
we can give them. So, itis an exercise which
will have to be undertaken individually. But.
in principle. referense what Shri Chandra
Jeet Yadav has said, | agree that that policy
is continuing. ’

[Transiatiof

SHRIRAJNATH SONKAR SHASTRI: Mr.
Speaker. Sir, Eastern Uttar Pradesh is very
backward from the point of view of industrial
development. Once | had chance to talk with
the hon. Prime Minister in the meeting of
Parliamentary Consultative Committee of
Ministry of Industry. | had requested him to
pay special attention to Eastern Uttar
Pradesh and set up industries there. The
hon. Prime Minister had said that he wished
to convene a separate meeting of the hon.
Members of that region and discuss this
problem with them in that meeting. | would
like to request the hon. Prime Minister to go
there and take stock of the situation himself.
| wrote many letters also requesting him to
visit the districts like Ghazipur. Azamgarh,
Jaunpur and Balia etc in Uttar Pradesh. |
would like to know from the hon. Prime
Minister whether he was paying his attention
to it or not. | always get the routine reply in
response to my letters that suitable action
was being taken or the case was being
looked into. What does the Govemment
propose fo do to set up big industnies in
Eastern Uttar Pradesh? .

MR. SPEAKER: Is there anything special
about Eastem Uttar Pradesh?

[English]

SHRI M. ARUNACHALAM: | would like to
inform the hon. Members that we will have
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a separate meeting for the East Uttar
Pradesh Members of Parliament.

| Translation)

SHRI VIJOY KUMAR YADAV: Mr.
Speaker, Sir, in the first part of the reply,
there is a mehtion of growth centres in each
State throughotit the country. | would like to
ask one specific question. The 18 Growth
Centres in Bihar...(Interruptions)

SHRIMATI KRISHNA SAHI: The hon.
Member is speaking wrong. The number is
not 18. A proposal has been recieved to set
up growth centres in 6 districts.
(Interruptions)

He is talking about growth centres.

SHR!I RAJNATH SONKAR SHASTRI:
Why she is evading it? Why is she not saying
in clear terms? (/nterruptions)

SHRIMATI KRISHNA SAHI: Please send
it after getting the approval of the Chief
Minister. If the Chief Minister approves it. it
will be done. ‘

SHRIVIJOY KUMAR YADAV: There was
also a proposal to set up a centre in Nalanda
district in Bihar and the land was proposed
to be given by the State
Government.(Interruptions)

SHRIMATI KRISHNA SAHI: it has not
been given. (Interruptions) On Friday the
day before yesterday | had invited all the
hon. Members of Bihar to seek their
cooperation. Butthe Bihar Governmentdoes
not provide any sort of cooperation.
(Interruptions)

SHRI NITISH KUMAR: Hon. Prime
Minister, let the question be completed first.
The hon. Member has yet to complete his
question and the hon. Minister rose to her
legs even before the completion of the
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question. (/nterruptions)

| would like to know from the hon. Minister
whether Nalanda district is also included.

SHRI VIJOY KUMAR YADAV: The hon.
Minister should rise only after hearing the
complete question of the Members, but
despite being the Minister she has the basis
of a Member. We had also helped the
Government of Bihar. After identifying the
land, the State Government had sent the
proposal to the Central Government but the
hon. Minister says that no cooperation was
given. | challenge it. It should be properly
checked and let us know about it.

MR. SPEAKER: You are supposed to ask
question only and not to challenge.

SHRI VIJOY KUMAR YADAV: The
question is whether it is a fact that the
Government of Bihar had offered to provide
land in Nalanda district itself for setting up a
Centre there and had also recommended
for it? If so. whether the Centres will be set
up there or not.

[English]

SHRI M. ARUNACHALAM: The hon.
Member from Bihar has to be happy that out
of 70 growth centres alloted in the country.
6 have been earmarked for Bihar. But the
State Government has not come forward
with any proposal so far. All growth centres
have been released funds but in Bihar they
have not approached us and funds have not
been released.

Conference of State industry
Ministers
L
+
*126. SHRI G. DEVARAYA NAIK:
SHRI'V. SREENIVASA PRASAD:

Will the PRIME MINISTER be pleased to
state:
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(a) whether m Conference of Ministers for
Small Scale Industries was held in New
Delhi on June 7, 1993;

(b) if so, the details of the issues discussed
therein;

(c) the main recommendations made in
the Conference; and -

(d) the steps taken by the Government to
implemented the same?

THE MINISTER OF STATE IN THE

- MINISTRY OF INDUSTRY (DEPARTMENT

OF SMALL SCALE INDUSTRIES AND

AGRO AND RURAL INDUSTRIES) (SHRI

M. ARUNACHALAM): (a)to(d). A Statement
1s laid on the Table of the House.

- STATEMENT
(a) Yes. Sir.

b) The conference discussed issues
relating to simplification of rules and
procedures applicable to small scale
mdustries. Among the various items taken
up for discussion were the provisions and
procedures relating to the smali scale
registration scheme, locational policies for
small scale industries, rationalisation of
labourlaws and simplification of environment
related laws.

(c) The conference endorsed the following
main recommendations:

1) Il stressed the need to establish a
matching administrative regime for small
scale industries whichis simple, transparent
and conductive to growth of small industries.

2)Regulation should generally be enforced
by exception. In a regulatory frame work,
small scale units shouid generally be free
from controls except for an identitied and
specified negative list.
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3) The number of returns and registers tor
small scale units should be reduced to the
minimum.

4) Registration procedures will be further
simplified by delegating powers.

5) State Governments should endeavour
to adopt the procedure of granting
acknowledgement in lieu of consent under
the air and water pollution laws.

6) State Governments will undertake a
thorough review of all State related laws and
statutes and carry out changes implied in
the general recommendations of the
conference.

(d) Government has been taking effective
steps to carry out simplification of rules and
procedures for smallindustries. Registration
procedure has been simplified and
decentralised.

Locational restrictions for defining tiny
sector have been removed.

Procedure for consent under water and
air pollution controllaws has been shortened.

Labour Ministry has advised all State
Governments to incorporate changes in the
State Governments rules and procedures to
transfer the regime of enforcement from a
regulatory system to a system of self-
discipline and voluntary compliance.

State Governments are being advised to
implement the recommendations made by
the Conference.

[English]

SHRIG. DEVARAYA NAIK: Mr. Speaker.
Sir. my question has notbeen fully answered
by the hon. Minister. | understand that in the
Conterence simplification of environment
related laws was discussed. Butnothing has
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been mentioned in the reply. | want to know
in that regard whether recommendations
made in the Conference have been
implemented or not. If not what are the
hurdles toimplement the recommendations?
Whether any time limit has been fixed to
implement the recommendations made by
the Conference?

SHRI M. ARUNACHALAM: Sir, as far as
the question is concerned. | have answered
it completely. Regarding the Environment
and Forest Ministry, the method of granting
consent, for water and air polluting small
scale industries, has been simplified, except
for 17 critically polluting centres. In all other
cases *small scale industries will merely
have to file an application and obtair- the
acknowledgement which will serve the
purpose of consent.

Regarding implementation, we have
passed the Minutes of the Conference to the
State Govermmments. It is upto the State
Governments to take action and we wili
pursue. | will again write to the State
Governments in this regard.

SHRI G. DEVARAYA NAIK: My second
supplementary is whether the Government
proposes to delegate powers to the State
Govemments to give extension certificate in
the small scale industries?

SHRI M. ARUNACHALAM: The small
scale industry is under the purview of the
State Governments so it is upto to the State
Governments to decide.

SHRI SOBHANADREESWARA RAO
VADDE: Mr. Speaker, Sir, some time back
the hon. Prime Minister was good enough to
say that this Inspectors Raj, means
Inspectors visiting scale units and harassing
the entrepreneurs, will be given a go-by.

I would like to know categorically whether
concrete instructions have been issued to
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that effect to put an end to that practice,
which is causing lot of harassment to the
small scale industries. On another point |
would like to have a clarification from the
hon. Minister. Earlier, each District Industry
Centre was being given Rs.5 lakh per year.
| am told that the amount has been reduced

in recent years.

MR. SPEAKER: The question relates to
the Conference of Industries Ministries.

SHR! SOBHANADREESWARA RAO
VADDE: | want to know whether that
reduction will not be made and the normal
amount which was being given would be
given to the Centres so that it will help the
industries to develop and grow.

SHRIM. ARUNACHALAM: | am answering
the later part of the question regarding the
District Industries Centres. The National
Development Council had decided that this
scheme had 'o be given back to the State
Governments. We have given it to the State
Governments. it is up to the State
Governments now to mainiain the District
Industries Centres.

Comingtothe inspector raj. the Ministry of
Finance have inspected instructed the
various departments and small scale industry
inspections have been limited to once in a
year, condition being that the approval has
to be obtained from the next higher
authorities. The Ministry of Labour has given
instructions to the State Governments to
simplify the procedure to restrict the
inspections ot small scale industries.

{ Translation}

SHRI VIRENDRA SINGH: Mr. Speaker,
Sir. a conference of the Ministers of Small
Scale Industry was held in New Delhi in
which it was decided as has been stated by
the hon. Minister just now that if in
entreprenuer wants to set up his industry. he
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should not go to any other department such
as the Department of Environment etc. for
completion of formalities and clearance. But
despite this decision takenin the conference,
I would like to point out that the un-employed
persons are not able to decide as to where
they should send their applications for setting
up industries. Should they submit their
applications through the industry centre or
through the district industry centre? It has
caused great disappointment among the
unemployed persons. The decision taken
on the Central level was given puslicity but
it has not been clarified as to where the
applications should be submitted and at
which particular district level centre the
applications should be submitted. Has any
arrangement forimpartingtraining has been
made forthese jobiess persons? Has itbeen
clarified asto where the candidates desirous
of setting up industry should go and submit
their applications and has it alsobeen made
clear to the applicants that they will have to
submit only one application for seeking
permission to set up industry?

{English)

SHR! M. ARUNACHALAM: The self-
employment scheme for the educated
unemployed is being implemented by the
District Industries in various parts of the
country. The applicant has to apply to the
District Industries Centres. They are
monitoring them.

SHRINIRMAL KANTICHATTERJEE: Is
the Prime Minister aware, that one kind of
difficulty that the small scale sector is facing
is that extensive concessions have been
given to the large scale sector following the
New Industrial Policy? But the differential
advantage to the small scale sector is lost.
Forexample, the difference between excise
duty on the large scale and small scale
sectors is one to ten per cent. In certain
cases the excise duty on the large scale
sectoris reduced to five per cent. or even nil
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. and the differential is lost. Will the hon.

Prime Minister look into this and restore the
differential advantage to the small scale
sector?

SHRI M. ARUNACHALAM: While
answering the earlier question | said that |
would go into details later. The Finance
Ministry has recently constituted a study
group. After they submit the report we will
consider it.

SHRIE. AHAMED: | would like to ask the
hon. Minister about the difficulty that the
small scale sector is facing with respect to
the clearance. The Government have
envisaged a policy of giving a single window
clearance for establishment of the small
scale industries. | would like to know from
the hon. Minister whether the State
Governments are followingthe single window
clearance policy. If not. what action does the
hon. Minister propose to take?

SHRI M. ARUNACHALAM: Sir. various
State Governments are following it up and
have taken some action. The hon. Member
himself was the Minister of Industry. | do not
think he followed the procedure. which we
have mentioned, in his State when he was
himself the Minister of Industry.

MR. SPEAKER: Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
[ Translation)

Production of Energy and
Electricity

*122. SHRI ANAND RATNA MAURYA:
Will the PRIME MINISTER be pleased to
state:

(a) the steps taken by the Government
for using bio-mass for production of energy
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and electricity under the National Bio-mass
Programme;

(b) the achievements made so far in-the
field of energy production through bio-mass;

(c) the details of Research and
Development efforts made in this field; and

(d) the target fixed for production of
electricity and energy in this sector during
the Eighth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND THE MINISTRY
OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA
KUMAR): (a) The Govemment has taken a
number of steps for using biomass for
production of energy and electricity,
Research, Development and Demonstratin
activities in the area of biomass energy
production are being undertaken through
the State Governments, nodal implementing
agencies, autonomous institutions and
voluntary organisations. Financialincentives
have been provide to the users of biomass
gasifiers for water pumping and electricity
generation. In order to give further thrust to
the utilisation of Biomass energy, the Ministry
of Non-Conventional Energy Sources is
considering launching of National
Programmes for Biomass Gasification,
Biomass Densification and Combustion &
Co ion under the new ‘Strategy &
Action Plan’.

(b) and (c). Ubldex the Biomass Gasifier
Demonstration Programme, 1,267 numbers
of Biomass Gasifiers/Stirling Engines of
assortedratings havingaggregated capacity
of 9.5 MW (equivalent) have been installed
for Thermal (industrial/institutional process
heat). Electrical (Captive/non-grid) and
Mechanical (Water Pumping/Flour milling)
Applications upto March 1993.
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Two pilot projects of 7.5 MW capacit)./
each using the concept of Industrial
Cogeneration have been taken up in two co-
operative Sugar Mills in the State of Tamil
Nadu. A 10 MW pilot project based on Rice
Straw has been set up at Jalkheriin Punjab.

Over one hundred R & D projects have
been undertaken by the Ministry through
various research institutions in the country
in the fields of biomass gasification, energy
plantation, liquid fuels, petrocrops and solid
fuels.

(d) Under the new ‘Strategy & Action
Plan’, it is envisaged to take up aggregated
capacity (equivalent) of power/energy
generation projects of 50 MW Biomass
Gasification, 150-300 MW on combustion &
Cogeneration and 50 MW on Biomass
Densification/Briquetting.

Development of Town and Cities

*127.SHRIVILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Union Government
propose to develop some towns and cities in
Maharashtra with the help of foreign aid; and

(b) if so, the details in this regard?

THE MINISTER OF URBAN
DEVELOPMENT (SMT. SHEILAKAUL): (a)
and (b). No, Sir. “Urban Development” is a
State subject and projects for development
of their towns and cities are therefore,
formulated and implemented by the State
Govemments concemed either with State
Plan Funds or with external assistance.

At present. a World Bank aided Urban
Development Project is under
implementation in Bombay at a cost of Rs.
554.41 crores.
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Fertilizers and Chemicals
Travancore Limited

*128. SHRI P.C. THOMAS: Will THE
PRIME MINISTER be pleased to state:

(a) whetherthe Fertilizers and Chemicals
Travancore Limited (FACT) in Kerala is
facing serious problems regarding sale of
fertilizers;

(b) if so, the details thereof;

(c) whether there are any schemes for
expansion and modernisation of FACT;

(d) if so, the details thereof;

(e) whether any steps have been taken
to reduce the cost of production of fertilizers
in FACT; and

(f) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALERIO): (a) and (b). Consequent on
decontrol of phosphatic fertilizers in August.
1992. the prices of phosphatic fertilizers
went up in the open market. resulting in fall
in demand. This, coupled with the low price
of imported DAP, resulted in a decline in the
sales of domestically produced phosphatic
fertilizers including that of FACT. However,
the position is expected to improve with the
recent announcement of concessions on
the sale of domestically produced phosphatic
fertilizers.

(c) and (d). Government approval has
been accorded in May, 1993 to FACT for
setting up of a 900 tonnes per day ammonia
plant at Udyogamandal at an estimated cost
of Rs.618 crores. The project is to be
machanically completed within 40 months
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from the date of Government approval.

The company is also implementing a
scheme to modernise their ammonia plant
at Cochin at an estimated cost of Rs.12
crores.

(e) and (f). Abolition of customs duty on
imported phosphoric acid will help reduce
the cost of production of phosphatic fetilizers
by FACT. To effect economy, the company
has suspended fresh recruitments, besides
restricting overtime allowance and overhead
expenses.

Pending Cases With C.B.I.

*129. SHRI B.L. SHARMA PREM: Will
the PRIME MINISTER be pleased to state:

(a) the number of cases pending with
C.B.l. as on May 30. 1993;

“(b) the number of cases which are pending
for more than ten years:

(c) the manner in which the Government
propose to getthe cases expeditedby C.B.1..

(d) whether the Government propose to
reorganise C.B.I.; and

(e) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): (a). 1.473

(b) and (c). There are only 3 cases
pending for more than ten years. These are
pending because ot High Court Orders.

(d)and (e). Yes. Sir. A decision has been
taken by the Government+o strengthen and
reorganise the CBlon functional and regional
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basis.

[ Transiation]

Loss of Property and Marine Life in
Bay of Bengal

*130. SHRI MOHAN SINGH (DEROIA):
Will the PRIME MINISTER be pleased to
state:

(a) whether a heavy loss of property and
marine life has been caused due to the fire
incidents in the freighters, particularly oil
tankers, in the Bay of Bengal during the last”
one year:

(b} if so, whether any sea bed survey has
been conducted in and around the Bay of
Bengal and Andaman Nicobar Islands to
ascertain the real causes of these incidents;
and

(c) it so. the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to ic}. During the last one year. there was
one incident of fire and oil spill from the
Danish tanker “Maersk Navigator™ in the
Malacca Strait adjacentto the Bay of Bengal.
The vessel drifted into Indian waters. There
was no loss of property so far as India is
concerned.

In regard to loss ot marine life caused
due to this incident. the _r_e_qua_mn_vessel
Sagar Kanya has undertaken marine surveys
to collect samples at the area of oil spill. A
secondcruise of the vessel will be undertaken
after the south-west monsoon, i.e. around
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October, 1993 1o study the long-term effects
of oil-spill on marine life. An assessment of
damage to marine life and environment can
be made only after a detailed scientific

analysis.

[English] -
Foreégn equity participation

*131. SHRISYED SHAHABUDDIN: Will
the PRIME MINISTER be pleased to state:

(a) whether under the new industrial
policy equity participation by foreign
collaborators may exceed 50 per cent;

(b) whether such cases require prior
clearance of the Union Government or the
Reserve Bank of India: and

(c) the names of the Indian companies
with the names of the products in whose
case the foreign collaborators have been
permitted to have more than 50 per cent
equity participation upto June 30, 1993?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF INDUSTRY) (SHRIMAT!
KRISHNA SAHI) (a) Yes. Sir.

(b) The Reserve Bank of India accords
automatic approval for direct foreign
investigation upto 51% in industries listed in
Annex !ll to the Statements on Industrial
Policy, 1991. All other cases require prior
clearance ot the Government.

(c) Alist of foreign investment proposals
approved with more than 50% foreign equity
during the period from August. 1991 to
June, 1993 indicating the name of Indian
companies, name of the foreign investors
and items of manufacture, is attache as
Statement.
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Performance of Industrial Sector

. *132. SHRI BOLLA BULLI RAMAIAH:
Will the PRIME MINISTER be pleased to
state:

(a) whether the industrial sector as a
whole is likely to perform better in 1993-94
as compared to 1992-93;

(b) if so, the details of the study, if any,
conducted in this regard,;

(c) the. sectors in which higher growth
rate is likely to be achieved; and

(d) the expected growth rate in these
sectors?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF INDUSTRY)(SHRIMATI
KRISHNA SAH]I): (a) to (d). No such study
has been conducted by the Ministry of
Industry. However, based on the data for
infrastructure industries upto June, 1993. It
is expected that the industrial sector would
show a better performance in 1993-94
compared to 1992-93.

A recent survey conducted by the PHD
Chamber of Commerce & Industry, which
was for the northern region, also anticipates
a better industrial perfformance in 1993-94
as compared to 1992-93.

In general, most of the sectors are
expected to show a higher rate of growth.
[ Translation)

Self-Reliance in Nuclear Energy

*133. PROF. RASA SINGH RAWAT:

Will the PRIME MINISTER be pleased to
state:
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(a) the efforts made being made bv the
Union Governmeant to achieve self-rcuance
in the nuclear energy sector:

(b) India’s ranking among developing
countries in the hucicar energy sector; and

(c) the areas where nuclear energy is
being utilised and the nature of its utilisation?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) to(c). India
has acquired indigenous capability in
hamessing nuclearenergy forthe generation
of electrical power and for a variety of other
peaceful applications. With regard to power
generation, the first Nuclear Power Station
in the country at Tarapur was a turn key
project with the United States of America.
The second Atomic Power Station in
Rajasthan was a collaborative venture with
Canada. The extent of indigenisatidn has
steadily increased in the subsequent power
stations at Madras, Narora and Kakrapar as
also in the two stations under construction
viz., the third and fourth units of Rajasthan
and the two units of Kaiga. At present near
total self-reliance has been achieved with
regardtodesign, manufacture, construction,
commissioning and operation of Atomic
Power Stations.

Apart from generation of power,
indigenous nucleartechnolocy is being used
for a wide range of developmental activities
such as application of radioisotopes in
medicine, agriculture and industry, use of
radiation technology for food preservation,
radiation sterlisation of pharmaceuticals and
other medical products. radioimmunoassay
techniques for diagnosis of diseases. us of
gamma radiography in industry, treatment
of sewage with radiation to destroy bacteria
etc.

Among the developing countries India is
in the forefront in achieving comprehensive
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capability in the entire spectrum of nuclear
fuel cycle activities.

[English]
Water Testing Laboratories

*134. SHRI PRITHVIRAJ D. CHAVAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government propose to
set up water testing laboratories with a view
to provide safe drinking water during the
Eighth Plan period;

(b) if so. the details thereof, State-wise;

(c) the number of States already having
stationary or mobile laboratories; and

(d) the places in Maharashtra where
such laboratories have already been set up
and the details of programme for 1993-947?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) Yes. Sir.

SRAVANA 13, 1915 (SAKA)
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(b) It is proposed to set up water testing
laboratories in all districts in the country with
aview to providing safe drinking water supply
during the Eighth Plan period. While the
objective would be that there should be one
laboratory in each district headYuarters, the
existing available facilities whether with the
state Government or other agencies including
academic institutions would be fully availed
of. The Statewise details of 118 stationary
laboratories and 16 mobile laboratories
already approved under the Rajiv Gandhi
National Drinking Water Mission are givenin
the Statement attached.

(c) All 25 States and 7 Union Territories
are having stationary laboratories set up on
there own or with the central assistance
provided under the Rajiv Gandhi National
Drinking Water Mission. Only 14 States and
1 Union Territory of Delhi have been provided
mobile laboratories.

(d) In Maharashtra district level
laboratories have been set up in Satara.
Laturand Chandrapur. 2 mobile laboratories
are also available in the State. No porposal
has been received from the State
Government for the programme of
laboratories for 1993-94.

STATEMENT
S.No. State/UT Statienary Mobile

laboratories laboratories
sanctioned delivered

1 Andhra Pradesh 6 -

2. Arunachal Pradesh 1 1

3. Assam . 6 1

4. Bihar 5

5. Goa 1 -

6 Gujarat 14
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S'No. State/lUT Stationary Mobile
laboratories laboratories
sanctioned delivered

7. Hayana 4 -
8. Himachal Pradesh ' 2 -
9.  Jammu & Kashmir 3 -
10. Kamataka 10 -
11.  Kerala | 3 -
12. Madhya Pradesh 6 1
13. Maharashtra 3 2
14, Manipur | 1 1
15. Meghalaya 1 1
16. Mizoram 1 1
17. ' Nagaland 1 ) . 1
18. Orissa 12 1
19.  Punjab 3 -
20. Reasthan 6 1
21.  Sikkim 1 1
22.  Tamil Nadu 7 1
23. fripura 1 -
24. Uttar Pradesh 7 1
25. West Bengal 4 -
26. Andaman & Nicobar Islands 1 -
27. Daman & Diu 2 -

28. Lakshadweep 2 -
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S.No. State/UT Stationary Mobile
laboratories laboratories
» sanctioned delivered
29. Pondicherry 2 -
40, Delhi 1 1
31. Dadra & Nagar Haveli 1 -
118 16

Manufacture of Cars

*135 SHRI ATAL BIHARI VAJPAYEE:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Indian Automobile
Industry has recently signed any new
collaboration agreements with foreign
companies to manufacture cars in India:

(b) if so the details thereof;

(c) whetherthe Government have made
any feasibility assessment of domestic and
export potential for cars to be manufactured
in India with foreign collaboration; and

(d) if so. the projections thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b).
Government have granted approval to M/s
Hindustan Motors and M/s Premier
Automobiles Limited to enter into Foreign
Collaboration with M/s General Motors of
U.S.A. and M/s Peugeot of France,
respectively, for manutacture of cars.

(c)and (d). Govemment have delicensed
the Automobile Sector, including
manufacture of cars. As such. approval of

Government is not required for creation of -
additional or new capacity for manufacture of
cars.

These foreign collaborations have been
appraved on an assessment that they would
lead to the manufacture of fuel-efficient and
environment-friendly cars based on the latest
technology, so as to enhance their export
capability.

Defence High Technology for
Medical Devices

*136. SHRI SARAT CHANDRA
PATTANAY AK: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government propose to
utilise defence high tech. for producing life
saving medical devices:

(b) if so. whether any action plan has
been finalised in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) and (c). It is proposed to form a
‘Society for Biomedical Technology’ with its
registered office at Bangalore. Defence
Research & Development Organisation.



127 Written Answers

Department of Welfare, National Institute of
Rural Development, Nizam's Institute of
Medical Sciences and Deptt of Science &
Technology will be participatingin this society
and a Memorandum of Understanding
among the participating organisations is
cxpected to be signed shortly. The Society
will be a non-profit organisation and will
develop medical devices based on spin-off
technologies originating from high-tech R&D
work being carried out by Defence R&D
laboratories. '

Drinking Water in Himachal Pradesh

*137. MAJOR D.D. KHANORIA: Will the
PRIME MINISTER be pleased to state:

(a) whether any comprehensive syrvey
has been conducted regarding availability of
drinking water in Himachal Pradesh,
particularly in hilly areas;

(b) if so, the details thereof;

(c) whether the Government have
formulated any effective scheme to solve
the problem of drinking water permanently
in these areas; and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHR!I UTTAMBHAI H.
PATEL): (a) Yes, Sir.

(b) The results of the survey are yetto be
made available as the data is being
processed and computerised.

(c) and (d). All the problem villages
identified intheearlier surveys have covered
fuily or partially with safe drinking water
facilities underthe Normal Plan Programmes
- Minimum Needs Programme and Centrally
Sponsored Accelerated Rural Water Supply
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Programme. Further an additional assistance
of Rs.37 crore was released to the State
Government of Himachal Pradesh in 1991-
92 and 1992-93 to cover no source problem
villages. Partially covered villages/
habitations are now taken up for full coverage
under the on going Plan Programmes,
Further schemes will b.e formulated after the
data from the fresh survey are available.
The outlay under Accelerated Rural Watr
Supply Programme has been increased from
Rs.6.42 crore in 1992-93 to Rs.8.33 crore in
1993-94. Rs.3.25 crore has already been,
released to the State Government of
Himachal Pradesh.

Growth Centres in North Eastern
Region

*138. SHRI NURUL ISLAM: Will the
PRIME MINISTER be pleased to state:

(a) the number of Industrial Growth
Centres allotted to the North-Eastemn region
of the country with their locations and funds
sanctioned for the same:

(b) whether the Government have
received any proposals from the North
Eastern region for giving financial assistance
for setting up more industrial growth centres
in the region;

(c) if so, the details thereof; and

(d) the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) Nine
growth centres have been allotted to the
North-Eastemn Region. The details of location
are given in the statement attached. An
amount of Rs.50 lakhs each has been
released to the growth centres of Nagaland
and Tripura.
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(b) No, Sir. (c) and (d). Do not arise. _
STATEMENT
Sl. No.  Name of the State Name of the growth Centre
1. Arunahal Pradesh i) Yet to be identified
2. Assam i) Jakhalbanda
i) Rangjuli
iii) Yet to be identified
3. Manipur i) Kanglatongbi
1 Meghalaya i) Yet to be identified
5. Mizoram i) Yet to be identified
6. Nagaland i) Dimapur
7. Tripura i) Champamure-Joginder

Nagar Moley Nagar

Research in Superconductivity

~ *139. PROF. ASHOK ANANDRAO
DESHMUKH: Willthe PRIME MINISTER be
pleased to state:

(a) the status ot superconductivity
research in India and the institutes engaged
in 'such research:;

(b) whether the country is capable of

cxploiting the supre-condyctors on a

commercial scale;

(c) if not. the reasons therefor:

(d) whether the superconductors can be
used for electricity storage/transmission and

qeneration: and

(e) the impact of superconductor on
iransmission losses of electricity?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND

TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHR!
RANGARAJAN KUMARAMANGALAM): (a)
Superconductivity research is being
promoted Iin more than 30 academic
institutions. national laboratories and in
industry covering broader aspects of basic
and experimental research and development
in both high and low temparatures and small
prototype engineering and testing in low
temperature supreconductivity. Some
prominent institutions engaged in
superconductivity research are: National
Physical Loboratory (NPL). Bhabha Atomic
Research Centre (BARC). Tata Institute ot
Fundamental Research (TIFR). Indira
Gandhi Centre for Atomic Research
(IGCAR), Indian Institutes of Technology
(ITS). Indian Institute of Sciecne (l1Sc.).
Universities of Delhi. Pune, Osmania etc.

(b) and (c). Yes. Sir. to a limited extent
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(d) Yes Sir., tecfmically feasible but
techno-economically not competitive yet.

(e) Cryogenically cooled super-
conductors can in principle transmit D.C.
electricity without any transmission losses
and A.C. electricity with reduced losses as

compared to other normal metalic

conductors. However. engineering and cost
considerations do notfavourthe deployment
of super conductors in transmission
networks at.this stage of technical and
industrial development.

| Translation)
Housing facility for Married Soldiers
. "140. DR. PARSHURAM GANGWAR:
Will the PRIME MINISTER be pleased to
state:
(a)whether there is an acute shortage of

housing facilities for the married soldiers in
most of the units of the armed forces; and

(b) if so, the steps proposed to be taken:

- to solve this problem?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) and (b). There is a
generalshortage of married accommodation
in the Armed Forces, both in respect of
officers and personnel below that rank.
Those who are not provided with married
accommodation are given Compensation in
Lieu of Quarters.

New married accommodation for all ranks
in built every year depending upon the
availability of resources. During the year
1992-93 total 6,185 units for Junior
Commissioned Officers and Other Ranks of
the Army and their equivalents in the Navy
and Air Force have been constructed.
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[Englisk].

Fake Recruitment

SHASTRL Will the PRIME MINISTER be

1388\ SHRI RAJNATH SONKAR
pleased tq state:

the C.B.1. tq investigate the fake recruitment

(a) whe{rer the Government have asked
in the Minis

v of Defence:

(b) if so; when was the C.B.l. asked to
undertake the investigation;

(c) whefher the investigation has been
completed:

(d) if not the reasons for the delay and
by when the same is likely to be completed:
and /

(e) the d':gtails of the fake recruitment?

THE MII;IISTEFI OF STATE IN THE
MINISTRY; OF DEFENCE (SHRI

MALLIKARJUN): (a) Yes, Sir.

(b) The department referred the case to
C.B.I. for investigation in JUly 1992.

(c) No. Sir.

(d) and (e). The C.B.I. registered a case
onlyin Febtud:y. 1993, and are inthe process
of requisitioning records. after which only
can the case be finalised and the details be
known.

Probid of Drinking water in
Vit of Uttar Pradesh

1389. SHHI CHETAN P.S. CHAUHAN
SHRI: Will the PRIME MINISTER be plesed
to state:

(a) whethdr the problems of drinking
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water still exists in the villages and the-

villagers are facing great difficulty as a result
thereof; :

(b) if so, whether the Union Govemment
propose to provide more funds to the
Govemment of Uttar Pradesh to overcome
this problem;

(c) if so, the details of the funds provided
to the State upto June, 1993; and

(d) the funds likely to be provided during
1993-94?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) As at the end of May 1993, 105
No Sourceproblem villages in the hilly region
are yet to be provided with safe drinking
water. All other villages in the state have
been covered fully or partially with safe
drinking water facilities.

(b) No, Sir as additional assistance of
Rs.28.67 crorein 1991-92 and Rs.7.81 crore
in 1992-93 was released to the Stat Gowt. of

‘Uttar Pradesh for coverage of 262 ‘No
Source’ problem villages including 105 PVs
referred to in (a) above. However, the Union
Govermment propose to provide additional
funds of Rs.29.24 crores over and above the
normal allocation of Rs.47.24 crore under
Accelerated Rural Water Supply Programme
(ARWSP) during 1993-94 to the Govemment
of Uttar Pradesh to overcome the problem of
drinking water in rural areas of the State.

(c) Upto June 1993, a sum of Rs.38.24
crores has been released to the State
Government under ARWSP.

(d) The total amount likely to be provided
in 1993-94 under ARWSP is Rs.76.48 crores.
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Trade Related Intellectual Property
Rights

1390. SHRI S.B. SIDNAL: Willthe PRIME
MINISTER be pleased to state:

(a) whether India is going to accept the
norms and standards in the trade related
Intellectual Property Rights including the
introduction of production of product patent
in drugs and pharmaceuticals;

(b) whether acceptance of product
patents is likely ot spur the flow of foreign
investment;

(c) if so, whether the Government have
taken any final decision in this regard; and

(d) if so, the time by which it is likely tobe
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) There is
no proposal to amend the Patents Act,
1970.

(b) to (d). Do not arise.

Operation of National- Renewal
Fund

1391. SHRI SANAT KUMAR MANDAL.:
Will the PRIME MINISTER be pieased to
state:

(a) whether the operation of the National
Renewal Fund (NRF) has since been stopped
as not a single project has been financed
through this fund; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
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OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) No, Sir.

(b) Does not arise.
[ Translation)
New Appointments of Scientists

1392. SHRI VILAS MUTTEMWAR: Will
the PRIME MINISTER be pleased to state:

(a) whether the attention of the
Govemment has been drawn towards the
news-item appeared in “Rashtriya Sahara”
(Delhi), dated May 27, 1993, regarding
appointment of fifty-six scientists;

(b) if so, the facts thereof;

(c) the details of the projects undertaken

“by the Scientific and Industrial Research

Council during the period 1990 to 1992 and

the names of the projects out of them which
have been completed; and

(d) the reasons for delay in completing
the remaining projects?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEANDEVELOPMENT)ANDMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
and (b). Yes. Sir. Fifty one scientists,
including thirteen SC/ST candidates, had
joined Central Mining Research Station,
Dhanbad (a constituent laboratory of CSIR)
between the year 1989-1991 on the basis of
advertisements made earlier. All these
scientists have been duly assigned jobs in
the thrust area projects of the laboratory,
sponsored projects, projects referred to the
laboratory by various ministries, infra-
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structural services, besides various problems
referred to by the industry. '

(c)and(d). The laboratory has undertaken
the following major in-house projects during
the Vliithe plan;

i. Development of mining technology
for the exploitation of complex coal
deposits.

i.  Development of total packages for
optimal exploitation of mineral
deposits other than coal using
improved technologies.

ii. Numerical modelling of rock
excavations and computer
application in mine planning and
designing from stability and safety
point of view.

iv. Developmentofundergroundspace
technology and technology for
construction of tunnels, dams and
cavems.

While these projects are on the schedule,
10 of the sponsored projects were completed
during 1992-93. Out of the 15 ongoing
sponsored projects 13 are on the schedule.
Thus, there is hardly any perceptible lag in
the completion schedule of the projects in
hand.

[English)
Technology for Cryogenic Engines

~ 1393. SHRI SUSHIL CHANDRAVARMA:
Will the PRIME MINISTER be pleased to
state:

(a) the extent to which ASLV, PSLV and
GSLYV projects are likely to be adversely
affected if the technology for cryogenic
engines from Russia is not acquired,

(b) the time likely to be taken by the
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Indian Scientists to develop our own
cryogenic engine and its technology; and

(c) the estimated expenditure likely to be
incurred as a result thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) ASLV and
PSLV had been totally developed
indigenously and do not use Cryogenic
Engine. ASLV and PSLV will not be affected
by the non-availability of Cryo Technology
from Russia.

As far,as GSLV is concemed, while the
major part of the Vehicle namely the first
stage, second stage and the Liquid Strap-on
Engines are all indigenously developed,
based on PSLV experience, itis only the last

upper stage which uses Cryo Technology. If

for any reason, the Technology Transfer
from Russia is denied, ISRO will go ahead,
on its own, with indigenous development of
the Cryo Engine and Stage.

(b) and (c). As per the contract signed
with Russia, the delivery of two Cryo Stages
are to be accomplished to achieve first two
GSLV launches in end 1995 and mid 1996
respectively, which is not under question.
The third GSLV Launch was to contain the
Indian built Cryo Stage, based on Russian
Technology. The realisation of Indian Cryo
Engine by end 1996, if Technology Transfer
is stopped, may be delayed by some years.
Parallel indigenous efforts have been going
on in ISRO in many areas of Cryo
Technology, including establishment of
Liquid Hydrogen Plant, Test Facilities and
Fabrication Processes for critical systems
of Cryo Engine. However, detailed cost.
efforts and appropriate strategy can be firmed
up only after discussions with the Russians,
have taken place.

Death in Septic Tank

1394. SHRIUDAYSING RAO GAIKWAD:
Villthe Minister of URBAN DEVELOPMENT
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be.pleased to state:

(a) whether the attention of the
Govemment has been invited to the news
item publised in Times of India, dated July
12, 1993 under the caption ‘Seven Year Old
Drowns in Septic Tank’;

(b) if so, the number of cases of identical

‘nature reported during the last two years;

(c) whether the compensation has been
given in such cases-to the parents; and

(d) the steps taken by the Govemmentto.
prevent such cases in future?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Yes, Sir.

(b) The Municipal Corporation of Dethi
has reported that three cases have occured
between July. 1991 and July. 1993.

(c) No, Sir.

(d) MCD/NDMC/DDA have reported that
the staff have been instructed to check
manhole covers during their round. Sanitation
staff and public report about missing manhole
covers and the same are replaced as and
when such reports/complaints are received.

Foreign Nationals in Electoral Rolls
of Gujarat

1395. SHRI N.J. RATHVA: Will the
PRIME MINISTER be pleased to state: .

{a) the names of the places in Gujarat
where the cases of inclusion of the foreigners
names in the electoral rolls have come to the
notice of the Government; and

(b)the actio;i taken/proposedto be taken
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by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR!I H.R.
BHARDWAJJ): (a) Inclusion of eleven rames
of foreigners in Jamnagar District and two
names of foreigners in Kutch District of
Gujarat irm the electoral rolis have come to
the notice of the Government.

(b) The names of aforesaid thirteen
foreigners have been deleted from the
electoral rolls. .

Recommendations of Rangarajan
Panel

1396. SHRI MANIKARO HODLYA
GAVIT: Will the Minister of PLANNING AND
- PROGRAMME be pleased to state:

(a) whether the Government have
examined the recommendations of
Rangarajan panel report;

(b) if so, the actidn taken thereon ‘by
the Government; and

(c) the details of special category States
for distribution of Central assistance?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
- GIRIDHAR GOMANGO): (a) and (b). Yes
Sir. the Govemnment have accepted the
recommendations.

(c) States treated under special category
for distribution of Central assistance are
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Arunachal Pradesh, Assam, Himachal

Pradesh, Jammu & Kashmir, Manipur,
Meghalaya, Nagaland, Sikkim and Tripura.

Housing Scheme for Retiring
Government Employees

1397. SHRI PAWAN KUMAR BANSAL :
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the Government have
formulated a scheme of housing for

- Government employees and retired

employees; and

(b) if so, the details thereof and the
progress made therein so far?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). To
ameliorate the housing problems of the
Central Govt. Employees, including retired
Employees (within 5 years), the Central

" Government Employees Welfare Housing

Organisation was set up in July 1990 under
the aegis of the Ministry of Urban
Development. The organisation has since
announced three schemes at: (i) Nerul, New
Bombay (ii) Madras (iii) Calcutta. The
schemes have been formulated keeping in
view the results of the demand survey
conducted earlier by the Organisation. The
number of dwelling units in each scheme are
decided consideration the demandfor houses
and availability of land. The details regarding
date of announcement of the scheme. no. of
houses, etc. are given below:-

Scheme Date of announcement No of houses No. of
proposed application
received so far
1. New Bombay 13.11.92 384 276
2. Madras 18.12.92 500 102
3. Calcutta 19.12.92 676 196
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Offer of allotement has been issued in
favour of 250 applicants under the New
Bombay Scheme. Allotment offers in respect
of Madras and Calcutta scheme have not
yet been made pending transfer of land in
favour of CGEWHO.

Poverty Alleviation Programme
Under Cap Art

1398. SHRI P.P. KALIA PERUMAL.: Will
the PRIME MINISTER be pleased to state:

(a) the number of projects sanctioned
under CAPART in Tamil Nadu from the
nception of CAPART;

(b) the names and location of agencies
assisted through CAP ART in the State;

(c) the amount sanctioned and released
so far to each of the above agencies;

(d) whether the trade unions proposedto
be encouraged under CAP ART in the
implementation of projects forthe alleviation
of rural poverty; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHR! UTTAMBHAI H.

PATEL): (a) 800 number of projects have

been sanctioned in Tamil Nadu since
inception of CAP ART.

SRAVANA 13, 1915 (SAKA)
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(b) 350 voluntary égencies have.been
assisted through CAP ART in the state.

() So far, total amount of
Rs.15,86,46,848/- has been sanctioned and
about Rs.10.00 crores has been released to
the above agenceis.

(d) No, Sir.
(e) Question does not arise.
Zila Sainik Boards

1399. SHRI MULLAPPALLY
RAMACHANDRAN: Will the PRIME
MINISTER be pleased to state:

(a) the number of Zila Sainik Boards
constituted so far in each of the state;

(b) whether the Government are
contemplating setting up of a parallel Armed
Force from amongst the retired personnel to
assist civilian; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) Number of Zila Sainik
Boards constitutedin various Statesiis given
in the statement attached.

(b) No, Sir.

(c) Does not arise.

STATEMENT

Number of Zila Sainik Boards Statewise

S.No. States/UTs ZS5Bs
1. Andhra Pradesh 23
2. Arunachal Pradesh Nit
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S.No. States/UTs ‘ ZSBs
3. Assam 10
4. Bihar 13
5. Goa Nil
6. Gujarat 4
7. Haryana 16
8. Himachal Pradesh 12
9. J&K 10
10.  Kamataka 10
11. Kerala 14
12. Madhya Pradesh 32
13. Maharashtra 25
14. Mainpur 2
15.  Meghalaya 1
1 6. Mizoram 2
17.  Nagaland 4
18.  Ornssa 6
19. Punjab 14
20. Rajasthan 18
21. Sikkim 3
22. Tripura Nil
23. Tamil Nadu 22
24. Uttar Pradesh 63
25. West Bengal 8
26. A & N Islands (UT) Nil*
27. Chandigarh (UT) Nif*
28.  Delhi (UT) Nil*
29. Pondicherry (UT) Nil

312

* Note: The Rajya Sainik Board in the State/UT looks after the entire work.
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Shares of Public Sector
Undertakings to Foreign Investors

1400. SHRI GOVINDRAO NIKAM: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have any
proposal to allow foreign investors to buy
shares of public sector undertakings in the
next round of disinvestment;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) to (c).
Government appointed a Committee under
the Chairmanship of Dr. C. Rangarajan to
suggest modalities for sale of PSU shares.
The Committee has recommended inter alia
forallowingforeigninvestors alsotopurchase
the PSU shares from the Government. The
Govemment are yet to take decision on the
matter.

[ Translation]

Inter Linking of Research
Institutions Through Information
Highway

1401. SHRI MRUTYUNJAYA NAYAK:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have since
finalised the plan to inter-connect all the
institutions of educational research through
information highway;

(b) if so, the details thereof; and

(c) if not, the reasons for delay in this
regard? '
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEANDEVELOPMENT) ANDMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to (c). A scheme for establiéhing an
“Information Highway” to link all academic
and research institutions through acomputer
network is under consideration of the
Govemment of India. The details are being
worked out.

Grievances of IASIIRS Officers

1402. SHRI MRUTYUNJAYA NAYAK:
Will the PRIME MINISTER be pleased to
refer to the reply given on March 31, 1993 tg
Unstarred Question No0.4859 regarding =
grievances of IAS/IRS Officers and state:

(a) whether the Govemnment have since
examined the matter:

(b) if so, the details thereof; and
(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
¢(SHRIMATI MARGARET ALVA): (a) to (c).
The matter is ‘under examination by the
Committee of Secretaries.

Land Dispute Cases

1403. SHRIMOHAN SINGH (Ferozepur):
Willthe PRIME MINISTER may please refer
to USQ No.4193 dated March 24. 1993 and
state:

(a) whether the information regarding
settlement of land dispute cases has since
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been collected;

(b) if so, the details thereof; and
(c) if not, the reasons thereof?’

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT - OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKUR): (a) to (c). The information
regarding settlement of land dispute cases
with respect to Lok Sabha Unstarred
Question No.4193, dated March 24, 1993
has been collected and is enclosed.

STATEMENT

With a view to disposing of quickely the
land cases relating to land ceiling and such
other revenue and land reforms matters, the
Govemment of India as a part of the land
reforms scheme has been from time to time
advisingto the State Govemments at various
forae.g. Conferences of Revenue Ministers
and Chief Ministers to set up Land Tribunals
under the provisions of Article 323-B of the
Constitution or create special Courts/Bench
in High Courts in consultation with the
concerned High Court. Accordingly, the
states of Bihar, Kerala, Tamil Nadu and
West Bengal have enacted legislation for
setting up Land Tribunals under Article 323-
B of the Constitution. Such Tribunal under
Article 323-B of the Constitution is functioning
in Tamil Nadu while inthe other States these
are not yet operational either because of
litigation or some other reasons like framing
of rules, and further amendment of the Act.

2. Further, Land Reforms/Revenue
Tribunalis functioning in Gujarat, Kamataka
and Maharashtra while special Bench has
been set upin High Courtin Bihar. In Andhra
Pradesh two additional Primary Tribunals
and six full time district level Appellate
Tribunals have been set up besides the High
Court having set apart a day in a week for
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disposal of cases.

[English)

' Special Courts to Deal with
Corruption Cases

1404. SHRI PARASRAM BHARDWA.
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government propose to
set up special courts to deal with corruption
cases pending with the Central Bureau of
Investigations; and

(b) if so, the details regarding the policy
of the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): (a) and
(b). Government have already taken a
decision to establish Special Courts for trial
of CBI cases in States where the pendency
is high. At Present. Special Courts are
functioningin Andhra Pradesh, Bihar, Kerala,
Karnataka, Madhya Pradesh, Rajasthan.
Punjab, Uttar Pradesh and Delhi.

[ T;anslation]
Assistance to Madhya Pradesh

1405. SHRI SHIVRAJ SINGH
CHAUHAN: Will the Minjster of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state:

(a) whether the Government of Madhya
Pradesh has requested for increase in
Central assistance for its projects during the
current financial year;

(b) if so. the details thereof: and
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(c) the reaction of the Union Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHR!
GIRIDHAR GOMANGO): (a) No, Sir. The
Government of Madhya Pradesh has not
requested forincrease in Central Assistance
(Normal-iormula based) in the current
financial year.

(b) and (c). Do not arise.
{English]
" Molasses as a Automobile Fuel

1406. SHRI RAMCHANDRA
VEERAPPA: Will the PRIME MINISTER be
pleased to state:

(a) whether some aeveloping countries
like Brazil are using molasses to produce
alcohol which is used as fuel for automobiles
and causes no pollution;

(b) if os, whether the Government have
any proposal to encourage and adopt this
lechnolqu;

(c) whether the Government have
recieved any proposal in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) Yes, Sir.

(b) The Government, as a policy, is
encouraging adoption of altemate fuels for

automobiles.

(c) No, Sir.
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(d) Does not arise.

[Translation)

Voluntary Organisations for
Development of Wasteland in Madhya
Pradesh

1407. SHRIVISHWESHWAR BHAGAT:
SHRI KHELAN RAM JANGDE:

Willthe PRIME MINISTER be pleased to
state: )

(a) wliether the Government have
identified any voluntary organisations for
development of wasteland in Madhya
Pradesh.

(b) if so, the names of these organisations;

(c) the time by whicﬁ the services of
these organisations are likely to be utilised;
and

(d) whether the Government have
reviewed the past performance of these
voluntary organisations to ensure that these
have not been charged for misusing the
Govemment funds in the past?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS
DEVELOPMENT) (COL. RAM SINGH): (a)
Under the Grant-in-Aid scheme of National
Wastelands Development Board, there is
no provision to identity voluntary
organisations for development of wastelands
in the country including those in Madhya
Pradesh. However, voluntary organisations
desirous of seeking assistance for
development of wastelands apply to the
National Wastelands Development Board of
their own accord and are entertained under
the Grant-in-Aid scheme.

(b) and (c). In view of (a) above question
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does not arise.
10. Fetehpur
(d) The Grant-in-Aid scheme. has an
inbuilt provision for evaluation of the work 11. Farrukhabad
done by voluntary organisations in order to
ensure that the funds released to them have 12. Balia
been properly utilized.
13. Aligarh
Development of Cities in U.P. 14. Morabadad ~
1408 SHRIARJUNSINGHYADAV-WlheMinisier 15. Mirzapur

of URBAN DEVELOPMENT be pleased to
state:

(a) the cities in Uttar Pradesh developed
under the Urban Basic Services for the Poor
and the city-wise amount allocated for the
purpose during the year 1992-93; and

-~

(b) the details of works done in this
regard, city-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIP.K. THUNGON): (a) During 1992-93
the Scheme of Urban Basic Services for the
Poor was operational in the following twenty
two towns:- ’

1. Lucnow

2. Kanpur

3. Agra

4. Allahabad

5. Varanasi

6. Meerut

7. Bareilly

8. Gorakhpur

9. Faizabad

16. Shahjahanpur
17. Ghaziabad
18. Hapur

19. Raibareilly
20. Hardoi

21. Gonda |

22. Mathura

Central funds of Rs.203.20 lakhs were
released to the State during the year 1992-
93. This constitutes 60% and another 40%
are to be contributed by the State
Govemment. Allocation of funds to different
towns in the State is doen by the state
Government.

(b) Community participation is the
foundation on which the programme has
been built up. This participation is achieved
through setting up of neighbourhood
development committees and community
development societies who prioritise their
needs and prepare community development
plans. These plans are to be implemented
by the slum dwellers with the Community
Organisers of the Project acting as catalyst
for improving the quality of life at the slum
level as well as strengthening of community
involvement. By the end of 1992. 640
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neibourhood Committees were constituted.
525 Mini-plans have also been prepared. 36

Community Organisers have been appointed
for inculding community participation.

163

Funds for Installation of Hand
Pumps in rural and Drought Prone
Areas of Gujarat

1409. SHRI KASHIRAM RANA: Will the
PRIME MINISTER be pleased to state:

(a) the funds allocated for installation of
hand pumps in the rural and drought prone
areas of Gujarat during 1991-92 and 1992-
93;

(b) the number of hand pumps installed in
the State till December, 1992; and

(c) the number of hand pumps proposed
to be installed during 1993?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) Funds are provided to the State
Government of Gujarat under Accelerated
Rural Water Supply Programme (ARWSP),
Mini Missions and Sub Missions under Rajiv
Gandhi National Drinking Water Mission for
implementation of various schemes
approved under the programme. Separate
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funds are not allocated by the Central
Government for installation of handpumps.
These are decided by the State Government
keeping in view the Annual Action Plan, the
approved schemes and the specific needs
of the areas. The totaramount of Rs 24.312

* crores was releasedtothe State Government

in 1991-92 and Rs.18.142 crores in 1992-
93.

(b) and (c). The information is not
maintained at the level of the Central
Government.

[English)
Judges in High Courts/Supreme Court

1410. DR. JAYANTA RONGPI: Will the
PRIME MINISTER be pleased to state:

(a) the total number of judges belonging
to SC and ST Communities in the Supreme
Court and each High Court, State-wise; and

(b) the number of woman judg% in the
Supreme Court and High Courts, State-
wise? :

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS: (SHRI H.R.
BHARDWAJ):

(a) and (b).
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| Translation)

Construction of Houses for SCs/STs
Under Indira Awas Yojana in Gujarat

1411. SHRIMAHESH KANODIA: Wil the
PRIME MINISTER be pleased to state:

(a) the total amount provided to Gujarat
for the construction of residential units for
SCs and STs under Indira Awas Yojana as
~n June 30. 1993:

(b) the number of residential units
constructed under Indira Awas Yojana in
Gujarat so far;

(c) whether these residential units are
constructed by the beneficianes themselves
middlemep or contractors: and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKURY): (a) The total amount provided for
the contruction of residential units for SCs &

Ts under IAY in Guijarat since inception
upto 30th June, 1993 is Rs.5140.1 lakhs.

(b) The total number of houses
ronstructed so far is 39282.

(r) and (d). As per the report fumished by
tt -~ State Government. construction of 1AY
un. 15 being donc by the beneficiaries
t-.mselves. Moreover. the IAY manual
Sicary lays down that the construction of
hvnises under |AY has to be done by the

«nahciary who is the ultimate occupier of
th-. bouse and no contractor is allowed for
the co:~iruction of these houses.

iEnghshj
Subsidy on Fertilizers

1412. DR. K.V R. CHOWDARY" Will the
“RIME MINISTER be pleased tn state
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(a) the number of subsidy given on
fertilizers to the farmers during 1990-91,
1991-92 and 1992-93 and the amount
allocated during 1993-94;

(b) the cost of production of each per .
tonne of tertilizer during t. - last three years:
and

(c) the amount of subsidy given to the
farmers tor each per tonne?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) Controlled fertilizers are sold
to the farmers at statutorily notified prices
throughout the country. with local levies
excepted. Under the fertilizer subsidy
scheme. the manufacturers are
compensated for lower realisation through
sales compared to the cost of production as
assessed by the Government. Likewise. in
the case of controlled imported fertilizers,
Government bears the difference between
the sale price to the farmers and the cost ot
imports. The fertilizer subsidy paid/borne by
the Government during the last three years
was as tollows:-

(Rs. Crores)

1992-93

1990-91  1991-92
4389.06 4799.60 5800.00
(provisional)

In addition, some special subsidy on
fertilizers was also given by the Ministry of
Agriculture during 1991-92 and 1992-93,
with a budget provision of Rs.405.00 crores
and Rs.340 crores"respectlvely.

There is a budget provision of Rs.3500
crores tor fertilizer subsidy for 1993-94. In
addition. special concessions on decontrolled
fertihzers have also been announced by the
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Government for the current Kharif season,
for which an allocation of Rs.356 crores has
‘been made.

(b) and (c). The cost of production of
fertilizers varies from unit to unit depending
on the age and size of the plant, feedstock
used etc. In view of this. the amount of
subsidy per tonne also varies. Moreover,
phosphatic and potassic fertilizers have been
decontrolied w.e f. 25.8.1992.

However, the weighted average retention
price of Urea (i.e. the cost of production with
areasonable return on networth as assessed
hy the Government) as at the end of the last
three years was as follows:

As on Weighted average
retention price of
Urea (Rs./Tonne)
31.3.1991 3945/-
31.3.1992 4056/-
31.3.1993 4326/-
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[ Translation)

Production by Rashtriya Chemicals
and Fertilizers

1413. DR.LAXMINARAYAN PANDEYA:
Will the PRIME MINISTER be pleased to
state: .

(a) the total production made by the
Rashtriya Chemicals and Fertilizers Limited
during 1992-93 and in 1993-94 so far:

(b) whether this company is running in
loss at present:

(c) if so, the reasons therefor: and

(d) the remedial steps proposed in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) The total fertilizer production
made by the Rashiriya Chemicals and
Fertilizers Limited during the year 1992-93
and 1993-94 (upto June. 1993) is given
below:

(in thousand tonnes)

Name of the Product 1992-93 1993-94
(upto June)
Urea 1775 369
Suphala (15:15:15) 352 . 91
ANP (20:20) 290 54

(b) and (c). During the year 1992-93 the
company made operating profit. Howevef,
aftertakinginto account the increased liability
on Kuwaiti Dinar loan due to exchange rate
fluctuation, the company would be incuring
A net loss. i

(d) The company has approached the
Govemmnet for some relief on account of
increased liability of Kuwait Dinar loan. The
matter is under consideration of the
Government. )
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1Enqiish|

Sulabh Sauchalayas in Madhya
Pradesh

1414. SHRIMAHENDRAKUMAR SINGH

THAKUR: Will the PRIME MINISTER be
pleased to state:

(a) the number of Sulabh Sauchalayas in
Madhya Pradesh:;

(b) the number of additional Sulabh
Sauchalayas proposed to be set up during
the Eighth Five Year Plan: and

(c) the estimated amount proposed to be
spent under this scheme”?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) There is no programme with
the name of Sulabh Sauchalayas being
funded by the Central Government which is
ving central assistance to the State under
the Centrally Sponsored Rural Sanitation
Programme (CRSP) for construction of
ndvidual house hold sanitary latrines and
ither facilities in rural areas. 2887 household
.atrings were constructed under different
programmes upto 1992-93.

(b)) About 1.36 lakh individual household
latnines are likely to be constructed durnng
the: Eighth Five Year Plan under CRSP. An
:-qual number may be constructed under
tAinimum Needs Programme (MNP)

1c) Under CRSP. Rs.3020.45 lakhs 1s
nkely to be spent in the Eighth Five Year
Plan. An amount of Rs.15 crores has been
Diovided by the State Government under
MNP in the Eighth Five Year Plan.

Privatisation of Essential Services

1415 SHRI GOP! NATH GAJAPATHI:
‘Nillthe Minister of URBANDEVELOPMENT
Hhe pleased to state:
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(a) whether the Government have a
proposal for privatisation of essential
services in Delhi:

(b) if so. the reasons theretfor:

(c) whether the staff working in essential
services is likely to be retrenched and

(d) if so. steps taken to protect their
interest?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P K. THNUGON): (a) to (d). With a
view to improve efficiency of management
of various civic essential services and
optimise the resources available. varnious
measures have been under the
consideration of the Government. including
the involvement of the private sector for the
provision of civic/essential services.
However. no specifc scheme to handover
civic/essential services in Delhi to private
sectorhas been finalised by the Government.

Inclusion of Certain Districts in NCR

1416. SHRIMATIVASUNDHARA RAJE:
Willthe Minister of URBANDEVELOPMENT
be pleased to state:

(a) whether the Government proposed to
add some more districts in the National
capital Region.

(b) if so. the details thereot. and

(c) the districts which are presently in the
National Caprtal Reqgion”

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES (SHRI
P K. THUNGON) (a) No. Suir
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(b) Question does not arise.

(c) (i) National Capital Territory of Delhi,
which comprises one District.

(i) Faridabad, Gurgaon, Rohtak,
Sonepat, Rewari and Panipat
districts of Haryana.

(iiiy Six Tehsils of Alwar distirct, i.e.
Alwar, Ramgarh, Behreer,
Mandawar, Kishangarh and
Tijara in Rajasthan.

(iv) Meerut, Ghaziabad and
Bulandshar districts of Uttar
Pradesh.

Family Pension Scheme

1417 SHRIR. SURENDER REDDY: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government have very
recently decided to extend the benefits of
Family pension Scheme to all servicemen
irrespective of their date of retirement and
rank:

(b it so. the details thereof:

(c)whetherthe decisionis proposedto be
~ttective retrospectively: and

(d) the total number of beneficiaries
therefrom and the financial involvement
therein?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
IAALLIKARJUNY): (a) No. Sir.
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(b) to (d). Do not arise.

Increase in cases of Premature
Retirement in Armed Force

1418. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the PRIME
MINISTER be pleased to state:

(a) whetherthe cases of opting permature
retirement by the officers in Armed Forces
are increasing;

(b) the number of officers applied for and
granted premature retirement in 1990, 1991
and 1992 in the three services. service-wise
and rank-wise;

(c) whether the Government have now
imposed any restrictions on granting
premature retirment; and

(d) if so. the details thereof:

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) Thereis no perceptible
trend of increase in the number of service
officers opting for premature retirement.

(b) A Statement is attached.

(c)and (d). Requests from Service Officers
for premature retirement are given due
consideration on their individual merits.
subject to the exigencies of service. There
are certain prescribed critena guidelines
governing premature retirement of Service
Officers. Govermment have not imposed
any restrictions in this matter



Written Answers 168

AUGUST 4, 1993

Written Answers

167

1661

u peydde

pey oym

tbupnpout  ®209 + - L€ OEL /82 vei 92 o€ - 2eL Y0 92 F4 - 2661

‘0661

us peyjde

pey oym | "

Bupmour,  gov - €2 68 181 /8 12 2 2 2.5 LpS 22 € 1 1661
eV 1 1 02b Ll €8 91 4 I S6b 9% €2 € 2 066!

91 St d A F/RY o ° 6 8 Z 9 [+ v £ b4 !
ejoL ‘1 o fey N 100 bug few Ey) 1ejog % /0D bug- lew 7

paaosdde ‘oN

paydde ‘on

1B8A

SI8214JO 82INI8S JO JUBLWIBIIY BINjewdld

AN3N3LVLS

(sdioo jeaipeyy Awy jdeax3




Written Answers 170

SRAVANA 13, 1915 (SAKA)

1.

V. 1ten Answers

094 4 oz oL 6l € - - LLy 2 oc €2 6L E€° - - 2661
L9} L ve vl .02 9 b - LLL 6 62 L o12 9 b - 166}
122 o4 ol 69L ¢ 2 v 2 Z e ol Ll 28k 2 ¥ 2 Z 0664
LI 9t St vl €l FAl Lok 6 ] L 9 S v € 4 I
4 4P p9 iden  epw) IYsw nid 071 4p0 ided  epwd usw
1eioy oidn ubs M d9 v WAY vy glof oldn ubs bm d9  aY  WAY Y
panoidde ‘oN peydde -oN 80I04 JIY
194 19 L 82 b L6} 29 06 8¢ € 2661
601 T4 €9 0z } LEL ve s9 LE o 1661
991 9 I8 L) | 664 €8 26 €2 b 0661
bl ot 6 8 L 9 S 4 € b4 I
mofaq ) wpyy MOJBA § idep wpyy
reioL ®up2 17 p/) /9pwY wpyy /WpeA reioL P37 Py /ePWD  wepep

Aen



72

Written Answers 1

AUGUST 4, 1993

Written Answers

171

SL ! 9l 0§ g € 2661
1S Z g LE 9 ! 1661
€S 9 9 9 € k4 0661
£l 2l L 01 6 8 I
[eloy 1den lew 100 17 1e0 bug
sdio) [eaIpayy .
sdion) jpaIpay
ved i
0S4 S ge 16 9t € 2661
L€} 9 9z €8 8l 4 1661
86 b €t €9 L b 0661
v 9 g v € z !
fe1oy 1ded few 100 117 1200 bug

104 paiydde ‘oN

sdioD [eaipayy



Written Answers 174

SRAVANA 13, 1315 (SAKA)

Written Answers

173

v- | Z v 2661

e 2 - 2 1661

L - ! - | 0661
o1 6 8 Z 9 I
jejoy ey 100 117 g0 bug opig

ved ||

v - b ' Z 2661
z - 2 - 1661
| . - | - 0661
9 S r £ 4 1
Iejoy few 100 17 1800 bug opiq




Written Answers 176

AUGUST 4, 1993

Written Answers

175

4 sg 4 - - 2661
v € - ; 1661
€ z ' - 0661
s v £ z 1

/8101 100 17 1800 ueol? #06Q

ved||
2 z - - 2661
b € - ' 1661
€ 2 I . 0661
) v £ z '
Bi0) 100 17 1800 uey? eobg




177 Written Answers

" Funds to Small Scale Industries in
Assam

14199 SHRI UDDHAB BARMAN: Willthe
PRIME MINISTER be pleased to state:

(a) whether the Union Government have
any proposal to allocate more funds to
Govérnment of Assam for the development
of small scale industries;

(b) if so, the details thereof; and

“(c) the funds allocated for this purpose
during the Seventh Five Year Plan?

THE MINISTER OF STATE IN THE -

MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM): (a) to (c). An amount
of Rs.109.68 crores have been approved for
the Eighth Five Year Plan for the Village and
Small Scale Industries. on the basis of the
proposals of the Assam Government, against
the approved outlay of Rs.50.00 crores
during the Seventh Five Year Plan. Besides
the State of Assamis also receivingits share
out of the Schemes being implemented by
the Central Government during Eighth Five
Year Plan as it has received during the
Seventh Five Year Plan.

| Translation)
Construction of Roads in Rajasthan

1420. SHRI GIRDHARILAL BHARGAVA:
Will the PRIME MINISTER be pleased to
state:

(a) the number of villages in the country
which are not linked with all weather roads
till June, 1993:

(b) the number of villages in Rajasthan
which are not linked with the roads during
monsoon;
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(c) whether the Government have
estimated the number of bridges to be
constructed for linking every willage of
Rajasthan with all-weather roads and the
estimated cost on every bridge: and

(d) the allocation provided for the
construction of roads in rural areas of

Rajasthan during the Eighth Five Year Plan?

THE MINISTER OF STATE IN THE

‘MINISTRY OF RURAL DEVELOPMENT

(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) As per information available
there were 17.803 villages (provisional) with
a population of 1000 and above which were -
not connected with all weather roads upto
the end of 1992-93.

(b) and (c). As the construction of rural
roads is a state subject under Minimum
Needs Programme, the Central Government
does not maintain information in this regard.

(d) The outlay for construction of rural
roads under MNP during 8th Plan (1991-97)
for Rajasthan 1s Rs.200 crores.
[Translation]’

Reviewing the Anti-Defection Act

1421. PROF. PREM DHUMAL:

SHRI RAM SINGH KASHWAN:
SHRI GOVINDRAQO NIKAM:

Will the PRIME MINISTER be pleased to
state:

(a) whether the Government propose to
rcview the Anti-Defection Act. 1985 de-

novo;

(b) if so, whether all the political parties
have been consulted in this regard:

(c) whether the Government propose to
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introduce a Bill in this regard during the
current session; and

(d) if so, whether any Committee is likely
to be constitued for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) The Government is
reciewing certain aspects of anti-defection
law as contained in the Tenth Schedule to
the Constitution of India.

(b) No, Sir.

(c) No. Sir.

(d) Does not arise.

Lok Adalats in Rural Areas

1422. SHRI SURYA NARAIN YADAV:
Will the PRIME MINISTE™ *r pleased to
tate:

(a) whether the G-

‘tart Lok Adale’
scale:

2t propose to
~as at large

by if so, whether any directive has been
prepared by the Govermment for Bihar State
in this regard: and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) Lok Adalats are not
regularly constituted Law Courts but are
voluntary efforts for resolution of disputes
through persuasive and conciliatory
methods. Lok Adalats are being organised
by the State Legal Aid & Advice Boards
throughout the country from time to time.

(b) and (c). In view of reply to part (a)
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above the Question does not arise.

[English)
Bench of Supreme Court in South India

1423. SHRI K.V. THOMAS: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government are aware of
a resolution by the Southern State Bar
Councillors meet-1993 requesting the Union
Govermnmentto starta Bench of the Supreme
Court in South India; and

(b) if so, the reason of the Government to
start a Bench of the Supreme Court in South
India?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWALJ): (a) A copy of the resolution
passed in the Southern States Bar
Councillors meetheld on 1.5.1992 requesting
the Government of India to take steps to
establish a Bench of Supreme Court in
South India was received from the Kamataka
State Bar Council with their letter dated
26.9.1992. The Chief Justice of India was
interalia requested to take steps to establish
a Bench of the Supreme Court in South
India, after obtaining necessary approval
from the President of India.

(b) According to Article 130 of the
Constitution, “The Supreme Coéurtshallsitin
Delhi orin such other place or places, as the
Chiet Justice of India may, with the approval
of the President, from time to time, appoint”.
No proposal has been received from the
Chief Justice of India. As such, no action has
been taken by the Central Government in
this regard.

Appointment and Transfer of Judges

1424. SHRI TEJ NARAYAN SINGH: Will
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the PRIME MINISTER be pleased to state:

(a) the names of judges of High Courts
and Supreme Court appointed during 1991-
92, 1992-93 and till date on the advice of the
Chief Justice of India; ’

(b) the details of cases in which the
advice of the Chief Justice of India had not
been followed by the Government and the
reasons therefor in each case;

(c) the steps the Government have taken
to avoid any conflict between the judiciary
and the executive in the matters relating to
appointmentofjudges of the Supreme Court
and appointment and transfer of judges of
High Courts;

(d) whether any guidelines have been
issued in this regard; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAUJ): (a) and (b). The particulars of
Judges of the High Courts and the Supreme
Court appointed during 1991, 1992 and so

farin 1993 are given in the Statement-l and -

Il respectively. Of the appointments made
during 1991, 1992 and so far in 1993 in the
High Courts, all except one, were made on
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the advice of the Chief Justice of India.
During this period, recommendations of the

~ Chief Justice of India for appointment of 9

persons as High Court Judges were not
accepted. It would notbe in public interest to
disclose the reasons.

In the Supreme Court during this period,
all appointments were made on the advice
of the Chief Justice of India.

(c) to (e). Appointments of Judges of the
Supreme Court and High Courts are made
in terms of relevant provisions of the
Constitution of India. There is, therefore, no
conflict between the judiciary and the
executive in the matters relating to
appointment of Judges of Supreme Court
and appointment and transfer of Judges of
the High Courts. The Government have
accepted as a policy, recommendations of
the Law Commissions, in its 80th Report
that there should be a convention according
to which 1/3rd of Judges in each High Court
should be from any other State. The
Government decided that this may be
implemented either by making initial
appointments from outside or by effecting
transfers. The policy guidelines in connection
with appointment of Chief Justices of High
Courts from outside were issued through a
Press Note in January, 1983. which is
contained in Statement-1ll.

STATEMENT-|
SI. No. Name of Judges Name of High Court
1. D.M. Patnaik Orissa
2. B.N. Dash Oﬁssa
3. Ali Mohamad Mir Jammu and Kashmir
4. B. Dikshit Allahabad
5. S. Singh Allahabad
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Sl. Ne. Name of Judges Name of High Court
6. K.M. I;'anday Allahabad
7. P.S. Patankar Bombay
8. H.S. Brar Punjab and Haryana
9. J.L. Gupta Punjab and Haryana
10. N.K. Sodhi Punjab and Haryana
11. G.C. Garga Punjab and Haryana
12. N.K. Kapoor Punjab and Haryana
13. V.K. Balli Punjab and Haryana
14. V K. Jhanji Punjab and Haryana
15. H.S. Bedi Punjab and Haryana
16. B.S. Nehra Punjab and Haryana
17. H.K. Sandhu Punjab and Haryana
18. C.M. Nayar Delhi
19. J.K.Mehra Delhi
20. D.C. Bhandari Delhi

.

21. Satpal Delhi
22. D.K. Jain Delhi
23. M. Shamim Delhi
24. K.K. Usha Kerala
25 S.S. Rathor Punjab and Haryana
26. C. Shivpta Karnataka
27. L.S. Panta Himachal Pradesh
28. S.K. Chattopadhyaya Patna
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Sl. No. Name of Judges . Name of High Court
29. A.N. Chaturvedi Patna
30. N.D. Vyas Bombay
31. S.H. Kapadia Bombay
32. M.L. Kaul Jammu and Kashmir
33. A.Q. Parray Jammu and Kashmir
34. V.K. Singhal Rajasthan
35. R. Ballia Rajasthan
36. R.P. Saxena Rajasthan
37. D.N. Baruah Gauhati
38. S.B. Roy Gauhati
39. N.G. Das Gauhati
40. A.G. Rao Andhra Pradesh
a1, B.S. Reddy Andhra Pradesh
42. B.C. Saxena Allahabad
43. K. Singh Allahabad
44. S.P. Shrivastava Allahabad
45. V. Bahuguna Allahabad
46. S. Dikshit Allahabad
47. A.B. Shrivastava llahabad
48. K. Sharma Allahabad
49. A.P.Singh Allahabad
50. M. Katju Aliahabad
51. C.S. Mishra Patna
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Sl. No. Name of Judges Name of High Court
52. R.M. Prasad Patna
53. N. Roy' Patna
54. S. Ashan Patn5
55. A.Das Patna
56. R.V. Vasanthakumar Karnataka
57. L.S. Reddy Karnataka
(Year 1992)
S1. No. Name of Juage Name of High Court
1. S.G. Mutalik Bombay
2. A K. Banerji Allahabad
3. H.N. Tilhari Allahabad
4. S.R. M'isra Allahabad
5. V. Saran Allahabad
6. B.K. Singh Allahabad
7. S.N. Aggarwal Allahabad
8. Om Prakash Allahabad
9. A.N. Gupta Allahabad
10. S.K. Verma Allahabad
11. A.S. Tripathi Allahabgd
12. 1.S. Mathur Allahabad
13. J.P. Semwal Allahabad
14. D.R. Reddi Andhra Pradesh
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SI. No. Name of Judge Name of High Court
15. M.B. Naik Andhra Pradesh

16. S.K. Jain Punjab and Haryana
17. P.A. Mohammad Kerala .

18. P.K. lyer Balasubramanyan Kerala

19. M.V. Tamasker Madhya Pradesh’
20.  AR.Tiwari . Madhya Pradesh
21. P.P. Naolekar Madhya Pradesh
22 R.K. Patra Orissa

23. D.K. Jain Madhya Pradesh
24. R.P. Awasthy Mad};ya Pradesh
25. V.P. Goel Allahabad

26. S.N. Saxena Allahabad

27. G.S.N. Tripathi Allahabad

28. M.C. Aggarwal Allahabad

29. A K. Dutta Calcutta

30. N.K. Bhattacharya Calcutta

31. N.K. Batbabyal . Calcutta

32. R. Bhattacharya Calcutta

33. S.N. Chakrabarty Calcutta

34. R.K. Nehru Punjab and Haryana
35. G. Sharma Patna

36. N.K. Sinha Patné

37. L.N. Parsad Patna
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SI. No. Name of Judge

Name of High Court

38. K.N. Kurup

39. M.M. Po;anil

40. S.M.A. Mohamed
41.  C.V.Govardhan
42. V. Rengaswamy
43. P.R.K. Raju

44. S.V. Maruthi

o

Kerala

Kerala

Madras

Madras

Madras

Andhra Pradesh

Andhra Pradesh

45.  B.N.Naik Bombay
46. U.T. Shah Bombay
47. N.B. Asthana Allahabad
48. V.S. Sirpurkar Bombay
49. R.M. Sakharam Bombay
50. S. Banerjee Calcutta
51. N.A. Chowdhary Calcutta
52. A K. Chakaravarthy Calcutta
53. N.N. Bhatacharya Calcutta
54. , S.N. Mallick Calcutta
55. A.P. Shah Bombay
56. V.K. Jain Delhi
(year 1993)
SI. No. Name of Judge Name of High Court

1. G.V.L.N. Rao

2. A.J. Sadashiva

Andhra Pradesh

Kamataka
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193 W‘iﬁen Answers SRAVANA 13, 1915 (SAKA) Written Answers 194
sl. ;\Io. Name of Judge Name of High Court ’
3. K.H:N. Kuranga Kamataka
4. _R.V. Raveendran Kamataka
5. S. Venkataraman Kamataka
6. A. Madan Delhi
7. K.J. Joseph Kerala,

8. S.D. Ramareddy Andhra Pradesh

9. B.M. Mitra Calcutta

10. J.N. Sarma Gauhati

11. A.L. Vaidya Himgchal Pradesh
STATEMENT-HI STATEMENT-HI

List of Judges of the Supreme Court
Appointed During 1991, 1992 and in 1993

Pursuant to persistent demand from
responsible bodies, the Govemment have,

after considering various aspects of the

Name of Judge matter and after consulting the Chief Justice

of India, decided to adopt a policy of having

Shri Justice Yogeshwar Dayal Chief Justices of all High Courts from outside
and to keep in view certain broad guidelines

Shri Justice S. Mohan when implementing this policy. These
guidelines are as follows:-

(i)

SI. No.
1.
2.
3. Shri Justice B.P. Jeevan Reddy
4. Shri Justice G.N. Ray
5. Shri Justice A.S. Anand
6. Shri Justice R.C. Patnaik
7. Shri Justice N.P. Singh
8. Shri Justice S.P. Bharucha .
9. Shri Justice N. Venkatachala

(ii)

Forpurposes of elevations as Chief
Justices the inter se seniority of
puisne Judges will be rechoned on
the basis of their seniority in their

~own High Courts and, subject to

suitability, they will be considered
for appointment as Chief Justices
in other High Courts when their
tum would normally have come for
being considered for such
appointment in their own High
Courts.

A Chief Justice who has only one
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year ‘or less to retire may not be
transferred to another High Court.

(i) A puisne Judge in a High Court
who has one year or less to retire
when his tum for being considered
forelevation as Chief Justice arrives
may, subject to suitability, be
considered for appointment as
Chief Justice in his own High Court
if a vacancy is to occur in the office
of the Chief Justice in that High
Court during that period.

2. While implementing the aforesaid policy
the appointments/transferes shall be made
in accordance with-the provisions of Article
217 or Article 222 of the Constitution, as the
case may be.

Settlement Commission for Indirect
Taxes

1425. SHRIJAGAT VIR SINGH DRONA:
Will the PRIME MINISTER be pleased to
state:

(a) whether a large number of cases
involving huge revenue of customs and
excise are pending for what finalisation of a
Settlement Commission for Indirect Taxes
by the Ministry of Law;

(b) whether this proposal for a settlement
Commission from the Department of
Revenue is pending with the Ministry of Law
for considerable time now;

(c) if so. the reasons therefor: and

(d) the time by which the proposal is likely
to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWALJ): (a) According to the Ministry
of Finance (Department of Revenue), as on
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30 April 1993, 2984 central excise cases
and 9903 customs cases involving revenue
of Rs.687.84 crores and Rs.436.55 crores,
respectively, are pending in the Supreme
Courtand 5183 central excise cases invoiving
revenue of Rs.1413.60 crores and 8230
customs cases involving revenue of
Rs.368.42 crores are pending in the High
Courts.

(b) to (d). The proposal of the Ministry of
Finance to set up a Settiement Commission
was examined and the views of the
Department of Legal affairs were conveyed
to them on 20.11.1992 for reconsideration
of the matter. Thereafter, the file on the
subject was againreceivedin the Department
of Legal Affairs on 29.7.1993 and the opinion
of the Department would be rendered soon.

[ Transiation]
Medicine for Thalasemia
1427. SHRI BRIJ BHUSHAN

SHARAN SINGH:
SHRI SATYA DEO SINGH:

SHRIMATI KRISHNENDRA -

KAUR (DEEPA):

Will the PRIME MINISTER be pleased to
state:

(a) whether the prices of medicine being
usedfortreatment of Thalasemia have been
steeply increased:

(b) if so, the price of this medicine during
1991-92 and at present;

(c) whether the manufacturers had
created artificial shortage of this medicine
before increasing its price; ‘

(d)if so, whetherthe Govemment propose
to take action to remove shortage of this
important medicine and to make
arrangements for sale of this medicine at
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reasonable price;

(e) whether the medicine for this disease
is also being imported gand

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a), (e) and (f). Since the medicine
used for the treatment of Thalasseaemia is
imported, its price fluctuates dependinginter-
alia on the fluctuations in the intemal price of
the medicine, exchange rate fluctuations,
the source of import etc. The details of
imports of the medicine (Desferal) during
the last two years are as follows: -

Year Quantity CIF Value (Rs.)
1991-92 112950 Pcs. 79,36,673
1992-93 14950 Vilas 13,25,377

(b) The market price of a pack of 5 vilas
since 1991-92 has been as under:

SNo. Date Price of 5 vials
(Rs.)
1. 5791 410/-
2. 1.3.92 290/-
3. 31.12.92 370/- -
4, 28.5.93 493/-

(c) and (d). There have been no reports
of shortage of this medicine.

[English)
Shifting of Fish Market

1428. SHRIR. SURENDER REDDY: Will
the Minister of URBAN DEVELOPMENT be
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pleased to state:

(a) whether the Government propose to
shift wholesale fish and country markets
from Jama Masjid area, Delhi; :

(b) if so, the reasons therefor;

(c) the location of and the timeo by which

‘the new markets are likely to be shifted; and

(d) the facilities likely to be provided
there?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Yes, Sir.

(b) As reported by Delhi Agricultural
Marketing Board, basic objective of the
scheme is to decongest the Walled City
area.

(c) The Delhi Agricultural Marketing Board
has reported that the new location is at
Gazipur adjacent to Gazipur Dairy Farm.
The Poultry was shifted on 14.9.92 from
Jama Masjid Market, to the temporary
market at Gazipur. The fish market is to be
commissioned by July, 1994 at the new site.

(d) The following facilities have been
provided in the temporary market at Gazipur:-

(i) Spacious shops have been constructed
with separate office accommodation for
commission agents. Auction platforms,

‘lighting no arrangements, drinking water

and Sulabh Sauchalaya for market users
have also been provided.

(i) Service counter of State Bank of india
exists.

(iii) Bus services between Jama Masijid
and Gazipur have been arranged.
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(iv) Security and sanitary arrangement
have also been made in the interest of
market users to keep the area clean and
tidy.

(v) The growers shed is available from
where the farmers can sell their produce
directly to the traders free of charges. A rest
house for farmers is also being set up.

Other facilities to be provided in the
permanent Fish, Poultry and Egg Market in
Gazipur:-

(i)  Adequate arrangements for water
and electricity.

(i)  Ice factory and cold storage.

(i)  Banks, Offices fortransporters, first
aid post.

(iv) Veterinary laboratory

(v) Rest Places for labourers and
farmers.

(vi) Arrangements for drainage and
sewerage.

(vii) Provisions for restaurants, eating
place, snacks shops etc.

(viii) Adequate spaces for bardana and
ice crushers.

Special Squating Zones

1429. SHRI HANNAN MOLLAH: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government propose to
create “Special Squating Zones” on the
city’s fringes in order to rehabilitate Jhuggi
dwellers;

(b) if so. the details thereof; and
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(c) the action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) to (c). There is
no such proposal being implemented by
Government of india. “Urban Development”
is a state subject and specific schemes of
slum clearance/improvement are formulated
andimplemented by the State Governments
in accordance with their needs and priorities.
The present policy of the Government as
enunciated in the National Housing Policy
lays emphasis on’ the environmental
improvement of slums rathen than massive
clearance and resettlement.

[ Translation]
Potable Water

1430. SHRIMATI SAROJ DUBEY: Will
the PRIME MINISTER be pleased to state:

(a) the State-wise number of villages in
the country where potable water have not
been supplied till date:

(b) whether the Government propose to
initiate any time bound programme to make
available potable water in such villages;

(c) if so, the details thereof; and
(d) if so. the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT’ OF RURAL
DEVELOPMENT) (SHR!I UTTAMBHAI H.
PATEL): (a) The details of the Statewise
number of No Source villages based on
1985 survey, as on 31.5.93 are as under:-

Assam 10
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Guijarat 11

Jammu & Kashmir 228
Maharashtra *22
Meghalaya 280
Orissa 20
R;ljasthan 57
Tripura 3
Qnar Pradesh 105
Total: 736
(b) Yes, Sir.

(c) and (d). All the above villages which
were identified as No Source problem villages
in the earlier survey of 1985 are likely to be
provided with safe drinking water facilities
by 31.3.94 under the on-going State sector
Minimum Needs Programme and Centrally
Sponsored Accelerated Rural Water Supply
Programme. Adequate funds have been
made available to the concemed States for
this purpose.

[English]
Petro-Chemical Complex in Barauni

1431. SHRI HARIN PATHAK: Will the
PRIME MINISTER be pleased to state:

(a) whether there was proposal to set up
a pet chemical complex in Barauni, West
Bengal,

(b) if so. whether the said proposal has
since been abandoned; and

(c) if so, the reasons therefot?
THE MINISTER OF STATE IN THE
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MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) to (c). M/s. Bihar State
Industrial Development Corporation Ltd. had
applied in September, 1984 for a letter of
intent for setting up an aromatic complex at
Barauni, Distt. Begusarai in the state of
Bihar.

The application was rejected in
September 1986 on the ground that the
feedstock required for this project has not
been tied up.

Shortage of Potable Water in
- Gujarat

1432. DR. AMRIT LAL KALIDAS PATEL:
Will the PRIME MINISTER be pleased to
state: ‘

(a) whether the Government have
conducted any study about the shortage of
potable water in the rural areas of Gujarat
where no resources have been mobilised till
date;

(b) if so, the number of such backward
villages having problem of potable water;
and

(c) by when portable water is likely to be
made available in these areas?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) No, Sir.

(b) Does not arise.

(c) Does not arise. However, all the No
Source and partially covered villages/
habitations that may be identified in_the
recent survey of status of drinking water
supply in rural habitations are likely to be
provided safe drinking water facilities by the
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end of the Eighth Five Year Plan.

Hakesn monan Committee on
Petrochemical Sector

1433. SHRI PRAFUL PATEL: Will the
PRIME MINISTER be pleased to state:

(a) whether the Rakesh Mohan
Committee on the petrochemical sector has
recommended reduction in local excise
duties in a phased manner over a five year
period as reported in the Economic Times
dated June 1, 1993;

(b) if so, the main recommendations of
the Committee;

(c) whether the Government have
accepted all its recommendations; and

(d) the manner in which the Government
propose to meet the loss due to cut in duties
on petrochemicals as recommended by the
Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) Yes. Sir.

(b) The other main recommendations of
the Committee are (i) making available
domestic feedstock at intemational prices;
(ii) petrochemical units who have already
invested at high rates of C.G. to be allowed
the facility of availing “accelerated
depreciation”, (iii) Anti-dumping measures
to be strengthened and specific anti-dumping
legislation recommended; (iv) Infrastructural
facilities to be strengthened for handling
imported feedstocks.

(c) and (d). The Government have not
received the full report of the Group. On
receipt of the full report, appropriate action
will be taken.

National Renewal Fund and Exist
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1434. SHRI CHITTA BASU: Will the
PRIME MINISTER be pleased to state:

(a) whether there is any relation between
the proposed Exist Policy of the Union
Govemmentand the National Renewal Fund;

(b) if so, the details thereof;

(c) the total size of the National Renewal
Fund for the current financial year;

(d) the manner in which the Government
propose to utilise this fund in the current
financial.year;

(e) whether the Government have since
finalised the Exist Policy; and

(f) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHTI): (a) and (b).
The National Renewal Fund (NRF) is
conceived of as a social safety net for labour
affected by industrial restructuring. The NRF
has two components namely, the National
Renewal Grant Fund (NRGF) and the
Employment Generation Fund (EGF). The
NRGF would, inter-alia, provide for payment
of compensation to labour affected by
industnial restructing and for their retraining,
counselling and redeployment. The EGF will
provide resources for approved employment
generation schemes for both the organised
and unorganised sectors.

(c)and (d). Inthefirstinstance, assistance
from the National Renewal Fund has been
provided for implementation of Voluntary
Retirement Schemes of Central Public Sector
Undertakings. An amount of Rs.700 crores
has been provided for the purpose in the
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year 1993-94 (Budget Estimates). This
amountincludes provision for interim liquidity
requirements of the textile industry in the
public sector as well.

(e) No, sir.
(f) Does not arise.
[ Translation] |
Subsidy to Fertilizers Industry

1435. SHRICHINMAY ANAND SWAMY:
Will theé PRIME MINISTER be pleased to
state:

(a) whether a account of delay in the
payment of subsidey, the mobility of capital
of some fertilizer units has been affected
andfettilizerindustry has been facingfinancial
crisis;

(b) the reasons for delay in the paymnet
of subsidy to fertilizer industry; and

(c) if so, the steps being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) to (c). Currently, only
nitrogenous fertilizers are covered under
the subsidy scheme. Within the budgetary
allocation. monthly subsidy is being paid on
nitrogenous fertilizers. In most of the cases,
monthly subsidy claims upto May, 1993
have been paid. In the case of sick units.
subsidy has been paid to June, 1993.

The remaining pending claims of
decontrolled phosphatic fertilizer units are
also being settled on priority.

[English)
Chakma Refugees
1436. SHRIMATI BIBHU KUMARI DEVI:

Will the PRIME MINISTER be pleased to
~late:

(a) whether some Chakma refugees have
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registered themselves as voters jn India;
and '

(b) if so, whether their enrolment has
been in accordance with the rules and
regulations in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) and (b). The information
is being collected and will be laid on the
Table of the House.

Investment by Japan

.1437. SHRI SANDIPAN BHAGWAN
THORAT: Will the PRIME MINISTER be
pleased to state:

(a) whether the Japanese investors are
reluctant to make large scale investment in
India, as reported in the ‘Pioneer dated July
5, 1993;

(b) if so, the facts thereof and the reasons
therefor; and

" (c) the remedial steps taken/proposed to
be taken by the Union Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF INDUSTRY)(SHRIMATI
KRISHNA SAHI): (a) to (c). Since the
announcement of New Industrial Policy, there
has been a rise in the Japanese interest in
investing in India as exemplified by the
approvals for Japanese investment. The
approvals accorded for Japanese investment
in India have risen from Rs.50 miflionin 1990
to Rs.527.1 million in 1991 and Rs.6102.3
million in 1992. ‘

Suggestion for further liberalisation are
received from potential foreign investors.
Government constantly reviews the policy
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framework for foreign investors to make it
more and more investor-friendly.

[ Translation)]
Construction of Houses Under IAY
1438. SHRI ASHTA BHUJA PRASAD
SHUKLA: o
SHRI SURENDRA PAL PATHAK:

Will the PRIME MINISTER be pleased
to state:

(a) the number of houses constructed

under Indira Awas Yojana (lAY) in Uttar
Pradesh during each of the last three years;

(b) whether the target fixed for this
purpose has been achieved;

(c) if so, the details thereof;
(d) if not, the reasons therefor;

(e) whether the Government have
received any compliants of irrigularities in
construction of such houses and their poor
‘quality;

(f) if so, whether any enquiry has been
conducted in this regard; and

(g) if =o. the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKUR): (a) Number of houses
constructed in Uttar Pradesh under Indira
Awaas Yojna during the last three years are
as under:-

Year No of houses constructed

1990-91 25,300

1991-92 20,262

1992-93 22,218
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(b) Yes, Sir.

(c) The achievement against the target
fixed during the last three years are as
follows:-

Year Target A;hievement
199091 18914 25300
1991-92 18914 20262
1992-93 18448 22218

(d) Does not arise.

(e) No complaint has been brought to the
notice of the Government.

(f) & (g) : Question Does not arise.
Better Services in Delhi

1439. DR. LAL BAHADUR RAWAL: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the action being taken by the
Govermmment in regard to providing better
sewersystem, widnening of roads and
construction of flyovers in Delhi keeping in
view the increasing population; and

(b) the details of the work executed during
the last three years and the work likely to be
undertakenin future and the amount already
spent likely to be spent in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF WATER
RESOURCES (SHRI P.K THUNGON): {a)
NDMC has reported that in order to provide
better sewer system, the study of the existing
system has been entrusted to M/s. Tata
Consulting Engg. who have partly fumished
their recommendations. MCD and NDMC
have reported that traffic stdies site
inspection are conducted to determine
requirements for widening of roads keeping



209  Written Answers
. “inviewthe site requirmentsofﬂweconstraints.

Construction of the following two flyovers
hasbeentaken upby PWD, Govt. of N.C.T.D.
for providing facilities to the increasing
population of Delhi.

(i) Okhla Flyover, near Okhla Industrial
Estate, New Delhi.

(i) Yamuna Bazar Flyover. The lower
level roads near the floyover portion have
been constructed widened like small portion
of Mathura Road, Ring Road and Outer Ring
Road have been widened.

Chief Engineer (1) PWD, Govt. of N.C.T.P.
has intimated that there is a proposal for
construction of three flyovers along Ring
Road.

1. Punjabi Bagh Flyover - Estimated cost :
38.84 crores.

Estimated cost
Rs.11.6 crores.

2. Safdarjung Flyover -

Estimated cost
Rs.22.3 crores.

3. Dhaula Kuan
Underpass -

(b) The approximate expenditure incurred
by MCD during the last three years on urban
roads, rural roads, road-over bridges and
grade separators etc. is as under:

1990-91 Rs.5634.81 lacs

1991-92 Rs.6834.32 lacs
1992-93 Rs.5666.15 lacs (tentative) .

The details of work executed and in
progress as reported by MCD is as per
Annexure - 1. NDMC has reported that the
details of scheme to provide better sewer
system executed during the last three years
and likely to be taken up in future are as per
Annexure. The following major roads were

SRAVANA 13, 1915 (SAKA)

Written Answers 210
widened during the last three years:

i. . PanchsheelMargfrom SardarPatel
Marg to Niti Marg.

ii.  Prithviraj Road.
iii.  Tuglak Road.

iv.  Krishna Menon Marg from Tuglak
- Road to K.Kamraj Marg.

v.  Aurangzeb Road Safdarjung Road
to Janpath.

vi.  Portion of Amrita Sher Gill Marg
from Prithvi Raj Lane to Mexmullar
Marg.

The amounts spent on widening of roads
as stated above is approximately Rs.375
lacs.

Project Manager (CE), Yamuna Bridges
has informed that the following works have
been«aken up by this Zone in regard to
providing facilities to the population of Dethi:

i. Const. of four lans parallel bridge
near ITO including its approaches.
The approximate cost is Rs.25.78
crores. To he completed in 5/96.

ii. Construction of two Nos. clover
leaf connecting Vikas Marg to 1.P.
Flyover to be completed during
1995. The approximate cost is
Rs.4.95 crores.

ii.  Construction of Pontoon Bridge at
Sarai Kale Khan, Delhi to be
completed by 3/94. The
approximate costis Rs.4.20 crores.

As reported by P.W.D. of NCTD, one
carriageway for the Okhla Flyover has been
-openedtotraffic. For Yamuna Bazarfiyover,
contractwas rescinded and tenders reinvited



_ 211 Written Answers

for balance work. For Okhla Flyover the
remaining work is in progress and would be
completedbyJune, 1994. For Yamuna Bazar
Flyover the balance work is to be awarded
shortly and the work would be completed by
March, 1995. ’

The total amount to be spend on Okhla
Flyover is Rs.17.5 crores and in Yamuna
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Bazar flyover is Rs.5.5 crores.

The Chief Engineer (l), PWD, Govt. of
N.C.T. has intimated the details of works
executed during the last three years and list
of works likely to be undertaken in future and
amount likely to be spent on the works in
future are as given in Annexures Il and
V.
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[English]

Share of Public Sector
Undertakings

1440. SHRI ANANTBAO DESHMUKH:
Will the PRIME MINISTER be pleased to
state:

(a) whether the government propose to
further disinvest the shares of public sector
undertakings;

(b)if so, the details of suchundertakings:

(c) whether there is any proposal to allot
portion of these shares to the employees fo
these public sector undertakings:

td) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b).
As announced in the Budget fro the year
1993-94, Government propose to raise
Rs.3500 crores by disinvestmentto equity in
public sector enterprises, and the details are
being worked out.

(c) to (e). Yes, Sir. The details are being
worked out.

Braithwaite and Company Limited

1441. SHRI MANORANJAN SUR: Will
the PRIME MINISTER be pleased to state:

(a) whether the workers of the
Braithwaite and Company Limited (BCL)
have rejected the suggestions of the
Industrial Reconstruction Bank of India (IRBI)
which was appointed to prepare a viability

- report of the company, to run the sick
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company through a workers Co-operative:
(b) if so. the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a)to(c). The
Braithwaite: and Company Limited (BCL)
has reportedthatin a joint meeting convened
by special Cell on Industries in the West
Bengal Chief Minister’s Secretariat with the
management of the Company. the Unions.
Industrial Reconstruction Bank of India (IRBI)
and others'concerned. one of the Unions
viz. Centres of Indian Trade Unions (CITU)
had rejected the suggestion to run the
company through a workers Cooperative.
The Company has however, not received
any written response from other Unions on
this suggestion.

World Bank Assistance to Gujarat
for Water Supply and Sanitation
Projects

1442. DR. K.D. JESWANI: Will the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whetherthe World Bank has provided

“any assistance to Gujarat for water supply

and sanitation projects;
(b) if so. the details thereof; and

(c) the names of the districts where work
has been undertaken thereunder? N

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Yes. Sir.
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provided under the closed Gujarat Water
Supply and Sewerage Project frou urban
water supply in the towns of Anand,
Jamnagar, Bhavnagar, Godhra and Nadia,
seven regional rural water supply schemes
covering about 255 prdblem villages, rural
water supply schemes for 110 individual
problem villages. additional regional rural
water supply schemes for Sabarmati,
Narmada. Baratract, urban sewerage
schemes for Rajkot. Nadia, Anand.
Savarkundla. Ahmedbad and low cost
sanitation fro 55 towns.

World Bank assistance is also being
provided under the ongoing Guijarat Urban
Development Project, which includes five
regional rural water supply schemes at Khadir
Island, Bhadar, Okhaa Mandal. Una, Kandia-
Gandhidham Complex. individual rural water
supply schemes for a minimum of 850
villages, low cost sanitation in 50 small town
and villages. investmentin water supply and
sewerage facilities in Ahmedabad,
augmentation of water supply in Rajkot and
Baroda.

(c) Govt. of Gujarat has reported that
under the ongoing project works have been
undertaken in the rural areas. Ahmedabad
Municipal Corporation and Anand.

[Translation)

Houses Under Indira Awas Yojana

1443. SHRI DILEEPBHAI SANGHANI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the houses built under the
Indira Awas Yojana in Gujarat are in a

deteriorating condition:

(b) if s0. whether this is due to using of
sub standard quality of material;

SRAVANA 13, 1915 (SAKA)
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(c) whether the Government proposg to
investigate the matter and take suitable
action: and

(d) the steps likely to be taken in this
regard?

THE MINISTER OF STATE IN
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKURY): (a) and {b). No such information
has come to the notice of the Government.

(c) and (d). If any such incidence comes
to the notice of the Government. the same
will be got enquired into and suitable action
will be taken through the State Government.

[English)

Tannery and Footwear Corporation
of India Limited

1444. SHRI INDRAJIT GUPTA: Willithe
PRIME MINISTER be pleased to state:

(a) the details of the ‘representations
received by the Government in the past two
months from the employees of the Tannery
and Footwear Corporation of India Limited.
Kanpur against proposed closure of the unit:

(b) whether the Government have’
approached BIFR for total disinvestment of
its holdings and to handover it to any private
entreprencurs: '

{c) whether BIFR has approved the
Government proposal for giving effect o
disinvestment of the corporation: and

(d) if so. the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
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(SHRIMATI KRISHNA SAHI): (a) In the past
two months. a telgram from the Kanpur
Mazdoor sabha asking for Government
intervantion for enabling TAFCO “it come
out of red and create employment
potentialities in Kanpur” has been received
by the Department of Heavy Industry.

(b) to (d). No. Sir. However. the case of
TAFCO has beenreferredto B!FR underthe
provisions of SICA. BIFR is still examination

- the case.

| Translation]

DDA Flats to Government
Employees

1445. SHRI ARVIND TRIVED!: Will the
" Minister of URBAN DEVELOPMENT be
" pleased to state:

(a) whetherthe delayin providinghousing
tacilities under new pattern scheme, 1979 of

the Delhi Development Authority has caused

resentment among the Central Government
employees:

(b) if so. whetiher the Government
propose to provide them with the houses
soon under the said pattern scheme: and

(c) if so. by.when and if not. the reasons
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIP.K. THUNGON): (a)to(c). The DDA
has reported that they are not aware of any
resentment of Central Government
~mployees on account of delaying allotment
offlats. The Government servants registered
under the scheme are considered for
allotment of flats in their turn. Moreover,
applications were invited from pubilic servants
who have retired and or are likely to retire by
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31.12.93 from waiting registrants under this
scheme and priority allotments have been
made in favour of those who applied and
were found eligible. Efforts are being made
by DDA toprovide flats to awaiting registrants
by the end of the VIl Five Year Plan period
subject to availability of land and services
like water and electricity from the concerned
authorities.

Growth Centres in Madhya Pradesh ’

1446. SHRI SURAJBHANU SOLANKI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have
approved 6 growth centres for Madhya
Pradesh at a cost of Rs.30 crore each:

(b) the number of growth centres out of
them whose project reports have been
approved so far:

(c) the time by which the project report
of the remaining centres is likely to be
approved;

(d) the total amount likely to be provided
for the development of these centres whose
project reports have been approved, the
amount actually provided so far and the time
by which the remaining amount is proposed
to be released;

(e) whether instructions have been
issued to the Financial Institutions for
releasing their share at the earliest; and

(f) if not. the reasons therefor?

THE MINISTER OF STATE IN THE®
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir

(b) Six.
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(c) Does not arise.
(d) So far Rs.14.5 crores have been

released to the state Government against
these six projects. Release of further

instalments depends upon physical preress ‘

achieved in the implementation of these
projects by the State Government.

(e) Yes, Sir.
(f) Does not arise.
" [English]
§chemes for Backward Districts

1447. SHRt HARISH NARAYAN
"PRABHU ZANTYE: Will the PRIME
" MINISTER be pleased to state:

(a) whether the Government have made
any assessment of the impact of various
schemes meant for development of
industrially backward and no industry districts
in the country;

(b) if so the details thereof?

(c) the present status of these districts
so far as their industrialisation is concerned:

(d) whether the Government have since
discontinued any of these schemes: and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT{ KRISHNA SAH!): (a) to (c). An
Inter-Ministerial Committee was set up by
the Central Government in 1985 to review
and revise the schemes for industrialisation
of backward areas based on the concept of
growth centres. The committee did not go
into the details of industrialisation district-
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wise. R

(d) and (e). The Central Investment
Subsidy Schems which was in operaiion
since 1971 was discontinued w.e.f. 30th
September. 1988. As Development of
infrastructure in the backward areas is
considered to be a better alternative than a
one-time subsidy, Government is operating
a Growth Centre Scheme under which it is
proposed to develop 70 growth centres
throughout the county during the VIIi Five
Year Plan period. The selected centres
would be provided with all baisc
infrastructural facilities.

[Translation)
Turbines by BHEL

1448. SHRI RAJENDRA KUMAR
SHARMA: Will the PRIME MINISTER be
pieased to state:

(a) whether power generation is being
greatly affected due to the fialure of BHEL to
provide the turbines well in time against the
orders of the power projects in the country:
and

(b) if so, the remedial steps being taken
by BHEL in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF DEVELOPMENT AND DEPARTMENT
OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHL): (a) No. Sir.- '

(b) Does not arnise.
[English]

Acquisition of Land for Naval Base
in Karnataka

1449  SHRIC.P. MUDALAGIRIYAPPA:
Will the PRIME MINISTER be pleased to
state:
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(a) the total area of land acquired in
‘Karwar, Karnataka for setting up of a Naval
base;

(b) whether rehabilitation work of ‘the
affected people has since been start.d; and

(c) if so, the progress made so far in this
direction?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) Approximately 7292
acres of land have been acquired as on 30
June 1993.

(b) Yes.

(c) Centres at Mudgeri, Hattikeri and
Chittakula villages are ready and house
sites have been allotted to the oustees.

| Translation)

Setting up of Task Force for the
Development of Wasteland

1450. SHRIMAT! BHAVANA CHIKHLIA:
DR. RAMESH CHAND TOMAR:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Planning Commission
has set up a task forces to ensure the
development of the wasteland during the
Eight Five Year Plan;

(b) if so. whether the said Task Force
has submitted its report to the Government;
and

(¢ ) the steps taken by the Government
thercon?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND

AUGUST 4, 1993

Written Answers 256

PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) to (c)." No
separate Task Force has been set up by the
Planning Commission to ensure the
development of he Wasteland during the
Eighth. Five Year Plan. However, in the
context of formulation of the Eighth Five
Year Plan a Working Group for Wasteland
Development was set up in May 1988 which
submitted its report in April 1989. The
recommendations made by the Workirig
Group have been broadly kept in view in
formulating the plans for wasteland
development during the Eighth Five Year
Plan. A separate Department of Wasteland
Development has also been created under
the Ministry of Rural Development.

[English)
Development of Cities in Orissa

1451. DR.KARTIKESWAR PATRA: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government have
approved any scheme for development of
cities under the Counter Magnate City
Scheme in Orissa; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) No Centrally
Sponsored Scheme entitled “Counter
Magnate City Scheme” has been launched
by the Ministry of Urban Development.

(b) Does not arise.

Standing Committees on Small
Scale Industries Board

1452, SHRI SUDHIR GIRI: Will the
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PRIME MINISTER be pleased to state:

(a) whether the proposed Standing
Committees of the Small Scale Industries
Board have since have set up;

(b) if so, whether any deliberation has
been -made by such Standing Committees;

(c) if so, the details thereof; and

(d) the efforts made by the Government
to augment the production of small scale
industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM): (a) and (b). Yes, Sir.

(c) Nine Standing Committees have
been constituted on various issues and
concerns relating to the small scale, sector.
The subjects are Credit, Sickness, Policies
and Programmes, Tiny Sector, Development

‘f Women Entrepreneurs, Intemational .

Cooperation and issues relating to

Upgradation of Technology, Modemisation

etc. Seven out of the Nine Standing

Committees have met atleast once and held
" discussions on the subjects pertaining to
+their terms of reference.

(d) Government’s eforts at augmenting
‘the production of small scale sector are
"directed at providing various incentives,
facilities and support services to small scale
units and evolving appropriate schemes
agd programmes to implement the policies.
The measures include the Excise Exemption
Scheme, the policy of reservation, credit
allllocation under priority sector lending,
purchase and price preference in
Govemmentpurchases and supportservices
in areas of modernisation, quality,

technology and entrepreneur development.
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[Translation)

Drinking Water Schemes in Uttar
Pradesh

1453. SHRI RAM NIHORE RA}:
SHRI SURENDRA PAL PATHAK:

Will the PRIME MINISTER be pleased
to state:

(a) the target fixed to provide clean
drinking water in villages of Uttar Pradesh
during 1992-93;

(b) the number of villages covered under
this target so far;

(c) whether any survey has been
conducted to ascertain the present position
of drinking water in rural areas;

(d) if so, the details thereof;

(e) whether the Government of Uttar .
Pradesh has submitted any scheme in this
regard; and

(f) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) The target fixed for 1992-93
was to provide clean drinking water in 4262
villages of Uttar Pradesh.

(b) The actual achievement in 1992-93
was 4964 villages.

(c) Yes. Sir.
(d) The survey is in two parts; part |

relates to status of availability of drinking
water supply in rural habitations and part |i

- relates to quality of drinking water sources.
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(e) No, Sir.

(f) Does not arise.
‘[English}

HUDCO Assistance for Rural
Housing

1454 SHRIV. SOBHANADREESWARA
RAO VADDE: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether HUDCO provides financial
help for rural housing; and
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(b) if so, the State-wise details of rural
houses constructed by HUDCO assistance
during the last year?

THEMINISTER OF STATE FORRURAL
DEVELOPMENT AND MINISTER OF
STATE IN THE MINISTRY OF WATER
RESOURCES (SHRI P.K. THUNGON): (a)
and (b). HUDCO provides loans to various
housing agencies admitted by State Govts.
Actual construction is done by the
implementing agencies. The State-wise
details of dwelling unitss sanctioned by
HUDCO, in rural areas, during 1992-93 are
given in the enclosed Statement.

STATEMENT

SI. No. Name of the State

Dwelling units and sanctioned

1. Andhra Pradesh

2. Assam
3. Bihar
4. Guijarat

5. Himachal Pradesh

6. Hayana
7. Jammu & Kashmir
8. Kerala

9. Kamataka
10. Meghalaya
11.  Maharashtra
v
12. Madhya Pradesh

13. Qrissa"

44 i ‘I~.t‘,

29037
1500
Nil
9414
Nil
2564
Nil
21930
6000
it
2399
Nil

14611
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. Sl. No. Name of the State

Dwelling units and sanctiohed

15. Rajasthan - Nil
16. ~ Sikkim - 500
17. Tam_il.’Nadu_ 22570
18.  Tripura Nil
19.  Uttar Pradesh 49554
20. West Bengal 8300

Total 168379

| Translation) Yes, Sir.

Mining Programme in Indian Ocean

1455. SHRI RAM SINGH KASHWAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Phase-I research work
of survey of mining programme in the
basement of Indian Ocean has been
completed:

(b) if so, the main targets of the said
programme;

(c) the square kilometers for which the
survey work has been completed by the
Scientists; and

(d) the details of outcome of the survey
work and the extent of amount spent
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)

(b) As a part of its obligations as a
registered pioneer investor, India has to
relinquish 50% of the area of the mining site
in the Central Indian Ocean. The survey and
exploration work was directed mainly to
assess the relative concentration and quality
characteristics of nodules and broad seabed
topography towards fulfiiment of this
obligation as a pioneer investor.

(c) A first order survey of entire pioneer
area of 1,50,000 sq. kilometres has been
completed by multi-beam bathymetric
system.

(d) A report on relinquishment of 20% of
the pioneer area, on the basis of the survey
and exploration work carried out so far, has

"been prepared. The sampling grid has been

progressively reduced from 100 kilometres
to 25 kilometres to get the information on
nodule abundance. About, 4.20,000 line
kilometres of bathymetric data 2.65.000 line
kilometres of magnetic data and 70,000 line
kilometres of gravimetric data have been
collected. Baseline oceanographic data on
physical, chemical andbiological parametres
have also been collected. A total of about
51.2 tonnes of nodules have been collected
from Central Ocean Basin for extractive
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metallurgy work. A sum of about Rs.22.55
crore has so far been spent towards survey
and exploration work since 1982-83. This
expenditure includes expenditure towards
chartering of ships for survey and exploration.

[English]

Development in North Eastern
Region

DR. CHINTA MOHAN:
SHRI BIRSINGH MAHATO:
SHRINAWAL KISHORE RAI:
SHRI CHITTA BASU:

1456.

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the gap in development
between North Eastern States and the rest
of the country is widening:

(b} if so; the reasons therefor;

(i:) whether the North Eastern Council's
performance in respect of developmental
activities has fallen short of expectation; and

(d) if so, the steps taken to revamp the
NEC?-

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) No, Sir.

(b) Does not arise.

(c) North Eastem Council has contribued
significantly to the development of North
Eastern Region.

(d) The role and composition of North
Eastern Council is under review and no
decision has been taken so far.
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Overcharging by Kendriya Bhandar

1457. SHRIAMAR ROYPRADHAN: Will
the PRIME MINISTER be pleased to state:

(a) whether a number of complaints
have beenreceived by the General Manager/
Chairman, Kendriya Bhandar, from
consumers in respect of overcharging by
the staff of their branches:

(b) if so, the number of such complaints
received w.e.f. January 1. 1993 tili date:

(c) whetherany complaint has alsobeen
received in respect of sale of items on much
more rates than the rates being got published
in newspapers;

(d) if so, the iumber of such complaints
received w.e.f. May 1, 1993 till date; and

(e) the action taken on each of such
complaints?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVENCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): (a) and
(b). Nine complaints regarding overcharging
by stores of Kendriya Bhandar have been
received since Jan. 1, 1993.

(c) and (d). Four complaints were
received since May, 1993 about sale of
items atrates higherthan the rates published
in the newspapers by stores of Kendriya
Bhandar.

(e) All the complaints were investigated
and overcharging was established on three
items. The complainants who were
overcharged have been offered refund from
the stores concemedbesides initiating action
against the staff involved in overcharging.
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The prices published in the newspapers
every week are in respect of the new stocks,
and the prevaliling stocks continue to be
sold at the existing/ sticker prices. This has
been made clear by a notice displayed in all
the stores.

. Cleaning of Hussain Sagar Lake at
Hyderabad

1458. SHRIDATTATRAYA BANDARU:
Wil the Minister of URBAN DEVELOPMENT
be pleased to state: ’

(a) whether the Hussain Sagar lake at
Hyderabad is polluted due to release of
industrial effluents from the adjoining
industrial areas of twin cities;

(b) if so, whether the Government
propose to cleanse the Hussain Sagar lake;

(c) if so, whether the Australian
Govemment has ofteredfinancial assistance
for this project; and

(d) if so, the time by the which the work
1s likely to be commenced?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). Yes,
Sir.

(c) and (d). Australian Govermment has
offered assistance for the project, but no
time frame has been made.

Phosphatic Fertilizers to Farmers

1459. SHRI MANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state:

(a) whether arrangements have been
made by.the Government to ensure
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adeaquate availability of phosphatic
nitrogenous and potassic fertilizers to the

farmers;

(b) if so, whether the Government have
also taken any steps to see that the benefits
of the fertilizer subsidy reach the small and
medium farmers; and

(c) if so, the details thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) Nitrogenous fertilizers are
under price and movement control.
Government of India allocates these
fertilizers to different States/Union Territories
under Essential Commodity Act and monitors
their availability. All phosphatic and potassic
fertilizers have been freed from price and
movement control with effectfrom 25.8.1992.
However, Government is keeping an overall
watch on their availability.

(b) and (c). The nitrogenous fertilizers
are under Retention Pricing-cum-subsidy
Scheme. These fertilizers are available to all
farmers including small and medium at
subsidised rates.

Even though phosphatic and potassic
fertilizers are no more under Retention
Pricing-cum-subsidy Scheme, aconcession
of Rs.1000/- per tonne on sales of Muriate
of Potash and indigenous Di-Ammonium
phosphatie during 1993-94 has been
provided. A corresponding concession on
sales of complex fertilisers. proportionate to
phosphate and potash content and a
concession of Rs 340/- pertonne on sales of
single Super phosphate have also been
allowed. All categories of farmers including
small and medium stand to benefit by this
scheme. The progress of implementation of
the scheme is being monitored regularly.
Every effort is being made to ensure
adequate and timely availability of fertilizers.
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Allotment of Plots in Rohml .

1460. PROF. ASHOK 'ANANDRAO

DESHMUKH: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

_ » (é) whethera dréw for allotmerjt of plots
in Rohini was held by DDA on April 2, 1991;
(b) ‘whether the court imposed stay
orders for allotment made under this draw;

(c) if so, the period of stay and_the_

reasons for the stay;

(d) whetherthe stay has been withdrawn
and the work regarding allotment of these
plots have started;

(e) if not, the reasons for delay in issuing
Demand Letters.

(f) whether the cost of these plots will
remain as was at the time of the draw i.e. on
April 3. 1991; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIP K. THUNGON): (a) No, Sir. The last
(VIth) draw for allotment of plots in Rohlnl
was. held on 27.3.91 by DDA

(b) Yes Srr The court lmposed stay
orders and, out of 5740 plots allotted in the
draw held on 27.3.91. 2105 plots ‘were
affected by this stay order

(c) The stay was granted in the first
quarterof 1991 and was vacatedon 8.4.1992.
Some of the owners whose land was acquired
by Delhi Administration had filed a Writ
Petition in the High Court of Delhi and had
obtained stay order against dispossession
in respect of their land.
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(d) As stated in (c) above the  stay has
since been vacated and the work regarding
issue of demand letters for the allotted plots
has started. .

(e) after the vacation of stay, the
allotment letters.could not be issued to the
successful registrants as the rates to be
charged from these registrants, had not
been finalised.

(f) No, Sir.

(g) As the funds of the Authority remained

‘blocked up due to stay orders from the count.
"'the revised rates determined by the Authority

shall be charged subject to approval and
notification by the Central Government.

[ Translation)

Scarcity of Drinking Water in Bihar
and West Bengal

1461. SHRI BIRSINGH MAHATO: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Union Government have
received any schemes for approval regarding
the scarcity of drinking waterin the backward
areas of Bihar and West Bengal:

(b) if so, the details thereof:

(c)theamount allocated underthis head
during Iast two years; and

(d) whethér the Government propose to
provide more funds for this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF ‘RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) and (b). No. Sir. However, in
response to proposals required by the
Central Government under Dr. Baba Saheb
Centenary Programme on State



269 - Wiitten Answers

éovernment of Bihar has sent scheme for
coverage, of .3000 Scheduled Castes/
Scheduled Tribes habitations with safe
drinking water facilities at an-estimated cost
of Rs.523.586 lakhs. The State Govemment
of West Bengal had sent schemes for 1000
handpumps -and. 1000 standpaosts .for
Scheduled. Castes Scheduled Tribes
habitations at a cost of Rs.754.11 lakhs.

(c) Hs,é.74, .cror,é; was (éléaéed.;o Bihar
in 1991-92 and Rs.3 crore to West Bengal.
No additionatamount was released in 1992-
93. : PR

(d) Rs.1.06 crore (Rs.75 lakhs already
releasedin 1993-94) is the balance allocated
amount for Bihar under. Centenary
Programme. No more funds are porposed
to be provided to West Bengal for this
scheme. However, within the annual releases
under Accelerated Rural Water Supply
Programme (ARWSP) at least 25% of the
funds are required to be utilised for drinking
water supply for Scheduled Castes and
another minimum 10% for Scheduled Tribes.

o Pidgrg#é of Ja;ip!ahg; Rozgar
Yojana,
1‘462‘, DR. P R. GANGWAR

DR. CHATTRAPAL SINGH

erl the PHIME MINISTEH be pleased
to State

(@) whetherthe Union Govemment have
conected the mformatxono about the progress
of the Jawahar Hozgar Yo;ana

‘('b) lf so the details therebf. State-wise;

() the total funds allocated under the
Jawahar Rozgar Yojana to Uttar Pradesh

during 1991-92. 1992-93 and 1993-94: and

(d) the development and the number of

manadays created in the rural areas o' the
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State during 1990-91, 1991-92 and 1992-
937

THE MINISTER OF. STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHFN RAMESHWAH
THAKUR): (a)and(b). Yes, Sir. TheJawahar
Rozgar Yojana (JRY) is being tmptemented
in the country from 1989-00. The primary
objective of JRY is to generate additional
gamful employment forthe unemployed and

-, under-employed persons. both men and
..-women, in the rurat areas. The progress
-..under. JRY is monitored in terms of

- employment generation in each State. The

State-wise and year wise information of
employment generation under JRY is given
in Statement-.

(c) The total funds released (includi'ng
the State Matching Share) under JRY to
Uttar. Pradesh in the years 1991-92 and
1992-93 are as under:-

. Year . Amount (Rs. in crores)
199192 445.50
199293 588.87

For 1993-94, a tentative allocation of
Rs.599.98 crores (incuding the State
Matching Share) has been made to Unar

'Pradesh

(d) The employment created under JRY
in Uttar Pradesh'duringthé years 1990-91 to

_ 1992-93 are as under:-

Employr}rént created

Year

. . (lakh magd;y;)
1990-91 | 162827 )
‘190192 1562.14
1902:03 149629
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Demolition of Unauthorised
Houses/Shops

1463. SHRIMAT! KRISHNENDRA
KAUR (DEEPA): Will the Minister of
DEVELOPMENT be pleased to state:

(a) the number of houses/shops
demoiished in delhi since the operation of
drive for demclition of unauthorised houses/
shops till date; and

(b) the number of persons killed and
injured as a result of demolition of houses/
shops?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Demolition/
removal of unauthorised construction is a
continuing process. The number of such
unauthorised constructions demolished
removed in 1993 by Municipal Corporation
of Delhi, New Delhi Municipal Committee.
Delhi Cantonment Board and Directorate of
Eastates are as under:-

M.CD. 88

(upto June. 93)
N.D.M.C. 31
Delhi Cantonment Board 3
Directorate of Estates 3

Delhi Development Authority has
removed 4858 unauthorised structures
during 1992-93.

(b) No persons was reported to have
beenkilled orinjured during these demolitions
and removal action.

Committee for Rural Industries

1464. SHRIMAT! MAHENDRA KUMARI:
PROF. PREM DHUMAL:

Will the PRIME MINISTER be pleased
to state:
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(a) whether *the Government have get
up a Committee to recommend relaxations
in the laws for the promotion of rural
industries;

(b) if so, the composition and terms of
reference of the Committee:

(c) whether the Government are also
encouraging private sector and industries
big industrial houses to invest in rural
industries; and

(d) if so, the details of such private
sector and industrial houses which have
shown interest in these so far?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAMj: (a) No, Sir.

(b) In view of (a) above does not arise.

(c) No, Sir. However, private sector and
big industrial houses are free to set up
industrial units in rural areas at their own
initiative.

(d) In view of (c) above does not arise.
[English]

Allocation for Sulabh Shauchalayas
in Maharashtra

1465. SHRIDHARMANNA MONDAYYA
SADUL: Will the PRIME MINISTER be
pleased to state:

(a) the target fixed and the amount
earmarked for construction of Sulabh
Shauchlayas in Maharashtra during the
Seventh Five Year Plan:

(b) the achievements and amount spent
during the above plan period: and
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(c) the target fixed and the amount
earmarked duringthe Eighth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) There is No Programme with
the name of Sulabh Sauchalayas being
assisted by the Central Government.
However. inder Central Rural Sanitation
Programme, the target fixed during Seventh
Plan was for construction of 9009 sanitary
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latrines. A sum of Rs.53 lakhs was released

tothe State Govemment during the Seventh
Five Year Plan.

(b) The number of sanitary latrines
constructed was 7987. The actual
expenditure under CRSP was Rs.31.45

lakhs during the above Plan period.

(c) Thetargetandallocation under CRSP
are decided on year to year basis. The
target, allocation and amount released in
1992-93 and 1993-94 are as follows.

(Rs. in lakhs)

Target Allocation Release Expenditure
(Number of Sanitary
Latrines)
1992-93 © 6604 134.49 139.49  Not Reported
1993-94 14846 201.80 100.90 —_—

Cadre Review in CPWD

1466. PEOF. RAM KAPSE: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whetherthe cadre review of Ministrial
and Drawing staff of CPWD has since been
made:

(b) if not. the reasons ihefefor; and

(c) the time by which the cadre review is
likely to be made?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). The
cadre review proposals in respect of Grbup
C Ministrial staff have not been agreed to by
Government pending study of the CPWD by

the staff Inspection Unit of Ministry of
Finance. As regards Cadre Review of Group
D Staff, Govemment had issuedinstructions
regarding in situ promotions to the Group C
and D employees of the Government DG
(W) CPWD-has been asked to initiate action
to implement these orders in respect of the
eligible Group € & D staff. In addition, an
item regarding revision of pay scale of a New
Group D staff like Farash, Sweeper,
Chowkidar and Peon is pending in the
National Council (JCM). -

It has, therefore. been decided not to
proceed with the Cadre Review of Group D
staff till the action on the in situ promotion
is completed and decision of the National

. Council (JCM) anthe revision of pay scale of

Group D Staff is known.

(c) Cadre Review being alongdrawn out
process, requiring approval of Government,
notime limit can be prescribed in this regard.
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Development of cities in Gujarat

1467. SHRI HARIBHAI M. PATEL: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the names of the projects launched
by the Indian Government and the Housing
ana Urban Development Corporation for
rficvelopment of medium cities in Gujarat:
and

(b) the total amount earmarked and
spent for this purpose during 1992-93 till
date?

THE MINISTER OF STATE IN THE
MINISTRY OF UR™AN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). Since
1979-80. a Centrally Sponsored Scheme of
Integrated Development of Small and
Mecdium Town (IDSMT)is in operation inthe
various States and UTs including the State
of Guijarat. Based on various proposals
rcceived from the Government of Gujarat,
schemes have been sanctionedin 33towns
and Central assistance of Rs.10.28 crores
released from 1979-80 till 31.3.92. The
Govemment of Gujarat have reported a
cumulative expenditure of Rs.14.00 crores
as on 31.12.92.

In March 1993, Govemment of Gujarat
had submitted the projegct reports of three
towns underthe Revised Scheme of IDSMT.
Since the project reports required certain
clarifications, the State Government has
been asked to revise the project reports
which are awaited from the State
Govermment. During the year 1992-93 and
till date during 1993-94. onreleasedof funds
were made to the Govt. of Gujarat.

Under the earlier guidelines of IDSMT
scheme.the componentsaligible tor Central
assistance included sites and services.
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markets and mandies. traffic and
transportation, industrial areas development
and municipal abattoir Therevised
guidelines of IDSMT Scheme which have
come into force from the financial year
1992-93 provide that the schem shall not
solely depend upon budgetary finance but
shall move towards support from HUDCO
and cther financial Institutions. Under the
revised guidelines, the components of
localised an large works and street lighting
are also eligible for Central assistance.
Besides. the revised guidelines also
provide for the following additional
components which are eligible for funding
by HUDCO/other financial institutions.

(a) provision of tourist ‘acilities
(b) Cycle/Rickshaw stand.

(c) Dcvelopment of parks and play
grounds.

(d) Traffic management schemes and
social amenities.

(e) Construction of retaining walls and
slope stability measures in hill station towns.

Reservation for Women in
Government Jobs

1468. SHRISHRAVANKUMAR PATEL:
SHRIMANIKRAO HODLYAGAVIT:

Will the PRIME MINISTER be pleased
to state:

(a) whether a decision has since been
takeninthe matter of reserving a percentage
of jobs in different Govemment and other
public sector services for women; '

(b) if so, the details thereof: and

(c) if not, the time by which a decision in
this regard is likely to be taken?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL., PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY  AFFAIRS
(SHRIMAT!I MARGARET ALVA): (a) to (c)
No. Sir. The proposalis under consideration.

Resettlement Plan of M.C.D.

*169. SHRI HANNAN MOLLAH: Will
the Minister of URBAN DEVELOPMENT be
plrased to state:

(a) the ptans of MCD for resettlement of
Jhuggidwellers during the Eighth plan period,
year-wise, area-wise; and
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(b) the details of the policy for involving
non-Governmental organisations in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) According to
Government of National Capital Territory of
Delhi. plan scheme of relocation of J.J.
Clusters deals with resettiement of J.J.
dwellers from the project sites needed by
land owning agencies. In the Eighth Five
Year Plan, this scheme has an approved
outlay of Rs.25 crores. The year-wise
financial outlays and physical targets. as
reported. are as follows:-

Year Approved outlays Physical targets (No. of
(Rs. in lakh<! Jhuggrs to be relocated)

1992-93 500.00 5000

1993-94 1000.00 13333

Targets for the remaining years of the
Eighth Plan will depend upon the availability
of financial resources and serviced land.

The Government of National Capital
Territory of Delhi have reported that plans
have not been drawn up area-wise of the
rlusters are relocated according to priority
for use of the encroached land for public
project needed urgently. The scheme
contemplates resettlement of squatter
families located on land pockets needed for
implementation of projects of public
mportance by the land owning agencies
who agree to bear the due share towards the
cost of resettiement. Each squatter family is
provided with a developed site of 18 sq.mts.
with 7 sq.mts. undivided share in open
courtyard as per Cluster-Court-Town-house -
planning concept. independent WC seats
and bathrooms and cooking shelves are an
inteqgral part of the dwelling unit so as to

make the residential units self-contained.
For Shelter construction. D.C.H.F.S. has
been designated as a nodal agency for
providing a loan of Rs.15,000/- per jhuggi
household. which is to be recovered in easy
instalments.

(b) As per the Slum Wing of Municipal
Corporation of Delhi. during the
implementation of the scheme of
resettlement of jhuggi dwellers. NGOs/
Voluntary. Organisations are involved for
formation of multi-purpose co-operative
societies and motivating and mobilising the
jhuggi dwellers.

[ Translation)
Subsidy Dues to Fertilizer industry

1470. SHRI RAM PUJAN PATEL: Will
the PRIME MINISTER be pleased to state:
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(a) the totai amount of subsidy due to be
paid to fertilizer industry as on March 31,
1993;

(b) whether a number of fertilizer units
have closed down for want of subsidy in the
current year;

(c) if so, the arrangements being made
_to revitalize those units; and

(d) if so, the time by which subsidy dues
to them are likely to be paid?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS  AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) As per the subsidy claims
received upto 31.3.1993, claims worth
Rs.243 crores were due to be paid to the
fertilizer industry as on that date.

(b) to (d). Currently, only nitrogenous
fertilizers are covered under the subsidy
scheme and no such unit is repotted to have
closed down for want of subsidy. However,
some units  producing  Single
Superphosphate (SSP). a decontrolled
pﬁosphatic fertilizer, are reported to have
suspended production mainly due to liquidity
problems and fall in off-take. With the
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announcement of concession of Rs.340/-
per tonne on sale of SSP, these units are
likely to resume production. Their past
subsidy claims are also being settled on
priority.

[English]

Accegation to Gujarat Under
Minimum Needs Programme

1471. SHRI RATILAL VARMA: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the amount allocated by the
Government under the Minimum Needs
Programme to Gujarat during 1991-92, 1992-
93 and 1993-94, and

(b) the amount utilised by the
Government of Gujarat?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b). The
allocation and expenditure under Minimum
Needs Programme in respect of Gujarat
during 1991-92, 1992-93 and 1993-94 are
as follows:-

(Rs. in lakhs)

1991-92 1992-93 1993-94 .
Allocation 15724.00 16681.50 34094.00
Expenditure 12372.26 17758.50 N.A.
[ Translation) Will the PRIME MINISTER be pleased

Production in Indian Drugs and
Pharmaceuticals Limited

SHRIRAMPRASAD SINGH:
SHRI MANJAY LAL:

1472.

to state:

(a) the purpose behind setting up of the
indian Drugs and Pharmaceuticals Limned:

(b) the annual production of this
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Undenrtaking during the last two years and
the target fixed for next two years;

(c) whether the Government propose to
expand this Undertaking and the steps being
taken to set up suc!. public undertakings in
other States also for better manufacturing of
drugs and supply thereof; and

(d) if not. the reasons therefof’?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) Indian Drugs &
Pharmaceuticals Limited (IDPL) was set up
with the foliowing main objectives:

(i) To undentake basic manufacture of
essential bulk drugs. chemicals, basic
intermediates and formulations.

(i) To make indigenous drugs and
formulations available in sufficient quantities;
and

(i) To ensure fair distribution of bulk
drugs to manufacturers bothin the organised
and in the small scale sectors.

(b) The actual production of IDPL during
the years 1991-92 and 1992-93 had been of
the orderof Rs.154.12croresand Rs.178.69
crores respectively. The targets for the next
two years are. production of the value of
Rs.328 crores and Rs.355 crores
respectively.

(c) and (d). The revival-package for
IDPL envisags expansion of capcities of
manufacture of genicillin G at the Rishikesh
Plant of the company. There is no proposal
to set up any public sector undertaking in
other States at present.

[English]

Mining of Uranium

1473. DR. C. SILVERA:
SHRIMAT!I VASUNDHARA RAJE:
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Will the PRIME MINISTER be pleased
to state:

(a) whether mining of uranwuro is
proposed to be undertaken in some areas of
North-Eastern region;

(b) if so, the names of these areas.
State-wise:

{c) whether such mining will result to .
health and environmgntal hazards:

(d) if so, the details thereof and the steps
taken to dispel such apprehensions;

(e) whether similar mining has been
done in other areas of country prior to North-
Eastern region; and

(f) if so, the names of these areas, State
and Union territory-wise and the results
achieved therefrom?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) Yes. Sir.

(b) Domiasiat area, West Khasi Hills
District. Meghalaya.

(c) No, Sir. All precautions will be taken
as per the guidelines issued by the
Int . -national Atomic Energy Agency (IAEA)
and the Atomic Energy Regulatory Board
(AERB)to see that health and environmental
hazards do not occur from such mining.

(d) The wastes from the Mine and the
Uranium Extraction Plan will be treated as
per the guidelines finalised by the IAEA and
AERB. All personnel associated with Mining
and Milling will be provided with radiation
bedges and regularly monitored. The
Chairman of the Atomic Energy Commission
visited the area along with a team of experts
and explained safety aspects of health and
environment in meetings with the Chief
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Minister of Meghalaya, Members of the
Khasi Hills Development Council, Scientists
and the Press. A visit of Representatives of
Meghalaya to the Uranium Mine at Jaduguda
has been agreed to.

(e) Yes, Sir.

(f) Mining of uranium ore has been doen
from 1967 onwards at Jaduguda, Bhatin
and Narwapaharin Singhbhum District, Bihar
and uranium concentrate is being produced
in a Mill at Jaduguda using the ore from
these three Mines for fabrication of fuel
bundles for use in the nuclear reactors.
Scientists of Health Physics Division of
Bhabha Atomic Research Centre have
regularly monitored the area and no health
or environmental hazards have been
observed.

[ Translation)
Production of Cigarette

1474. SHRIRAM TAHAL CHOUDHARY:
Will the PRIME MINISTER be pleased to
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state:

(a) the number of cigareiies produced
out of one kilogram tobacco leaves:

(b) the details of the average price ®f
various types of tobacco received by tobacco
producers during the last one year; and

(c) the rates being charged from the
consumers fro the various brands of
cigarettes produced from such types of
tobacco?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) About 100
to 1400 cigarettes are produced per kg. of
tobacco. depending on whetherthe cigaretts
is filter or non-filter, filter size, length and
diameter of the cigarette etc.

(b) Average prices realised by growers
for the tobacco used in cigarette
manufacturing are as follows:

1992 1993
(As on 27.07.93) (Rs. per kg.)

F.C.V. Tobacco:
Northern Light Soils 38.51 . 27.44
Southem Light Soils 26.38 21.73
Central Black Soils 24.85 17.00
Southemn Black Soils 26.64 20.87
Northern Black Soils 24.98 18.48
Karnataka Light Soils 26.52 —_
Non-F.C.V. Tobacco (As gathered from the trace):
Kurnool Natu 10.00 13.50
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1992 1993 -
» (As on 27.07.93) - - (Rs. perkg.)
HDBRG 1450 13.90
Bright Air Cured
Tobacco - -13.00 - 13.35
Elum Natu 13.00 9.50
Light Soil Burley .18.00 —

(c) As per the information fumished by the manufacturing companies, current .retail
market prices (for a pack of 10 cigarettes) of some of the brands are as under:-

(Figures: in Rupees per pack)

‘Brand Name - Plain Filter Fitter .
(Small Size) - (King Size)
India Kings : - - | 38 (ber pack of 20 cigarettes)
Classic - - 29  (per paék of 20 cigafettes)
“Gold Flake 5.60 7.25 13. | o
" Wills ' e 9.85 9.85
Berkeley 4.65 5.40 -
Bristol - 5.60 -
Scissors - 4.75 5.25 24 _ (per pack of 20 cigarettes)
Charminar 4.35 | - - |
) Charms - 5.40 .
Red Lamp 3.75 - | -

Per Capita Income

1475. SHRI UDAY PRATAP SINGH:

declining in the country;

(b) if so, the per capita income in the

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the per capita income is

country after 1990-91;

(c) whetherthe Government have made
assessment of per capita income during first
six months of 1992-93;
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said penod and-

(e) the reasons for declining per capita
“income in the country during 1991-92 in
-comparision.to 1990-917?

THE MINISTER OF STATE OF THE

MINISTRY OF PLANNING AND

PROGRAMME IMPLEMENTATION (SHRI -

GIRIDHAR GOMANGOY: (a) and (b). The
per capita income (per capita net national
product at Tactor cost) at 1980-81 prices
from 1980-81 10 1992-93 is given in the
enclosed statement. The per capita income
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(d) if so, the hgures thereof dunng the

has shown an increasing trend.

Written Answers 294

(c)and(d). Percapita mcomeestlmates

"are made forthe whole year and not for part

of an year. Advanoe estlmates for 1992-93
are shown in the s_ta_tgment annexed

(e) This happened beéause of é slow

- down, i :the growth..of Gross Domestic

Product (GDP) which increa‘sed only by 1.2
per cent in 1991-92. As .a conseguence

"national income ‘incrased only by 0.9 per

cent. i.e., much lower thatn the population
growth of about 2 per cent. GDP growth was
mainly affected by decline in agricultural
production by 2.8 per cent over the previous
year. Industrial production also registered a
dechine by 0.1 per cent.

- STATEMENT
Per Capita Net National Product

Year .Al curreﬁt VAtv 198(;-81
) Prices Prices
1980-81 1630 1630
1981-82 1861 1693
1982-83 2004 1691
1983-84 2304 1 790
1984-85 2504 1811
1985-86 2730 1841
1986-87 2962 1871
1987-88 3285 1901
1988-89 3852 2065
1989-90 4313 2134
1990-91 4934 2197
1991-92° 5528 2174
1992-93°" N.A. 2222

Quick Estimates
Advance Estimate
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Housing Schemes From Maharashtra

1476. SHRI ANNA JOSHI: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government of
Maharashtra has submitted some housing
schemes to the Union Govemment for
clearance and financial assistance;

(b) if so, whether the Union Government
have since given clearance to all these
schemes; and

(c) if sa, the financial assistance
proposed to be given for each of the
schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES)
(SHRI P.K. THUNGON): (a) to (c). No such
scheme is pending with the Union
Government Housing being a State subject
and implement them with funds from State
budget andinstitutional finance. Govemment
of India does not provide financial
asssistance directly to any State Government
for housing projects.

Proper Utilisation of Funds of
Jawahar Rozgar Yojana in Gujarat

1477. SHRI KASHIRAM RANA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have
recieved any complaints/reports regarding
misuse of funds of Jawahar Rozgar Yojana
in Gujarat;

(b) if so, the details thereof:

(c) the steps taken by the Govenment to
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supetrvise proper utilisation of JRY funds

(d) whether the Union Government have

'sent any official team to visist the State for

on-the-spot study: and
(e) if so. the details of study report?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHR! RAMESHWAR
THAKUR): (a) and (b). The State
Govemment has reported that since the
inception of the programme in April, 1989 till
June, 1993, a total of 1323 complaints
regarding misuse of Jawahar Rozgar funds
were recieved. After conducting due
enquiries into these complaints, 701
complaints have so far been disposed of. in
respect of 671 cases. no irregularity was
found. In respect of remaining thirty cases,
action has beentaken against 17 Sarpanchas
under Gujarat Panchayats act and in 13
other cases, complaints were lodged under
Indian Penal Code.

(c) The system of checks and balances
is built into the Jawahar Rozgar Yojana
(JRY) so that misutilisation of funds does not
take place. Under the JRY Manual, the
resoruces under JRY released to the village
panchayat are kept in an exclusive and
separate savings bank or post office account
which can be operated jointly by the Sarpanch
and another person nominated by
Panchayat. Every draw! from the bank is
required to be authorised in the meeting of
the village Panchayat. The accounts of the
DRDAs/ZPs/GPs are also subjected to
regular audit. Meetings of the village
panchayats are 1o be held every month on a
fixed date and time in which every member
of the village community can raise any issu-
regarding implementation of JRY. Where
the village panchayats are not in existence,
theirshare of funds willhave tobe passedon
to the concerned Block Samiti which will be
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responsible for implementing the JRY in
those panchayats through administrators
appointed for the purpose. :

Since JRY is implemented by about
2.20 lakhs village panchayats all over the
country, the State Governments have drawn
up a programme of inspectiono of these
works by senior officers, from the State/
District/Block level who are required to
inspect the works in the villages/districts at
a frequency decided by the State Level
Coordination Committee. This is
supplemented by the visits of Central
Govermnment officers from the Ministryo of
Rural Developmentwhohave been assigned
specific areas for such visits and follow up.
Monthly and quately reports are prescribed
for a regular flow of information from the
districts to the State and the Central level so
that both the State and Central Govemments
can monitor the performance of the
programme periodically.

With the enactment of Constitution
(Seventy Third Amendment) Act 1992, the
establishment and duration of Panchayati
Raj institutions (PRIs) have been ensured.
The PRIs will also have adequate powers to
check any misues of funds under JRY.

(d) and (e). Though no official team was
sent to visit the State for any on-the-spot
study, Officers from the Ministry have visited
Guijarat to reveiw the progress of the Yojana
and made field visits in February, 1993.
Their study reports, among other things,
ndicated that the State Government and
‘he DRDAs should avoid delay inthe release
»f funds to the implementing agencies, that
held visits by the State Government officers
should be intensified, that instructions be
'ssued by the State Govemment to the
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village panchayats for prominently displaying
vital information in respect of JRY works in
be prepared for open wells under the Miltion

- Wells Scheme on the basis of specific geo-

physical requirements of the area.

Proposals of Gujarat Under RDWSP

1478. SHRI CHANDRESH PATEL: Wil -
the PRIME MINISTER be pleased to state:

(a) whether the Union Government have
received any shcemes from the Govermnment
of Gujarat and voluntary organisations-under
Rural Drinking Water and Sanitation
Programme (RDWSP) during January 1,
1990 to July 15, 1993;

(b) if so, the details thereof;
(c) the action taken thereon;

(d) the number of schemes approved/
rejected and still pending; and

(e) the expenditure incurred on such
schemes qwing the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT -
(DEPARTMENT OF RURAL
DEVELOPMENT). (SHRI UTTAMBHAI H.
PATEL): (a) Yes, Sir. However, schemes
from voluntary oranisations are received by
Council for Advancement of People's Action
and Rural Technology (CAPART) and notby
the Central Government.

(b) Three schemes were received upto
March. 1991. The schemes received from
April 1991 are as follows:-
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(c) and (d). The three schemes received
before March, 1991 were cleared. Schemes
at S.No. 1, 4, 5 & 6 will be considered after
performance evaluation of the existing Mini
Mission Projects in Guijarat, being carried
out by on Expert Group. Schemes at S.No.
2 & 3havebeen cleared under the firstphase
of Bilaterial assisted Project. The scheme at
S.No. 7 is under technical scrutiny.

(e) Funds are not released on shcemes
wise basis and therefore, scheme-wise
expenditure is not monitored at the level of
the Central Government.

[ Translation)
Marketing Corporation under KVIC

1479. SHRI CHHED! PASWAN:
SHRI MAHESH KANODIA:

Willthe PRIME MINSTERDbe pleased to
state:

(a) whether the Government have set
up a Marketing,Corporation under the Khadi
and village Industries Commission;

(b) if so, the details thereof; and

(c) the likely advantages of this
Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM). (a) No. Sir.

(b) and (c). do not arise.

Spurious Fertilizers

1480. SHRI DEVENDRA PRASAD
YADAV- Will the PRIME MINISTER be
pleased to state
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(a) whether the officials of the Fertilizer
Corporation of India have unearthed some
companies engaged in manufacturing
spurious fertifizers;

(b) if so, the names of these companies;
and

(c) the action taken by the Government
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO):; (a) No, sir.

(b) and (c). Does not arise.
[English]

Allocation of Growth Centre,
Hassan

1481. SHRIMATI CHANDRA PRABHA
URS: Willthe PRIME MINISTERbe pleased
to state:

(a) the funds released by the Union
Govemment to the Industrial Growth Centre
at Hassan during 1991-92; and

(b) the assistance sought by the State
Government for this growth Centre during
1992-93 andthe funds released during 1992-
93?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHH .a: Central
assistance of Rs. 1.5 crores was reieased to
the Government ot Karnataka auring 1991-
9z tor the growth Centre at Hassan

(b) The State Government submitted a
consolidated claim of Rs. 6 crores during
1992-93 for all the three grown centres.
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aliotted to it. No funds could be released as
they did not fulfil_ the terms and conditions
stipulated for release of second instalment.

Industrial Restructuring Plan by
UNDP

1482. SHRI VIJAY NAVAL PATIL: Will
the PRIME MINISTER be pleased w state:

(a) whether UNDP has launched a
massive industrial restructuring plan in
collaboration with private sector in various
States;

(b) if so, the details of the programme
formulated/under consideration in various
States particularly in Maharashtra;

(c) the details of the projects identified
by UNDP in Maharashtra likely investment
therein:

(d) whether UNDP team has submitted
any report; and

(e) if so, the details thereof and the
action taken by the Govemment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT!I KRISHNA SAHI): (a) No, Sir.

(b) to (e). Do not arise.

Research Programmes in
Collaboration with Russia

1483. SHRIM. RAMANNA RAI: Will the
PRIME MINISTER be pleased to state:

(a) whether india and Russia are
conducting any scientific research

programmes jointly at present; and

(b) if so. the details thereof?

AUGUST 4, 1993
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THE MINISTER OF STATE IN THE
MINISTRY OF -SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEANDEVELOPMENT) AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Yes, Sir.

(b) An integrated Long Term Programme
(ILTP) of Cooperation in Science and
Technology was signed at the highest level
between India and the erstwhile USSR on
July 3rd, 1987 in Moscow. During the Fourth
Session of the Joint Council held in Moscow
in April 1992 it was confirmed by the Russian
side that the Russian Academy of Sciences
has inherited all obligations of the USSR
Academy of Sciences, specially those
concemned with scientific and technical
cooperation with India under ILTP. Currently,
scientific projects in the areas of
Biotechnology and Immunology, Materials
Science and Technology, Laser Science
and Technoloy, Catalysis, Synchrotron
Radiation Sources, Computers and
Electronics, Mathematics, Theoratical and
Applied Mechanics, Earth Sciences,
Radiophysics and Astrophysics, Chemical
Sciences and Biology are being implemented
under ILTP. Further, during the visit of the
Russian President B.N. Yeltsin to India_in
January 1993 a Memorandum on the
Develonment of Bilateral Relations in the
fields of science and technology was
concluded.

Low Cost Housing

1484. SHRIMATI SURYAKANTA PATIL
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the Government have
recently issued fresh guidelines to States on
low cost housing;
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(b) if so, the salient features thereof; and

(c) the steps the Government propose
to take to encourage the use of new
technologies and materials for low cost
housing?

THE MINISTER OF STATE OF IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER STATE IN THE MINISTRY
OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) Yes, Sir. The Ministry has
been regularly corresponding with the State
Gevernments and has been advising them
on the subjects of low cost housing with a
view to effect savings in the cost of
construction and reduce athe quantum of
consumption of scarce building materials
like wood. cement, steel, etc.

(b) and (c). The State Government have
been requested to persuade the public sector
construction agencies to adopt cost effective
technologies in construction activities which
are being propagated by the Government of
india.

In keeping with the objectives and
strategies of the National Housing Policy the
guidelines issuedto States/UTs lay emphasis
on the following aspects;

i Updating of building bye-laws/
regulation;

ii. Revision of Departmental
Specifications:

iii. Setting up of Demonstration
cum Pilot Plants;

. Standardisation and implemen-
tation of standards: and

V. Reduction of overhead cost in
construction and improved
planning and construction
practices.

SRAVANA 13, 1915 [SAKA)
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The Government is taking the following
steps to popularise low cost building
technologies:

Incorporation of low cost building
technologies into the specifications of
C.P.W.D. and State housing and buiiding
agencies and preparation of separate
standards by Bureau of Indian Standards
(BIS).

Operation of the central scheme of
Building Centres for demonstration and
extension of cost effective technologies and
training of artisans in innovative low cost
techniques at local levels.

Supporttoconstniction of demonstration
housing using low cost technologies.

Support to research and development
organisations for technology application and
transfer.

Strengthened arrangements for large
scale field applications of cost eftective
technologies and commercialising production
of innovative low cost materials and
components through Building Centres at
grass-root level and the Building Materials &
Technology Promotion Council (BMTPC) at
national and regtonal levels.

Providing fiscal concessions for
production and adopting of cast effective
‘and innovative building materials and
technologies. particularly based onindustrial
wastes like flyash, phospho-gypsum and
red-mud.

Providing institutional finance for setting
up commercial production units of low cost
materials.

Promotion of cost-effective technologies
in the housing schemes being funded by
housing finance institutions like Housing &
Urban Development Corporation Ltd.
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Slck Compames to Forelgn
. Investors’

1485. SHRI GURUDAS KAMAT: Will

the PRiME MI_NISTER be ple'qsed to state:

(a) whether the Government proposeto - '
allow forelgn investors to tazke over scck‘ ‘

companies;

»(vb) if so, thé,details theregf;' and B

(c) the number of such sick (:_gin:\blajbiesv

at present in the country? .

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) 1o (c). There is no bar
on Foreign Investors to mvest in sick
companies under the present poltcy

Drmkmg Water Proposals from
Kerala :

1486. SHRI THAYIL JOHN ANJALOSE:
Will the PRIME MINISTER be pleased to
state:

(a) the numberof dnnkmg waterpro;ects/ .

schemes submitted by the Government of

Keralatothe Union Governmentfor approval '

during 1992-93 and 1993-94;

(b) the number of Vproject‘s/scliemes’out
of them which have been approved and the

numberoftheprqects/sd»emesshllpendmg .

for approval and

(c)mefundsprwndedtomeGovemmem .
of Kerala in this. regard during the -above.

périod?

THE MINISTER OF STATE IN THE
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MINISTRY OF .RURAL DEVELOPMENT

(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.

- PATEL): (a) Government of -Kerala had

submitted 11 schemes during 1992-93 and
17 schemes during 1993-94 for technical

" approval under Accelerated Rural Water
" Supply Programme (ARWSP).

(b) Eleven schemes received during
1992-93have been approved: The remaining
17 schemes were rétumed to the State
Gov_erhment for the reason that adequate
shcemes of more than 1.5 times the annual
allocation under ARWSP have already been
approved. Additional schemes can be
approved only afterthe cost of the on-going
schemes is brought down to less than this
limit.

(c) A sum of Rs.1248.982 lakhs was
released to the State Govemment of Kerala
under ARWSP during. 1992-93. .0OUt ofthe
total aflocation of Rs.28 crores in 1993-94,

Rs.5.95 crores has been released so far.

[ Tran.?lation]
“National Renewal Fund for PSUs -

“1'4‘87." - SHRI NITISH KUMAR:-
' " DR. CHINTA MOHAN:

Will the PRIME MINISTER be pieased
to state:

(a) whether the entire amount aflocated
underthe National Renewal Fund duringthe
fi nancnal year 1992-93 has been’ spent on
public sectar undenakmgs only;

.....

amount a(ually umlsed by the publsc sector _
undertakings; h

“*{c)y the :amount. out, of it spent for
modermnisation of -industries as: also. the
amount spent for welfare of labourers; and
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(d) the total number .of iabourers
benefited as a result thereof? . -

THE ‘MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY
(SHRIMATI KRISHNA SAHI): (a) to (d). In
the first instance, assistance from. the

National Renewal Fund has been provided -

for implementation of Voluntary Retirement
Schemes" of : Central Public Sector

Undertakings. An amount of Rs.829.66
crores has been provided in the year 1992-

93 (Revised Estimates) for the -purpose.
This amount included provision for.interim
liquidity requirements: Out of this, an amount
of Rs.650.24 crores was spent in the year
1992-93. Itis estimated that 43,089 workers:
benefited under Voluntary Retirement
Scheme of the National Renewal Fund.
Additionally, nearly 200 textile workers were
redeployed through setting up-of powerloom
and reeling projects.

Production/Requirement of
Fertilisers

1488. SHRI JAGMEET SINGH BRAR.
SHRI PHOOL CHAND VERMA:

Wil the PRIME MINISTER be pleased
to state:

(a) whetherthe Union Governmenthave
conducted any survey regarding production
andrequirements of fertilisers inthe country;

(b) if so, the details thereof; and

(c) the steps being taken by the
Government to make up the shortage. of

fertilisers in the country?

THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND:

FERTILISERS (SHR!I . EDUARDO

SRAVANA 13, 1915 (SAKA)
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FALEIRO): (a) and (b) Before the
commencement of a new Five Year P,Ian,
and elaborate exercise is undertaken to
assessthelikely require'mentandproductiqn
of fertilisers in the country during the Plan
Period. Forthe Eighth Five Year Planstarting.
from 1992-93, it has been estimated that at
the end of this Plan Period the requirement
and -production of major fertiliser nutrients

- would be as follows:- .

(In lakh tonhes)l )

Estimated  Estimated

Nutrient

Requirement Production
Nitrogen 115.0. . 95.0
Phosphate 50.0 30.0
Potash 180 :

(The entlre requurement of Potash is

.imported as there areno lgnown reseq/es of
- potash in the country)

(c) As part of the plan to increase the
production of fertilisers during the Eighth

‘Five Year Plan. as also o reduce the gap

between the demand and indigenous

production of nitrogenous fertilisers; there
new ammonia-urea gas-based plants, one
eachatBabrala (U.P.), Shah|ahanpur(U P)
-and Gadepan (Rajasthan). are currently
under implementation in the private sector.
Besides, National Fertilisers Ltd., and IFFCQ
are planning to double the ex:stmg capacuty

of their gas-based plants at Vuanpur (M. P

and Aonla (U.P.), respecttvely One more
medium sized gas-based on gas frorr
Krishna-Godavari basin (A.P.).

Because of paucity of good quality rock
phosphate reserves in the country. and alsc
the prevailing uncertainty about the viability
of new investments arising out of the
availability of DAP through imports at very
low prices, the prospects of further capacity
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build-up in the case of phosphatic fertilisers
appear to be remote at present. Potash, in
any case, will have to be import as there are
no known exploitable reserves of potash in
the country.

The gapbetween estimated requirement
and production of fertilisers would be met
through imports.

Foreign Capital Investment

1489. SHRIKESHRILAL: Willthe PRIME
MINISYER be pleased to state:

(a)the amount of foreign capital invested
in varioys projects in the country so far after
the introduction of new industry policy;

‘(b) the areas where the said capital is
mainly invested,;

(c) the number of cases of foreign

AUGUST 4, 1993
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investment under -consideration of the
Govemment in core sector; and

(d) the time by which these casesare
likely to be finished?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b).
Since the announcement of New Industrial
Policy, Government have approved 1227
proposals envisaging total foreign investment

- of Rs.8252.8 crores till the end of June,

1993. Sector-wise break up of foreign
investment approved is given inthe attached
statement.

(c) and (d). Receipt and consideration of
the proposals by the Government is a
continuous process. The proposals are
generally cleared within a period of 45 days.
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{English}

Central Investment Subsidy to
Kerala

1491. SHRIK. MURALEEDHARAN: Will
the PRIME MINISTER be pleased to state:

(a) the details of Central Investment
Subsidy claims pending with Government of
Kerala;

(b) the reasons for delay in setting these
claims: and

(c) the time by which these are likely to
be settled? ’

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) to (c). No
eligible claim from the Government of Kerala
s pending with the Central Government for
simbursement.

, Translation}

Financial Assistance for Research
* Work by C.S.LR.

1492. SHRIMOHAN SINGH (DEORIA):
Wil the PRIME MINISTER be pleased to
state: .

(a) the number of students being
provided financial assistance by C.S.I.R. for
" doing research in the field of Science and

Technology,

(b) whether C.S..R. has received
complaints regarding misuse of such
assistance by these students of reserch
scholars; and

(c) if so, the action taken against these
complaints?

AUGUST 4, 1993
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
RAGARAJAN KUMARAMANGALAM): (a)
There were 3288 such students as on
31.03.1993.

(b) and (c). There specific complaints
regarding the misuse of funds by the research
scholars were received and appropriate
penal/deterrent action taken against the
persons concerned.

[English]
Use of Defence Aircraft

1493. SHRI ATAL BIHARI VAJPAYEE:
Will the PRIME MINISTER be pleased to
state: '

(a) whether recovery of large amounts
of money is overdue from certain former
Ministers and other dignitaries for use of
Defence aircraft for non-official purposes;

(b) if so, the details thereof in each case;
and

(c) the steps taken to recover the
outstanding dues from them and the results
achieved therefrom so far in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) and (b). Only one bill
amounting to Rs.3,24,040/- is pending
settiement for the use of |.A.F. aricraftby the
former Raksha Mantri (Shri K.C. Pant) for
non-official purposes.

(c) AICC(!) are being reminded regularly
for recovery of the arrears.
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Letters of M.Ps on Service Matters

1495. SHRI JEEWAN SHARMA: Will
/the PRIME MINISTER be pleased to
state:

(a) the number of letters received in
Defence Ministry on individual service
matters from the M.Ps during each of the
l#st twelve months;

SRAVANA 13. 1915 (SAKA)
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(b) the action’taken therecn: and

(c) the details of - instructions to dea!
with the letters »f ¢ 8 P in sucn cases <

THE MINISTER OF STATE Hiv THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) The number of letters
received from MPs on indanidual service
matters during the period July ‘92 is as
under:-

July Aug Sept Oct Nov Dec Jan Feb Mar Ap+ May June

92 92 92 92 92 92

93 93 93 3 93 93

227 184 187 184 186 196

138 112 136 24 23 30

(b) Allthe letters were promptly attended
10 and replies sent except in those cases
where information is awaited from lower
formations.

(c) The general instructions on dealing
with letters from Members of Parliament
contained in the Manual of Office Procedure
provide for prompt disposal of such letters at
appropriate lavel. so far as letters from MPs
onindividual service matters are concermned,
instructions provide that all such references
from MPs where some genuine case of
distress or hardship because of the delay on
the part of Govt. machinery i1s brought out,
appropriate action should be takento remove
such delay andtosettle the case with utmost
coxpedition.

| Translation)

Investment in Public Sector
Undertakings in Gujarat

1496. SHRI N.J. RATHVA: Will the
PRIME MINISTER be pleased to state:

(a) the names of the Central Public
Undertakings in Guijarat. particularly in
Vadodara. Barauch and Panch Mahal
districts » which the investment level has

decreased during the last three years:

(b) whether the capacity and profits of
these undertakings have increased as a
result of this;

(c) if so, the details tﬁereof_; and

(d) the steps taken or proposed to be
taken by the Government to increase the
capacity and profit of these undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) to (c). As
on 31.3.1992. there were two Central PSEs
having their registered Office in the State of
Gujarat, namely. Indian Petro-chemicals
Corpn. Ltd. and NTC (Guijarat) Ltd.. with
theirlocations in Vadodara and Ahmedabad
districts, respectively. Investment in terms
of equity and loans in these PSEs has not
declined during last three years.

(d)IPCL is a profit nfaking PSE whereas
NTC (Gujarat) Ltd. is a loss making sick
PSE which has been registered with BIFR
for formulation of revivalirchabilitation
plan.
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Misappropriation of Funds of Indira
Awas Yojana

1497. SHRI MRUTYUNJAYA NAYAK:
Will the PRIME MINISTER be pleased to
refer to Unstarred Question No. 4799 dated
March 31, 1993 and state:

(a) whether the Government have
collected the information;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWR
THAKURY): (a) and (b). Yes, Sir. it has been
reported by the Government of Orissa that
they are not aware that funds have been

misappropriated/misused by any ofthe Block

authorities in conclusion with DRDA officials.
- {c) Does not arise.
[English]
Outlay of JRY

1498. SHRISYED SHAHABUDDIN: Will
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the PRIME MINISTER be pleased to state’

(a) the total outlay for Jawahar Rozga
Yojana since its inception in 1989
wise;

(b) the total value of foodgrains utilisec
for part payment to labour;

(c) the reasons for the low offtake of
foodgrains; and

(d) whether the Govemment propose to
pay the minimum wages to the labourers
engaged in JRY projects and leave them
free to purchase their requirements of
foodgrains from the PDS outlets in the
neighbourhood of the projects?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKUR): (a) and (b). The yearwise details
regarding the total funds released including
the State matching share and the value of
foodgrains utilised for part payment of wages
to the labourers under Jawahar Rozgar
Yojana (JRY) from the year 1989-80 to
1992-93 are as under:

(Rs. in lakhs)

Year ' Total funds Value of foodgrains
released utilised
1989-90 2,69,429.59 6,593.91
1990-91 . 2,54,019.93 3,448.31
1991-92 2,36;107‘77 1,158.59
1992-93 3,15,273.89 4,072.79

(c) The quantity of foodgrains lifted by
the State Governmnets came primarily
because the distribution of foodgrains as
part of wages was made optional during the

year 1989-90. During the year 1992-93, the
distribution of 2-Kgs. of foodgrains per
mandaygenera(ed.underJRYwas,however.
made compulsory in view of the need to
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-improve the nutritional standards of.the
workers engaged under the Yojana. It is
expected that the quantity of foodgrains
lifted would go up during the current year.

(d) No, Sir. There is no proposal to pay

the entire wages to the workers engaged-

under the JRY in cash and leave them free
to purchase their requirement of foodgrains
form the PDS outlets in the neighbourhood
of the projects taken up under the Yojana.

Study on Bacteria and Yeasts from
Antarctica in CCMB

1499. SHRI SANAT KUMAR MANDAL:
Will the PRIME MINIST_'ER be pleased to
state:

(a) whether recent studies made at the
Hyderabad-based Centre for Cellular and
Molecular Biology (CCMB) have revealed
that bacteria and yeasts from the Antarctica
could be of immense use of mankind;

(b) if so, whether any steps have been
or are being taken to exploit the Antarctic
bacteriaand afew Antarctic enzymes, which
had been purified, industrially and
commercially; and

(c) the details of other studies of lifeforms
in Antarctica being carried out at the above
institute and to what use these are being put
to?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) AND THE
MINISTER OF STATE IN THE MINISTRY
- OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
and (b). Yes, Sir. As per the studies
conducted, itis established that the bacteria
and yeasts from Antarctica can be very
useful to mankind. An enzyme, specifically
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a protease, which is active in the'cold and is
thus commercially useful in the beverage
industry and also possibily in the detergent
industry, has been isolgted. Interaction with
a commercial house to exploit this enzyme
is currently on. There is also a proposal, in
collaboration with Defence Research &
Development Organisation (DRDO), to
exploit this bacteria for specific purposes in
the high altitudes of the Himalayas.

(c) The other studies, being molecular
and bacteriological in nature, are mainly
devoted to understand the mechanisms by
which these bacteria can grow and multiply
in such extreme climates.

Smuggling of Arms and Explosives

1500. SHRI RAMACHANDRA
VEERAPPA: Will the PRIME MINISTER be
pleased to state:

(a) whether the Coast Guards or Naval
Authorities have intercepted certain
consignments of arms and explosives
smuggled into the country in the recent past;

(b) if so, the details in this regard; and

(c) the steps taken by the Coast Guards
and Navy of check the smuggling of arms
and explosives into the country?

THE ‘MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUNY): (a) and (b). No, Sir.

(c) Details cannot be devuiged at this
stage in the interest of the security.

[ Translation)
Allocation of Amount for
Construction of Houses Under Indira
Awas Yojana in Madhya Pradesh

1501. SHRI VISHWESHWAR BHAGAT:
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Will the PRIME MINISTER be pleased to
state:

(a) the total amount allocated to the
Madhya Pradesh State under Indira Awas
" Yojana for the construction of residential
units for the people belonging to Scheduled
Castes and Scheduled Tribes during 1993-
94 and the amount released up to June 30,
1993;

(b) the total number of residential units
constructed in Madhya Pradesh under this
Yojana so for;

(c) whether these residential units have
been construc’ted, by beneficiaries
themselves, middiemen or contractors; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
, (DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR

THAKUR): (a) The total amount allocated

during 1993-94 is Rs.2358.72 lakhs
(tentative) and Rs.1394.85 lakhs (including
state share) has been released up-to June
30. 1993.

(b) The total number of houses
constructed under the yojana are 1,38.903
(upto May, 1993).

(c) and (d). The IAY Manual clearly lays
down that the construction of houses under
IAY has to be done by the beneficiary who

is the ultimate occupiar of the house andno

contractor is allowed for the construction of
these houses.

|English]
Dividend by Kendriya Bhandar

1502. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state:
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(a) the rate at which dividend was

declared by Kendriya Bhandar during 1990-
91 and 1991-92; and

(b) the earning per share of this
organisation? :

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): (a)
Kendriya Bhandar has declared dividend at
the rate of 10% for both the years 1990-91
and 1991-92.

(b) The eamings per share during 1990-
91 were Rs.9.43 and during 1991-92 were
Rs.14.81.

Presenting Officers for Central
Administrative Tribunal

1503. SHRI RAJNATH SONKAR
SHASTRI: Will the PRIME MINISTER be
pleased to state:

(a) whether the Ministry of Defence has
appointed presenting officers to present
and argue the cases in the Central
Administrative Tribunal:

(b) if so, the details and specific reasons
therefor; and

(c) the system and yardstick adopted in
the matter of selecting the officers to act as
presenting officers and how much money
per case is paid to them and under which
rule?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) to (c). Yes Sir. The
Administrative Tribunal Act. 1985 provides
for the appointed of Departmental Officers
as presenting officers. Accordingly, Group
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A Officers with proven ability and experience
in personnel, administrative and vigilance
matters and with legal background are
appointed as presenting officers. The
departmental officers have been paid
honorarium of Rs.250/- per case in
accordance with Fundamental Rules No.46
(b).

[Translation)
Performance of IDPL

1504. DR.LAXMINARAYAN PANDEYA:
Will the PRIME MINISTER be pleased to
state:

(a) whether I.D.P.L. was set up as a
Health Care System Industry and not for
commercial purposes:

(b) the annual manufacturing capacity
and total sale of this company: and

(c) the bulk drugs manufactured by_ it
annually?

SRAVANA 13, 1915 (SAKA)
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THE MINISTER OF STATE !N THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) Indian Drugs &
Pharmaceuticals Ltd. (IDPL) was set up with
the following main objectives:

(i) Toundertake basic manufacture of
essential bulk. drugs. chemicals,
basic  intermediates and
formulations:

(i) To make indigenous drugs and
formulations available in sufficient
quantities and

(i) Toensurefairdistribution of availabe
bulk drugs to manufacturers both in
the organised and in the small scale
sectors.

(b)Thedetailsaregiveninl_heenclosed
Statement |.

(c) The detials are given in the enclosed
Statement |l
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HUDCO Schemes in Andhra
Pradesh

1505.DR. K.V.R. CHOWDARY: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the Housing Schemes formulated by
HUDCO in the towns of Andhra Pradesh

during each of the last three years, town-
wise; and

(b) the targets achieved therefor?

THE MINISTER OF STATE IN THE

AUGUST 4, 1993
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MINISTRY OF URBAN DEVELOPMENT
AND "MINISTER: OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Housing
Schemes are formulated by various State
Housing Boards & Development Authorities
and are submitted to HUDCO for financial
assistance. As such, HUDCO does not
formulate implement any scheme directly.
Details of housing schemes sanctioned by
HUDCO for assistance in Andhra Pradesh
are enclosed as Statement.

(b) As against the sanctions as shown in
the Statement, the releases to various
agencies in the last 3 years has been as

below:

Year Lons released to agencies in A.P. for Housing
Schemes (Rupees in Crores)
1990-91 39.88
1991-92 69.17
1992-93 78.12
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[ Translation)
Employment for Youth in Gujarat

1506. SHRI MAHESH KANQODIA: Will
the PRIME MINISTER be pleased to state:

(a) whether the scheme in regard to
creation of employment opportunities for
the youth under TRYSEM in the tribunal
districts of Gujarat is under consideration of
- the Government;

(b) if so, the details thereof; and

(c) the time by which this scheme is
likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) to (c). There is no specific
Scheme under the consideration of the
Government for creation of employment
npportunities for the youth under TRYSEM
in the tribal districts of Gujarat.

The Scheme- “Training of Rural Youth
for Self-employment (TRYSEM)” is being
implemented through out the country,
including tribal districts of Gujarat. It aims at
providing technical and entrepreneurial skills
to rural youth in the age group of 18-35 years
from families below the poverty line to enable
them to take up self~employn§ent. income
generating activities in the board fields of
agriculture and allied sectors and industries.
Under TRYSEM. a minimum of 50% of
selected youths should belong to the
Scheduled Caste and Scheduled Tribe
Communities. Training prepares trainee to
nither start self employment venture or seek
wage employment. Started as a Centrally
Sponsored Scheme on 15th August. 1979.
TRYSEM is to continue during the 8th Plan

_period.
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[English]

R.D.W.S.P. in Assam

1507. SHRI UDDHAB:BARMAN: Will
the PRIME MINISTER be pleased to state:

(a) the details of schemes received from
the Government of Assam under the Rural
Drinking Water and Sanitation Programme"
(RDWSP) during the current year; and

(b) the action taken by the Union
Government thereon so far? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) No scheme has been received
under Rural Sanitation Programme. As
regards Rural Water Supply, 40 schemes
with as estimated cost of Rs.347 were
received for revision of cost estimates.

(b) The State Government was
requested on 2.7.1993 to provide certain
technical classifications.

Action by Chief Election
Commissioner against State Officials

1509. SHRI BOLLA BULLI RAMAIAH:
DR. D. VENKATESWARA RAOQ:

Will the PRIME MINISTER be pleased
to state:

(a) whether Home Ministry instructed
the Government of Tripura to ignore the
chargesheets sent to some State Officials
by the Chief Election Commissioner;

(b) whether earlier also the same
controversy arose in respect of West Bengal:
and

(c) if so. the attitude adopted by the.
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Chief Election Commissioner in thisregard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWALJ): (a) No, Sir.

(b) No, Sir.

(c) The Election Commission has taken
astandthatitis the sole disciplinary authority
for taking disciplinary action against any
officer performing any election-related work
and for any act of omission or commission in
the discharge of such duties.

[ Transiation)
implementation of U.B.S.P.

1510. SHRI ANAND RATNA MAURYA:
Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the provision made under the Urban
Basic Services for the poor during the eighth
Five Year Plan and the number of persons
likely to be benefited as a result thereof; and

(b) the details of the achievements ofthe
programmes undertaken during the Seventh
Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) A provision of
Rs.100 crore has been made in the Eighth
Plan period towards the share of Govt of
India in the scheme Approdimately 70 lakh
beneficiaries are expected to be covered
turing the period.

(b) Doesn't arise since the scheme of
Urban Basic Services for the Poor was
launched only in 1990-91.
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Import of Fertilizers

1511. SHRI GAYA PRASAD KOBI: Will
the PRIME MINISTER be pleased (o siate:

(a) whether sale of American fertilizers
has been permitted in the country:

(b) if so, the quantum of fertilizers
imported from USA so far;

(c) whethe quality of American fertilizers
is superior to that of Indian fertilizers;

(d) whether Inidan Fertilizers are costlier
than the American fertilizers; and

(e) if so, the sale price of American
fertilizers fixed in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a)to(c). Subjecttothe provisions
of the import policy and the quality
specifications prescribed by the Government
of India, the sale of American fertilizers as
well as fertilizers of other origins. is permitted
in India.

USA s the major source of DAP imported
in India. The quantity of DAP imported during
1992-93 from USA on Government account
was 10.60 lakh tonnes. DAP imports have
been decanalised with effect from 17.9.9.
and it can now be freely imported. The
statistics of imports by pricate arties are not
compiled by Govermment.

(d) At the current intemational prices.
imported DAP (for which USA is the main
source) is cheaper than the indigenously
produced DAP. However. with a view to
improving the competitiveness of
indigenously produced DAP. measures have
been taken to reduce its cost of production.
Govemmenthave also provideda concession
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" of Rs.1000/- per tonne on indigenously
produced DAP during 1993-94.

(e) As the DAP has been decontrolled,
the price of imported DAP is no longer fixed
by the Government.

[Epglish]
DAP Fertiliser Units

1512. SHRILOKANATH CHOUDHURY:
Will the PRIME MINISTER be pleased to

state:

(a) the number of Di-ammonium

Phosphate fertilizer units lying closed ason

March 31, 1993;

(b) the names of the units which have
resumed production since then;

"(c) the reasons for not resuming
production by other units;

(d) the time by which production is likely
to be resumed by these units?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILISERS (SHRI EDUARDO
FALEIRO): (a) As per the information
available with the Government, six out of ten
DAP units in the country had suspended
production from March, 1993 onwards.

(b) and (c). Five (out of six) of the above’

units, named below, have since resumed
production:-

1. Paradeep Phosphates Ltd.,
Paradeep (Orissa).

|
2. Gujarat State Fertilizer Company
Ltd., Sikka (Gujarat).

3. Godavari Fertilizers & Chemicals
Ltd., Kakinada (A.P.).
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4. Mangalore Chemicals & Fertilisers
Ltd., Mangalore (Kamataka).

5.  Southem Petrochemical industries
Corporation Ltd., Tuticorin (Tamil
Nadu).

" The sixth unit, namely M/s. Hindustan
Lever Ltd., Haldia, has not so far indicated,
any date for resumption of production.

(d) The main reasons for suspension of
production by some of the DAP units, were
increased rupee cost of imported raw
materials following unification of exchange
rate, which increased their cost of production.
and low price of imported DAP.

[Translation)
Price of Bulk Drugs

1513. SHRI RAMESHWAR PATIDAR:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Bureau of Industrial
Costs and Prices has revised the prices of
bulk drugs in large number during the last
two years without conducting any cost-
technical studies;

(b) if so, the reasons therefor;

(c) whether in the case of several drugs
this increase has been made of the basis of
the past cost-cum-technical studies;

(d) if so, the reasons therefor; and

(e) the details of all such bulk drugs '
about which such cases have come to the
notice of the Government during the last two
years?

THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND
FERTILIZERS) (SHRI EDUARDO
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FALEIRO): (a) to (e). The BICP is an expert

organisation whcih conducts cost-cum- -

technical studies of various industrial
products including bulk drugs under price
control. The fixation/revision of prices of
bulk drugs is done by the Govemment in
accordance with the provisions of Drug
(Prices Control) Order, 1987 after making
such enquiry as it may deem fit, which also
includes cost-cum-technical study got done
through the BICP. Therefore, the question
of price revision by the RICP with or without
cost-cum-technical study does not arise.

Bulletproof Steel Shieids

1514. SHRI BRIJ BHUSHAN SHARAN
SINGH: Will the PRIME MINISTER be
pleased to state: ‘

(a) whether any special steel shield has
been developed to resist high speed bullets
fired with an AK-47 rifles and automatic-762
rifie;

(b) if so, whether this special shield is
also suitable for para-military forces and
National Security Guards; and

(c) the time by which this shield is likely
to be produced?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) The shield developed by DRDO with
indigenous Steel calied ‘Jackal’ has been
found to be effective in providing protection

against the small arms threat posed to para-

military forces and Commandos of the
National Security Guards.

(c) Bulletproof vests using ‘Jackal’ Steel

are being made in limited numbers to meet
the requirements as and when projected.
Large scale production would be taken up
based on firm requirements and
commitments.
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Prices of Drug

SHRI G. DEVARAYA NAIK:

SHR! V. SREENIVASA
PRASAD:

SHRI TARA CHAND
KHANDELWAL:

1515.

Will the PRIME MINISTER be pleased
to state:

(a) whether there is shortage of supply
and sudden increase in the prices of various
drugs in the country;_

(b) if so, the reasons therefor;

(c) whether the drug manufacturers have
created such a shortage; and

(d) if so, the remedial steps taken by the
Govemment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) to (d). Price revision by the
govemments in case of price controlied
drugs and formulations and by the
manufacturers in case of non-price control
drugs and formulations is an on-going
process.

Shortages do get reported from time to
time but the scrutiny of these reports reveals
that the shortages in majority of cases, are
of particular brands only for which altemative
brands or therapeutic equivalents are
available. :

++{ Transiation]

1516. SHRIVILASRAONAGNATHRAO
GUNDEWAR: Will the PRIME MINISTER

be pieased to state:
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(a) the number of Sulabh Shauchalayas
in Delhi and Maharashtra;

(c) the number of SulabhShauchalayas
proposed to be constructed there during the
Eighth Five Year Plan; and

(c) the amount proposed to be spent
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) There is no scheme assisted by
the Central Govemment with the name of
Sulabh sauchalayas and therefore, its
progress is not monitored at the Central
Govemmentlevel. However, under Centrally
sponsored Rural Sanitation Programme,
there were 99 individual house holds sanitary
latrines upto 1992-93 in Delhi and 7987 in
Maharashtra.

(b) The number of sanitary latrines to be
constructed under CRSP is decided on year
to year basis. The target for'1993-94 under
CRSP is to construct 70 sanitary latrines in
Delhi and 14846 in Maharashtra.

(c) A sumof Rs.33.76 lakhs in Delhi and
Rs.3032 lakhs in Maharashtra is likely to be
spent under CRSP during the Eighth Five
Year Plan.

[English]

Water Problems in East Delhi
Villages

1517. SHRI B.L. SHARMA PREM: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether many villages of East Delhi
are facing an acute shortage of drinking
~ater;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken to
ensure adequate supply of drinking water to
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these villages? -

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) As reported by
Delhi Water Supply and Sewage Disposal
Undertaking, there is no problem of water
supply in the villages in East Delhi exceptin ..
four villages, namely, Kondli, Gharoli,
Dallupura and Sabspur Gujran/Chauhan.

(b) D.W.S. & S.D.U. has reported that
the reasons for insufficient water supply in
the above villages is non-availability of source
insufficient yield of tubewell.

(c) D.W.S. & S.D.U. has reported that
there is no source of water in the vicinity of
villages Sabepur Gujran/Chauhan and
Gharoli. Village Kondli and Dallupura are
facing shortage of water due to insufficient
yield of tubewell. Trial bores were conducted
but ground water has been found unfit for
consumption. Action is being taken to
conduct more trial bores to explore possibility
of augmenting existing supply. Presently
water supply is being augmented through
Sintex tanks mounted on hired trucks. Water
supply to the village Kondli and Dollupura is
likely to improve after construction and
commissioning of ground water reservoir
and booster pumping station near village
Dollupura and laying of peripherial mains.
Since there is no source of water in the
vicinity of villages Sabepur Gujran/Chauhan,
water is being supplied through Sintex tanks
tankers. The Scheme for providing piped
water supply from Ranney Well at Wazirabad
is under examination.

Funds of Public Sector
Undertakings

1518. SHRI ANANTRAO DESHMUKH:
Will the PRIME MINISTER be pleased to
state:
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(a) the details of top executives of public
sectorundertakings who have beenindicated
by CBI for misusing of funds, undertaking-
wise; and

(b) the action taken by the Government
against these officials?

THE MINISTER OF STATE IN THE
#AINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b).
The intormation is being collected and willbe
laid on the Table of the House.

{ Translation]

Exhibition by Khadi and Village
Industries Commission Abroad

1519. SHRI RAJESH KUMAR:
SHRIMATI SHEELA GAUTAM:

Will the PRIME MINISTER be pleased
to state:

SRAVANA 13, 1915 (SAKA)

Written Answers 390

(a) the number of exhibitions organised
by the Khadi and Village Industries
Commission abroad during the last three
years upto June 30. 1993, country-wise and
the foreign echange earned therefrom:

(b) the main purpose of these exhibitions:

(c) whether the demand of Khadi has
increased is increasing in foreign couptries:
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M.ARUNACHALAM): (a)and (b). The Khadi

*andvillage Industries Commission organised

exhibitions abroad dunngthe lastthree years
with the aim to develop export market and
also to expose the Khadi institutions to the
international market and trends to explore
the possibilities of identitying importers of
KVI products. The details in this regard are
given below:-

1. Ghana Trade Fair
(May 8-14. 1993)

7 Dubai Exhibition
(May 8-14. 1993)

Retail sale of US $ 5017.60.

Participating institutions booked an

order worth one crore of rupees.

3. Singapore Exhibitions
(June 2-5. 1993)

Participating Handmade paper
institutions and Khadi institions

negotiated with the potential buyers.

() and (d). The demand of Khadi has
merrased as a large number of trade
~nguines have been received forsilk. cotton.
muslin Khadi and also for village industries
products.

HUDCO Loan to Gujarat

1520. SHRI DILEEPBHAI SANGHANI:
vilthe Mimister ot URBAN DEVELOPMENT

be pleased to state:

(a) the amount of loan providedto Gujarat
by HUDCO during the last three vears. year-
wise;

(b) the amount of loan rapaid sc tar: and

(c) the projects of Gujarat pending with
HUDCO for clearance?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESORUCES
(SHR! P.K. THUNGON): (a) The details of
loan sanctioned and released by HUDCO to
various agencies in Gujarat during last 3
years are as follows:-

Year Loan loan released
sanctioned  (Rs. in crores)
1990-91 52.62 50.85
1991-92 43.55 29.16
1992-33 60.41 58.10

(b) Against the total loan amount of Rs.
413.24 crores releasedtoagencies in Gujarat
upto 30.6.93, an amount of Rs. 174.21
crores has been rapid to HUDCO by the
borrowing agencies of Gujarat.

(c)Ason 30.6.1993. 20 housingschemes
seeking loan assistance of Rs.30.91 crores
and 3urban infrastructure schemes seeking
loan assistance of Rs. 37.34 crores are
pendingin HUDCQ and are being processed.

[English)
Hospital for Bhopal Gas Victims

1521. SHRI INDRAJIT GUPTA: Wilithe
PRIME MINISTER be pleased to state:

(a) whether the Supreme Court in its
judgement on the disputed Civil Settlement
of Bhopal Gas leak victims on October 31,
1991 had ordered, the Union Carbide
Corporation and its Indian Subsidiary to
bear expenses of building, equipping and
nperating for a mandatory eight years, a
special hospital for the gas leak victims;

(b) it so, the reasons for not building the
hospital so far; and
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(c) the time by the which it is likely to be
set up?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHR!I EDUARDO
FALEIRO): {a) to (c). In their judgement
dated 3rd October, 1991, the Supreme Court
had hoped that Union Carbide Corporation

_and Union Carbide India Limited would’

finance the construction of a 500 bedded
hospital in Bhopal. It was expected that the
UCC and UCIL would also meet the financial
outlay for operating the hospital for a period
of eight years. The Supreme Court had
estimated a tota! requirement -of Rs 50
crores for both these purposes.

Gvernment commissioned the Hospital

~ Services Consultancy Corporation Ltd. to

undertake a feasibility study for setting up
the hospital. The estimated outlay for the
hospital was found to be Rs. 98-106 crores.
Funds have not yet been placed at the
disposal of the Government by teh
Companies.

Growth Centres in Kerala
SHRI MULLAPPALLY

RAMACHANDRAN:
SHRIK. MURALEEDHARAN:

1522.

Will the PRIME MINISTER be pleased
to state:

(a) whether work on the industrial growth
centres proposed to be setup in Cannannore
and two other districts of Kerala has been
commenced;

(b) if not, the reason therefor;
(c) whether any alternations have been
made in the original plan of these growth

centres,

(d) if so, the details thereof. and
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(e) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT -OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b).
Work on growth centres are taken up after
the project reports for the selected centres
are approved by the Central Government.
The project Report of the growth centres of
Kerala have not been approved as yet.

(c)to (e). Under the New Growth Centre
Scheme, Kerala was allotted two growth
centres to be located in the districts of
Alleppey and Kannur. On the suggestion of
the State Govt. that it would not be possible
to find adequate land for a growth centre in
any one district of the State, the locations of
the centres were modified. The growth centre
inAlleppey would spread over the districts of
Alleppey and Pathanamthitta and that of
Kannurwould cover Kannur, Koshikode and
Mallapuram.

[ Translation)

Out of Turn Afmtment of Plots and
Flats

1523. SHRI ARVIND TRIVEDI: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Delhi Development Authority
had made out of tum allotment of plots and
flats last year;

(b) if so, the number of such plots and
flats allotted and the reasons therefore;

(c) whether a demand is being made to
constitute a citizens committee to inquire
into this matter;

(d) if so, the reaction of the Government
thereto; and
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(e) if not, the manner in which the
Government propose to check such
allotments?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MNISTRY OF WATER RESOURCES (SHRI
P.K. THUNGON): (a) and (b). DDA has
reported that 63 flats were allotted oni out of
tum basis during 1992-93. The out of tum
allotment is made to persons as a measure
of compassion such as to blind or physically
hnadicapped persons or persons looking
afterphysically handicapped orblind minors,
indignet war widows and dependent of
persons killed by terrorists: or as a measure
of merit such as outstanding sportsmen,
artists. literatures, scientists, soldiers and
scholars as well as other deserving cases.
No allotment of plots on out of turn basis is
made.

(c) to (e). This Ministry has not received
any demand to constitute a citizens
committee to inquire into this matter.
However. a High Powered Committee
consisting of Minister of Urban Development
and L.G. Delhi recommends out of tum
allotment of fiats to the categories mentioned
above. The quota for out of turn allotment is
2 %.

Production by BHEL
1524. SHRI RAJENDRA KUMAR
SHARMA: Will the PRIME MINISTER be

pleased to state:

(a) the rate of productiono in BHEL
during the last three years.

(b) whether there has been any decline
in the requirement of capital investmento in

BHEL.

(c) if so, the reasons therefor; and
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(d) the total capital investment required
to run the new research projects of BHEL?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) The
production of BHEL during the last three
years was as under:

(Rs./Cr.)
1990-91 1991-92 1992-93
3341 3390 3673 (Prov)
(b) No, Sir.

(c) Does not arise.

(d) The budgeted expenditure (both
capital and revenue) towards research and
development in BHEL during 1993-94 is
Rs.51 crores.

Listed Institutions under KVIC

1525. SHR! SHIVRAJ SINGH
CHAUHAN: Will the PRIME MINISTER be
pleased to state:

(a) the capital investment made so for
by the Khadi and Village Industries
Commission in its various listed and
recognised institutions:
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(b) the number of institutions in Madhya
Pradesh and Rajasthan includedin the direct
list of the Commission during the last three
years; and

(c) the number of institutions issued
certificates in Madhya Pradesh and
Rajasthan during the said period?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM): (a) The total
investment (Capital Expenditure and
Working Capital) made by Khadiand Village
Industries Commission forvarious institutions
listed by Khadi and Village Industries
Commission as well as State Khadi and
Village Industries Boards is as under:-

(Rs. in crores)

Khadi Village indus:- s Total

405.94 603.20 1009.14

(b) The total number ol institutions in
M.P. and Rajasthan includig those under
direct list of Khadi and Village Industries
Commission during last three years are as
under:-

Madhya Pradesh Rajasthan

Khadi V.1 Khaiddi v
90-91 32 — 45 2
91-92 48 22 54 14
92-93 127 27 73 16

(c) The total number of centified institutions under Khadi programme n respect ot M.P.

and Rajasthan are as under:-

States 91-92 92-93
1. MP. 58 59
2. Rajasthan 138 159
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Research in High Definition
Television

1526. SHRI PRITHVIRAJ D. CHAVAN:
Will the PRIME MINISTER be_ pleased to
state:

(a) whether the research in the field of
High Definition Television (HDTV), is likely
to make HDTV one of the largest industries
in the world;

(b) if so, the details thereof;

(c) whether the Government have any
substantial and viable R & D programme to
study and track the developments abroad
and in Indian industry;

(d) if so. the details thereof:

(e) whether the Government propose to
look for any strategic alliance for cooperative
research with CIS or EC countries in this
regard; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ' SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS, DEPARTMENT OF
OCEANDEVELOPMENT) AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
and (b). High Definition Television (HDTV)
industry is expected to be one of the largest
industries in Electronics because of its high
resolution an better picture quality. Through
this technology, it would be possible to bring
a 35 mm cinema grade quality TV image to
‘home. Besides band cast applications HDTV
technology also has non-broadcast
applications such as health care, printing
industry, surveillance education. large
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screen projection, cable TV, cinema
production, tele-video conferencing, public
display electronic publication, multi-media
etc.

(c) and (d). Digital signal processing
workin the field of TV is going onin a number
of R&D acedemic institutions in the country
with the support of the Government. It will
help in assimilating the HDTV technology in
the loan context.

(e) and (f). A Mommendum of
understanding (MOU) has been signed
between the Government of India and
European Economic Community (EEC) for
bringing experts from EEC. training of Indian
Scientists. formulating and implementing
projects of mutual benefits and promoting
joint venture.

Mega Cities

1527. SHRI DATTATRAYA BANDARU:
Will the Minister of URBAN DVELOPMENT
be pleased to state:

(a) whether the Government propose to
declare some major cities as "MEGA CITIES™:

(b) if so, the details thereof:

(c) the concept and norms for declaration
of a city as Mega city:

(d) whether the twin cities of Hyderabad
and Secunderabad bave been included
therein;

(e)if so.the funds allocated for the purpose:
and

(f) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
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MINISTRY OF WATER RESOURCES
(SHRI! P.K. THUNGON): (a) to (d). No, Sir.
However, the Greater Bombay Urban
- Agglomeration, Calcutta UA, Delhi UA and
Madras, UA having 5 million and more
population were termed as ‘Mega Cities’ in
papers of 1991 Census, provisional
Population Totals - Rural Urban Distribution.
In Population of Hyderabad UA which
includes Secunderabad is 4,344,437 as per
1991 Census.

(e) and (f). Recognising the role and
contribution of the larger of metropolitian
cities like Bombay, Calcutta & Madras in the
sectors of manufacturing, Trade, Transport
and in terms of their contributfon to the Ex-
cheguer on the one hand and the
infrastructural deficiencies and limited
financial assistance from the State

Govemnment on the other, the Planning.

Commission has formulated a Centrally
Sponsored Scheme for infrastructural
development of Mega cities. The cities of
Hyderabad and Bangalore, which are likely
to cross the 5 million mark by 2001 A.D.,
have also been recommended for inclusion
in this scheme.

Electronics Hardware Technology
Park

1528. SHRI MANORANJAN BHAKTA:

Will the PRIME MINISTER be pleased to .

state:

(a) whether the Electronics Hardware
Technology Park (EHTP) scheme is likely to
be crippled due to stringent and fixed norms

_assigned by the US Department of
Commerce for export of computer hardware
equipment to other countries;

(b) whether this is likely to have long term
repercussions on the level of hardware
technology in India;

(c) if so, the details thereof; and
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(d) the remedial steps proposed in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEANDEVELOPMENT)AND MINISTER

_OF STATE IN THE MINISTRY OF

PARLIAMENT®RY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
The U.S. Government restrictions are on
export of computer systems to India and re-
export of high technology items to third
countries. These restrictions are not likely to
cripple the Electronics Hardware Technology
Park (EHTP) scheme. Moreover. EHTP
scheme is meant for promoting export of not
only computer hardware but also all types of
electronic goods and services.

(b) No, Sir.
(c) and (d). do not arise.
Houses for Homeless People

1529. DR. AMRIT LAL KALIDAS PATEL:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is any proposal under
consideration of the Union Government to
introduce rural housing development policy
to provide houses to homeless people in
rural areas;

(b) if so, the funds allocted for the purpose
during the Eighth Five Year Plan, State-
wise; and

(c) the criteria for allotment of houses to
homeless people?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
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THAKURY): (a) The National Housing Policy
approved by the Government in May, 1992
includes policy on Rural Housing also.

(b) and (c). Underthe Centrally sponsored
scheme Indira Awaas Yojana (IAY), a sub-
scheme of Jawahar Rozgar Yojana (JRY),
houses are being provided free of cost tothe
rural poor, belonging tothe Scheduled Castes
and Scheduled Tribes and freed bonded
labourers. 6% of the funds under JRY are
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earmarked for JAY. State wise allocation
under IAY for the first two years of the Eighth
Five Year Plan period are given in the
Statement Allocation from 1994-95 onwards
during the Eihgth Five Year Plano period
have not been finalised yet.

In addition an amount of Rs.350 crore has .
been provided for rural housing during the
Eighth Five Year Plan. The Statewise
allocation of funds for rural housing and the
criteria for allotment are being finalised.
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Wasteland reclamation

1530. SHRI P.P. KALIAPERUMAL.: Will
the PRIME MINISTER be pleased to state:

(a) the total extent of Wasteland in India:

(bj the estimated cost for the reclamation
Uf the total wasteland;

(c) whether the Government propose to
encourage corporate sector to invoive in the
wasteland development

(d) if so. the details thereof and if not, the
reasons therefor; and

(e) the achievement as on March 31,
1993 in the development of wasteland and
the amount incurred thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS
DEVELOPMENT) (COL. RAM SINGH): (a)
No detailed survey has yet been conducted
foridentification of wastelands butaccording
to one estimate, the extent of wastelands in
the country is 129.574 million hectares.

(b) The cost of development of wastelands
in the country varies from place to place
depending upon local edaphic factors.
geographical locations and the time frame
within which the reclamation is envisaged.
Based on these factors no estimate of the
costs of development of the total wastelands
in the country have been made. Currently
physical targets are estmated on an annual
basis depending upon availability of funds
with the Central and State Govemments.
For 1993-94, under Point No.16 of 20 Point
Programme the target for afforestation/
plantation for the country is 1.165 million
*hectares and 13519 lakhs for distribution of
seedlings for planting on private lands.

(c) and (d). Government encourages the
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involvement of the corporate sector through
institutional funding and provision of margin
money through its scheme for which an
outlay of Rs.4.00 crores has been proposed
under the scheme during 1993-94

(e) Since 1985, when the National
Wastelands Development Board was
created, an area of 11.698 million hectares
has been covered by afforestation/tree
plantingand 39289 lakh seedlings distributed
upto 31.3.1993 for planting on private lands
under Point No.16 of 20 Point Programme at
an estimated cost of Rs.4424.00 crores.

Complaints Regarding Misuse of
Funds of Trysem

1531. SHRI GEORGE FERNANDES:
SHRI SHRAVAN KUMAR PATEL:

Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have
received any complaints regarding misuse
of funds allocated for the Training of Rural
Youths for Self-employment (TRYSEM):

(b) if so, the details thereof. State-wise:
and

, (c) whether the progress and proper
utilisation of funds of the Programme is
monitored by any Government agency; and

(d) if so, the details thereof?

Tl:iE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHR! UTTAMBHAI H.
PATEL): (a) No. Sir.

(b) Question does not arise.

(c) and (d). The progress and proper
utilisation of funds of the programme is
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monitored by the DRDAs .. respective

State governments and the Ministry of
Rural development.

Ministry reviews the progress pertaining
to the number of youths trained. percentage
of SC/ST. women amongst trained youth,
their employment and financial progress.

{ Translation)

Implementation of
Recommendations of National
Commission on Urbansation

1532. SHRI BIRSINGH MAHATO: Will
the Ministerof URBAN DEVELOPMENT be
pleased to state:

(a) whether the National Commission on
Urbanisation has recommended any scheme
for Bihar and West Bengal:

(h) if so. the details thereof;

(c) whether the Union Government have
accepted these recommendations; and

(d) 1if so. the steps taken to implement
these recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) No. Sir. The
NCU has notmade any recommendationsin
reqard to specific schemes for a particular
state or group of States.

(b) to (d). Does not arise.
Grievances of Army Jawans

1533. SHRI RAJESH KUMAR:
SHRIMAT! SHEELA GAUTAM:

Wil the PRIME MINISTER be pleased to
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state:

(a) whether the Government propose to
set up an independent body to redress the
grievances of army jawans;

(b) if so, the details thereof: and

(c) the time by which the proposed boe,}
is kely to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) No. Sir.

(b) and (c). Do not arise.
|English)

Armed Forces for Reclamation of
Wasteland

1535. SHRI SARAT CHANDRA
PATTANAYAK: Will the PRIME MINISTER
be pleased to state:

(a) whether there 1s any proposal under
consideration of the Government to involve
Armed Forces for reclamation of degraded
wastelands; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS
DEVELOPMENT) (COL. RAM SINGH): (a)
Yes., Sir.

(b) The Department of Wastelands
Development is considering a proposal for
the creation of a Wastelands Development
Force. The objective of the Force would be
to provide a disciplined force for the
regeneration and afforestation of wastelands
in inaccessible and difficult areas and to
provide employment to ex-servicemen. This
force would be raised and administered
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through the Territorial Army Directorate
under the Ministry of Defence. For 1993-94,
a budget provision of Rs.2.00 crores has
been made in the Department.

Loss incurring Public Sector
Undertakings

1536.SHRIMATIKRISHNE. NDRAKAUR
(DEEPA): Will the PRIME MINISTER be
pleased to state:

(a) the details of the undertakings incurring
losses under the Department of Heavy
Industry;

(b) the main reasons for their losses;

(c) whether the Government propose to
write off the dues of these undertakings; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
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OF INDUSTRIAL DEVELOPMENT ANL
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) As per
Statement-| a~nexed.

(b) Obsolete plant and machinery,
shortage of working capital. low productivity,
surplus manpower with high overhead cost
shotage of orders in some cases, and heavy
interest burden on loans are the main
reasons for losses.

(c) and (d). Proposals for financial
restructuring including write-off of loans from
the Govemment and intérest thereon and
conversion of loans into equity have been
received from some public sector
undertakings as per list annexed in
Statement-Il. However, since these public
sector undertakings have been referred t-
BIFR/Expert Group, the final decision o
their proposals is dependent on the merits o:
each case and the recommendations of
BIFR/Expert Group.
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Status of Calcutta

1537. SHRI CHITTA BASU: Wili the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether ine Government of West
Bengal has submitted a proposal to the
Union government to upgrade the status of
[Lalcutta as a National City: and

(b) if so, the reaction of the Union
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIP.K. THUNGON): (a) and (b). No. Sir.
Planning Commission had proposed to
formulate a Centrally Sponsored Scheme
for infrastructural development for Mega
cities. Calcutta is one of the cities proposed
to be covered under this Scheme.
Accordingly. the Government of West Bengal
has formulated a proposal for provision of
infrastructural and basic amenities in Calcutta
at a cost of Rs 1251 crores. The proposal
has been constdered and recommended to
the Planning Commission for approval. The
proposal has further been discussed by the
Planning Commission with the State
Government

[ Transiation]

Bomb-Blast during Army Field Firing
in Leh

1538. SHRI RAM SINGH KASHWAN:
PROF. PREM DHUMAL:
DR. D. VENKATESWARA RAO:
SHRI BOLLA BULLI RAMAIAH:

Will the PRIME MINISTER be pleased to
state:

(a) whether some Army personnel were

SRAVANA 13. 1915 (SAKA)

Written Answers 422

killed’and some other seriously injured when
a bomb accidently exploded at the Army
Field Firing Range at Leh in Laddakh during
May. 1993:

(b) if so. the details thereof and whether
any cnquiry has been conducted in this
regard. and

(c) if so. the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a)to(c). Seventeen Army
personnel were killed and nine injured in an
accident which took place on 23 May 93 due
to accidental bursting of a shell (blind) at
Kulam Finna Ranges located at Leh. The
report of Courtof Inquiry orderedto ascertain
the reasons for such an explosion has been
submitted to Army Headquarters for
examination.

[Englishi

Construction of Houses Under Indira
Vikas Yojana

1539. SHRI DHARMANNA MONDAYYA
SADUL:
SHRI MOHAN RAWALE:

Will the PRIME MINISTER be pleased to
state:

(a) the progress ot construction of housing
units forlow income group/weaker sectionin
Maharasthra under Indira Vikas Yojana
durnng 1992-93:

(b) the amount spent and units constructed
during the last three years. year-wise:

(c) whether the progress in the matter 1s
not according to the planned programme:

(d) if so. the reasons therefor 1nd
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(e) the target fixed for construction of
tinits and the amount proposedto be provided
during 1993-947

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTEMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKUR): (a) During 1992-93, target fixed
for construction of houses in Maharashtra
under indira Awas Yojana was 6374 houses
and the achievément was 8778.

(b) The amount spent and units
constructed during the last 3 years are as
under:-

Amount spent Unit constructed

1990-91 Rs.1313.51 Lakhs 9730
1991-92 Rs.1372.30 Lakhs 9927
8778

1992-93 Rs.1181.51 Lakhs

(c) No. Sir. The achievement exceeded
the target during the years 1990-91, 1991-
92. 1992-93.

(d) Does not arise.

(e) Tentative target fixed for 1993-94 is
15100 units and the tentative allocation for
1993-94 is Rs 2053 60 lakhs.

Backward Areas for Planning
Purposes

1540 MAJOR D.D. KHANORIA:
SHRI SUDHIR SAWANT:
SHRIN.J. RATHVA:

PROF. PREM DHUMAL.:
MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:
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(a) whetherthe backward areas indentified
in the country for planning purposes have
been reviewed;

(b) the areas in the country indentified as
backward/hilly/remote and their respective
category. State-wise:

(c) the additional facilities provided to
areas. category-wise and whether there is
any proposal for revision;

(d) whether Tehsil or District has been
taken as Unit for backwardness; and

(e) the various subsidies given for such
areas andwhetherthese are under revision?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b).
Responsibility forindentification of backward
districts/areas and théir development rests
primarily with the concerned State
Government. Most of the State Governments
have identified such backward areas/
districts.

The hill areas of the country fall broadly
into the following two categories:

(i) Areas which are co-exentensive with
boundary of the States. i.e. hill States.
namely. Jammu & Kashmir, Himachal
Pradesh. Sikkim. Manipur, Meghalaya,
Nagaland, Tripura, Arunachal Pradesh and
Mizoram. They are included among special
Category States for allocation of Central
Assistance for plans.

(i) Areas which form part of a State which
aretermedas "designatedhillareas”. namely.
(a) two hill districts of Assam - North Cachair
and Karbi Anglong. (b) eight districts of Uttar
Pradesh - Dehradun. Pauri Garhwal. Tehn
Garhwal. Chamouli, Uttarkashi. Nainital,
Almora and Pithoragarh, (c) major part of
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Darjeeling of West Bengal, (d) Nilgrris district
of Tamil Nadu, (e) 163 talukes of Westemn
Ghats are comprising parts of Maharashtra
(62 talukes), Karnataka (40 Talukas), Tamil
Nadu (29 talukas), Kerala (29 talukas) and
Goa (3 talukas). Special Central Assistance
is provided to these hili areas under Hill Area
Development Programme and Western
Ghats Development Programme in addition
-to normal State Plan funds.

(c) The Central Government helps the
State Government through the mechanism
of transfer of resourcs under modified formula
previously known as ‘Gadgil Formula’, under
special Area Programmes, and devolutuion
of non-plan resources by the Finance
Commission.

Financial Institutions like 1DBI, IFCl &
ICICI have some schemes of incentives
comprising concessional rate of interestand
underwriting commission, lower promoter's
cntribution and concession in commitment
charges for bafkward districts.

(d) There is no fixed pattem. The.State
have indentified backwards areas both at
district, taluka and even block levels.

(e) Schemes taken up by State for
development ot these areas include
incentives like capital investment subsidy,
deferment/exemption of sales tax, subsidy
for purchase of generating sets etc.

The subsidies and incentives provided for
development of backward areas are
reviewed from time to time by the States.

Section 30 of AdVocates Act

1541. PROF. K.V. THOMAS:
SHRI RAM NAIK:

Will the PRIME MINISTER be pleased to
state:
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(a) whether the Government are aware
that the Bar Council of Maharashtra and
Goa have opposed to the proposed
amendment to Section 30 of the Advocates
Act, 1961;

(b) if so, the reasons for their opposition;
and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) Yes. Sir.

(b) The Bar Council of Maharashtra and
Goa have opposed the proposed
amendment to section 30 of the Advocates
Act, 1961 mainly on the grounds that the
amendment is derogatory to the rights and
privilages of the advocates, that it takes
away the right ofan advocate to appear in
any court, and that it would not be proper to
subjectthe right of practice to the restrictions
that may be imposed by other laws.

(c) The matter is under consideration of
the Government.

Central Investment in Assam

1542. SHRI NURUL ISLAM: Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the percentage of Central investment
in each State and Union Territory during the
last three years year-wise: and

(b) whether the Government propose to
consider the proposal to increase Centratl
investment in Assam?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) The Central
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Plan investment is made for the country as
a whole keeping the national priorities in
view. it is not planned or accounted state-
wise. :

(b) Keeping in view the priorities laid down
for the Eighth Plan, the proposals of
Government of Assam in this regard, as and
when received will be considered on merits
and the need of the state.

Projects Undertaken by D.R.D.O.

1543. SHRI SHRAVAN KUMAR PATEL:
Will the PRIME MINISTER be pleased to
state:

(a) whether a number of weapon projects
undertaken by the Defence Research and
Development organisation during the last
three years fordevelopingimport substitutes
had either been given up or proved futile
resuiting in lot of infructuous expenditure:
and

(b) if so, the details of such projects and
the infructuous expenditure involved
thereon?

THE MINISTER OF STATE IN TRE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) No wea n-project
undertaken by Defence Research and
Development Organisation during the last
three years has been given up of proved
futile.

(b) Does not arise.
| Translation)

Out of Turn Allotment of Flats and
Plots

1544. SHRI RAM TAHAL CHOUDHARY:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:
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(a) the number of plots and DDA flats
allotted during July 1, 1992 to June 30. 1993
on out of tum basis; and

(b) the names of the political and social
workers in whose favour these allotments
have been made?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) The DDA has
reported that 98 flats have been allotted on
outof turn basis from July 1. 1992 to June 30.
1993. There is however. no provision to allot
plots on out of turn basis.

(b) No out of -turn allotment has becen
made to a political or social worker on the
bais of such categorisation alone.

[English]

Linking of L.T.C. Facility with Smau
Famity Norms

1545. SHRI ANNA JOSHI: Wilithe PRIME
MINISTER-be pleased to state:

(a) whether the Government propose o
link the Leave Travel Concession tacility to.
smallfamily norms to promote family planning
in government offices:

(b) if so. the details thereof: and

(c) by when it 1s proposed to be
implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTRY OF STATE IN THF MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMAT' MARGARET ALVA): (a) Yes.
Sir.
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(b) and (c). The proposal is under
consideration and will be submitted to
Cabinet shortly.

Netional Informatics Centre

1546. SHRI ASHT BHUJA PRASAD
SHUKLA: Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state:

(a) whether the National Information
Centre is planning to expand its area of
operation upto block level in the countrv:

(b) whether the National Informatics
Centre has already established such centres
at block level in the country; and

(c) if so. the details. State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR ‘30MANGO): (a) Yes, Sir.

(b) and (c). No Sir. National Infromatics
Centre (NIC) has completed the first phase
of he pilot project for block level information
system in the district of Aligarh in
Collaboration with Aligarh Muslim University.
Action has been initiated for the second
phase of the pilot project. However, the
engineering work for the expansion of
NICNET. the computer communication
network of NIC from the NIC offices at the
distnict headquarters andto the offices of the
Block Development Officers is under
progress in the pilot districts of Haryana and
Karnataka.

Review Policy for Essential and Life
Saving Drugs

1547. SHRI SANDIPAN BHAGWAN
THORAT: Will the PRIME MINISTER be
nleased to state:

SRAVANA 13, 1915 (SAKA)

Written Answers 430

(a) whetherthe Government have recently
reviewed import. manufacturing, gricing and
policy of essential and life saving drugs;

(b) if so, the details thereof. drug-wise:;

(c) the steps being taken/proposed to be
taken to become self sufficient in the
production of essential and life saving drugs:
and

(d) the target for export of drugs during the
Eighth Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) to (c). ‘Background Note on
Review of Drug Policy 1986 has been placed
on the Table of the House on 12.8.92 for
discussion,

(d) As per available information
CHEMEXIL projections of the target for
export of Drugs and Pharmaceuticals and
fine chemicals during the Eighth Plan period
is 4050 crore.

National Bicycle Corporation of India
limited -

1548. SHRI GURUDAS KAMAT: Will the
PRIME MINISTER be pleased to state:

(a) whether the National Bicycie
Corporation of India Limited is on the verge
of closure:

(b) if so. the reasons therefor:

(C)the losses incurred by this Corporation
so far:

(d) the steps taken to revive it”
THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
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DEPARTMENT- OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) to (d).
National Bicycle Corporatian of India Ltd.
(NBCIL) being a loss making Company is
under reference to BIFR. After considering
the facts and circumstances of the cases in
its last hearing, the BIFR has formed a
prima-facie opinion that the unitis not vaible
~ %n long-term basis and accordingly has
decided to issue a show-cause notice to
wind it up. o

The losses incurred by NBCIL as on 31-3-
1992 amount to Rs.80.92 crores.

Exports through Foreign
Collaborations

1549. SHRTEJ NARAYAN SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whether exportis a condition for foreign
collaboration-approval and if so, mahcinery
set to monitor such exports;

(b) whether exports are monitored on a
year to year basis;

(c) whetherthe Govemment have recieved
any complaints about the violation of this
condition by some foreign collaboration;

(d) if so, the details thereof;

(e) whether the Government have
cancelled any collaboration approval where
are incidents of exports did not take place;
and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b).
Approvalfor foreign collaboration are subject
-to export commitment as under:-
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i) Proposals envisaging manufacture of
items reseved for smaled scale sector by
large scale units; ‘

i) Proposals envisaging more than 24%
foreign share-holdings in small scale units
for manufacture of items for the small scale
sector; '

iii) Proposals envisaging setting up 100%
export oriented oriented units;

iv) Proposals envisaging manufacture of
specified consumer goods are subjecttothe
condition thatthe payment of dividents would
be monitored through the Reserve Bank of
India so as to ensure that outflows on account
of dividend payments are balanced by export
eamings.

The companies with export obligations
have to execute legal agreements with the
Directorate General of Foreign Trade for
monitoring of such export obligations. The
export obligations are monitored on year to
year basis.

(c) The Directorate General of Foreign
Trade have informed that they have not
received any complaints about the violation
of this condition by some foreign
collaborators.

(d) to (f). Do not arise.
Mutation Cases Pending with DDA

1550. DR. LAL BAHADUR RAWAL: Will
the Minister of URBAN DEVELOPMENT be
pleased to refer to the reply given on March
10, 1993 to part (a) of Unstarred Question
N0.2126 and state:

(a) whether some cases of mutation are
still pending with DDA were all the formalities
have been completed by the appicants;

(b) if so, the details of ea.ch case and the
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reason for not clearing these applications so
far; and

(c) the measures being taken by the
Govemnment to clear these applications?

- THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). Yes,
Sir. DDA has reported that action as per the
guidelines of the Lessor was initiated and
scrutiny of the cases was under process. In
he meantime, it was decided to place the
matter before the Authority for its decision in
view ofthe substantial, legal administrative
and financial implications of the cases

involving policy.

(c) DDA reports that as soon as a decision
is taken, further action to.dispose of the
pending mutation cases will be taken
accordingly.

[Translation]

Reforms in Khadi and Village
Industries

1551. SHRI NITISH KUMAR:
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SHRI NAWAL KISHORE RAI:

Will the PRIME MINISTER be pleased to
state: ' ’

(a) whetherthe Government have decided
to form a panel to bring comprehensive
reforms in the existing Khadi and Village
Industries;

(b) whether such a panel has since been
fonped; and

. (c) if so: the composition and terms of
reference of the panel?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM): (a) to (c). The
Govemment have constituted a High Power
Committee headed by the Prime Minister
through a Resolution dated 30th July, 1993,
with a view to accelerate the growth and
development of Khadi and Village Industries
Sector. The Composition and Terms of
Reference of the Committee are givenin the
Statement.

STATEMENT

Composition of the High Power Committee:

Chaiman

Working
Chairman

1. Prime Minister

2. Shri A.K. Antony, Minister of Civil
Supplies, Consumer Affairs & Public
Distribution.

3. Minister of Finance

4. Deputy Chairman, Planning Commission
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5.

10.

11.

12.

13.

15

16.

17.

18.

19.

20.

MOS (SSI & ARI)
MOS ( Rural Development)
MOS (Labour)

Shri Nawal Kishore Sharma.
General Secretary, AICC (1)

Shri Balvijay, Convenor, Khadi
Mission, Gopuri, Wardha.

Shri Som Dutt, Ex-Chairman, KVIC
and Secretary, Khadi Ashram,
Panipat (Haryana)

Shri V. Ramachandran,
Ex-Member Secretary,
Bharatiya Gramodyog (South),
Coimbatore.

Smt. Jaya Bechan Shah,
Chairperson. Sourashtra Rachnatmak
Samiti. Rajkot.

Shri S.K. Bandopadhyaya, Secretary,
Gandhi Smarak Nidhi and
Ex-Member (U.P.)

Shri Awadhesh Singh, Secretary
Gandhi Ashram. Barabanki (U.1-.)

. Smt. Lentina Thakkar, Nagaland

Gandhi Ashram, P.O. Chuchimbung,
Kohima (Nagaland)

Chairman, KVTC,

Mrs. Mohsina Kidwai

Shri Manubhai Mehta.

Shri Laxmi Das, Ex-Chariman, KVIC

Secretary (SSI & ARI)

Member
Member -

Member
Member
Member

Member

Member

Member

Member

Member

Member

Member
Member
Member

Member
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Terms of Roference

1. To o_,-.mmine and suggest appropriate
policy support (including reservation) for
sustained growth and development of Khadi
and Village Industries sector;

2. To suggest measures to augment
investment by the Government in this sector
and to ensure adequate and timely credit
flow the Commission. financial institutions
and banks;

3. To recommend measures for supply of
adequate raw materials. marketing support
and other facilities:

1. To examine the present infrastructure
for training facilities and suggest measures
for improving such facilities for artisans,
supervisory staff, managerial personnel as
well as persons engaged in promotional
activities:

5. Torecommend measures for research,
further modernisation and adoption of
aAppropriate technology with a view to
increase productivity. keeping in view its
philosophy and ethos:

6. To suggest methods for restructunng
KVIC and KVI Boards so that these
organisations could discharge theirfunctions
in a more decentralised and effective
manner:

7. Torecommend measures for achieving
arcater peoples participation and effective
coordination between KVi Sector, panchayat
ra) institutions and other agencies and
Departments of the Government engaged
n rural development;

8. To examine to what extent the existing
labour laws meant for commercial and profit
making organisations should be applied to
KVInstitutions keeping in view the special
nature of activities undertaken by these
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institutions:
9. Any othernjatter relevanttothe subject.
[English]
Housing Scheme in Delhi

1552. SHRI P.C. THOMAS: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether there is scheme to expend
housing schemes in Delhi:

(b) the areas in which DDA flats are
proposed to be constructed:

(c) whether DDA is providing all facilities
originally offered to residents of DDA flats:
and

(d) if not. the reasons therefor and the
steps taken to redressal of grievances of
allottees of DDA flats?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT.
AND MINISTER OF STATE IN THE
MINISTRY. OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) The DDA has
reported that at present there is no scheme
to expand Housmg schemes in Delhi.

(b) DDA proposes ty construct fiats in the
following areas:-

Dwarka (Papankalan)
Narela

Rohini

Jasola

Dhirpur

(c) Yes. Sir. DDA is providing all relevant
tacilities in the colomes which talls under
DDA's junisdiction.

(d) Question does not anse.
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[ Transiation)
Life Saving Drugs

1553. SHRI JAGMEET SINGH BRAR:
SHRIi PHOOL CHAND VERMA:

Will the PRIME MINISTER be pleased to
state:

(a) the production of the life saving drugs
in the country-vis-a-vis their requirement;

(b) whether these drugs are also being
imported; ’

(c) if so, the amount of foreign exchange
spent on their import so far during 1993-94
vis-a-vis 1990-91, 1991-92 and 1992-93;
and

(d) the action being taken by the
Govemment to produce life saving drugs in
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) to (d). At present most of
formulations and bulk drugs requirement is
met through indigenous production. Imports
are made only to meet the shortfall in
. domestic production and where ever
domestic prouduction has not commenced
due to economic non viablity/technologrcal
constraints etc. The value of the imported
drugs for the period 1990-91 and 1991-92
are given below:-

AUGUST 4, 1993

Rs. crores
Year Bulk drugs Finished
formulations
1990-91 322.57 84.94
1991-92 458.51 96.12
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[English]

Amount for Free Legal Aid

1554 SHRI'V. SOBHANADREESWARA
RAO: Will the PRIME MINISTERbe pleased
to state:

(a) the number earmarked by the Union
Government towards free legal aid to poor
during each of the last three years; its
utilisation; state-wise and year-wise: -

(b) the reasons for not utilising these
funds by some State Governments: and

(c) the effective steps take/proposed to
be taken by the Government to make

" available free legal aid to poor person?

THE MINISTER OF STATEIN THE
MINISTRY OF LAW,JUSTICE AND
COMPANY AFFAIRS (SHRIH.R.
BHARDWAJ): (a) A budget grant of Rs 40
lakh has been sanctioned under sub-head
“Grant -in - aid” each during the financial
year's 1990-91.1991-92; and 1992-93. The
allocation of the Central Funds on “State
basis” is not done. The administrative and
day-today worlung expenses ofo the State
Legal Aid & Advice Board etc. are being met
out of the. State Funds provided by the
respected States Government. The
Committe Implementing Schemes
sanc#ns grants-in-aid to State Legal &
Advice Boards, Universities and Law
Colleges and non-political registered Social
Action Groups involved in the field of Legal
Aid on “Financial Year" basis for
mplementation of Strategic Legal Aid
Programmes, such as holding of Legal Aid
Camps/Lok Adalats; setting up of Legal Aid
Clinics in Universities and Law Colleges:
promotion of Legal Literacy and Training of
Para-Legals etc. The grants released and
utilisation of the grant, State-wise and year-
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wise s containedin the enclosed Statement.

(by The reasons fcr non-utilisation of the
funds by the State Government may differ
depending upon law and order. floods/
draught and attitude of the progessionals
efc.

(c) various Legal Aid Progreammes. such
as promotion of Legal Literacy. holding of
Legal Aid Camps/Lok Adalats. and Training
of Para-Legals etc. are being organised to
make available Free Legal Aid to poor
persons.



Written Answers 444

AUGUST 4, 1993

Written Answers

443

00°000°0€ 00008 00°000'0£ 000°'0c’c e|eiay 6
00000052 000'59°¢ 00°000°00°¢ 000°00°¢ exejeuie)y 8
— 000'0} : — — Jlwysey g nwwep L
— 000°0L°} — 000°0S . ysepeud [eyoewiy 9
000'0Y" L 0G'LES'ES 000'SS euehiey S
00'S€0'9S" L Nom,ov.‘m L17192'66 000°00°t ieselng 14
00'000'04 00s'22 00'000'02 000°'GE leylg . €
— 000'09°t 00'000°0S 000002 wessy c
0069816 626'L€'C 002666 00006 ysepeld eiypuy N
9 S |4 3 Z . /
panssi i panssi
8]eoHIN8D pases|oy 81eoyIusy pasesjoy
uonesinn uein uoresinn ueis) djels
c6-1661 16-0661 Y JO WbN ON IS

'£686661 PUB (| 6-0661 1894 [BI2URUIY SY) BULIND 8SIM-8]R]S PONSSI SBILIILAD UORESIIN PUE PISEBAL PIE-ul-SIURIE aul Bumays Judwale)s

ANJWILYLS




Written Answers 446

SRAVANA 13, 1915 (SAKA)

— N — 000'0S einduy ‘81

00°000'4'Y © 000'61'Y 00'000'00'¢  000°00'Y peu jwe| !
- JIN — 000°01"4 ueyseley ‘91

pajjaoued pue

G2'669'0€ . 000'0S pauinjal anbayo 000'0S qelund St
00°000'0} 000'04°2 — 000'00'2 essuQ Yl
— 000's — - v ehe|ybop €l
000000} 000'04 00'000'L} 000°'L1 andivew K4
- 000'SL 00°000'02 000'S¥ ejyseseyeN S
00°000'GE'2 000'sE'2 00°00'00°1 000°00°1 usepeld eAupenw 0l
T 9 ) v £ z
panss| panss| s
2122/ ) pasea|al aleaILaD pasea|s.
uonesyn - juesd uoresinnN jueib EIET
26-1661 16-0661 8y jo sweN ON IS

445  Written Answers

16-0661 1894 BIoUBUY BY) BULNP 8SIM-BIBIS PANSS! S3IRIIJILIAI UONESIIIN PUE PISBS]aJ ple-ul-Sjiueib ay) Bumoys JusWwsle]S




Written Answers 448

AUGUST 4, 1993

Written Answers

447

05'v€9'v8'22 L¥8'61'SE 9L’ L0}V'EI'6L 000°21°0€ IVLOL ANVHO
- - - 000°00'} dasmpeysye ‘€2
00°0S1'v0'6 0S1'G5'6 Sy'826'vY 'L 000°'06'L yea ‘ee
— 000's2 — — webipueyd 12
G2'6.0'99 000°GH't 0,'28€'LL 000°00't rebuag 1som 0c
00'908'0L 000°06'} 00'000'G0° 4 000°S0"'t ysepeid ienn ‘61
9 S 4 € c
I
panss| panssy
ajeaye) paseajai ajeoyIe) pasesjal
uonesiiN luesb uoresiin juesb 019
c6-1661 16-0661 ay Jo aweN ON IS

‘€6-6661 pue ..S..Qmw._ 166/ [elouBUY 8y} BulIN 8SIM-8IR]S PONSS! SBJRIILSD LOKESIIN PUE POSES]I PIE-UI-SILEID 8y) BUIMOYS JusWalR)S




Writterr Answers 450

SRAVANA 13, 1915 (SAKA)

Written Answers

449

- N ehejybopy €l
00°000°Z} 000'Z} indiue 2l
000'G¥'} elyseseyep g
oo.ooo.oqm 000'02'2 ysapeid eAypep 01
00'000°01 000°0}'t ejesay 6
— 000022 exejeusey 8
TN Jwuysey g nwwer L
— 000°00'+ ysapeud jeysewi ‘9
- 000'S9' euedied S
— 9e1'sL) | ....Em_so R4
00°000'01 000'09 reysg €
000's2 wessy 2
0G'LE9'61 000°91°1L ysepeid eiypuy ‘1
8 Z 4 t

S
€6-C661 8y Jo swey ON IS




Written Answers 452

AUGUST 4, 1993

Writter: Answers

451

0SLEL'6L'Z 9€9'25'2e IVLOL INVHO
00°00S'v1 00S'vL'6 deempeysxen ‘€2
00°005'v} 005'vL'6 eq 22
— N webipueyd e
00°000'0} 000'S6 |ebueg isem 02
00'000' 000'52 ysepeld 1enn 61
- N einduy 81
— 000'GH'y peu jwe L)
— JIN ueyjsefey ‘94
— " 000'se qefung ‘G
— ,ooo.R.m essuQ i
8 Z a.,w }

.S
ay Jo swepn ON IS




453 Whnitten Answers

| Translation]
Fertilizer Plants to Private Sector

1555. SHRIMAT! SAROJ! DUBEY: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Government have decided
to handover some fertilizer plants to private
sector: ’

(b) if so. the details thereof: and

(c) the details of expenditure incurred on
these plants so far? :

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALE!RO): (a) No such decision has been
taken by the Government.

(o) tc 1cj. Loes not arise
[English]

integrated Infrastructure
Development Scheme

1556. SHRI SUDHIR SAWANT: Will the
PRIME MINISTER be pleased to state:

{a) the details c¢f the integrated
intrastructure Development Scheme:

(b) the areas and projects in which
integrated infrastructure development
Scheme for small scale industry has been
implemented upto June 30, 1993, State-
wise and District-wise;

(c) whether prionity 1s given to industnally
>ackward regions:

(d) whether Sindhudurg and Ratnaguri
Jistricts also quality to avail of facilities
inder the Scheme; and
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(e) if so, the facilities extendeaq - *hess
distircts?

THE MINISTER OF STATE IN THE
MINISTRY CF iNDUSTRY (DEPARTMENT
OF SMALL SCALE NDUSTRIES AND
AGRO AND RURAL INDUSTRIES) iSHRI
M. ARUNACHALAM) 1a' tc ‘e) Tre
proposed Scheme of Iintezgrated
Infrastructural Davelopment ncluding
Technological back up Services) for small
industries in rural’backward areas is still
under finalisation in consultaiton with the
concerned authonties.

Diesel Saving Device

1557 MAC. GEN. (RETC EHUWAN
CHANDRA KHANDURI: Wil the PRIME
MINISTER be picased to state

(a) whether some scientists at the Indian
institute of Petrcieum. Dehradun have
developed a Kit which can save about 20
percent aiesei on venicies.

(b) whether this device has been tried-out
by the Government for its commercial use:

(c) if so. the results achieved therefrom:
and

(d) if not. the reasons therefor™

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS DEPARTMENT OF
OCEAN DEVELOPMENT)Y AND THE
MINISTER OF STATE IN THE MiNISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
to (d). The retrofit kit developed by indian
Institute of Petroieum (ilP). Dehradun. as a
matter of fact, replaces 15-2C°: of diesei
with Methanci and Ethanol. thus leading to
better fuel efficiency. better driveability and
smoke reduction. The kit has been
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demonstrated successfully on the
Maharashtra State Road Transport
Corporation (MSRTC) and Delhi Transport
Corporation (DTC) diesel buses underactual
commercial passenger service of about 50
lakh Kilometres. The kit has already been
licensedto a party forcommercial production.

Casualties in Atomic Energy
Installations

1558. SHRI SYED SHAHABUDDIN: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Atomic Energy Regulatory
Board has reported 147 incidents in the
atomic energy installations so far;

(b) the break-up'of these incidents by
causes;

(c) whether any incidents were fatal and if
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s0, the number of fatal casualties:

(d) whether the eftect of such incidents on
the health and safety of the personnel and
the environment been measured: and

(e) it so. the remedial steps taken to
reduce the number of such incidents?

THEMINISTEROF STATE IN THE PRIME
MINISTER'S OFFICE (SHR!I BHUVNESH
CHATURVEDI): (a) The Atomic Energy
Regulatory Board has reported that during
the year 1992, 147 incidents occurred in the
units of the Department of Atomic Energy.
None ofthe incidents. however, were related
to leakage of harmful radiction to the
environment.

(b) Category wise break-up of these 147
Safety Related Unusual Occurrances
(SROURs) are furnished below:

Category No.
1. Fire 10
2. Technical Specification Violations (TSV) 12
3. Fatal 5
4. Primary Reactor System 36
5. Electrical System 24
6. Feed Water & Stéam System 8
7. Instrumentation & Control System 14
8. Waste Managément System 6
9. Others 32

Total 147

(c) Five fatalincidents were reported. One
death each was due to fall from height,

electrocution. and crane accident. In another
case, a worker died due to injury when



457  Written Answers

caught between an Excavator Bucket and
Tripper. In the fifth incident, a worker was

_exposed to high concentration of Hydrogen
Sulphide leading to his death.

All these fatal incidents were due to
Conventional/Industrial accidents and did
not involve any radiation exposure.

(d) The health and safety of personnel
were not affected in any of these incidents
other than the five fatal incidents. The saety
of the environment was also not affected in
‘these incidents.

(e) Remedial measures were suggested
by the Safety Review Committee for
Operating Plants (SARCOP) of Atomic
Energy Regulatory Board (AERB) after
reviewing each incident. These are
implemented by each installation.

[Translation)

Constitutional cases referred to the
full bench of Supreme Court

1560. SHRI ARJUN SINGH YADAV: Will
the PRIME MINISTER be pleased to state:

(a) the total number of Constitutional cases
referred to the full bench of Supreme Court
of India upto June 30. 1993 which are
pending for disposal; '

(b) the total number of constitutional cases
disposed of by the court during the last
years, and

(c) the steps being taken for the early
_disposal of pending cases?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR!I H.R.
BHARDWAUJ): (a) As per available
information, three hundred and fifty six
Constitutional cases referred to the
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Constitutional Bench of the Supreme Court
were pending as on 21st May, 1993.

(b) The number of cases disposed of
during the last 3 years is 107.

(c) One regular Constitutional Bench has
been constituted for the disposal of such
cases.

[English]
Production of Passenger Aircraft

1562. SHRI VILAS MUTTEMWAR: Will
the PR!ME MINISTER be pleased to state:

(a) whether the attention of Government
has been drawn the news item appeared in
“indian Express” dated June 28, 1993 that
Hindustan Aeronautics Limited is likely to
sign an agreement to co-produce passenger
aircrat with the leading companies by this
year-end; and

(b) if so, the names of the companies and
the total estimated cost of each such aircraft?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Certain foreign companies have
expressed interest in co-operation of civil
aircraft with Hindustan Aeronautics Limited
(HAL) and discussions are at a preliminary
stage. '

{ Translation)
DDA Flats

1563. SHRI MADAN LAL KHURANA:
SHRI RAJENDRA AGNIHOTRI:
SHRI'B.L. SHARMA PREM:
SHRI JANARDAN MISHRA:
SHRI SWAMI SURESHANAND:”
SHRI R. SURENDER REDDY:
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Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the number of DDA fiats lying vacant/
unallotted and the reasons therefor;

(b) the date from which these are lying
vacant/unallotted;

(c) thé areas in which these flats are
~rated; - ’

(d) the time by which these flats are likely
to be allotted;

(e) the amount of loss being incurred by
the Delhi Development Authority due to the
non-allotment of these flats;

(f) the action being taken by the
Govemment in this regard;
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(g) the target set for 1992 for construction
of DDA flats under New Pattern Scheme
1979, type-wise;

(h) concern the target set has been
achieved;

(i) if not, the reason therefor;

(i) what are the matter has been enquired
into; and

(k) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) to (f). The
details of flats laying vacant/unallotted as
reported by DDA are given below:-

SI.No. Name of Scheme

Number of flats lying vacant along
with date from which vacant

1. EWSALIG (Dwarka)

2. Janata MIG/LIG (Narela)

3. LIG (Rohini Phase lil)

3090 since March. 1992

1600 since March, 1992
2664 since March, 1993

" 960 since March, 1993.

These flats have not been allotted due to
want of electricity and the matter is being
constantly pursued with DESU. The loss
incurred on these unallotted flats has not
been worked out. :

(g) to (k). the target set for construction of
DDA fiats under New Patter Scheme 1979
(typewise) for 1992-93 and the target
achieved is at Annexure ‘A’.

The difference between target and

achievement is quite merginal the reasons
for the shortfall being scarcity of funds, non-
availability of stipulated materiallike cement, -
steel, etc.”

Annexure Referred To In Reply To
Parts (g) to (k) of Unstarred Question No.
1563 for 4th August, 1993 in Lok Sabha

Target/achievementof construction of flats
under New Pattern s::heme. 1979.
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MIG ) LIG Janata/EWS Total
Térget 1481 3028 1835 6344
Achievement 1256 2776 1903 5935
Shortfall 409
[English) [Translation)
Investment by US firms Jawahar Rozgar Yojana

1564. SHRIRAM KAPSE: Will the PRIME
MINISTER be pleased to state:

(a) whether the US Overseas Private
Investment Corporation (OPIC) invited the
representatives of 29 US firms in the month
of January, 1993 to make investment in
India;

(b) if so, the sectors in which these fins
propose to make investment.

(c) the total amount invoived in these
“projects and
- (d) the concessions/facilities proposed to
be extended by the Union Govemnment to
these foreign investors?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (DEPARTMENT

OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI): (a) Yes, Sir.
OPIC sponsored a visit to India of 21
companies interested in investing in india in
January, 1993.

(b) to (d). The sectors in which these
companies have interest are power
generation, telecommunications, food
processing, hotels etc. The visit was of an
exploratory nature to see the opportunities
that exist in India for investment.

1565 SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Will the PRIME MINISTER
be pleased to state:

(a) the details of schemes for Maharashtra
under Jawahar Rozgar Yojana and the ~
amount allocated for each of the above
schemes by the Government during 1993-
94,

* (b) whether priority has been given for the
development of tribal dominated areas of
the State under this scheme; and

(€) i s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKUR): (a) Jawahar Rozgar Yojana{(JRY)
alongwith its two sub-schemes, namely,
Indira Awas Yojana (IAY) and Million Wells
Schemes (MWS) is being imnlementedin all
the States including Maharashtra. During
the year 1993-94, Rs.26839.28 Lakhs have
been tentatively allocated to the State
Govemment of Maharashtra under JRY.
Out of this, the amounts earmarked for IAY
and MWS are Rs.1610.36 lakhs and
Rs.5367.86 lakhs respectively.

(b) and (c). Yes, Sir. Under JRY, 60%
weightage is given to SC/ST population,
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while deciding the aiiocation of funds to
distncts in a state.

[English)
Outlats for Rain Water

156€. SHRI B.L. SHARMA PREM: Will

the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether the Governments are aware
thatin many villages of East Delhithere is no
outlet for rain water;

(b) whether these villages are facing the
problem of were logging as a result thereof;

(c) if so, the reasons for not taking timely
action to aboid such a situation; and

{d) the steps the Government have taken
o pump out water from these villages?

THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT

AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
{SHRI P.K. THUNGON): (a) to (c). The
Municipal Corporation of Delhi has reported
that there is no village in East Delhi wher.
outlet does not exist. Water stagnation
occurred in some of the villages of East
Delhi because of the heavy rains and the
same was cleared after the level of nallah
(outfall) subsided.

(d) According to MCD report, since water
stagnation did not last long, the question of
installing pumps for dewatering did not arise.

[ Translation)

Packing Material cost by Bureau of
Industrial Costs and Prices

1567. SHRI RAJESH KUMAR:
SHRIMATI SHEELA GAUTAM:

AUGUST 4, 1993

Written Answers 464

Will the PRIME MINISTER be pleased to
state: ’

(a) whether his Ministry nor the Bureau of
Industnal Costs and Prces have cenitied
the sale price fixea by manufacturers of
packing materials at the time of
recommending the cost of packing materials;

(b) the details of such manufacturers -
whose prices have been certified,

(c) whether at the time of fixing the cost of
packing materiai BICP has made any
provision for loan and subsidy;

. (d) whether no recommendation of the
Bureau can be changed without prior
consultation; and

(e) if so. the reasons therefor?

THE MINISTER OF STATE IN THE
MiNISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO

FALEIRO): (a) Packing materials are not
under price control.

(b) to (e). Does not arise.

Survey for Chemicals from Sea

1568. SHRI DILEEPBHAI SANGHANI:
Will the PRIME MINISTER be pleased to
state:

(a) whether any survey has been
conducted in the coastal areas of Gujarat to
exploit the chemicals from the sea; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE

. MINISTRY OF SCIENCE AND TECHNICAL

(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN.
DEVELOPMENT) AND THE MINISTER OF
STATE IN THE MINISTRY OF
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PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
Yes, Sir.

(b) The seaweed survey of Gulf of Kutch
and the coast from Okha to Mahuva in
Guijarat was conducted by the Central Salt
and Marine Chemicals Research Institute,
Bhavnagar. About 160 different species of
green, brown and red seaweeds/marine

algae were identified. During the survey:

availability of about 20,000 metric tons, (wet
wt) of seaweeds was estimated. This quantity
includes 18,000 metirc tons of brown
seaweeds yielding alginic acid and 50 metric
tons of red seaweeds yielding agar-agar
and carrageenans which are industrially
important chemicals obtainable only from
seaweeds.

[English)

Allocation for Drought Prone
Programme.in Andhra Pradesh

1569. SHRI BOLLA BULLI RAMAIAH:
Will the PRIME MINISTER be pleased to
state the allocations made in respect of
Drought Prone Area Programme (DPAP) in
Andhra Pradesh during 1991-92, 1992-93
and 1993-947?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF s+ RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKUR): The allocations made in respect
of Drought Prone Areas Programme (DPAP)
in Andhra Pradesh during 1991-92 and 1993-
94 are as under:

(Rs. in Lakhs)
Year Allocation
1991-92 1203.00
1992-93 1203.00
1993-94 1804.50
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[ Translation]

Increasing Number of Judges in High *
Courts
1570. SHRI RAJENDRA KUMAR
SHARMA:
PROF. RASA SINGH RAWAT:

Will the PRIME MINISTER be pleased to
state:

(a) whether the Govemment propose to
increase the number of judges in the High
Courts of various State; and

(b) if so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): (a) and (b). It has been to
decided to create 56 more posts of
permanent/Additional Judges in various High
Courtts over and above their sanctioned
strength of 512 permanent/Additional.

Judges.

Villages Without Drinking Water in
Madhya Pradesh

1571. SHRISHIVRAJ SINGH CHAUHAN:
SHRI KHELAN RAM JANGDE:
SHRI VISHWESHWAR BHAGAT:

Will the PRIME MINISTER be pleased to
state:

(a) the number of problem viilages
identified without drinking water facility till
date in Madhya Pradesh:

(b) whether the Government have
allocated special funds to the State for
digging wells in the drougnt hit viltagesinthe
State;

(c) it s0, the details thereof and if not. the
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reasons therefor;

(d) whether any scheme has been
formulated for supply of dmhng water in
these villages; and

(e)if so, the,detans thereof and the time by
which the drinking water is likely to be made
available to all the problem villages in the
State?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) Allthe identified problem villages
of 1980 and 1985 surveys have already
been covered fully or partially with safe
drinking water facilities in Madhya Pradesh.

(b) and (c). Special assistance of Rs.4
crores has been provided to the State
Government for drinking water facilities in
the drought hit villages in addition to release
‘'of Rs.14.10 crores under the normal

allocation for Accelerated Rural Water Supply -

Programme which is also to be utilised in all
the districts including the drought afected
areas.

(d) The State Govemment had formulated
an Action Planin December 1992 of Rs.29.78
crores to combat scarcity in 5952 villages.

(e) Out of scarcity funds made available
by the State Government, 5384 tubewells
have been drilled in the scarcity hit villages
upto 30th June, 1993. Alithe problem villages
have been provided at least one source of
drinking water.

[English)

Enquiry into Entrance Examination
for Armed Forces Medical College

1572. SHRI PRITHVIRAJ D. CHAVAN:
Will the PRIME MINISTER be pleased to
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(a) whether the Government are aware
that the entrahce examination forthe Amed
Forces Medical College in Pune for 1993
session has been bungled up;

(b) if so, the reasons thereof;

(c) whether any enquiry has been
conducted into the incidence; and

. {d) if so, the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) No, Sir.

(b) to (d). Do not arise.

Foreign Investment Under Electronic
Hardware Technology Park

1573. SHRI MANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Electronics Hardware
Technology Parks*(EHTP) have attracted
direct foreign investment (DFI) worth $ 28
million in the last six months;

(b) if so, whether leading companies from
the US, UK and Singapore have tied up with
Indian Industry to manufacture electronic
items including consumer goods for export;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY(DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEANDEVELOPMENT) ANDMINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
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The Government of India, Ministry of
Commerce vide their Notification No.42(N.8)
92-97 dated September 14 1992 published
in the Gazette of India has notified the
Electronics Hardware Technology Park
(EHTP) scheme. Under this scheme, 16
proposals have been approve involving direct
foreign investment of US $ 35.7 million so
far.
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(b)and (c). Leadingcompanies from USA,
Singapore, UK, Taiwan, Korea, Switzerland
and Germany, etc. have tied up with Indian
companies for manufacture and exports of
various electronic products, components
and consumer goods. The details of the
approved proposals are given in the
Statement
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U.S. Investment in lndh

1574. DR AK. PATEL: Will the PRIME
MINISTER be pleased to state:

(a) the outcome of the recent visit (in June
1993) of a business delegation to U.S.A. as
a part of the on going programme of FICCI-
U.S. AID project on implementation of the

‘industrial policy reforms;

(b) whether the Business delegation had
formulated any specific objectives to hold
parieys with Non-Resid :nt Indians and U.S.
businessmen to seek investment in india;

(c) if so, the details thereof; and

(d) the success achieved as a result
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) to (d). The
objectives of the FICCI delegation were to
dissminate ‘information on the_improving
investment climate in india, get feedback
about investors perception of the reform
process and to identify specific areas of
cooperation. FICC! delegation organised
six conferences in some of the major cities
of US, met senior functionaries of the US
administration and multilateral organisations
like IMF, World Bank, IFC, OPIC and had
interactions with important dignitaries. FICCI
delegation has targetted a large number of
small and medium companies covering a
wide range of industries with interests in
Jinvesting in India.

it is too pary, however, to quanify the
success of the FICCI delegation. As a result
of the visit, there is better appreciation
amongst the US companies and NRIs about
India’'s on going liberalisation programme
and a large number of US companies have
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shown interest in bringing their technology
and investment into India.

As afollow up of the visit of the delegation,
the FICCI has set up an investment facilitation
cefl to help, advise, guide and assist foreign’
investors.

Wasteland Development Projects in
Tamil Nadu

1575. SHRI P.P. KALIAPERUMAL: Will
the PRIME MINISTER be pleased to state:

(a) the number and names of the National
Wasteland Development Projects functioning
in Tamil Nadu as on April 30, 1993;

(b) the location and nature of such projects;

(c) the names of new wasteland
development projects in Tamil Nadu pending
with the Government as on April 30, 1993;
and

(d) the achievement made in the State as
on Margh 31, 19937

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELAND
DEVELOPMENT) (COL. RAM SINGH): (a)
No Project by the name of National
Wasteland Project is being implemented by
the National Wastelands Development Board
and hence no such project was functioning
in Tamil Nadu as on 30.4.1993.

(b) In view of (a) above, question does not
arise.

(c) The names of new wasteland
development projects in Tamil Nadu pending
with Government of india as on 30.4.1993
are given in the enclosed Statment

(d) The achievement maQo in the State
regarding plantation afforestation as on
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31.3.1993 under point 16 of the 20 point programme for last 3 years is given below:-

Year Afforestation/ . Distribution of Seedlings for

Tree Planting Planting on private Lands
(in lakh hectares) (in lakhs)
1990-91 0.425 215.10
1991-92 0.681 1013.84

1992-93 1.136 1037.36
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New Drug Policy

1576. SHR| GEQRGE FERNANDES: Will
the PRIME MINISTER be pleased to state:

(a) whether the Department of Chemicals
and Fertilizers has split the proposed new
drug policy into two parts; and

(b)if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISFRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) No, Sir.

(b) Does not arise.

World Bank Project for Environment
¢ Improvement

1577. SHRI ATAL BIHARI VAJPAYEE:
Willthe Minister of URBAN DEVELOPMENT
be plecsed to state:

(a) whether Bombay has been selected
for the enviornment improvement
programme under a World Bank aided

project;
(b) if so, the details thereof;

(c) whether the Government have
formulated similar projects for environment
improvement in other metropolitan cities
with intemal resources; and

(d) if so, the details thereof?

' THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
yMINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Yes, Sir.

_(b) Bombay is included in the Metropolitan
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the UNDP/World Bank. Various studies have
been initiated by the State Govemiment
underthis programme. The savings of World
Bank assistance available under the Bombay
Urban Development Project is being utili sed
for tnis purpose.

(c) No, Sir.
(d) Does not arise.

Restructuring of'‘Public Sector
Undertakings

1578. DR. D. VENKATESWARA RAO:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Union Govermment and
the World Bank have worked out any plan to
restructure public sector undertakings during
1993-94 and 1994-95;

(b) if so, the details of these undertakings;
and

(c) the total amount likély to be'released
for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTR'AL DEVELOPMENT AND
DEPARTMENT OF HEAVY.INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) to (c). The
information is being collected and will be laid
on the Table of the House.

* Computerisation in High Courts and
Supreme Court

1579. SHR! SARAT CHANDRA
PATTANAYAK: Will the Minister of
PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the Government are
considering any proposals to computerise

environment Improvement Programme of o the records of various High Courts and
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Supreme Court; and
(b) if so. the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) Yes Sir.

(b) In pursuance of the successful
computerisation of Daily Cause List
preparation. Caveat Information System.
Caselaw Information System, Judges Library
Information System and important
administrative applications such as Payroll,
Personnel & General Administrative in the
Supreme Court, National Informatics Centre
(NIC) has initiated the Project Court
Information System (COURTIS) for
computerisation of all High Courts with the
follwoing objectives:

(i) To cut short delays in all time critical
applications such as cause list preparation,
Caveat matching and Publication of Digests.

(i) To electronically inter connect ail High
Courts and Supreme Court through NIC’s
Satellite based Computer-communication
network called NICNET.

(iii) To build up a nation-wide Caselaw
databank to provide computer aided legal
research tools and creative search methods
for findings precedents.

In Patna High Court'and Delhi High Court
the computerised System are in use for the
last three years. In Andhra Pradesh High
Courtand BombayHigh Court computerised
systems have started working for the last
one year. in Punjab and Haryana Hiigh
Court. Himachal Pradesh High Court.
Karnataka Hig Court and Cuttack High
Court the process of hardware installation is
under way

Inthe: Caicut = High Court Allahabad High

AUGUST 4, 1993

Written Answers 4.0

Court. Akmedabad High Court and Kerala
High Court. System Study Reports have
been conducted and hardware is to be
installed soon.

[Translation)
Development of Tribals in Gujarat

1580. St 'RIN.J. RATHVA: Willthe Minister
of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the Government have
formulated any scheme for development of
Tribals in Gujarat;

. (b)if so, the details thereof particularly for
tribals in Vadodara, Barauch and
Panchmabhals areas of the State; and

(c) if not, the reasons theretor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGQ): (a) and (b). The
Tribal Sub-Plan (TSP) is beingimplemented:
for the development of Scheduled Tribes in
the districts of Sabarkantha, Panchmahal,
Vadodara, Bharuch, Surat, Valsad, Dangs
and Banaskantha in Gujarat State through
nine Integrated Tribal Development Projects
(ITDPs), 20 Modified Area Development
Approach (MADA Pockets) andfour clusters
of tribal concentration. Under TSP,
programmes for socio-economic
development of Scheduled Tribes are being.
implemented. The emphasis is on such
schemes which raise the productivity of the
sectors in which Scheduled Tribe familieg,
participate like agriculture, horticulture,
fisheries, forestry, animal husbandary,
cooperation, soild and water conservaticn,
village and cottage industries by providing
agnicultural facilities inputs, irngation,
institutional credit, nfrastructural facilities
aswellastraining and transfer ot technology
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With a view to improving the living standard
of tribals. several programmes of Rural
Development. like IRDP, JRY. TRYSEM,
OWCRA are being undertakne on intensive
scale. Road development is ore of the
important programmes in tribal areas 50 as
to provide better forward and backward
linkages in the economy as well as in social
life of tribal people. Education. both formal
and non-formal. is given priority with a bias
for skill formation and skill improvement,
Effortsare being made to provide drinking
water. housing and heaith facilities. For
dispersed and scatterd scheduled Tribe
population family-oriented programmes for
their economic development and schemes
for promoting education among them are
being implemented. Intensive efforts are
made to provide infrastructural facilities and
financial assistance for providing cassets on
liberalised norms of subsidy under various
family-oriented economic programmes for
the devetlopment of primitive tribes.

(c) Does not arise.
[English]
Meeting of Planning Commission

1581 SHRI DHARMANNA MONDAYYA
SADUL: Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state:

(a) whether a meeting of Planning
Commission was fixed for July 23, 1993 to
review the performance of Eccnomy during
the first year of Eighth Five Year Plan,
Annual Plan 1992-93 and transfer of some
Centrally Sponsored Schemes to States;

(b) it so. the details thereof; and

(c) the salient features and outcome
thereof?

THE MINISTER OF STATE OF THE
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MINISTRY OF PLANNING AND
PROGRAMME IMPLEMEMNTATION {SHRI

. GIRIDHAR GOMARGQ): fa' tc {c). A

meeting of the full Planning Commission
was held under the Chairmanship of the
Prime Minister on 23.7.1993. The meeting,
inter-alia. reviswad the performance of
Annual Plan 1992-93 and considered the
Status report of trarsfer cf Centrally
Sponsored Schemestothe States. Cetailed
discussions mainiyv revolved around the
problem of mobilising additionat 1esources
for the Plan both at the Centre and in the
States with particular reference to internal
resources and extra tudgetary sources.
The Planning Comrpission was also apprised
of the status of the transfer of the Centraily
Sponscred Schemes to the 3lates as
decided by the National Deveiogmant Council
at its meeting held in December. 1991,

Facilities to Smal! Scale Sector

1582. SHR! SUDH!R SAWANT. Will the
PRIME MINISTER bz pleased to state:

(a) whether small sclae industries lack
marketing and advertisement facilities;

(b) if so, steps taken to provide guranteed
markets to tnem and also various
infrastructural management consultancy,
and facilities for eff.cient functioning; and

(c) the details of the subsidies provided to
Small Scale Industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM;): (a) No Sir.

(b) Marketing being an entrepreneurial
function in a free market economy.
guaranteed market car not be provided by
the Government Nevertheless the
marketting support ¢ boing extended to
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Small Scale Industrial units through various
measures such as Reservation of items for
exclusive purchase from'SSI sector, Single
Point Registration Scheme, sales through
marketing outlets by various marketing
organisations of Central and State
Governments. The Management
Consultancy on Marketing is being provided
tc SS! units through Management
Development Programmes.

(c) No Government subsidies are provided
to small scale industries for marketing
_purposes. However, the indastries certified
“as Small Scale industries by “Central or
State Govermments who advertise through
Akashvani or Doordarshan direct are eligible
for a concession of 15 per cent in the
prescribed rates. Transport subsidy is
provided to Small Scale Industries located in
North Eastem Region andin certain specified
hilly and remote areas on transport costs
incurred on movement of raw materials
~ from, and finished goods to, the designated
rail heads/ports. Different State
Governments also provide various subsidies
and concessions such as Capital Subsidy,
power subsidy, sales tax exemption/
deferment, interest subsidy efc. to units
located in backward areas.

Rent Control Laws
1583. SHAI PAWAN KUMAR BANSAL:

Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a)whethermereisanyinademacyinthe
rent control laws of various States;

(b) if so, the steps proposed to persuade
the State Governments to the effect
necessary amendments in these laws to
make them more just and equitable;

(c) whether the modem rent legislation
has been adopted by some State
Govemments; and
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(d) if so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE

_ MINISTRY OF WATER RESOURCES

(SHRI P.K. THUNGON): (a) and (b). The
reports of various High Power Commissions,
viz. Economic Administrative Reforms
Commission on rent Control (Jha
Commission) and National Commission on
Urbanisation, have highlighted the
inadequacy in the rent control laws, keeping
in view the recommendations of these
Commissions, the Govt. of India have

formulated a Model Rent Control Law to

provide for uniformity in the application of
rent laws. it was placed on the Table of the
Sabhaon 6.7.92. The Model Legilsation has
also been forwarded to all the State Govts.
in July, 1992 for action at their end.

(c) and (d). ‘Rent’ and ‘tenancy’ matters
being state subject, it is for the State Govts.
to adopt the Model Rent Control Legislation
or ament their existing laws on the lines of
the Modei Law with such modification, as
may be necessary, to suit local situations.

Fire Safety Ilouum in High Rise
Buildings

1584. SHRI MOHAN RAWALE: Will the
Minister of URBAN DEVELOPMENT be

pleased to state:

(a) the number of high-rise buildings in
Delhi and Bombay belonging to the Central
Government which have been declared
unsafe as they do not conform to fire safety
stipulations;

(b) the reasons for not providing adequate
fire safety measures in these buildings;

(c) the number of such buildings in whch
fire safety measure have since been

provided; and
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. (d) the time by which the fire safety
measures are likley to be provided jn all such
buildings?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) At present 54
high-rise government buildings in Delhi are
reported by the Delhi Fire Service to be
unsafe. In Bombay no Central Government
building has so far been declared unsafe
from fire safety angle.

‘(b) Construction of high-rise buildings in
Delhi 'started prior to the enforcement of
Delhi Fire Prevention and Fire Safety Act,
1986 and there was no provision in the
butding bye-laws relatin to fire safety
measures.

(c) Out of 121 high-rise government
buildings in Delhi without adequate fire safety
arrangements, 67 buildings have since been
declared safe by the Delhi Fire Service. In
the remaining 54 buildings also the DFS
nave reported substantial progress.

(d) Efforts are being made to complete the
fire safety measures on priority. DFS has
reported that only 2 or 3 out of the 12
mandatory requirements under the Delhi

Fire Prevention and Fire Safety Actaretobe .

completed.

Assistance to Institutions by
CAPART in Bihar

1585. SHRI MOHAMMAD AL| ASHRAF
FATMI: Will the PRIME MINISTER be
pleased to state:

(a) the names of the voluntary institutions
in’ Bihar to which assistance has been
provided through CAPART and the amount
of assistance to provided:
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(b) the names of the institutions in respect
of which the Government have reviewed the
working to as certain the proper utilisation of
funds;

(c) whetherthe Govemment have recéived
any complaints against any institutions/
organisations regarding irregularitias in the
utilisation of funds;

(d) if so, the names thereof and the action
taken against such institutions/
organisations?

THE MINISTER OF STATE IN THE
MINISTRY OF KURAL DEVELOPMENT
{DEPARTMENT OF RURAL
DEVELOPMENT) (SHRi UTTAMBHAI H:
PATEL): (a) 496 voluntary agencies have
been assisted in Bihar through CAPART
and a total amount of Rs.21.40 crores has
been sanctioned for 1846 number of projects.

(b) After sanction of the project funds are
released in instaiments. After release of first
instalment, voluntary agency is expected to
submit the progress report in the prescribed
proform within three months of release of
funds. On receipt of progress report, a
scrutiny is done to ascertain whether work is
being executed as per the nomms. In case a
doubt arises, a Monitor is deputed to monitor
the project and guide the voluntary agency.
On receipt of the Monitor’'s report, the
voluntary agency is suitable advisedto make
amends in execution of the programme and
funds are released accordingly. This is the
procedure adopted for release of funds to
the voluntary agency. After execution of the
project, the insitution submits final progress
report alongwith audited statement of
accounts and utilisation certificate. Wherever
the Monitor reports malafide in execution of
the programme, the voluntary agency is
blackiisted and funds are called back. In
some cases, where despite writing, funds
are not returmed by the voluntary agency,
criminal action is also initiated against the
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defaulting agency. Where ever any complaint (c) Yes, Sir.
is received, the same is also enquired into by
deputing a Monitor and action takenasper - (d) A Statement indicating such

the Monitor’s report. institutions/organisations is enclosed.
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[English)

Target/Achievement of Non-
Conventional Energy Sources in
Orissa

1586. SHRI GOPI NATH GAJAPATHL:
Will the PRIME MINISTER be pleased to
state:

(a) the target fixed for generation of
renewable energy in Orissa during 1990-91,
1991-92 and 1992-93; and

(b) the achievements made in this regard
during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTICGNAL
ENERGY SOURCES AND MINISTER OF
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STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA
KUMAR): (a) and (b). Physical targets fixed
by the Ministry of Non-Conventional Energy
Sources for the extension programmes of
non-conventional and renewable energy
sources for the year 1990-91, 1991-92 and
1992-93 in respect of Biogas, improved
Chulha, Solar Thermal and Solar Cooker
Programmes are given at Statement ‘A’ for
the State of Orissa. For other non-
conventiona! energy progerammes, such
as Solar Photovoltaics, Small Hydro Power,
Wind and Biomass based systems and
devices no physical targets are fixed for any

‘of the States, including Orissa.

Status of installation of various types of
renewable energy systems and devices in
the State of Orissa during the above period
is given at Statement ‘B’
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Solar Power Plants in Rajasthan

1587. SHRIMATI VASUNDHARA RAJE:
Will the PRIME MINISTER be pleased to
state:

(a) whether any proposal is under
consideration of the Government to set up
solarthermal power plants in Rajsthan during
in Eighth Five Year Plan;

.(b) if so. the number ot solar thermal
power plants proposed to be set up in the
State;

(c) the proposed capacity of each solar

thermal power plant;

(d) the places indentified for the purpose;
and

(e) the time by which such projects are
proposed to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND THE MINISTER
OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA
KUMARY): (a) and (b). A MW scale solar
thermal power plant is planned to be taken
up during the Eighth Five Year Plan for R&D-
cum-demonstration purposes at a suitable
location in Rajasthan.

(c) to (e). capacity, location and schedule
for the planned project can be decided only
after technology, techno-economic viability
and mobilisation of financial resources is
finalised and a Detailed Project Report
prepared.

Allotment of Plots by DDA
1588. SHRI MOTI LAL SINGH: Will the

Minister of URBAN DEVELOPMENT be
pleased to state:
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(a) the norms adopted by DDA, for
providing alternative allotments of developed
plots to pre-75 allottees;

(b) the details of such cases who are still
waiting for allotment of alternative developed
plots;

(c) the reasons for not giving develongy
plots to these allotees; and '

(d) the action being taken for allotting
developed plots to these persons at the
eartiest?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a} The DDA has
reported that, on the basis of
recommendations of Land & Building
Department of Delhi Administration, with
regard to size and zone of allotment, the
allotment of specific plot is made by draw of
lots on payent of premium at the
predetermined rate.

(b) As reported by DDA all recommendees
of pre-75 period have been allotted
alternative plots; however, one
recommendee did not accept his allotment
and s still seeking a larger size of plot. Since
allrecomendees have been offered allotment
of plots by DDA, the question of details does
not arise.

(c) and (d). Question does not arise in
view of (b) above.

Workshop on National Energy Poliw?

1589. SHRIS.B. SINDNAL: Willthe PRIME
MINISTER be pleased to state:

(a) whether five day Internatioﬁr
Workshop on National Energy Policy w
held in Bangalore during July, 1993:
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(b) if so, the main points of discussion in
the workshop;

(c) the number of States participated in
the work_shop:

(d) whether any concrete-proposals were
submitted to the Government; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCESAND THE MINISTER
OF. STATE IN THE MIN!STRY OF
AGRICULTURE (SHRI S KRISHNA
KUMAR): (a) and (b). A Workshop on
“National Energy Policies: Implications of
and Opportunities from the Climate Change
Convention™ was orgarnised under the aegis
of Asian Enrgy Institute (a network of twelve
countries), on 19-23 July, 1993 at Béngalore.
As such, it was not on National Energy
Policies. Also, the workshop was not
sponsored by the Government.

(c) to (e). Does not arise.

Unauthorised Construction in
Kanpur Cantonment Areas

1590. SHRI TARA  CHAND
KHANDELWAL: Willthe PRIME MINISTER
be pleased to state:

{(a) whether the Kanpur cantonment
autharities have been noticing unauthorised
construction of two or three stored houses
without any alied leasehold right of
ownerships and sanctioned building plans in
the cantonment area and all is going on
without any check;

(b) whether the collection of lease rents
on the basis of Standard Table of Rent on
account of transfer of lands is not being
made despite repeated complaints; and
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(c) if so, the fcts and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) to (c) The authorities
of Kanpur Cantcnment Board have noticed
34 cases of unauthorised constructions in
buildings hving more than one storey in
Kanpur Cantonment. In all these cases
notices under Sect:on 185 and 256 of the
cantonments Act, 1924 have been issued.
However, the action for removal/demolition
of unauthorised constructions have been
held up for want of police help. The
Cantonment board has passed a resolution
on 25.5.93 authorising the Cantonment
Executive Officer to file civil suits and obtain
injunction from courts against unauthorised
constructions.

No rent as per Standard Table of rent is
teviable on transtfer of lease hold rights.

[Trans!ation]
WIMCO Company

1591. SHRI SURENDRA PAL PATHAK:
Will the PRIME MINISTER be pleased to
state:

(2a) whether the attention of the
Govemment has been drawn to the news
item appearing in the ‘Jansatta’ dated May
22, 1993 captioned ‘WIMCO Company Ke
Jhanse Mein Hazaron Kissan; and

{b) if so, the steps taken by Govemment
to provide remunerative price to the farmers
who grow Paupier trees under WIMCO-
NABARD Project?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS
DEVELOPMENT) (COL. RAM SINGHY): (a)
and (b). The Natianal Bank for Agricutture
and Rural Development (NABARD) have
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sanctioned Phase-lll project of Western
India Match Company (WIMCO) for growing
of popular trees by farmers. Under the
Project promoted by the Westemn india Match
Company (WIMCO), agreement is executed
between the farmers and the Company and
the farmers are to be paid a settled price
negotiated between the farmers and the
Company. The farmers will, however, have
the option to sell the produce in the Open
market if higher price is prevalent. The
question of pricing is a matter between the
Waestern India Match Company, which is a
private company, and the farmer.
Government do not come in the picture by
way of moderating the agreement. Moreover,
Government do not administer a price
support scheme in respect of Poplars planted
by private farmers and there is no proposal
with Government to create a price support
scheme.

[English)

Wages of Male and Female in
Ministry of Rural Development

1592. SHRI SRIBALLAV PANIGRAHI:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is a wide gap in the
wages of male and female workers as per
the report of the Concurrent Evaluation of
the Ministry of Rural Development:

1b) if so, the reasons therefore;

(c) whether it has come to the notice of the
Govemment that some States have violated
the provisions of Equal Remuneration Act
especially in the Centrally sponsored
projects. and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
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(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKUR): (a) and (b). The wage paid under
Jawahar Rozgar Yojana (JRY) are to be the
same as notified for the relevant sechdule of
employment under the Minimum Wages
Act. A provision has also been made under
JRY guidelines to pay eugl remuneration to.
men and women workers for he same work
or work of a similar nature.

The wages paid to men and women as
shown in the report of the Concurrent
Evaluation of JRY are in fact the average
wage rate paid to men and women based on
the different type of works in which they
would have been employed under JRY. So,
the difference may be mainly due to the
difference in the type of works in which they
were employed. ’

(c) N, Sir.
(d) Does not arise.
[ Translation)

Financial Assistance to Agricultural
Labourers

1593. SHRIMOHAMMAD ALIASHARAF
FATMI: Will the PRIME MINISTER be
pleased to state:

(a) whether the financial assistance
providedto the agricultural labourers families
in 1991-92 is less in comparnsion to the
assistance provided to them in 1989-90 and
1990-91; )

(b) if so, the details thereof and reasons
therefor;

(c) the numberof families in Bihar provided
assistance duhing 1991-92;

(d) whether this number is less than the
number of families provided assistance
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during 1989-90 and 1990-91; and

(e)ifso, the details thereof andthe reasons
therefor?

THE MINISTER OF STATE IN. THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) and (b). Under integrated Rural
Development Programme (IRDP) the target
group consists of Small Farmers, Marginal
Farmers, Agricultural Labourers and Rura]
Artisans, etc.. However, no separate targets
for each category are given.

The physical targets under IRDP were
progressivelv reduced from 1989-90 to
1991-92 for improving the quality of the
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programme by aiming at higher per capita
investment.

Details of the families assisted are given
in the enclosed Statement-I. Although the
total financial assistance provided to
Agricultural Labourer familiesis lessin 1991-
92 compared to 1989-90 and 1990-91, per
capita assistance in this year is more than
these two years.

(c) to (e). Details of the total number of
families assisted year-wise under IRDP in
Bihar are given in Statement-Il.

The reasons for compartively lower
coverage of families were the necessity to
improve the quality of the programme and
budget constraints.
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Alternative Plots to North Zone
Residents

1594. SHRI MOTI LAL SINGH: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether change of locations of
alternative plots in west Zone have since
been decided;

(b) if so, the number of plots allotted in
change as on April 30, 1993;

(c) whether the requests of allottees of
Rithalain North Zone have not been acceded
to:

(d) if so, the reasons therefor; and

(e) the remedial action being taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). As
reported by DDA, out of the cases of 63
recommendees of alternative plots in West
Zonefinalisedby adraw held in 1998 allotting
plots in Chaukhandi. change of location has
not been allowed in any cases thrugh 6 of
such allottees hae made and retained their
claim for change of Icoation. however, prior
to 1988. put of the 116 racommendeeds of
alternative plots in West Zone who were
allotted alternative plots in Chaukhandi in
teh year 1986, change of location was
allowed in 93 cases.

(c) and (d). Yes, Sir. DDA have reported
that as a matter of policy allotment of
_alternative plots is made in a particular Zone
by draw of lots and no change is generally
allowed except for special reasons.

(e) Question does not arise.
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Action Against Civil Servants
1595. SHRI SHARAD DIGHE:
SHRI VIJAY NAVAL PATIL:

Will the PRIME MINISTER be pleased to
state:

(a) the details of disciplinary action taken
or proposed to be taken on the advice of tr
Chief Election Commissioner against civil
servants;

(b) whether the Prime Minister held a
review meeting on July 10, 1993 to apprise
himself of the legal position onthe issue; and

(c) if so. the outcome thereof and the
follow up action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): (a) A
statement is enclosed

(b) Yes Sir. the Prime Minister took a
meeting on 10.7.1993 to discuss certain
issues concerning the Election comission
including the discirplinary powers of the
Election Commission.

(c) The matter is under consideration.
STATEMENT

The Details of disciplinary action taken or
proposed by the Chief Election
Commissioner against civil servants.

1. Shri Jagdish Sagar. IAS
(AGMU:1966), Joint Secretary, Ministry of
Human Resources Development. He was
awarded the penalty of “Censure” by the
Election Commission for his allegedly casting
aspersions on and defiance of commission's
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authority in appointing Central Observer in
connection with election k the office of the
President of India.

2. Shri K. Dharmarajaran, IAS
(TN:1966), Joint Secretary, Ministry of Urban
Development. He was awarded the penalty
of “Censure” by the Election Commission for
the alleged dereliction of duty in the
Presidential Election, 1992.

3. Shri S.P. Biswas, IRTS, Joint
Secretary. Ministry of Weltare. A letter of
“Warning” was issued to him by the Election
Commission for communicating to the
commission the inability ot the Ministry of

Weltare to spare the service of Shri Ganga -

Das, Joint Secretary to perform duty as
‘Observer’ for the election to the Bihar
Legislative Council held in July, 1992.

4. Shri K.S.R. Murthy, IAS (AP:59),
Secretary. Welfare, (Retd). The Commission
passed “Strictures” on Shri Murthy for
communicating to the Commission the
inability of the Ministry of Welfare to spare
the services of Shri Ganga Das, Joint
Secretary to perform duty as ‘Observer’ or
the election to the Bihar Legislative Council
held in July. 1992.

5. Shri Govind Jee Misra, I1AS (RJ:1958).
the then Chief Electoral Officer, Rajasthan.
A letter of “Warming” was issued to him for
his alleged dereliction of duty in the
procurement of papers for election purpose

6. Shri Dilieet Aurora. IAS(AP:57). then
Chief Secretary. Andhra Pradesh. He was
issued a letter of “Displeasure” for proposing
byve-election for Panyam Assembly
constituency to enable the Chief Minister to
enter legislative Assembly. after abridging
the schedule of intensive revision of electoral
rolls in only one constituency.

7. Smt. Sunila Basant. IAS (BH:70). Chiet
Electoral Officer. Bihar. a letter of "Waming”
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was issued to her for her alleged
carelessness and negligence of duty in the
matter of republication of Commission's
amending Notification is the 'Gazette of
Bihar.!

8. ShriR. Ramachandran Nari, IAS(KL:61),
then Chief Electoral Officer, Kerala. A letter
of “Waming” was issued tq him for not
publishing the Commission’s Notification on
the Presidential Election infullinthe *Gazette
of Kerala"

9. Shri Mukul Samwal, IAS (UP:70), Joint
Secretary. Mihistry of Environment and
Forests. Disciplinary action was initiated
against Shri Mukul Sanwal by the Chief
Election Commissioner for not proceeding
on leave after obtaining exemption from the
Chief Election Commissioner from
performing duty as Central Observer for the
Nagaland Assembly election held in January/
February, 1993, despite the Government's
informing the Commission that the
Government has verified the point and it is"
satisfied that Shri Mukul Sanwal was not
well and while he could do desk duty he was
not fit for doing field duties. Further, he was
charge sheeted for going abroad for
attending some seminar without the
permission of the Election Commission.
However. the Government had given him
permission and leave for going abroad.

10. ShriVyas Ji.IAS (BH:82), the Retuming
Officer for Chapra Parliamentary
Constituency (Bihar) was awarded the
penalty of “Censure” for misleading the
Commission that Ballot Boxes of three polfing
Booths were stored in the District Treasury
when as a matter of fact they had been
snatched away by anti-social elements from
the polling parties.

11. Smt. Anita Chaudhary. IAS (HY:76),
Private Secretary to the Minister of State for
Wasteland Development. The Commission
recommended disciplinary action against
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her for seeking the road map (constituency-
wise) of Nagaland and names of Central
Observers in connection with the election
tour of the Minister.

12. Shri N.S. Kang, 1AS (PB:83), then
District Election Officer, Patiala. Shri Kang
was awarded the penalty of “Censure” for
proceedural lapses in the matter of opening
the sealed box kept in double lock in District
Treasury, Patiala ‘containing nomination
papers efc. of 76, Patiala Constituency on
the orders of Hon'ble High Court of Punjab
& Haryana without the presence of a
representative of the Commission.

13. Shri M. Damodaran, 1AS (MT:70),
Chietf Secretary and Chief Electoral Officer,
Govemment of Tripura. Shri Damodaran
was awarded the penalty of “Censure” for
not sending weekly reporttothe commission
regarding the cancellation of appointment
letter of Assistant Teachers issued by the
Govemment of Tgipura in violation of the
Commission’s Model Code of Conduct for
Guidance of Political Parties and candidates.

14. Shri A.B. Prasad, |AS (BH:76), then
Returning Officer for Gaya Graduates
‘Constituency. He was issued a letter of
“Waming” for allegedly making false and
contradictory statements in regard to
destruction/damage of ballot papers.

, 15. Shri B.P. Chaudhary, IAS (BH:83),
IDistrict Magistrate, Bhojpur and Returning
[Officer for 37-Buxer Parliamentary
Constituency. A letter of “Waming” was
issued to Shri Chaudhary by Election
Commission for committing a grave lapse in
performance of his functions and duties as
Retuming Officer.

16. Election Commission has issued
charge sheets to Ten Civiland Police Officers
of the Government of Tripura for allegedly
being present in meeting of Political parties
during the recently held General Election to
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the Tripura Assembly. Howeve}, .funhér
details in this regard have not been received
from the State Government.

17. Three Deputy Commussioners/Sub-
Divisional Officers of the Govemment of
Assam had been issued warning by the
Election Commission for allegedly
committing mistakes in the allotment of
symbols to political parties when they were
functioning as Returning Officers during the
election for Lok Sabha and State Assembly
held in June, 1991.

Since the above action of the Election
Commission was without Junsdiction the
Ministry/Department/State Governments
concemed have been advised to hold a
preliminary enquiries against each officer
indicted by the Commission to determine
whether a regular departmental action is
justified or not and if it is justified a regular
departmental enquiry should also be ordered
and action taken by the concerned
administrative authority on the basis of the

enquiry report.
Backlog of SCs/STs

1596. SHRI G.M.C. BALAYOG!:
"SHRI RAM PUJAN PATEL :
SHRI SURAJBHANU SOLANKI:
DR. LAL BAHADUR RAWAL:
SHRI SUKDEO PASWAN:

Will the PRIME MINISTER be pleased to
state:

(a) whether the reservation quota for SCs/
STs in Group A, B, C and D posts in the
country has been filled up completely;

(b) if not, the reasons therefor:

(c)thetotal percentage of these categories
so far;

(d) the steps taken during 1992 and 1993
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to fill up thg backlog quota for these
categories; and

(e) the time by which it is likely to be filled
up?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMAT! MARGARET ALVA): (a) and
(b). Due to non-availability of suitable SC/ST
candidates, there “are backlog vacancies
reserved for SC/ST which are lying vacant.

(c) The percentage of SC/ST employees
in Gowvt. of India in various groups as on
1.1.92 is as follows:

SC ST

. Group A . 97 29
Group B 116 24
Group C 1568 3.2
Group D 209 6.7

(ex. Sweepers)

(d) and (e). So far three Special
Recruitment Drives have been conducted.
The last Drive was completed in March,
1992, Ministries/Departments have been
takings steps to clear the backlog according
to the existing instructions. It has now been
decided to launch another Special
Recruitment Drive during the current year
1993-94 for the backlog of vacancies as on
1.4.93.

Sewer Machine in NDMC
1597. SHRI TARA CHAND

KHANDELWAL:
SHR! G. DEVARAYA NAIK:
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SHRI V. SREENIVASA PRASAD:

Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the attention of the
Govemment have been drawn to “the news
dtem captioned sewer machines of NDMC
out of orders” reported in the Times of India
dated June 19, 1993;

(b) if so, whether the sewer lines in the ‘
NDMC area are not cleared by the authorities
for months together;

(c) the details of the firms from which the
machines were purchased and the terms
and conditions thereof; and

(d) the steps taken or proposed to be
taken by the Government to keep the
machines in working order?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE-IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) Yes, Sir.

(b) No, Sir. It has been reported that
sewer lines in NDMC area are c{eared ona
regular basis.

(c) The NDMC has reported that all the
machines have been purchased from M/s
Airtech (P) Ltd., 20/7, Sahibabad Industrial
Area, Ghaziabad (U.P.). The terms and
conditions provide one year's warrantly
against manufacturing defects. The NDMC
is getting these machines operated and
maintained by the manutacturer. Two new
machines purchased this year developed
some minor defect which has been rectified
and all the five machines are now in working
order.

(d). As reported by NDMC the Auto

" Workshop of the NDMC has been directed
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to work round the clock to keep all the five
Sewer Cleaning Machines in working
condition.

Enrolment of Government Servant as
Advocate

1598. SHRI JEEWAN SHARMA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Governments employees
while being in service can be gnrolled as
advocates by a Bar Council; and

(b) if so, the details of the instructions on 4

the subject?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): (a) and
(b). According to Govt. of India, Department
of Personnel & A.R. U.O. No. D.207/74-
Estt. (A) dated 15.1.1974 a Govemnment
servant can be permitted to enrol himself as
an Advocate with the Bar Council but should
not engage in the legal profession either
independently or otherwise for so long as he
continues in Government service.

[ Transiation)

Regulation of Cold Storages in
Madhya Pradesh

1599. SHRI SURAJBHANU SOLANKI:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Madhya Pradesh
Government had sent any proposal to the
Union Government for the regulation of Cold
Storages for approval;

(b) if so, the reaction of the Union
Government on the said proposal;
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(c) whether the Union Government
propose to enact a law for the regulation of
cold storages all over the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) Yes, Sir. The Government of
Madhya Pradesh had sent a proposal in
1983-84.

(b) The proposal was not approved -
because at that time Government of India
was also contemplating to bring in a central
legislation for Cold storage with a view to
ensure uniform legislation in the country,
The idea of central legislation was, however
later dropped. Instead, a model Bill was
prepared and circulated and circulated to all
the States and they were advised to enact
their own legislation in this regard.

(c) No, Sir.

(d) Does not arise.

Works Under N.C.R.

1600. SHRI. SANTOSH KUMAR
GANGWAR:
SHRIMATI BHAVANA CHIKHALIA:
SHRI SHRAVAN KUMAR PATEL.:
SHRI TEJ NARAYAN SINGH:
SHRI BALRAJ PASSI:
SHRI DAU DAYAL JOSHI:

Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the achievements made so far in
regard to the development of railways,
communications and Surface Transport after
the setting up of the National Capital Region
Development Board;\
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(b) the amount spent on the development
works so far;

(c) the amount proposed to be spent
during the current five year plan and the
amount spent during the current financial
year; and

(d) the reasons for slow pace of
development?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) The Ministry of
Railways have taken up following two works
in the VIII Plan (i) final alignment survey for
the Regional Rail By-pass connecting Khurja,
Palwal, Rewari, Rohtak (210 Kms.), (ii)
conversion of Delhi-Rewari-Alwar Meter
Guage Section to Broad Guage;

The Ministry of Communication has added
50,716 number of telephone lines during VI
Plan period and will be providing a further
2.89 lacs telephone connectinos, in NCR,
during the VIl Plan.

Out of the total length of 286 Kms. of
National Highways to be widened in NCR,
the Ministry of Surface Transport has
targeted to complete the widening of 186
Kms. in the 9th Plan and the balance of 100
Kms. in IX Plan period.

(b) and (c). Ministry of Railways have
allocated Rs.142.85 crores and Ministry of
Surface Transport Rs.258 crores on the
aforesaid schemes inthe Vill Plan. However,
details of expenditure incurred are not
available with NCR Planning Board. Ministry
of Communications, has incurred an
expenditure of Rs.76.98 crores in the Vil
Plan and provided an outlay of Rs. 724 crores
towards the development of
telecommunications in NCR during the Viii
Five Year Plan.
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Foreign Direct investment

1601. SHRI PALA K.M. MATHEW: Will
the PRIME MINISTER be pleased to state:

(a) the amount of Foreign Direct
Investment (F.D.I.) approved during each of
the last three years; and

(b) the actual amount of F.D.I. that has
come into the country (utilised F.D.|.) during
the period?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) The
amount of Foreign Direct Investment
approved during the period from 1992 to
1993 is as under:-

Year

Amount of foreign
Direct Investment
approved
(Rs. in crores)
1991 534.11
1992 3887.54
1993 3951.96
(upto June)

(b) The Reserve Bank of india has reported
actual inflow of Foreign Direct Investment

during the period as under:-
Year Rs. in crores
1991 351.43
675.22

1992
wivds for JRY in Bihar

1602. SHRI BHOGENDRA JHA: Will the
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PRIME MINISTER be pleased to state:

(a) whether the amount required for the
Jawahar Rozgar Yojana in Bihar is being
released regularly by the Uniono
Government;

(b)if so, the details thereof;
(c) if not, the reasons therefor;

(d) the steps being taken to ensure
uninterrupted work under the JRY in Bihar;
and

(e) the steps being taken to ensure physical
verification of the work claimed already to
have been done in Bihar and other States?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKURY): (a) and (b). Yes, Sir. The Ist
instalment of Central share is released to all
the States including Bihar in the month of
April of the particular year. The subsequent
instalments of Central share are released as
soon as a district has utilised 50% of the
funds available with it as per the release
procedure contained in the Jawhar Rozgar
Yojana Manual, which ensure the regular
flow of funds to the districts.

(c) Does not arise.

(d) The Central Government releases the
first instaiment of its share under Jawahar
Rozgar Yojana (JRY) inthe beginning of the
financial year to all the State Govemments
including Government of Bihar without any
precondition. The State are expected to
release these funds alongwith their own
matching share promptly within a week of
receipt of Central funds to the districts. The
districts intum aretorelease the funds to the
Panchayats promptly thereafter. The
subsequent instalments are released
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regularly, as soon as fifty per cent of the
available fuhds are utilised by the State/
District Rural Development Agency (DRDA),
Thus, a regular flow of funds to the States,
including Bihar is assured, to continue the
works taken up under JRY. In addition, the
State Level Coordination Committee (SLCC)/
DRDA/Gram Panchayats also review the
progress of works periodically to remove
bottlenecks, of any, in the exect'*iop of any
work. This procedure contained in the JRY
Manual is expected to ensure uninterrupted
work under the scheme.

(e) Specific provisions have been made in
JRY guidelines for physical verification of
the works taken up under the programme.
The State Govemments have drawn up a
programme of inspection of these works by
senior officers, from the State/District/Block
level who are required to inspect the works
inthe villages/district at a frequency decided
by the SLCC. This is supplemented by the
visits of Central Govemment officers from
the Ministry of Rural Development, who
have been assigned specific areas for such
visits and follow up. Monthly and quarterly
reports are prescribed for a regular flow of
information from the districts to the State
and the Central level so that both the State
Central Governments can monitor the
performance of the programme periodically.

Growth Centres

1603. SHRI HARISH NARAYAN
PRABHU ZANTYE:
SHRI KASHI RAM RANA:

Will the PRIME MINISTER be pleased to
state:

" (a) whether the Government have
formulated a comprehensive scheme of
Growth Centres for promoting
industrialisation of backward areas in the
country;
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(b) if so, the salient features thereof along
with State-wise locations finalised and details
of financial allocations to each centre during
the Eighth Plan and the pattern adogted for
financing them; and

(c) the latest position regarding the
progress made in each State along with the
projections of the Scheme by the end of the

Eighth Plan, State-wise in general and Goa

State in paiticular?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (CEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHAN SAHI): (a) Yes, Sir.

(b) The Government introduced a Growth
Centre Scheme in June, 1988, to be set up
during the VIl Five Year Plan. These would
be provided with all basic infrastructural
facilities like power, water
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telecommunication, banks etc., so as to
attract industries to_these areas. These

" would be developed at a cost of Rs. 25-30

crores each to be funded jointly by the
Central Government, State Governments
and Allindia Financial Institutions. Statewise

Jocations of growth cegirzs &2 given in

Statemnt.l. A sum of R&50 crores has been
allotted to the scheme during the VIii Five
Year Plan period. Statement-l gives details
of funds released to the growth centres.

(c) The Scheme is ”pbe implemented
during the 8th plan period by the State
Governments. So far, 37 project reports
have been approved for States of Andhra
Pradesh (4), Goa (1), Gujarat (3), Haryana
(1), Jammu & Kashmir (1), Karnataka (3),
Madhya Pradesh (6), Maharashtra (4),
Punjab (2), Rajasthan (4), Tamiinadu (2)
and Uttar Pradesh (6). In the case of Goa,
Central assistance of Rs.50 lakhs has been
given.

STATEMENT-I

NO. OF GROWTH CENTRES ALLOCATED -70
NO. OF GROWTH CENTRES SELECTED-65

Name of the Growth Centres District
Andhra Pradesh (4)

1. Hindpur Anantpur

2. Khammam (Vemsoor Mandal) Khémmam

3. Ongole Prakasam

4. Vizianagaram-Bobbili Vizianagaram
Assam (3)

5. Jakhalbanda Nagaon

6. Rangjuli Goalpara
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Name of the Growth Centres District
Bihar (6)

7. Bhagalpur Bhagalpur
8. Dharbanga Dharbanga
9. Hazaribagh Hazaribagh
10. Begusarai Begusarai
11. Muzzafarpur Muzzafarpur
12. Chapra Chapra

Goa (1)

13. Electronic City
Guijarat (3)

14. Gandhidham
15. Palanpur *

16. Vagra
Haryana(2)

17. Bawal

18. Ambala
Himachal Pradesh

19. Kangra

Jammu & Kashmir (2)

20. Gander
21. Sambha
Kamataka (3)

22. Dharwad

Verna Plateau
Kutch
Banaskamha.

Bharuch

Rewari

Ambala

Kangra

Srinagar

Jammu

Dharwad
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Name of the Growth Centres District
23. Raichur Raichur
24. Hassan Hassan
Kerala (2)

25. Alleppey-Pathanamthitta
26. Kannur-Kozhikod-Malappuram
Malappuram.

Madhya Pradesh (6)

27. Borai

28. Chainpura

29. Ghirongi

30. Kheda

31. Siltara

32. Saltapur

Maharashtra (5)

33. Akola

34. Chandrapur

35. Dhule

36. Ratnagiri

37. Nanded

Manipur (1)

38. Kén\atongbi

Nagaland (1)

39. Dimapur

Alleppey-Pathanamthitta

Kannur-K~zhikode-

Durg
Guna
Bhind
Dhar
Raipur

Raisen

Akola
Chandrapur
Dhule
Ratnagiri

Nanded

Senapati

Kohima
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Name of the Growth Centres - District
QOrissa (4)

40. Chtrapur Ganjam

41 .‘lChipIima Sambalpur

42: Duburi Cuttack

Pondicherry (1)

43. Karaikal Pondicherry

Punjab (2)

44. Bhatinda Bhatinda

45. Pathankot Gurdaspur

Rajasthan

46. Abu Road Sirohi

47. Bilwara Bhilwara

48. Bikaner " Bikaner

49. Jhalawar Jhatwar

50. Dholpur Dholpur

Tamil Nadu (3)

51. Erode 7 Périyar

52. Panangudi-Thirumarugal Block Thahiavur

53. Tirunelveli (Gangai Kondan Nanur Block) Tirunelveli-

Kottabomman

Tripura (1)

54. Champamura-Joginder Nagar .
Moley Nagar West Tripura
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Name of the Growth Centres District
Uttar Pradesh (8)
55. Bachauli-Bazurg Jhansi
56. Banthara Shahjahanpur
57. Chaudharpur Moradabad
58. Dibiapur Etawah
59. Khusia Bulandshahr
60. Mungra Satharia Jaunpur
61. Sahjanwa Gorakhpur
62. Shivrajpur-Padampur Pauri Garhwal
West Bengal (3)
63. Dubrajpur Birbhum
64. Jalpaiguri Jalpaiguri

Malida

65. Malda

*Figures in brackets shown against each State indicate
the number of growth centres allocated to that State.

STATEMENT-H

FUNDS RELEASED BY CENTRAL GOVERNMENT FOR GROWTH CENTRES FOR

APRIL 1990 TO 31.03.1993

Si.  Name of the Growth Centrg Amount released
No. (Rs. in lakhs)
Andhra Pradesh

1. Hindpur 200.00

2. Khammam 50.00

3. Ongola 200.00
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Sl Name of the Growth Centre Amount released
No. ; (Rs. in lakhs)
4. Vizianagaram-Bobbili 200.00

Goa

5. Electronic City (Verna Plateau) 50.00

Gujarat

6. Gandhidham 50.00

7. Palanpur 50.00 A

8. Vagra 200.00
Haryana

Bawal200.00

Jammu & Kaéhmir

Samba 200.00
Kamataka

11. Dharwad | 200.00
12. Raichur . 200.00
13. Hassan ~200.00
Kerala

14. Alleppey-Pathanamthitta ~ 50.00
15. Kannur-Kozhikod-Mallapuram 50.00

Madhya Pradesh
16. Borai 300.00
17. Chainpura 100.00

18. Ghirongi 500.00




545  Written Answers SRAVANA 13. 1915 (SAKA) Written Answers 546

SI.  Name of the Growth Centre Amount released
No. (Rs. in lakhs)
19. Kheda 300.00
20. Saltapur 50.00
21. Siltara 200.00
wiaharashtra

22. Akola 200.00
23. Chandrapur ‘200.00
24. Dhule 200.00
25. Ratnagiri 200.00
Nagaland

26. Dimapur 50.00
Orissa

27. Chatrapur 50.00
28. Chiplima 50.00
29. Dubudiar 50.00
Punjab

30. Bhatinda 600.00
31. Pathankot 274.00
Rajasthan

32. Abu Road 200.00
33. Bhilwara 50.00
34. Bikaner 1200.00
35. Jhalwar 50.00 |

36. Dholpur 50.00




““SI. Name of the Growth Centre Amount released }
No. . (Rs. in lakhs)
Tamil Nadu
37. Erode 50.00
38. Tirunelveli 200.00
Tripura
39. Champamura-Joginder Nagar Moley Nagar ~ 50.00
Utta} Pradesh
40. Bachauli-Bazurg 50.00
41. Banthara 50.00
42. Chaudharpur 50.00
43. Mungra-Satharia 50.00
44, Sahjanwa 50.00
45. Shivrajpur-Padampur 50.00
46. Khurja ’50.00

Total 6624.00
Emplqymm Generation (b) if so, the main recommendation

1604. KUMARI MAMATA BANERJEE:
SHRI RAMA KRISHNA
KONATHALA:
SHRI GEORGE FERNANDES:
SHRI K. PRADHANI:
SHRI NURAL ISLAM:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the Committee on
Employment set up by the N.D.C. had
submitted the report to the Government;

thereof;

(c) the action taken by the Govemment in
this regard;

(d) whether any action plan has been
drawn upto achieve full employment by year
2002; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGOQ): (a) to (c). The
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Report submitted by the NDC Committee on
Employment s awaiting considération of the
NDC. Details regarding the
recommendations of the Committee can be
available after the NDC has considered the
Report and taken a view on its
recommendations. '

(d) 1o (e). The Eighth Plan envisages
,creation of additional employment
opportunities of about 8 or 9 million per year,

onanaverage. A continuation ofemployment .

growth of the Eighth Plan into the Ninth Pian,
implying as average of 9.5 million additional
emloyment opportunities per annum, on an
average. should be able to reduce
unemployment to a negligible level by the
year 2002.

Pending Hydro-Electric and
Irrigation Projects of Kerala

1605. SHRI K.M. MATHEW: Will the

Minister of PLANNING AND PROGRAMME .

IMPLEMENTATION be pleased to state:

(a) the number and names of Hydro-
Electric and Irrigation Projects from Kerala
awaiting clearance ‘from the Planning
. Commission/Govermnment;

(b) the reasons for the delay in clearance;

(c) the steps taken .by the Union
Government to expedite the clearance of
projects; and

(d) the time by which a final decision is
likely to be taken in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) No Hydro-
Electric or Irngation Project of Kerala is
pending with the Planning Commission for
investment approval.

() to {d). Do not arise.
LosmbySeooterslndiaAUnﬂe'd'

1606. SHRI V. SREENIVASA PRASAD:
Will the PRIME MINISTER be pleased to
state:

(a) the details of cash losses incurred by
the Scooters India Limited during each of
the last three years and the details of sales
made by the Company in the same period;

(b) whether the Company has improved
its performance despite heavy odds and
financial constraints during the above period;

(c) whether the Company has also
undertaken export business with increasing
targets;

(d) if so, the facts thereof; and

(e) the steps taken to méke the cbmpany
viable?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT

~ OF INDUSTRIAL DEVELOPMENT AND

DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) The details
of cash losses incurred and sales made by
Scooters India Limited (SIL) during the last
three years are as under:-

Cash Loss Sales
(Rs. in lakhs) (Rs. in Lakhs)

1990-91 1788 1201
1991-92 1564 2535
1992-93 1590 2500

(b) The company has improved its
performance interms of sales. but continues
to incur cash losses.



551  Written Answers

(c) and (d). The company has increased
its exports from Rs.129 lakhs in 1990-91 to
Rs.281 lakhs in 1992-93.

(e) The company has beenreferredtothe
Board for Industrial and Financial
Reconstruction (BIFR) and its
recommendations are awaited.

Investment in Public Sector
Undertakings of Uttar Pradesh.

1607. SHRI SWAMI SURESHANAND:
Will the PRIME MINISTER be pleased to
state:

(a) the total investment made in each
public sector undertaking in Uttar Pradesh;

(b) the profit eamed and losses incurred
by these undertakings during each of the
last three years;

(c) the number of employees working in
each of them: and .

(d) the details of the Central Projects in
the State in which ihe Union Government
propose to made further investment?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAH!): (a) to (c).
Statements showing enterprise-wise total
investment in terms of equity and loans, net
profitloss and number of employees are
fiven at pages S-86 to S-94. S-43 to S-46,
S-4710 S-50 and S-176to S-182 respectively
n Volume-| of Public Enterprises Survey
1991-92 laid inthe Parliament on 26.2.1993.

(d) Details of Projects costing more than
3s.100 crores under Central Public Sector
Enterprises which are underimplementation
are given at pages 43 to 48 of Volume-| of
' E. Survey 1991-92 laid in Parliament on
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26.2.1993.

Power From Tidal Waves in Gujarat

1608. SHRI CHHITUBHAI GAMIT: Will
the PRIME MINISTER be pleased to state:

(a) the achievements made so far in
generating power fromtidal waves in Gujarat;

(b) the steps proposed to be taken by the
Govermnment for utilisation of this potential;

(c) the target fixed for generating power
from tidal waves during the Eighth Plan in
Gujarat; and

(d) the amount earmarked for Eighth Five
Year Plan for the purpose during the above
period?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND THE MINISTER
OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S.KRISHANA
KUMAR): (a) and (b). Detailed investigations
and studies have been carried out and a
techno-economic feasibility report has been
prepared for a 900 MW Tidal power Porject
in gulf of Kutch in Gujarat. Project is yettobe
techno-economically cleared by Central
Electricity Authority and environmentally by
the Ministry of Environment & Forests.

(c) and (d). No physical and financial
targets forgenerating power trom tidal waves
in Gujarat have been fixed for Eighth Five
Year Plan.

[ Trahsla tion]

Allotment of Houses Under HUDCO
Schemes

1609. DR. MAHADEEPAK SINGH
SHAKYA:
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SHRI P'RABHU DAYAL
KATHERIA:
Will the Minister of URBAN

DEVELOPMENT be pleased to state:

(a) the total number of persons registered
under HUDCO scheme and number out of
them allotted houses so far;

(b) whether the Government propose to
launch any other new such scheme; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) The DDA has
reported that 1,71,272 persons were
registered under New Pattern Registration
Housing Scheme 1979 (HUDCO), out'of
them. 1.19.213 persons have been allotted
flats as on 31.3.9:

(b) No such proposal is under
consideration at present.

(c) Question does not arise.

Encroachment by Government Flat
Allotments

1610. SHRI SURENDRA PAL PATHAK:
SHRI SANDIPAN BHAGWAN
THORAT:

Will  the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whetherthe Government are aware of
the growing *problem of unauthorised
construction and encroachment by
Governmentflat allottees in Delhi as revealed
by the recent survey:

(b) if so, the details thereof along with
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unauthorised jhuggis at the near law;

(c) the details of action plan formulated/
implemented to deal with the problem
effectively and results achieved thereunder;
and

(d) the deterent measures proposed to
discourage unauthorised construcion?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) to (d).
Information is being collected and will be laid
on the Table of the Sabha.

[English]
Solar Lighting System

1611. SHRI RATILAL VERMA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have any
proposal to provide solar lighting system in
the country;

(b) if so, the details there of and if not. the
reasons there for;

(c) whether such lighting system is being
provided in the State of Gujarat due to
shortage of power in the State; and

(d) if so. the details there of and if not. the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCESAND THE MINISTER
OF STATE IN THE MINISTER OF
AGRICULTURE (SHRI S. KRISHNA
KUMARY): (a) and (b). Yes. Sir. The
Government is implementing a country wide
programme for the utilisation of solar
photovoltaic lighting system. So far. over
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44,000 solar lighting systems which include
street lighting, domestic ' lighting, solar
lanterns, etc. have been installed in various
parts of the country. Over 1 lakh solar
lighting systems are proposed tobe installed/
distributed during the year 1993-94 under
the Socially Oriented and Market Oriented
Schemes.

(c) and (d). In the State of Guijarat, the
following solar photovoltaic lighting systems
have been installed as on 31.3.1993;

Street Lighting Systems : 1563

Domestic Lighting Systems . 370
Community Lighting/TV Systems: 51

Photovoltaic Power Plants for
lighting and other applications : 3

[Translation)
Complaints Against DDA

1612. SHR! LAL BABU RAI: Will the
" Minister of URBAN DEVELOPMENT be
pleased to state: i

(5) whetherthere is any cell to monitor the
complaints against the Delhi Dev,elopment
Authority; .

(b)if so, the number of complaints against
DDA received from the Members of
Parliament and the number of complaints
redrgssed out of these;

(c) the time limit, if any, given to the Delhi
Development Authority for the redressal of
the complaints;

(d) whether the Delhi Development
Authority do not reply the letters from
riembers of Parliament; and

e) if so, the details in this regard for the

AUGUST 4,1993
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last two years?

THE MINISTER OF STATE IN THE,
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) to (c). Delhi
Development Authority is a statutory
autonomous body whose operations are
supervised by an Authority under the
Chairmanship of Lieutenant Governor. As
such, the complaints received from MPs
and others are referredto DDA fornecessary
action. The compliance in this regard is
monitored by the Administrative Division in
the Ministry. No record is kept in the Ministry
of number of compliants received and
disposed of, as this is a continuous process.
Frequent meetings are held with DDA
officials to settie outstanding issues. The
Directorate of Public Grievances in the
Government of India also enquires into
specific grievances and initiates action for
early redressal.

(d) and (e). The Delhi Development
Authority reports that letters/references
received by Vice Chairman, DDA from
Members of Parliament are acknoledged
immediately and then sentto Departmental
Heads for taking necessary action within 15
days andintimating action taken accordingly.

[English]

Power Generation Through Non-
Conventional Sources

1613. SHR’I SUDHIR GIRI: Willthe PRIME .
MINISTER be pleased to state:

(a) whether the Government propose to
set up a tidal power plant to generate huge
quantum of energy in the Gulf of Kutch in
collaboration with France; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE

MINISTRY OF NON-CONVENTIONAL .

ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA
KUMAR): (a) and (b). A techno-economic
feasibility study conducted by the Central
Electricity Authority has shown a possibility
of setting up a 900 MW Tidal Power Plant at
the Gulf of Kutch in Gujarat. According to a
recent (May 1993) estimate by the National
Hydro Electric Power Corporation, the capital
cost has been estimated at Rs.9296 crores.
In view of the very large capital outlay,
financing from multiple Sources and agencies
will be required. Since France has gained
considerable experience in setting up and
operation of the largest Tidal Power Plant of
240 MW capacity in the world at La Rance
on its Atlantic Coast, French assistance
may also be sought for the project. Since the
Tidal Power Plant basin will submerge an
area of about 121 sq.km. and adjoing
command area willalsoneedtobe developed
simultaneously, the strategy for
implementation of the project is planned to
be work out in consulation with Gujarat State
Government and other concemed Central
Agencies.

[ Translation)

Cooperatives Gioup Housing
Societies :

1614. SHRI SHIBU SOREN: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Cooperative Group
Housing Societies of Delhiare in dire financial
crisis as reported in the Jansatta dated July
16, 1993;

(b) it so, the main problems of these
Societies*

(c) the action taken by the Govemment to
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save the existence these Cooperative
Societies;

(d) whether the Govemment propose to
amend the sale price of land again and if so,
the details there of; and

(e) the number of Cooperative Societies
to whom residential has been allotted since
1990 till date andthe under of those Societies
who are in waiting list?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) According to
DDA, on the basis of some representations
received in DDA, it appears that some
societies are facing financial difficulties.

(b) The main problem which has come to
the notice of DDA is reduced membership
and consequent constraint of financial
resources.

(c) Extension of time to pay 1stinstalment
was given administratively till 31.3.93, which

" was later on extended by Hon'ble Supreme

Court till 31.5.93 without interest and till
31.7.93 with 18% interest.

A workshop was also organised by DDA
in June, 1993 in which societies, financial
institutions and other housing related
Government and semi-Government
agencies participated.

(d) Land to Cooperative Group Housing
Societies is allotted at the Predetermined
rates notified by the Govemment of India.
For the year 1993-94 these matters are yet
to be notified.

(e) According to DDA, the Registrar,
Cooperative Societies, Delhi Administration
had, on 7.6.91, sent a list of 400 Coop.
Societies which were to be allotted land as
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per the seniority by date of registration
criterion. Out ofthese, in October/November,
1992, offer letters were sent to 257 eligible
societies. Offer letters were also sent to 7
Awas Sakar Yojna Societies in December,
1992. 81 societies have been allotted specific
plots in specific sectors by draw of lots on the
payment of 56 premium, including 10%
eamestmoney, as 1stinstalment. Atpresent,
about 124 Cooperative Societies are wait-
listed in DDA for offer/allotment of land out
of the list sent by the Registrar, Coop.
Societies to DDA on 7.6.91.

Counter Magnet Cities Under
Natiomal Capital Region

1615. SHRIDAU DAYAL JOSHI: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the names of the cities approved as
the Counter Magnet City under the National
Capital Region and sicne when these were
approved;

(b) the amount sanctioned upto July,
1993 for the development of the above citics
including Kota City, sicne these were
approved as Counter Magnet City; and

(c)the an'wount proposed to be allotted for
this purpose. including Kota City, for this
year?

THE MINISTER OF STATE IN THE
- MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P K: THUNGON): (a) The following 5
Counter Magnet Towns were approved by
the NCR Planning Board in its 9th meeting
held in November, 1988 for inclusion in the
Regional Plan-2001 for NCR. The Regional
Plan-2001 has cofne into force with effect
from January 23, 1989

1 Patiala in Punjab
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2. Hissar in Haryana

3. Kota in Rajasthan.
" 4. Gwalior in Madhya Pradesh; and
5. Bareilly in Uttar Pradesh.

(b) An amount of Rs.2 crore and Rs.1
crore each for Patiala and Gwalior
respectively has been sanctionedo and
released by the NCR Planning Board upto
July, 1993.

(c) The release of funds for the Counter
Magnet towns including Kota for the current
year is earmarked at Rs.4 crores each
subject to fulfilment of certain conditions.

Rural Women and Child
. Development Scheme

1616. SHRIRAMBADAN: Willthe PRIME
MINISTER be pleased to state:

(a) the number of districts proposed to be
included under the Rural Women and Child
Development Scheme by Government
during the current year, State-wise: and

(b) the target fixed for the development of
rural women and children during the current
year?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.

~ PATEL): (a) The number of districts proposed

to be included under the Development of
Women & Childrenin Rural Areas (DWCRA)
Scheme by Government during the current
year is 52. The State-wise details are given
in the attached Statement.

(b) The target to be covered under the
DWCRA scheme during 1993-94 are 10.000
women groups.
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The Number of Districts proposed to be included under DWCRA during 1993-94.

SI.No. State/UT No. of districts
1. Andhra Pradesh 3
2. Arunchal pradesh 2
3. Assam 3
4. Bihar 2
5. Goa -
6. Gujarat 3
7. Haryané 2
8. Himachal Pradesh 2
9. Jammu & Kashmir 1
10. Kamataka 3
11. Kerala 1
12. Madhya Pradesh 4
13. Maharashtra 4
14, Manipur 1
15. Meghlaya 1
16. Mizoram -
17. Nagaland 2
18. Orissa 2
19. Punjab 2
20. Rajasthan 2
21. Sikkim 1
22. Tamilnadu 3
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‘Sl.No. State/UT No. of aistricts
23. Tripura -
24. " Uttar Pradesh 6
- 25. West Bengal 2
26. " A & N Islands
27 Chandigargh
28. D & N Haveli
29. Daman & Diu -
30. Delhi | -
31. Lakshadweep -
32. ) Pondicherry -
All india Total 52
New Schemes of DDA THE MINISTER OF STATE IN THE.

1617. SHRI SHIBU SOREN: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether‘the demand for housingis not
being met by DDA;

(b) it so. the reasons therefor;

(c) whether the Govemment propose to
launch any new schemes to solve this

problem;

(d) the number of persons allotted
residential plots, given possession and the
number of registrants which are in the waiting
list; and

(e) the time by which possession will be
given to them under Rohini Residential
Scheme?

MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b). The
DDA has reported that they have not been
able to cope with the rising demand for
houses on account of:-

(i) rapid increase in population due to
both natural increase and imigration;

(ii) slow pace of acquisition of additional
land; and

(iii) inadequate suppty of essential services
such as water and electricity by the
concemed Authorities. '

(c) No such proposal is under
consideration at present.

(d) According to the DDA, so far 41176
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plots have been allotted possessions of
plots have been given to 33066 allottees and
39679 registrants are on the waiting list for
allotment of plots in various categories.

(e) The possession shall be given to the
aliottees as soon as codal formalities for
issuance of possessicn are completed by
them. Wait-listed registrants are likely to be
allotted plots by the end of 8th Five Year
Plan period subject to availability of land,
financial resoruces and infrastructure to be
provided by the concerned authorities.

[English)
Gas Cracker Project in Assam

1618. DR.K.D. JESWANI: Willthe PRIME
MINISTER be pleased to state:

(a) whether his Ministry have
recommended concession to the Thapar
Group for setting up Rs.30C0 crore Gas
Cracker Project in Assam;

(b) whether a Committee to examine the
case headed by Shri T.N. Rao has been
constituted: and

(c) if so, the details of recommendations
made by the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO): (a) No, Sir. ‘
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. {b) No, Sir.
(c) Does not arise.
Wholesale Price Index

1619. SHRI C.K. KUPPUSWAMY: Will
the PRIME MINISTER be pieased to state:

(a) whether the Government haVe set up
recently a 26-memebr panel to revise the
wholesale price index numbers with 1982 as
the base year;

(b) if so, the terms and conditions of this
Working Group and when it is expected to

submit the report; and

(c) the details of the composition of the
Working Group?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL. DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) to (c). A
Working Group forthe Revision of the Current
Series of Wholesale Price Index Numbers
(1981-82=100) has been set up in June,
1993. The composition and terms and
conditions of the Working Group are givenin
the Statement attached. The working Group
is expected to submit its Report as early as
possible, keeping in view the terms of
reference enjoined to it and availability of
relevant data and information for the
purpose.



Written Answers 568

AUGUST 4, 1993

Written Answers

567

JaquIBN

JoquIBN

uewuiey)

‘saysnels jo juswpedaq

‘uorjesiuebiQ jeansnelS lenuan

‘leJauag) Jojoauq

ke 'N's uQ

‘Iyieg MaN

'$adud

% S1S0Q) [eLISNPUY JO nealng
‘(soiwouo03) Jaquisyy

Key uenoys 1q

‘wieg

‘AisiaAun niyan jejieyemer
10j|83uBYD-8A

ubery 3'A joid

* dnouo) BuIOpm 8y} JO SUOHIPUOD PUB SuLa) ‘uolisodwo)

IN3WLVLS



Written Answers 570

SRAVANA 13, 1915 (SAKA)

Written Answers

569

13quIBpy ‘yle@ maN ainnouby jo Asiuiy
‘18SIADY [BDNISNEIS B DIWOU023 By |
a*

wey ‘s’ g
‘Iyja@ maN ‘Auisnpuj jo Ansiuiy
(K88)0a 8y jo B3AYO

laquisyy . ‘18SIAPY J1WOU00]

peseid 'S0 Lus

Wjleq maN -
‘saliddng j1a10 jo “ndeQq
lequispy '18SIAPY JIWOU09]

ai0ys [BWEN LYS

yja@ meN ‘Annspuj jo Aisiuiy

“JOSIAPY DIWOU0d]

419Q MaN

dnoug) Bunjiop 8yl jo SUOHIPUOI PuUB Suid) ‘uoIsSodwon




Written Answers 572

AUGUST 4, 1993

Written Answers

571

Jaquiapy

JoquIsy

FELEY

10 [e18UBY) BjRI0}OAI]

‘uoisinIg BieQ lewispul ‘'Daad
‘loueyg ‘g us

‘Iy1eQ MaN ‘1aauls lusweled
,.cm>m:m eueloA
‘uoissiwwod Buiuuely
*13S|APY OIWOU02]

‘Inypejy eseAluls uys
‘8oueU|4 jo AnsiuiN

‘silejjy 91wouod3 o/q
“13SIAPY OIWOU0d3

Jewny Alfey “ig

‘aoueul4 jo Anstuy

‘sonsiels g soIWou0o3 Jo ‘ajeq

ot

dnos) BuiI0pM dyi JO SUORIPUOD, PUE SULIB) ‘uonisodwon




¢ Written Answers 574

SRAVANA 13, 1915 {(SAKA)

Written Answers

573

1oquI

1aquapy

'£2000¢-Aequog

‘fiep ybuis jebeyg peayeys
‘9010 [eUBD ‘BIpU| JO ,:._mm anIesaY
‘saoinag 18indwo) pue sishjeuy
jeansnels jo juswupedaq
‘abreyn-u-ao0

‘oey efesebey ‘Y Uyg

YVINIHS

‘inoqe jo Alisiulpy ‘neaing snoqen
“jop084Q oy

weleqg uys

‘yla@ meN “Ansnpuj jo Ansiupw

‘Juswdojansq _w.o_ccoo L

gl

b

dnoug) BuiIop eyl Jo Suoppuod pue suue} ‘uolsodwo)




Written Answers 576

AUGUST 4, 1993

Written Answers

575

Jaquiepy

Jaquispy

JaquIaw

JaquIBpy

_"4I8Q MBN 'PeOY 1ypoT

‘eely |euonniisyl 92 - 2
'SaUISNpu| URIPU| JO UOHBIBPIJUOD
‘Jojoalg Joes

‘AOH'W "SIN

‘910011 - jI9Q MaN

‘Bue ybuis 1ear pesyeys ‘£
‘eInyisu| jeansyels ueipul
IWBMSOD) JjwO "ia

‘Ui Mep ‘ejeis3 ‘ee L

‘ueAeyg ejysped ‘S| "ON Wwooy
‘yoseesey Jwoucos peyddy

§O [1ouoQ jeuoneN

‘epiyg exueyseys 1

‘Iyileg meN

‘Aojod g 8dueuly Juand

10} elniiisu| jeuoneN

‘ajpuny oidipn3 Qg

k1

‘St

A4

el

dnou Buiyiop 8y jo SUORIPUOD puB SuLd) ‘uoilisodwor)




SRAVANA 13, 1915 (SAKA) Written Answers 578

577  Written Answers

Jequiapy

laquiepy

Jequiepy

Joquiapy

“WieQ meN ‘edeld NIyeN ‘LS
‘ueAeyg llemse.es ‘2oe-10¢
‘sineueidenuly Bunox

jo eouey|ly [euoeN
‘Juapiseid eyl

jemseb6y ueyperexeyd uys

‘ujeQ MeN ‘ede|d eipusiey
‘19mo | ewped ‘06 ‘ou jej4
‘gipu| jo uopiesodio) seyisnpuj
‘lewsS jo 1ouno)

BUUBA 'S'd'H UUS

‘yieq meN ‘Biepy pesueg

‘10013 pug ‘Buipying sueg peqeyely
‘eipul Jo AuIsnpu) 1 sdeWWO)

jo s1equieYy) peleloossy

‘Juepisald

ehoypinya ‘W'N 1a

‘yleq meN ‘Bre uesuey
‘esno [euoljeiepad ‘{0014
‘feieues) Aiejeides

‘eidng o'W uys

‘6)

‘84

Fas

anoig) bupiop eyj Jo SUOHIPUOD PUB SULI8} ‘uoiisodwo)




Written Answers 580

AUGUST 4, 1993 -

Written Answers

579

Jaquispy

laquiapy

Joquispy

"100008 - eujed

‘SalpniS |e100S JO ainisu; 3'g 'Y
UOISIAIQ 2IWOU0D3

‘peoH % 10558}01d

‘ung -q'q 1a

"L0009S - aiojebueg ‘lypaa eueypIA

‘Buipiing pefaioisiiniN

‘eyejewe)f jO JUSWUIBA0Y)

‘SO ISHEIS g SOIWOU0DT JO J0yoaiq
eddejues "A WYS

“01028E-HYOVNIHANVYD '81- 101085

‘jelelny) Jo JUBWIWIDAOY)
'SONSEIS 9 DIWwouo3 o Jojoanad
BlBpARS ‘g'A 'WUS

X4

‘¢¢

e

dnoi) BUIIOM 8y} JO SUORIPUOD puB SuLId} ‘uolisodwos




Written Answers 582

SRAVANA 13, 1915 (SAKA)

Written Answers

581

‘|dM JO S81as [101J0 ay} Jo Aljiqeras o} Buioueyoua Joj Aiessadau aq Aew se sjuawanoidwy Jayjo Aue isabbns o)

‘S9NSS| Paje|al 1840 pue 10joey
Bupjul| ‘sa|o1pe PaIalSIUIWE ‘SW)| [BUOSESS 0} 82US18}8) [2198dS UIIM LUONE|IdUIOD |4 JO poyiaw ay) o) Builejes senss| mainei 0

‘suoyejonb e011d Ayeem BuluIBIqO 10§ SBIN0S/SBIUBI/SIONIBW OS[E SE SalIPOWWO3 jo satues/sepeib 1sebbns o)
18%Seq |dM ©U} Ul 9pN|oul 8 0} S8IIIPOWWOI SNOLBA 8Uj 0} Siublem jo uonedojje 1oy weishs a|qelins B A0 O

‘28-1861 8oUIS passaulm Awouods ay) ul sabueyo
[eanonLs 8y} jo JyBi| 84 Ul SBIIPOWWIOD JO UCNONPOId/SUOHOBSUE.} JO anjeA Bunejnojed Joj jueas|el sow pouad 8y} 8uIWIS1ep O f

"BIPU| Ul S80Ud m_mmm_ocz., JO SIBQUINN XOPUI JO SBLISS 8010 Mau e jo uoljesedaid ay) 10} Jeak aseq ajeudoidde jsow e 198jes 0

dnoigy Bupiiopn 83 JO 8oUBIBJ81 JO SULISE BY |

‘iyjeQg maN

‘Ansnpuy jo Asiuiy

‘juawdojana jeuisnpuyl jo ‘ndaq

‘AiB}B100S ‘18SIAPY DIWOU09T 8y} JO 89110

JELITET] J9SIApY Jlwouod3 Aindag sy

4ieQg MaN

‘aljua) SoeWIOL| [eUOileN

*10}0811(] [eo1uyda |

laquisy ‘e1dng "y "A ByS

‘pqesspAH

‘S8IPNI [BI90S PUB DILUOUODT 10} 24jUd)

“J0108110]

Jaquisy ‘euysieypey ‘joid

(1n)

(1n)
(n
(n1)

()
()]

‘9¢

e




583  Written Answers
ISO 9000 Service for Exporters

1620. SHRI ANKUSHRAO RAOSAHAB
TOPE: Willthe PRIME MINISTER be pleased
to state:

(a) whether acquisition of ISO 9000
Service has become mandatory for exports
to many countries;

(b) if so, the details thereof;

{c) the number of industries. both in
private and public sector, which have
received these certificates so far;

.(d) whether there is any proposal under
consideration of the Government to assist
the industries in getting these certificates;

(e) if so. the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) No, Sir.

(b) Does not arise.

(c) The Govemment is not required to
maintain any such list of companies certified
under ISO 9001 or ISO 9002, However, on
the basis of information collected, there are
atleast 62 companies in India that have
been certified under ISO 9001 or 9002.

(d) Yes, Sir.

(e) The proposal under consideration
seeks to extend financial assistance to the
first 100 SSI units for reimbursement of 50%
of the expenditure incurred for such
certification by the unit with the maximum
amount being limited to Rs.75,000/- per
unit.
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(f) Does not arise.

Import and Export of Coir -

1621. SHRI  MULLAPPALLY
RAMACHANDRAN: Will the PRIME
MINISTER be pleased to state:

(a) the total quantity of coir produced and
the total demand for coir in the country;

(b) the total value of coir products exported
during each of the last three years:

(c) whether the Government propose to
import machine made coir during the current
year; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO RURNL INDUSTRIES) (SHRI M.
ARUNACHALAM): (a) Total quantity of coir
produced in India during 1992-93 is
estimated as follows:

Coir Fibre Quantity
(in tonnes)
Coir Fibre 1.27.000
Brown 1,01.900
Coir Yarn 1.43.900
Coir Products 25,900
Coir rope 35,300
Curled coir 16.200
Demand for coir: Quantity,
Export Demand: (in tonnes)
Coir Fibre 12
Coir yam 11,442
Coir Products 9,785
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Demand for coir: ~ Quantity
Export Demand: (in tonnes)
Coir Rope. 68

Curled Coir 935
Rubberised Coir 935

Intemal Demand:

produced is converted into coir year and
vlaue added productg. Estimated interna!

Almost the entei; quantity of fibre
Demand of coir prodycts is given below:

Quantity

(in tonnes)
Coir Products 6.115
Coir Rope 35,232
Curted Coir 15,256
Rubberised % 22,218

(b) Value of Coir Products exported
during each of the last three years is as
follows:

1990-91 - Rs.4832.85lakhs
1991-92 - Rs.7411.63lakhs
1992-93 - Rs.9595.31lakhs
(c) No. Sir.

(d) The questioh does not arise.
12.00 Hrs. .-

|English]
(Interruptions)

MR. SPEAKER: One minute please. |am

915 (SAKA)
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on my legs to thank you for attempting to
cooperate to contain the Zero Hour activity.
Well, as per agreement, Call Attention
Motions as well as Short Duration Motions
are being allowed. Once in a while if you
exceed the time within which we have to
complete the activity, itis allright, but then it
should not be a regular feature. So. | think
we shall stick to the agreement which we
have arrived at and then we shall go to the
other points.

‘SHRI CHANDRA JEET YADAV
(Azamgarh): Sir, we will fully adhere to the
agreement.

[ Translation)

Mr. Speaker, Sir, | want to draw the hon.
Prime Minister's attention towards a very
important subject. | am obliged to you. After
along time, Minister of Welfare and the hon.
Prime Minsiterboth are presentin the House.
Iwant todraw hon. Prime Ministers’ attention
towards the recommendations of Mandal
Commission. Mr. Speaker, Sir, i have been
giving notices for the last three-four days to
raise this issue. (Interruptions)

[English]

MR. SPEAKER: We have discussed in
the Business Advisory Committee.

[ Transiation)

SHRI CHANDRA JEET YADAV: Hon.
Prime Minister as well as the entire House
knows that Backward classes have been
deprived of their constitution and educational
rights for the last 45 years. The question
regarding reservation is a constitutional one
andthereis a provision forit in the constitution.
The Supreme Court in its last verdict has
stated that the Govenrment had idone a
greatinjustice by not paying any attention to
protection of this right and further directed
that the Govemment should implement it
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with in four months period.

Mr. Speaker, Sir, | am sorry to say taht 52

per cent popultion of the country is still being
subjected to this injustice. The minister of
welfare has repeatedly said in the House
that he is interested in immediately
implementing these recommendations and
even in this session the Minister of Weltare
and his Deputy minister have again statedit.

MR. SPEAKER: We are taking it up for
disuccions.

SHR!I CHNDRA JEET YADAV: Mr.
Speker, Sir, there is a lot of discontentment
ouritis as the recomendations are not being
implemented. Thus the provisions of the
constitution are being violated. Even the
verdict of Suprement Court is being
overruled. Today the House has unanimous
opion on this subect. | would like to know
from the Prime Minister the reason for delay
in this regard.

I have been told that the Law Department
of the Government is creating hinderance in
it and it is not being implemented in all the
States because it is to be implemented by
the Centre. The recruitment by the U.P.S.C.
is also causing discontentment. The
promotions of oificers belonging to
Scheduled Castes and Scheduled Tribes
are being with held on or:e pretext or the
other. This way not only irjustice is being
meted out to the backward classes but the
‘promotions to SCs/STs are also being with
heid.

I want to submit that the Prime Minsiter
should give assurance that this will be
implemented as early as possible under a
timebound programme.

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Sir. | am not in
possession of all the details right now but we
are taking very expendituous action we
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Department, can put any spokes. Thatis not .
on, and we will take action as quickly as e
can. There are points raised during
examination of such a difficult matter.
Therefore, we have to get over those
objections. We will have to find ways so that
in future we again do not get into litigious
situtations. So, that is all being done, Sir,

~and we are at it.

SHRIRAMVILAS PASWAN: What about
promotion to Scheduled Castes and
Scheduled Tribes? .... (Interruptions).

[Transiation)

MR. SPEAKER: Please speak one by
one.

(English)

MR. SPEAKER: | will aliow you after
him.

SHRI A. CHARLES (Trivandrum): Mr.
Speaker. Sir. C.R.P.F. Tmﬂe at
Trivandrum, which was started in 1986. is
capable of training 1.200 recruits. Thereis a
proposaltoclose the Centre. A senior officer,
who is about to retire. has taken steps to
close this Centre wihout the knowledge of
the Home Ministery. An agitation is going on
in Trivandrum over this. | would request the
hon. Home Minister to kindly lcok in the
matter urgently and give directions to the
C.R.P.F. not to close this Centre because
this Centre has sufficient training facilities.
There are only for such centres in the whole
of this'country. ltis a very prestigious Centre
in Trivandrum. If it is closed. It will affect the
whole ofthe training programme. Tnvandurm
city is agitated over this. The hon. Home
Minister is here. | would request the hon.
minister to look into this and give direction
not to close this Centre and contmue this
Centre. Thank you

(Interruptions)



1489  Written Answers

[ Translation]

SHRI RAJNATH SONKAR SHASTRI
(Saidpur): Mr. Speaker, Sir, yesterday we
had raised an issue of privilege under rule
222..... (Interruptions)

MR. SPEAKER: | am<telling you that one
can only raise an issue under rule 222 if one
has already got the permission of the house
to do so. i have gone through it and i have
reached this conclusion that prima facie it is
not a suitable case to be raised under this
rule. Eventhen,  will allow an argument, you
may give your arguments in may chamber.

SHRI RAJNATH SONKAR SHASTRI:
This is a case that needs to be discussed in
the House only and you have plainly said
thatitis nota case prima facie. (Interruptions)

[English)

MR. SPEAKER: Rule 222 of the Rules of

Procedure and Conduct of Business says
and | quote:

“A member may. with the consent of the
Speaker. raise a question involvingabreach
of privilege either of a member or of the
House or of a Committee thereof.”

[ Translation)

The rule in this regard is such that you
give a notice of breach of privilege ot the
Speaker and he goes through it and decids
whether it a case prima facie or not. If the
Speaker feels that it is a case prima facie
then he allows you to raise it in the House.
After raising it in the House you ahve taken
nextsteptogiveittothe Privilege Committee.

After going through the notice given by
you, | have apprised you with the facts.
Actually, you can raise it only after getting
the consent but even then you have raised
it. | have not made objction to it as it is a
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sensitive matter. You may tell me howitis a
breach of privilege. (Interruptions)

SHRI SHARAD YADAV (Madhepura):
Mr. Speaker, Sir, Shri Ghulam Mohammad
khan and ShriG.C. Mundaboth the Members
are not traceable for the last four days and
both are in police custody. (/nterruptions).

'SHRIRAJNATHSONKAR SHASTRI: Haji
Saheb has not signed yet and is not present
in the House either.

SHRI RAM NAIK (Bombay North): Mr.
Speaker, Sir, medha Patekar and Baba
Amte will take ‘Jal Samadhi’ after two days
on 6th Augustin connection with the Narmada
Dam Dispute. The Government had a
meeting with them on 29-30th June. Even
after one month the problem is still there.

It may cause a serious situation in
Maharashtra and Gujarat. We all wish that

the Narmada Dam sho'utd be completed as

per scheduled plan. No hinderance should
be allowed to come in its way. Besides the
life ot Baba Amte and Medha Patekar should
also be protected. Therefore. both of them
should be taken to some other place
otherwise there presence may cause a new
movement in Maharashtra and Gujarat. it
may hamper the construction work. What
steps are being taken by the Govenrment in
this regard, either today or tomorrow the
hon. Minister should come forward with a
statement in this regard immediately.

SHRI GEORGE FERNANDES
(Muzaftarpur): Government is negotiating
with the narmada Bachao Andolan for the
last few days. Yesterday evening. | was told
from the Minsiter's side that some agremenet
is in the offing. But in the night | received a
hews that Government has declaredat 11°0
clock thata committee has been formed and
it will look into it. During negotiations. it was
being expected that a committee would be
formed on the basis pf consensus and there
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would be no dispute over it. Within the terms
of review efforts will be made to fix time limit
and if no consensus is arrived at in this
regard, then a general consensus will have
to be evolved so that the decision does not
get further delayed. As a result of the’
Government unilateral declaration around
11.00 p.m. yesterday an altogether different
situaion has cropped up. Sir, through you, |
would like to submit to the August House
that if by tomorrow the issue is not resolved
then Medha Patkar and Baba Amte and
others will not remain alive till day after
tomorrow because then have decided to go
in for watery grave (Jal Samadhi). This is not
merging threat or an effort to put
preconditions. These persons are
determined to implemnt what they ahve
resolved. Sir, if the hon. Minister is not
instructed to resolve the issue by evining
today then the situation can tum expiosive.

SHRIMATI MALINI BHATTACHARAYA
(Jadavpur): Sir, the tontroversy around the
Narmada project requests a fuill reviw of the
matter and | have been told that the people
who are involved in the Narmada bachao
Andolan had a discussion with the
Govenrment and the Govenrment agreed to
have a review. In view of the loss of lives, in
view of the loss of property, lack of
rehabilitation and environmental crisis, we
would like to know what the Government is
thinking about this Narmada project.

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, if there is a response from the
Govenrment, we can save a lot of time of the
House. Otherwise we will-have to raise i.
(Interruptions)

MR. SPEAKER: | would like to say that
first of all it is raised in the Zero Hour,
Secondly, probably the Ministerhas nonotice
of it. And thirdly, on one point s0 many
people are wanting to speak. At the same
time you want to do it...

(Interruptions)
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SHRI SOMNATH CHATTERJEE: May
not be just now, let him come up with it late:
in the day.

SHRICHITTABASU (Barasat): We have
given notices on this subject.

[ Translation]

MR.RAMVILAS PASWAN (Rosera): Mr.
Speaker, Sir, No-Confidence Motion as
discussed for three days in the House. We
were anticipating that the Hon. Prime
Minister while replying to the motion will alsc
dwell on corruption but he did not say even
aword in this regard. The House is aware of
the fact that in the case of ‘Swiss Bank'
regarding BOFORS scandal the
Government of India has clearly emerged
victorious. However, the Government thinks
otherwise. ‘Swiss Bank’ has admitted that
some persons are involved. Itis aclearcase
of corruptoin, but even then the Govenrment
is maintaining silence. Three persons are
involved, Hindujas, Win Chadha_ and

SR T TS

Quottrochi. These persions should have

een arrested and there property
confiscated. However, newspapers have
reported that the CBI has not prepared any
case against them and thse have also been
allowed to leave Inida. To my mind no other
case could be more serious than this one.
Though the matter is in the news for one
decade yet for the last 7-8 years the
Govemment has tried to cover up BOFORS
scandal. Secondal. Secondly, | think the
manner in which corrpution has been
highlighted by the Government of that
Country Indian Govemnment should take it
as a sign of victory. A foreign Government is
coopertaing fully in the corruption case but
the Indian Govenrment is trying to ghaldthe
guilty. | charge the Govemment of allowing
the guilty to leave the country. | would like to
know the action being taken against the
dccused? This is a question of country's
prestige and is an example of corruption.
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[English)

SHRI SOMNATH CHATTERJEE: Mr.
Speaker, Sir, | want to make a submission
on this issue. On the last No-Confidence
Motion debate everyone from the Opposition
side, irrespective of our differences, referred
to the corruption that is taking place in the
country and Bofors is one of the glaring
instances of the Govenrmment'’s - if | may say
s0 - participation in the corruption. In spite of
the clearest announcement of the names,
nothing was said by the Prime Minister in his
reply. He studiously avoided the question of
corruption. And, Sir, today when the country
wants to know what is the follow-up action
that the Government has taken or proposes
to take, there is no response from the
Govnerment. One of the main persons has
fled from this country; whether he will return
back or not, we do not know and this
Govenrment is not maing any observation
on this. Tehrefore'.-u's'%e Government
unhappy that these names have come out?
If you have any commitment, then what is
your response to this?

Sir, they are all sitting like Buddhas. They
are all in Nirvan and they are allin a state of
Turyanand. They are doing nothing. The
Aome Mintster has time to go here and there
for the purpose of partisan politics, but he
does not advise his CBI to do something.
What is your CBI doing? What is your RAW
doing? Nothing is happening in this country
and all corrupt people are being allowed to
take advantage of this Govnerment. We
want a categorical answer from the
Government. (/nterruptions). Sir,
unfortunately there are people in this country
who support these persons who are openly
found by judicial authority, both here and
outside, to be guilty of corrupt deais and they
are tyring to bail them out. (Interruptions)

lJyoti Babu will always be your bugbear. He
will drive you out once more. (Interruptions)
| damand, through you, of this Government
that they should immediately come out with
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a statement as to the course of action that
they have decided to take on this issue of -
Bofors. (Interruptions)

[ Translation)

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, inthe BOFORS Case ifthe
Government tries to sheidl the gulty then it
will neither be good for India nor for the
Govemment. | would lie to remind the House
that on an earlier occasion too, the
Government was charged with advising the
Government of Sweden that it was not
interested ininformation regarding BOFORS.
On that occasion the Hon. Prime Minister
himself had to give alengthy repiy explaning
the reasons for solanki episode. The Hon.
Prime Minister limsell had announced
handing over the case to the CBI. Though
we had not investigated the case yet
fortunately a foreign court has investigated
the case and has also disclosed the names
of the accused. Accused named are Win
Chadha, Hindujas and Quottrochi. Whole of
the country expects something from the
Union Government. The country is quite
agdated on this issue and an electon had
also been fought on this issue. The former
Government lost election and a new
Govemment came inte power on this issue.
Eventhen the accusedsilently left the country
and nothing was made public. ACBI officer
cautioned that the accused wil leave on such
and such date. However, now the CBI
defends his leaving the country. | think the
Govemnment should make its stand clear on
this issue and also state the action being
taken against the guilty named by the foreign
Govenrment or the foreign court. | would like
to know the steps being taken to make good:
the loss suffered by the country? Sir,
therefore, through you, | would like to request
the Govenmment to make a statementin the
House and let is also be discussed here .....
(Interruptions)

SHRI RAM VILAS PASWAN (Rosera):
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Mr. Speaker, Sir, | have given adjournment
notices underrule 193and 184. Eitherinstruct
the Government to give reply or allow
discussion.... (Interruptions)

SHRI GEORGE FERNANDES
(Muzaffarpur): | appeal to you not to take it
as a metter raised during Zero Hour. |
welcome the change in format of the Zero
Hour. However, do not treat it as a matter
raised during Zero Hour.... (interruptions)

[English)

SHRI SOMNATH CHATTERJEE: You
may kindly recall what | said. | Said, many of
the issues can be resolved if there is a
response from the Govemment during this
‘time.

[Translation)

SHRI GEORGE FERNANDES: | request
you to instruct the Government to make a
statement in the house and also ensure
laying of the judgement of the ‘Swiss Court’
on the Table of the House.

MR. SPEAKER: Government's
representatives are present in the House
any they may do whatever they feel
necessary. ’

SHRIGEORGE FERNANDES: Secondly,
allow discussion on this issuein the House....
(Interruptions)

SHRILAL K. ADVANLI: We do not say that
discussions should be held today itself. If the
hon. Minister of Home Affairs, whois present
here at the moment, says that the
Government will make a statement in this
regard tomorrow, them we do not have any
objection. But the Government must give at
"~ zst this much assurance.

[English]

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): May | react?
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At the time of Zero Hour, a number of
issues are being raised. In practice what we
have been following consistently so far is, in
the Zero Hour, whatever issues are being
raised, they are looked into by the
Departments concerned and thereafter if

- we fgel necessary that they should come

back to the House, certainly the statements
are made.

At the spur of the movement, if you ask
what has the Home Minister to say on some
other Minister has to say, it will be exremely
iddifult to react. | may say, | happen to have
my Bill here and | am present here. | do not
know why—or | may have to absent myself
and come exactly at the time when the Bill is
taken up.

SHRI SOMNATH CHATTERJEE: Mr.
Home Minister, you are not our target. But
what is he doing?

[ Transiation)

SHRI LAL K. ADVANI: Mr. Speaker, Sir,
hadhe notbeen present. | would have asked
Mukul Wasnik Ji. When the entire House is
making a particular demand, the
Government must take the House into
confidence. It is a serious matter, but the
Govenment is not ready to inform us as to
what steps are being taken. Do they not
have this right to say at least this? Margaret
Ji, you may- please say something.
(Interruptions).

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): | would
just like to say that we are not trying to hide
anything. We are prepared to answer in
whatever form you wish. The point is it must
come in a proper motion. | canngt just
respond to the issues which are not raised
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according to rules. (Interruptions). Will you
please listen to me? In the other House a
Short Duration Discussion has been
admitted. The discussion has started. Time
was allotted to it by the Business Advisory
Committee. We have agreed to that. The
discussion has started. | am in your hands to
replay to any moticn that you would like us
to reply. | am prepared to do whatever you
direct me to do. | will reply when you ask me
in a proper manner.

MR. SPEAKER: Ithink the hon. Members
are sagacious enough to bring it within the
ambit of the Rules for discussions.

[Translation]

SHRI AJIT SINGH (Baghpat): Mr.
Speaker, Sir, with your permission, | would
like to make certain submissions about the
matter of privilege.

MR. SPEAKER: Abtout which matter of
Piivailege?

SHR! AJIT SINGH: About the matter
raised yesterday in the House by Shri Rajnath
Sonkar Shastri against the hon. Prime
Minister.

MR. SPEAKER: It is not like that.

SHRI AJIT SINGH: You assured me that
you would allow to make a brief submission.
You said it just now.

MR. SPEAKER: No, no.

SHRI AJIT SINGH: | just want to
congratulate the hon. Pirme Minister. | am
not saying wrong. The whole of the country
holds the opinion thatthe hon. Prime Minsiter
doesnotdo® \thingwhetheritis the matter
of appointing a Cabinet Secretary oritis the
matter of appointing Director of the C.B.I. or
it is the matter of formation of Ministry or
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there is any other issues facing the country.
The Prime Ministerhas nottaken any decision
in the Tast two years. He does not take the
trouble to see the file for six months.
(Interruptions) | would like to congratulate
the hon. Prime Minsiterinthe regard, because
he did not take more then two minutes in the
matter for which he should have waited for
your decision. If he continues with this very
style of functioning, the country will perhpas
make some progress. Nevertheless, it will
be the beginning of a wrong thing, if he takes
such decisions about disputedissues. There
is no doubt about it.

| wish the non. Prime Minister to take
quick dacisions, but if he takes a decision
showing contempt to this august House or
Violating the rights and powers of the Chi?r
then that matter shoudl be discussed in the.
House and you should also admit the Motion
given by us. This is because, it is believed
that yc have rnot pronounced any decisionin
the regard so far. You have written me a
letter today itseif conveying me that to have
not taken any deicion regarding the issue of
vote cast by Munda Ji.

MR. SPEAKER: Well, Ajit Singh Ji, you
should have some....

(Interruptions)

SHRIAJIT SINGH: You may please listen
Jo me first. You have not pronounced any
decision so far.about a separate group. ltis
under your consideration.

Secondly, | have raised a question
yesterday that Haji Saheb has been
kidnapped and that he should get your
protection. Haji Saheb was seen here today.
Security was provided at te residence of Haji
Saheb for four days. According to the police
Haji Saheb was not there at his residence,
rather he stays in Haryana. He comnes there
forfive minutes, but does not muster courage
to take his seat there. ‘
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Through you, | would like to submit to the
Government and to the hon. Chief Minister
of Haryana that Haji Saheb has been elected
from Uttar Pradesh. He has to stay in Uttar
Pradesh and the people of Uttar Pradesh
are not so weak to allow Haji Saheb to
provide leadership to Uttar Pradesh while
staying in Haryana. | would, therefore, say
that it is not merely a matter of Privilege
Motion against the hon. Minister. | would
appeal to you to give ruling regarding the
incident of kidnapping of 6 Members of
Partiament. (Interruptions)

(English]

SHRI P.C. CHACKO (Trichur): Sir, they
are misleading the House. Shri Ajit Singh
and Shri Rasheed masood were frequently
coming to the Kerala House to meet the
Chief Minister of Kerala with a request to
joint our party. So, they should be happy for
the receiption we have given to those
colfeagues who have joined us. Why did he
come and make this statemént now? They
allwanted tojoin ourparty. They are welcome.

MR. SPEAKER: The half-an-houris over.
It should be like the Question Hour.

12.30 Hrs.
[English]
PAPERS LAID ON THE TABLE

Annual Report, Audited Accounts
and Review on the works of the Atomic
Energy Education Society, Bombay for

1991-92 etc.

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESHCHATURVEDI): | begtolay on
the table-
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(1)(i) Acopy ofthe Annual Report (Hindi
and English versions) of the Atomic
Energy Education  Soceity,
Bombay for the year 1991-92,
alongwith Audited Accounts.

(i) Statement regrding Reveiw (Hindi
.and English versions) by the
Govenrment on the working of the
Atomic Enrgy Education Soceity,
Bombay, for the year 1991-92.

(2)Statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (1) above.

[Placed in the Library See No. LT4246/
93

Report of the controller and Auditior
Genral of India - Union Government -
No. 4 of 1995) (Commercial) -
Hindustan Organic Chemicals Ltd.,
etc. etc.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI

- MUKUL WASNIK) (On Behalf of Shri

Eduardo Faleiro): | beg to lay on the Table

(1) A copy of the Report (Hindi and
English Versions) of the
Comptroller and Auditor General
of India - Union Govermment (No.
4 of 1993) - (Commercial) -
Hindustan Organic Chemicals
Limited under article 151(1) of the
Constitution.

[Placed in Library, See No. LT 4247/93)

(2) A copy of the Memorandum of
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Understanding (Hindi and English
versions) between the Hindustan

Antibiotics Limited and the

Department of Chemcials and
petrochemeicals forthe year 1993-
94.

[Placed in Library, See No LT 4248/93)

Memorandum of Understanding
between Minerals and Metals Trading
Corporation Ltd. and Ministry of
Commerce for 1993-94

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC

DISTRIBUTION) AND MINISTER OF:

STATEINTHE MINISTRY OF COMMERCE
(SHRI KAMALUDDIN AHMED): | beg to lay
on the Table a copy of the Memorandum of
Understanding (Hindi and English versions)
between Minerals and Metals Trading
Corporation Limited and the Ministry of
Commerce for the year 1993-94.

[Placed in Library, See No. LT4249/93]

Memorandum of Understanding
between the Instrumentation Ltd and
the Department of Heavy Industry,
Ministry of Industry for 1993-94 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): Ibegtolay on
the Table-

(1) A copy each of the following
papers (Hindi and English
versions):-

(i) Memorandum of Under-
standing between the
Instrumentation Limited and
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the Department of Heavy
Industry. Ministry of Industry,
for the year 1993-94.

(i) Memorandum of Under-
standing between the
Hindustan Paper Corporation
Limited and the Department
of Heavy Industry, Ministry of
industry, for the year 1993-
94.

[Placedinlibrary. SeeNo. LT 4251/93)

(i) Memorandum of
Understanding between the
Hindustan Machine Tools
Limited and the Department
of Heavy Industry. Ministry of
Industry. for the year 1993-
94.

[Placedinlibrary, SeeNo. LT 4252/93]

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS) AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATIMARGARET ALVA): Ibegtolay
on the Table a copy each of the following
Notifications (Hindu and English versions)
under sub-section (2) of section 3 of the All
India Services Act, 1951:-

(i) The Allindia Services (Provident
Fund) Amendment Rules, 1993
publiched in Notification No.
G.S.R.190 in Gazette of India
dated the 10th April. 1993.

(ii) The All India Services (Leave)
Amendment Rules, 1993
published in Notification No.
G.S.R. 252 in Gazette of India
dated the 22nd May. 1993.

[Placed in library, See No. LT 4253/93)
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[English]

COMMITTEE ON PRIVATE
MEMBERS' BILS AND RESOLUTIONS
Twenty-third Report

SHRI S. MALLIKARJUNAIAH (Tumkur):
Sir, I beg to present the Twenty-third Report
(Hindi and English versions) of the
Committee on Private Members’ Bills and
Resolutions.

[English]
12.32 '/, Hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION
Ninth Report

SHRIAMALDATTA (Diamond Harbour):
Sir. | beg to present thé Ninth Report (Hindi
and English versions) of the Committee on
Subordinate Legislation.

|English)
12.32 Y/, Hrs.

JOINT COMMITTEE ON OFFICE OF
PROFIT
Fourth Report

SHRICHIRANJI LAL SHARMA (Kamal):
Sir, | beg to present the Fourth Report (Hindi
and English versions) ofthe Joint Committee
on Office of Profit.

12.33 Hrs.

BUSINESS ADVISORY COMMITTEE
Thirth Report

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARMTMENT OF

AUGUST 4, 1993 Announcements by Speaker 6.4 -

YOUTH AFFAIRS AND SPORTS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
MUKUL WASNIK) (On behalf of Shri
Vidyacharan Shukla): Sir, | beg to move.

“That this House do agree with the
Thirtieth Reprot of the business Advisory
Committee presented to the House on the
3rd August, 1993."

MR. SPEAKER: The question is;

“That this House do agree with the
Thirtieth Report of the Business
Advisory Committee presented to the
House on the 3rd August. 1993."

The motion was adopted.
[English]
12.34 Hrs.
ANNOUNCEMENT BY SPEAKER

Calling of the Attorney General in the
House for ascertaining his opinion on
postponment of elections by the Chiet
Election by the Chief Electiors Commission.

MR. SPEAKER: Well. | have to make one
announcement. Your a‘tention, please.
Yesterday, it was suggested that the
Attorney-General should come and express
his opinion on some legal points involved in
the matter relating to the postponement of
the elections. We had asked him to come
here. | am told that he is coming here at 5
p.m. today. He would be addressing the
House at 5 p.m. today.

(Interruptions)

SHR! SRIKANTA JENA (Cuttack): Sir,
the motion of impeachment against Shri
Seshan is pending before you. You havenot
taken any decision on that.
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MR. SPEAKER: Once again, | would like
to tell you that you are doing injustice to me.

SHRI SRIKANTA JENA: No, Sir.
MR. SPEAKER: | will tell you.

SHRI BASUDEB ACHARIA (Bankura): It
o' still pending.

MR. SPEAKER: Let me explain. Shri
Srikanta Jena, on the floor of the House,
more than once you have raised this issue.
| have saidthat you have to convince me that
there is a prima facie case. | gave you many
days. Youcame andyou gotthe adjoumment.
Again and again, you are raising the same
issue on the floor of the House which is not
correct. l'expect yo to be responsible in this
matter.

[ Translation]

SHRI LAL K. ADVANI (Gandhinagar):
Mr. Speaker, Sir, you have accepted the
suggestion of inviting the Attorney General

. to this House and you have already invited
him. He is coming at 5 O’clock. It would be
convenient for me it fhe correspondence
made in this regard.

(English]

Between the Government and the
Attomey General, between the Election
Commission and the Govenrment is made
known to us.

[ Translation)

We have with us the details of the opinion
of Election Commision. That will be helpfulin
clarifying certain doubts that we nfay have in
our mind. The time limit is upto 5 O’clock. It
woud! be helpful, if we are provided the
copies of all the letters exchanged between
them and what has been'intrepreted by him.
but this all depends upon the Govenrment.

SRAVANA 13, 1915 (SAKA)
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MR. SPEAKER: We accepted the
suggestion when it was made onthe floor of
the House. Now it would be very difficult to
collect all the letters. Supposing some leters
are missing, then also. there would be a
problem. We would allow him to express his
views. If there are one or two questions,
strictly one or two questions, we will allow
that, Otherwise, collecting all the papers
and circulting may creat difficulty at the last
moment. And somebody may say that some
papers which shouldbeen circulated are not
circulated. Please do not ask or that now.

[English]
12.36 Hrs.
MATTERS UNDER RULE 377
MR. SPEAKER: Now we shall take up
Matters under Rule 377. Shri Pradhani to
speak (1)
(i) Need to ensure early functioning

of low power TV trapsmitters at
Nowrangpur and Malkangiri District

Headquarters in Orrisa

SHRI K. PRADHANI (Nowrangpur): Sir, |

“make the following statement under Rule

377.

Nowrangpur is a tribal dominated
constituency whichspreadsinthreedistricts
namely Nowrangpur. Koraput and
Malkangiri. The area of the constituency is
so large thatfrom one end to the other, it is
about 400 kilometers in length and there are
two districts where there are not television
relay centres. During 1992-93 sanctions

have been accorded to start two low
power transmitter relay centres at
Nowrangpur and Malkangiri district
headquarters bt the implemntation of
these projects have not been completed
so far. The area is inhabited by backward
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eater to see the relay centres function as
early as possible.

12.37 Hrs.
[MR. DEPUTY SPEAKER in the Chair]

I, therefore, draw the attention of the
Minister for Information and Broadcasting to
expedite the implementation of these two
relay centres as early as possible.

(ii) Need to pay interest on the loan
taken by National Airport Authority from
Tirupati Tirumala Devasthanam.

- DR.CHINTAMOHAN (Tirupathi): National
Airport Authority took loan of Rs.6.00 crores
from Tirupati Tirumala Devasthanam without
any interest. This interest approximately
comes to Rs.1.00 crores. This Tirupati
Tirumala Devasthanam hundi amount is
7iven by poor pilgrims from different parts of

1e country. Even for World Bank and IMF,

ve have to pay interest on the loan taken.

I, therefore, request the Central
Government that National Airport Authority
should be asked to pay interest to Tirupati
Tirumala Devasthanam on the loan taken by
it.

[Translation)

(iii) Need to look into alleged
irregularities in sanctioning of loans to
Scheduled Castes under Vehicle
Purchases Scheme in Uttar Pradesh.

SHRI KRISHAN DUTT SULTANPURI
(Simla): Sir, there is a corporation in
Himachal Pratgsh for the development of
the people belonging to Scheduled Castes.
it spends crores of rupees on their welfare
programmes. It also include their employees
and officials. it provides grants and loan to
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them to set up small scale industries. A
scheme was launched some years ago
under which loan at low rate of interest is
given to the people belonging to the
Scheduled Castes for purchases of vehicles.
| would like to bring some facts to the notice
of the Central Government. The people of
Himachal pradesh who have obtained driving
licences from Uttar Rradesh andhave been
given loans actually do not know the driving..
| smack corruption from such cases.
Therefore, | would like to request the Central
Government to inquire into it so that these
irregularties do not recur in future and no
hinderance may come in the way of its
development. The people who committed
irregularties inissuing licences may be taken
to task. )

(iv) Need for construction of a railway
bridge at Bharatpur on Bharatpur-
Mathura road

SHRIMATI KRISHNENDRA KAUR
(Deepa) (Bharatpur): The construction work
of an important railway bridge in Bharatpur
on Bharatpur Mathura road has not been
started so far. Consequently people are
experiencing a great difficulty. The vehicles
have to take round of 8-10 kms. extra on
damaged road. The tourists will have to take
a full round. The buses from Delhi to
Bharatpur run via Mathura as they cannot
pass through this bridge. Now the tourist
season of Ghana Bird Sanctuary is likely to
stant. The tourists will realise the need of this

bridge.

Therefore, itis requested that construction
of railway bridge should immediately be
commissioned by the Central Government.

(v) Need to protect crops from the
attack of locusts in Western Rajasthan.

PROF. RASA SINGH: A huge locust
swarm has attacked Western Rajasthan.
Particularly, Jodhpur, Bikaner division and
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Palamur and Mehsana areas in Gujarat
about 15 days ago from Pakistan. This
invasion by locuouts on large scale has
posed a serious threat to crops and
vegetation of those areas. The Government
of Pakistan did not give any information
about the attack of locusts before hand.
Since effective Government of Rajasthan
and the Central Government did not take
any action to check the onward journey of
events. about 564 villages of Rajasthan and
Gujarat have been affected thereby. The
cocusts are entering mens areas posing a
great threat to standing crops. Two
helicopters and one aeroplane which were
hired to check the locust invaions had gone
out of order, work relating to spraying
insecticides has been suspended. The
situation in barmer, Jaisalmer and Jalore
districts in Jodhpur division has become
explosive and horrible. An helicopter met
with an accident while sprayinginsecticides.
Allthese measures were taken after 15 days
of the arrival of locust swarm. The measures
taken by the locust control Organisation and
the Govenrment to control the locusts have
so far been proved in adequate. Lakhs of
farmers are great by worried and are in
distress over the invasion of locust swarm
after about three decades.

Therefore. the Central Government is
requested to take immediate action on war
footing and press in good helicopters to
spray insecticides to check the locusts from
heading into new areas. It should take
measures counter the attack and to destroy
locusts completely to give relief to farmers.

[English]

MR.DEPUTY SPEAKER: Only the written
text will go on record.

(vi) Need to start trains on newly
-commissioned Ernakulam-Alleppy-
Kayamkulam railway line

SHRI THAYIL JOHN ANJALOSE
(Alleppey): Sir. despite the commissioning

of the Ernakulam-Alleppey-Kayamkulam
railway line, no worth mentioning service
has been conducted by the Railways on this
route. Many a time, we have brought this
matter to the notice of the Government. but,
the Railways have ignoredthis aspect. Unless
more train services are started. new lines
would notbe of any help to the people. There
is no train on this line connecting the Stfe
Capital and Alleppey. The trains halting at
Cochin caneasily be extended upto this new
line. i

| would request the Central Government
to ensure that long distance trains are
operated on it so that the purpose of the new
railway line is served fully. Survey work for
the proposed Thiruvalla Thakashi-Thakashi/
Alleppy link/Alleppy link Alleppy link be also
undertaken.

(vii) Need to set up a suitable memorial
atthe Red Hilbrear nearlmphalin memory
of Indian National Army

SHRI CHITTA BASU (Barasat): Sir. |
wish to raise the following matter under Rule
377.

It is reported that the Government have
allowed the Japanese War Veterans’
Association to set up a monument at
Lokpaching popularly known as Red Hills
near Imphal, Manipur. in memory of the
Japanese soldiers who died in manipur
during World War-Il.

This has evoked widespread resentment
among the people as it is an attempt to
distortthe history of the freedom movement.

History has it that the INA spearheaded
the assaults on the British Imperial Forces
stationed in Manipur, liberated the area from
British occuptation and set up the
headquarters of the provisional Azad Hind
Govemment atMairang. which was aglorious
victory of the Azad Hind Fauz. This part of
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history is a priceless heritage for all Indian
patriots, which the country cannot afford to
allow anybody to smear.

| request the Central Government to
refuse permission to the Japanese
Association and set up a suitable memorial
at the Red Hills in memory of the valiant
‘ighers of the INA.

(viii) Need for early completion of work
at Jabalpur airport in Madhya Pradesh.

SHRI SHRAVAN KUMAR PATEL
(Jabalpur): It was after crossing many hurdles
that the Civil Aviation Ministry ultimately
agreed to take up a time bound programme
for extension of the existing airstrip into a
6.500 ft. strip to enable boeing 737s to land
and take oft from Jabalpur.

The hon. Prime Minister taking interest
very kindly indicatd that the work would be
completed by Otober, 1995.

But, it has been observed that even the
preliminary work of filling, clearing the
bushes, etc., and levelling has not
commenced, as yet. Any further dlay ight
adversely affect the schedule o: the entire
project. The State Government has already
allotted 37 acres of land for the purpose free
of cost. Now. further action rests totally with
the National Airport Authority. To expect
Madhya Pradesh State Govenrment to get
the filling work down through JRY would now
be unfair. They do not have sufficient funds
for such projects and they have already
done their part by surrendering 37 acres of
land free of cost. The Civil Aviation Ministry
also made allocation of Rs.4 crores for the
extention of the runway in National Airpont
Authority’s Eighth Plan.

| therefore the Central Govenrment to
complete the entire extension of airstrain,
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the construction of the terminal facilities and
the installation of VOR DME visual landing
air (PAPI) and night landing facilities as also
the fencing of the airport at Jabaipur in view
of its importance well before 30th Octaber,
1993.

[English]
12.47 Hrs.

DELHI MUNCIPAL CORPORATION
(AMENDMENT) BILL - Contd.

MR. DEPUTY SPEAKER: The House
shall now take up further discussion on teh
delhi Muncipal Corporation (Amendment)
Bill. Shri Pawan Kumar Bansal was on his
legs. He may continue his speech now.

62.47 Hrs.

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Mr. Deputy Speaker, Sir, |
was submitting yesterday that the proviso to
Article 243(2b) which postulated the
provisions of Part IX(A) of the Constitution
could be made appiciable to the Union"
Territories with the modifications which the
President may feel necessary.

Sir, we thought that this provision would
be invoked only for certain format matters;
as in the case of the Union Territoses,
particularly the small Union Territories, it
may not be possible to implement cerntam
provisions contained in the various Articles
relating to the Panchayat and Nagarpalikas
in the Constitution. But, what we find is that
instead of really coming forth with a law here
which could serve as a model for all the
States and the Union Territories in the
country, which could serve as an example to
be amulated by teh other States to ensure
that the local self-governents-that is the
municipalities and the nagarpalikas - are
accorded a status which was intended to be
so accorded to them when these
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consitutional amendments were moved, the
picture is slightly to the contrary. It was
pointed out; it was, in fact, very forcefully
hrought to the notice of this august House by
Shri Sajjan Kumar and other hon. members
that this amendment Bill seeks to take away
certain powers which were earlier vestd in
Municipal Corporations.

Sir,J am sure. the hon. Home Minister
would hereafter give deeper thoughttothese
provisions and try to bring about those
amendments which they be necessary to
give real power to the representatives of the
people in the municipal corporations and the
other municipalities.

Sir.there are two very important provisions
andin fact, we cantermthemas revolutionary
provisions in the Constitution and those
related to the District Planning Committee
and the Metropolitan Planning Committee.
Those are contained in Article 243-ZD and
Article 243-ZE.

“There shall be constitutedin every State,
at the district level. a District Planning
Committee to consolidate the plans prepared
by the panchayats and the municipalities in
the districts and to prepare a draft
development plan in the district as a whole.”

Thereafter, Article 243 ZE says:

“There shal be constituted in every
metropolitan area. a Metropolitan Planning
Committee to prepare a draft development
plan for the metroplitan area as a whole.”

Ifind from the present Bill that the National
capital Territory of Delhi shall be deprived of
these two important bodies. Thereis no gain
in saying that there are a large number of
villages in teh territory which, under the law
relatingto panchayats, would be given certain
functionins as enumerated in the Eleventh
Schedule and these should also be called
upon to prepare their own plans. The
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Corporation should be called upontoprepara
its own plan and then a consolidated plan to
be prepared by the District Planning
Committee or th Metroplitan Planning
Committee. This function has not been left
to the Municipal Corporation of Delhi though
there is Clause 36 which provides for the
amendment of section 42 of to the Municipal
Corporation Act to the effect that:

“The function relatig to the preparation of
plans for economic develpment and social
justice shall be «ne of the functions of the
Municipals Corpciation.”

It could be argued that, in fact, the intent
of Article 243-ZD and 243 ZE is being served
by this Clause but my submission to this
honourable House is thatitis not really going
to the extent that the Constitution so
postulates. Tehre is some lack of delegation
of veritable authority to the Municipal
Corporation and we would see thatwhen the
new Muncipal Corporation comes into being,
it is found wanting in certain duties for the
reason that it does not have the right
corresponding to perform. | know that in a
big national capital like Delhi, there are
certain functions which may have to be
performedby the Govemment of the Nationa
Capital Territory or certain functions to be
performed even by the Union Govenrment
as such. For instance, consider building by
a laws. Personally, | do not find much fault
with the present provision when it says that
the commissioner shall report to the Central
Govenrment and the central govenrment
shall prepare the plants. | think. for an
integrated, balanced and proper develpment
of a metropolitan city like Delhi, that is
necessary. Butlfeelthatif we really wantthe
Municipal Corporation to be meaningful in
its working. then sorme role has tobe assigned
to it. Now, Municipal Corporation would be
just like an individual in making certain
suggestions when the draft regulations are
notified for inviting public objections or
opinions. It would be in no better position
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+ [Sh. Pawan Kumar Bansal]
}than an ordinary individual.

There should be some say. There could
be a provision that the laws concerning the
area that falls within the domain of the

* Municipal Corporation, shall be framed after
due consultations with the Municipal
Corporation.

Then. there is another provision which, if
lunderstand it correctly, means that it willbe
the Commissioner who as Executive Head
will be entitled to appoint the staff of the
Municipal Corporation. | think that would not
really be in tune with the spirit of this
consitutional amendment. In a State where
there were to be more than one municipal
corporations or municipalities one can
understand that the ervices are
provincialised, that the- State Government
makes those appointments and then those
cmployees are transferable from one
Municipal Corporation to another. But in a
place like Delhi. where there is only one
Municipal Corproation. | suppose the rightto
employ staff should vest in the Municipal
Corproation throughthe Standing Committee
and the Mayor and not through the
Commissioner. We can understand and
oven appreciate the dichotomy of functions
if it were to ensure that the functioning of the
Municipal Corporation goes on smoothly.
Why |. personally, an prompted to say all

these things is because a fear lurks in my

mind that if this is the fate of the Municpal
Corporation in the National Capital Territory
of Delhi,.| do not know what would be the fate
of the Municipal Corporations to be setupin
various other Union territories which are
indeed very small.

|come from Chandigarh. For Chandigarh,
in particular, we have had no representative
body or authority whatsoever. So far. there
is only one election after five years when the
citizens of Chandigarh are called upon to
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exercise their franchise and that is for the
election to Parliament. It is with hope and
expectation that the citizens of Chandigarh
were looking forward to this consitutional
amendment, which would, for once and for
the first time, endow them the right to elect
a local self-government for themselves in
the form of a Municipal Corporation. But |
find thatif there important functions were not
to be assigned to the Municipal Corporatios
whenthe Billis framed. Forinstances, these
functions whdlinclude the deploymenttothe
staff, the maintenance of certain servies
falling within the area. i particularly refer to
the sanitation problem. Chandigarh is clled
a ‘city beautiful’ always and from roof tops,
we claim that. But if you go and visit the city,
you will find the litter lying all over the place
and for days together. the rubbish, the
debris and th garbage are not collected to be
dumped at one site meant for that purpose.
It is seen that the officers are not really
showing proper attention to that work. It
wuld really be the desire of the local residents
to ensure that their surroundings and
environment are kept clean and therefore
thees functions must vest with the Municipal
Corporation. But going through these
provisions, | have my own fears and that is
what prompted me to raise to speak on the
Bill.

There is no denying the fact that the
amendments to the Constitution and the
subsequent State laws and the law relating
to the Delhi Municipal Corporation also. are
ground breaking in certain aspects. For
instance. the concept of forming the Ward
Committeeswhichwould enable even people
in a locality to have some say. to have some
role in matters concerning their daily lives.

13.00 hrs.

But, Sir - as you have got to expect in a
developing society - such measures raise
the expectations of the people People do
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want more and more and that is where the
Government has to really meet the yeamn-
ings and aspirations of people in a very
telling manner. | am sure the hon. Home
Minister will go into detail as to what my
esteemed colleague, Sajjan Kumarji said
about the problems being faced by the
people of Delhi. What are their desires; what
provisions oramendments have to be made
to make this law a living testament of the
government’s desire to ensure that the
people at grassroot level have a dominant
role to play: have a dominant role to deter-
‘mine whatis good for them and how accord-
ingly they want thier plans to be moulded.

While | have no hesitation in supporting
this amendmentbill, which would be aprecur-
sor for bringing still better pieces of legisla-
tions trusting people at the grassroot level;
making them the arbitrors of their fate, | do
want to repeat for the sake of emphasis that
no delay should be brooked in the imple-
mentation of this Constitutional provision for
any which territory. The progress at the
moment is trady. And. as the things go
today. one is not really sure whether we

. would be able to establish theses local self
governments - these local bodies - in the
Union Territories by the stipulated date, that
is 20th April, 1994.

To conclude. there is one small point
which | find in fact a sort of repetition in this
Rill. which | would like to bring to the notice
of the hon. Home Minister. Clause 5 at page
4. which seeks to amend Section 4 of the
Principal Act talks about the duration of
Corporation and says that:

“An election to constitute the
Corproation shall be completed. -

(i) before the expiry of its duration
specified in sub-section (1):

(i) before the expiration of a period of
six months from the date of its
dissolution.”
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You will find the same provision in sub-
section (3) of Section 490 at page 29. |
suppose it has to be at one of the two places
and the necessary change if so felt could be
made.

Lastly, | would say that the proviso to
Section 4 (1), as is now sought to be
amended, reads as follows:

“Where the Corporation is consti-
tuted after its dissolution, such Corporation
shall continue only for the remainder of the
period for which the dissolved Corporation
would have continued under this section
had it not been so dissolved.”

This point was put forward at length by
Shri Sajjan Kumar. But | would like only to
emphasie again that this proviso should be
deleted, particularly, in cases of Union Ter-
ritories where there is not more than one
Municipal Corporation. This Clause in the

- constitution was brought about with the idea

that in State where there are more than one
Municipal Corporation, a situation should
not arise where you have the elections being
held to different.Municipal Corporation. at
different times. This provision is just there in
the Constitution for begger States having
more than one Municipal Corporation. In
Delhi, since there is only one Municipal
Corporation, this Clause is not really needed
and the hon. home Minister may kindly
consider deleting it from this Bill because
this will nto be violating the Constitution
provides for it. but then. there is a provision
towhich i referred to earlier and that is, in the
case of Union Territories. certan exceptions
an be made. This exceptions should hae
been made but and not the exceptations
which really have been made.

With these words. | support the Bill.
Thank you very much.

MR. DEPUTY SPEAKER: The House
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stands adjourned for Lunch to meet again at
13.06 hrs.

The Lok Sabha then adjourned for Lunch
till five minutes past fourteen of the clock.

14.11 Hrs.

The Lok Sabha re-assembled after Lunch
at eleven minutes past Fourteen of the
Clock

[MR. DEPUTY SPEAKER in the Chair]

DELHI MUNICIPAL CORPORATION
(AMENDMENT) BILL - Contd.

[English]

MR. DEPUTY SPEAKER: Shri Hannan
Mollah to speak.

SHRI HANNAN MOLLAH (Uberia): Mr.
Deputy Speaker Sir, afier a long debate and
delays. Ultimately today we are now dis-
cussing the Delhi Municipal Corporation
(Amendment) Bill, 1993.

Sir, itis important as it concerns the rights
of lakhs of citizens - &*he Capital. It is also
very sensitive as it 1 #tes to those citizens
who come from different parts of the country
and stay in Delhi.

You know, Delhi is like mini India. But in
spite of so many debates and consultations
the Bill is not fully satistactory on many
counts and many important issues are also
vague.

We aretalking of decentralisation of power
and ensuring th rights of the citizens to
exercise their rights in the local affairs to our
the local self-Government through their rep-
resentatives. But it is very unfortunate that
for over a decade the Capital of this country
is run by the bureaucrats without the repre-
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sentatives of the people. Anyway, before
coming to the concrete issues, | would like
to appreciate one very important aspect of
this Bill.

| would like to mention one important
aspect, that after the amendment of the
Constitution one-third of the members would
be from among the women. In our male
dominated and feudal obscurantist social
practices is a new development. Our expe-
rience is also the same. In West Bengal, for
the first time, in Panchayat Raj we have
introduced the provision that one-third of the
candidates for election should be women.
Many people had doubted whether able
candidates would be available ornot. But we
foundthatitis very commendable that about
75,000 women came and contested: 22,000
of them were elected. | think that is the
biggest number of women elected in the
whole world in a particular single election
and participated in that democratic process.
So. that is also incorporated in this Bill and
| hope that here also women will be able to
participate, to change their fate, and also
contribute to the reconstruction of the Gov-
ernment.

This debate has been going on for a long
time dcentralisation of power and establish-
ment of people’s government in the Capital
of the country. The Balakrishnan Commit-
tee was formed. It studied the various prob-
lems of the existing structue in Delhi. This
Committee had noted the huge expansion
and the tremendous horizontal growth of the
city. The way it is growing it ws creating, at
a cetain point of time, lot of problems to the
citizens of the country.

This Balakrishnan Committee noted par-
ticularly the problem of multiplicity of au-
thorities. In Delhi. there are dozens of au-
thorities for the same purpose and some
times there is a series of contradictions
between the authorities and it creates prob-
lemsin the administration. delays and so on.
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That is the problem. So, they have sug-
gested that, to minimise that multiplicity
specific responsibility should be assigned to
particular agencies.

Today, alarge majority of citizens of Delhi
are working people, living in slums and re-
settlement colonies, Jhuggi-Jhonpris. Those
areas are absolutely without even minimum
civic facilities. If one runs around Delhi, one
will find the plight of the citizens of this
capital. No proper accommodation is there
no proper drainage is there and so on.
Earlier, the Delhi Administration never
thought of drainage system for Dethi. Now
because of rains a large part of the city is
flooded. It becomes a hell for many colonies
becuse of rain. It has become a pool of
garbage and it creates lot of problems and
health hazards in various parts of the city.
Except in the New Delhi area, in the other
parts of the city, the roads are horrible. If one
goes around one will find it. If one goes to old
Delhi it will be found that 1t is virtually a hell
and people live on streets.

When people of old Delhi go and com-
plain about the civic problems that Adminis-
tration threatens them that if they complain
they would face the consequences of Emer-
gency days. They are reminded about eh
Turkman Gate days but we warm you about
the after-effects of Turkman Gate.

Butthisis the situation goingoninvarious -

parts of Delhi. If you visit Juggis, where
people come various parts of the country
because it is the capital of the country, they
are living in very bad conditions. Those
Juggi-Jhonpris are den of diseases. You

now, Sir.how few years back hundreds of
!eople died of gastroenteritis, cholera and
Alithose things. So, this is the situation going
on here.

Now the question arises why ithappended.
You will be suprised to know that there has
"been complete imbalance in the per capita
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expenditure in different areas of Delhi. For
example, in East Delhi where poorer sec-
tions of people live, the per.capita expendi-
ture per year is Rs.15 whereas in South
Delhi the per capital expenditure Rs.92 and
in New Delhiwhererich people are there, the
per capita expenditure is Rs.173. Thisshows
the attitude of the Government towards
various sections of the people. So, itis avery
trim situtaion. It shows the Government’s
attitude towards various pats of the city, how
they provide the amenties to the commom
Delhities.

Now the critical question is, does the
present Bill tackle the problem of providing
any structure to improve the accessibility of
lakhs of citizens of the capital to civil ameni-
ties.

MR. DEPUTY SPEAKER: Now please
conclude.

SHRIHANNAN MOLLAH: i willconclude,
Sir. | am not going to take a long time.

So, Sir, the only way is proper
decentralisation. You know, Sir, that from
our party, we made the suggestion that
Delhi should have three separate corpora-
tions. It will be unmanageable for one corpo-
ration. For instance, we suggested that for
areas across the Yamuna river, where one-
third of the population is there and where
poorer sections of the people are living,
there should be a separate corporation. But
the Govenrment never listens to the
sugestions of the people, they listen to the
bureaucrates brokers only. The Bill is not to
solve the problems of the people or to
implement the decentralization. It provides
for the formation of Zonal Commitees. How-
ever, the powers of these Committees are
such that they have been reduced to only
road and drain cleaning institutions. They
have no powers. It is a mockery of decen-
tralization. Already it has beenmentioned by
earlier speakers that powers have not been
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‘given to them properly. So, the Zonal Com-
mittees will remain only on paper. They have
no power actually: So, that is another prob-
lem envisaged in the Bill.

Even the list of Zonal Committees given
in the Schedule is entirely confusing. Not a
single Resettlement Colony has been
mentioend. We do not know in which area
these Resettlement Colonies will fall be-

cause that is not mentioned, though a large

number of people are living there. So, that
should also be mentioned and the position of
Resettiement Colonies should be clarified in
the Bill.

Now, Sir, what will happen to the vital
sectors ? Some of the powers are beign
taken away. The Bill talks about taking out
electricity. water supply, sewer disposal,
hospitals and fire fighting from the jurisdic-
tion of the Corporation and to transfer them
to separate agencies. Now to which agen-
cies will these be transferred? These will be
transferred to private agencies because the
Govemment. day in and day out, is giving
them to private agencies. We do not know
whether it will be a private agency or what
because that is not ctegorically explained.
So. that should be properly clarified. The
role of the Delhi Government and the Na-
tional Capital vis-a-vis the Muncipal Corpo-
ration should be categorically explained.

This Bill also gives rise to the apprehen-
sion that the Central Government will exer-
cise control, which will compound the prob-
lems of the municipality. Definitely it is the
national capital. The Central Government
will have some authority because people
are coming from various parts of the country
and we know how the people suffer. You
know, Sir, how the people from other parts
are coming here and suffering. There is one
special incident. For the last two years, the
Bengali-speaking people are suffering. There
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names were struck from the voters list. They
were beaten and they were arested and all
sorts of things happened. We have to inter-
vene. We had to talk to the Home Minsiter
and the Prime Minsiter to intervenue and to
save them. So, that guarantee also should
be there.

These MCD and NDMC which are func-
tioning, have become the den of corruption.
Because of their corrupt practices, people
suffer. Even for small work, people will have
to go with some money. They cannot get the
work done without that. Delhi people talk of
corporation as Chorporation. So, | do not
know what will happen. How will they protect
the people from the hands of those hounds
who are looting the common people every-
day even for small work?

Then, Sir, as you know, Delhi is the
biggest polluted city in the country.

AN HON. MEMBER: Which pollution?

SHRI HANNAM MOLLAH: All sorts of
poliution - environmental poliution, then eco-
nomic. then political.” Corruption is all
prevading. We cannot demand cleanlines
from them because t run their cart of corrup-
tion. they have purchased seven bulls for
crores of rupees. We cannot expect much
from them. So, this is the situation. But
anyway. we have to fight for improving the
conditions of the people of Delhi.

Then, Sir. illegal construction is another
problem. Poor people were given small plots
in Resettlement Colonies. Now some un-
scrupulous contractors and promoters are
going and capturing theirland. Sajjan Kumar
Ji has been coming in the news for the last
three or four days saying that DDA has
become a centre of loot. So. this i3 the
situation of the capital. Lacunae | have
already mentioned. Some have been men-
tioned by the earlier speakers also. All those
problems should be preperly attended to



625 Statement by

and corrected‘ so that the citizens of Delhi
and this capital an enjoy their democratic
rights, they can have a democratically electd
administration and there should not be mul-
tiplicity of authority. There should be bal-
anced distribution of power between the
Delhi National Capital and the Corporation
and also as it is the capital, the Central
Govenrment also will have to look after the
interests of the peopie coming from other
parts of the country.

With these words, | conclude.

MR. DEPUTY SPEAKER: Now the hon.
Minister for Railway will make a statement.

14.30 hrs.
STATEMENT BY MINISTER

DERAILMENT OF 5609 AVADH-
ASSAM EXPRESS ON 3.8.1993

|English]

THE MINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA):
Mr. Deputy Speaker, Sir, it is with deep
anguish that i apprise the House of an
unfortunate accident involving 5609 Avadh-
Assam Express (Guwahati-Delhi) on North
Eastern Railway on 3.8.93.

At about 21.30 hours on 3.8.93, while
5609 Avadh-Assam Express was passing
through Mairwa station on the Chhapra-
Bhatni B.G. Single line section on Varanasi
division of N.E. Railway, 3 coaches mar-
shalled 1st. 3rd and 4th from the rear de-
railed. blocking through running. As a con-
sequence of the derailment, 21 persons lost
their livs and 4 persons sustained injuries. It
appears that all the persons who were in-
volved in the accident were travelling on the
roof of the train, since the bodies were found
about half a kilometerbehind the point where
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the trin came to a halt after the derailment.

Immediately on receipt of information
about the accident, the medical relief vn
from sonpur and Gorakhpur alongwith a
team of doctors and officers rushed to the
site. Senior officers of the Zonal Headquar-
ters from Gorkhpurand Varanasi also rushed
to the site of accident. TRg jrjured passen-
gers were shifted to the Civil Hopsital at
Siwan.

Minister for Railways, Shri C.K. Jaffar
Sharief, accompanied by Chairman, Rail-
way Board and Member Engineering and
other officials, rushed to the site by speical
Air Force plane to visit the injured in the
hospital and to supervise the rescue and
relief operations.

The accident is being inquired into by the
Commissioner of Railway Safety/N.E. Circle.

The arrangmeins 1t rmaniny ex-gratia
payments to the next of the kin of the dead
and to the injured have been made.

My senior colleague. Shri Jaffer Sharief.
all Railway workers and | express our heart-
felt condolences to the families of the per-
sons who have lost their lives and sincere
sympathies to the injured. | trust the House
will join me in extending heartfelt condo-
lences to the bereaved families. (Interrup-
tions)

[Translation)

SHRI MOHAN SINGH (Deoria): We ac-
cept what you say. But under special cir-
cumstances, the Presiding Officer has a
right to allow Members to raise a few points.
| may be allowed to raise this point as it
relates to our area. The Government has
provided that the pasengers travelling in
sleeper class will have to pay more. but his
has been done in particular cases only. The
Govenrment has abolished general class.
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But in many trains, 1-2 coaches of general
class are attached. Many passeners travel
on the roof of trairs in Bihar. Mcre than 500
passengers were travelling on the roof of the
tain when the accident occurred that is why
the number of casualties cannot be 21 only.
It is more than that, because they were
travelling on the roof of the train. Three
coaches had derailed. Most of the pasengers
were sitting on the roof of 7-8 coaches. They
fell down and were crushed under the train.
Some people succumbed to injuries later.
The coaches fell down and the people were
burried under them. Therefore, | would like
to request the hon. Minister to get the infor-
mation of death of 21 people Veﬁfjed again.
Itis a humanitarian question. ltis because of

the wrong policy of the Government that the -

people died. We condemn it. The Gevern-
ment should reconsiderits policy and collect
the factual statistics of caushualities and
provide maximum financial assistance to
their families. i share the sentiments ex-
pressed by the hon. Minister for the de-
ceased persons and would like to request
him to share the grief of family memebrs
and get the number of deceased persons
checked. It should be considered and sieeper
system should be replaced. (/nterruptions)

[English]

MR. DEPUTY SPEAKER: Shri
Madhukarji, please excuse me. You have
made the rules and we follow them. If you
want to vilate the rules, how shall we follow
them? Shri Mohan Singh said it is an ex-
traordinary request. Supposing, | give you a
chance, there are others who wantto partici-
pate in it and how can | stop and not give a
chance to them? You have framed the

‘rules. Whatever you wanted to say. Shri
Mohan Singh has already expressed the
feelings.
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[Translation)

SHR!I KAMLA MISHRA MADHUKAR
(Motihari): The news of death of 21 people
is unverified. The Government should get it
verified. Nothing has been said therein about
the compensations to be paid to the next of
the kin of deceasd. The Govemment should
pay atleast Rs.1 lakh to the next of kin of the
deceasd. A committee of Members of Par-
liament should be formed and it should
conductinquiry into the mattersothat people
may realise that the Govemment has full
sympathy with them. It is a terrible incident.
(Interruptions)

[English]

MR.DEPUTY SPEAKER: Mr. Madhukar,
these points have already been covered in
the Statement of the hon. Minister.

SHRIKAMLAMADHUKAR (MOTIHAR!):
Not so clearly. :

SHRI HANNAN MOLLAH: But, Sir, there
are repeated accidents on that line.

(Interruptions)

MR.DEPUTY SPEAKER: Thatisa diffey-
ent matter.

SHRIHANNAN MOLLAH: There was the
Samasthipur accident in the last few days.
(Interruptions)

MR.DEPUTY SPEAKER: No. no, please.
Mr. Hannam Mollah, it is not the time for us
to discuss all the accidents taking place in
the whole country.

(Interruptions)

MR. DEPUTY SPEAKER: Anyhow, Mr.
Mohan Singh, the hon. Minister has made a
statement, you have made certain refer-
ence, the hon. Minister has noted down. If
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he feels necesary that he shall have to come
back with further details, it is left to him, he
may come back.

14.37 Hrs.

DELHI MUNICIPAL CORPORATION
(AMENDMENT) BILL-Contd.

MR.DEPUTY SPEAKER: Now, | ask Mr.
Kalka Das to speak.

There are four persons to participate.
Each taking 10 minutes, it will be 40 minutes
and in the rest ofthe 20 minutes the hon.
Minister can reply. | amtelling you sothat we
can be aware of the time.

SHRI KALKA DAS (KAROLBAGH): As
you desire.

MR. DEPUTY SPEAKER: It is not my
desire, it is the desire of the House.

SHRI KALKA DAS: As you direct us.
SHRI TARA CHAND KHANDELWAL
{CHANDNI CHOWK): Previously on this Bill

people have taken half-an-hour each.

MR. DEPUTY SPEAKER: Any way, yoy
touch the relevant points. '

SHR! KALKA DAS: | will obey you.

MR. DEPUTY SPEAKER: It is not that.
You respect the precdedent of the House.

SHRI KALKA DAS: | will respect. Sir.
MR. DEPUTY SPEAKER: Thank you.
| Trnslation)
SHRI KALKA DAS (Karol Bagh): Mr.
Deputy Speaker. Sir. today we are discuss-

ing the amendment Bill to the Delhi Munici-
pal Corporation Act, 1957. The elections to

.
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the corporation were held in 1983 for aterm
of fouryears. Now itis overten years and no
elections have been conduted. The admin-
istration of Delhi is in the hands cf bureau-
crats and Government officials. There is
nobody to listen to the grievances of the
citizens. The citizens of Delhi are not getting
their democratic and political rights. They
are being deprived of their democratic and
political rights. In 1988, the Central Govern-
ment had assured that the Sarkaria Com-
mission was being constituted and it would
submit its report within six mcnths and
examine as to how the problems of Delhi
could be resolved. Today it is’ 1993. An
assurance was given that the entire process
would be completed within 6 months. But
the Congress Government has not done
anything in thie direction becase of the
apprehensiion that it may lose the elections.
The Congress was afraid of defeat at that
time and it has the same feeling even today.
As a verder fee the citizens of Delhi were
deprived of their political rights. My col-
league has explained in this speech the
plight of the citizens of Delhi in the regime of
bureaucrats in Delhi. There is nobody to look
intothe problems of Delhi. Where should the
people complain? The Congress Govern-
ment did not pay attention towards it. Not
only during Congress regime but during the
regime of V.P. Singh and Chandra Shekhar
in 1990. Bhartiya Janta Party tried that
Govermnment should declare the elections so
that people of Delhi may get their political
rights. But V.P. Singhji went on delyaing it to
his last day in the office. Shri Chandra
Shekhar also did the same thing and now
this Govemment which has completed its
two years in office and claims to have made
agreat achievements has also done nothing
in this regard.

The people who have not seen Delhi may
be of the view that Delhi being the capital of
the nationa does not have any problem and
the residents of Delhi must be very happy
but when they visit Delhi their dream will get
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shattered like anything. They may feel sat-
isfied to some extent after visiting New
Delhi, but if they go the rest of Delhi,
Shahdara, Old Delhi and unauthorised colo-
nies they may find so their dismany that
people there are living a life of a hell. They
do approach the authorities, but nobody
listens to their woes.

The step motherly treatment has been
meted out to Delhi. We pressurised the
Government a lot on this issue and hon.
Minister of Home Affairs have also held
discussion with us 2-3 times during last year
and this year. | wish to thank him that this
issue has after all come up for discussion in
the House, no matter if ithas been delayed.
It should not be confined only to discussion
but the hon. Minister for Home Affair should
also state categorically as to when election
will be held in Delhi because merely passing
the Bill is not going to satisfy the Delhites.
The Delhites have never felt so harassed at
the bands of bureaucracy as are feeling at
present. There is a political reasons behind
it because the Congress does not have a
courage to face the elections in Delhi. They
have read the writing on the wall that they
were going to lose this election to the B.J.P.
The Congress Government is, therefere,
applying tactics to delay the elections and
this is harassing the Delhites. How iong one
can avoid fcing the inevitable, one or the
other day they will have toface it. Everybody
will then come to realise this truth when
elections take place.

| had requested hon. Home Minister in
this regard and had asked the Government
that Delhi has a population of 1 crore, there-
fore. for every Assembly seat there should
be at least 3 corporation seats so that the
locals my easily aproach their répresentativs
for their problems. But they only know to
punishthe people of Delhi, sothey will never
talk good. in democracy the voters and their
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representatives should have close contact,
only then voters can get benefit from this
system. If they provide 3 seats of Council-
lors under one assembly seat then the
people will be divided and the representa-
tives will be able to listen the woes of the
people lieving in their areas but the Bill has
a provision for 134 seats which means two
corporation seats for every one Assembly
seat. Hon. Minister of Home affairs should
amend it and make provision for 3 corpora-
tion seats for one Assembly Seat.

We had also made a demand, which was
repeated by my colleague. that there should
bethree corporations in Delhibecause Delhi
has a large population of one out of the
crore. Population of one crore 57 lakh people
are leading a life of hell. These people live in
Delhi Dehat.J.J. Colonies and unauthorised
colonies, where even basic amenities are
not available. If three corporations one set
up, one of them should be in Shahdara. That
should be a powerful one so that it may do
some work there. Another should be for
Delhi which may look after the old Delhiarea
and the third one for rural areas. One can
realise the plight of the people living in the
rural areas only if one goes to reside in that
area. | want to make a request to the Home
Minister that to be fully conversant with the
problems of walled city of Delhi and
unauthorised colonies he should go and
reside there for one or two months. | once
again demand that he should consider the
proposal of having three corporations again.
This thinking that the dethites are proB.J.P .,
therefore, they should be punished. is not
good. The is neighter a democratic nor a
Welfare approach. This is simply a feeling of
Vendeltee. Previously also. it was there in
the Bill and it was also discussed but at that
time too. the Government had not accepted
the idea of having three Corporations.

| welcome the provisions made in the Bill
that first year, there will be a woman Mayor
and the next year a person belonging to



633 Delhi Municipal

scheduled castes. This is a very good pro-
vision. It will benefit us. | welcome this
provision. With this | would like to submit that
the way, they are goingto formthe corportion
is not the right one. All powers except
cleanliness. have been withdrawn from the
Corporation. Your attitude has been step
motherly one. The Fire-Bridge, Sewerage
and DESU are very important departments
.which have been withdrawn from the Corpo-
ration. The corporation has been entrusted
with the subject of clearnliness only. | re-
quest the Home Minister that he should
reconsider it. There is no need to adopt a
rigid stand. It is for the benefit of the people.
The arrangements which youo are going to
make will not benefit the people, rather it will
prove harmful. Therefore. | demand that
these powers should be entrusted to the
Corporation. With that water, Sewerage,
helath and schools etc. should also rest with
the Corporation. which are proposed to be
withdrawn from it. | would like to know
whether they have these powers? The rep-
resentatives of people will discuss and pass
the resolutions and then send them to the
commissioner and the Commissioner after
onec week will send them back with his letter
nt dissent and the decision taken by the
representatives will be thrown to the winds.
This is not the democratic way of doing
things. | want to submit the representatives
should have these powers. The develop-
ment of trans-Yamuna area, Shahdara re-
gion should be given a thought so that the
problem of one third of the population of
Delhi could be solved. By running a ofice at
Nabi Karim in Chandni Chowk. you cannot
solve the problem, instead you should go for
decentralization. if you want to have one
Mayor and one
Corporation then you should give powers to
the Zonal offices. Once | went to a Zonal
office and asked the officers there to do a
work but they showed their inability to do 1t
on the grounds of paucity of funds and
absence of powers. Whatever work we ask
them to do is not done. Therefore. | request
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that senior officers in Zonal officers which
are called ZAC should be given powers so
that they may get the work done.

Mr. Deputy Speaker. Sir. through this
amendment you should made provisions to
form such a corporation in which all the
powers should go from the hands of
Governmnet officials to the hands of people’s
representatives. | demand that electricity
and water should remain under Municipal
Corporation. Even Fire-brigade should be
with the Corporation. ONe more point, which
| would like to make is that the Municipal
Corporation is burdened under debt if it
continues to be under the burden of this
debt, then it cannot function. So | request
that it should be waived of. New funds
should e provided to it so that it may provide
facilities to the 1 crore people.

| also demand that the procedure relating
to House tax should be simplified as the
people are facing difficulties on this account.
The Municipal Corporation should function
under Assembly instead of the Central Cor-
poration should function under Assembly
instead of the Central Government like in
other states. The building bye-laws should
also be simplified. The condition of the areas
under the corporation is very miserable at
present Recently. during heavy rains the
entire drainage as well as sewerage system
failed and water started stagnating on the
streets. The pebple were unable tocome out
from their houses. There is colony called
Sidharth Bastiin Nabi Karim. The entire area
faced water logging for 12 days and 12
persons died during one months period.
sewerage is choked but no step has been
takeninthis regard. While  was coming here
I again received a call today about water
loggingbutas i wastocome here | asked the
officers to do the needful in this regard. 12
persons have died but Municipal Corpora-
tion has not paid any attention towards it.
This is trauma being faced by the Delhites.
Therefore merely passing this amendment
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is not sufficient. | would request the Home
Minister to declare the date for holding
elections in Delhi. When will the Delhits get
their political rights to be able to get some
relief from their provisions with these words,
| conclude.

SHRIVIJOY KUMAR YADAV (Nalanda):
Mr. Deputy speaker, Sir, the Delhi Municipal
Corporation Amendment Bill has been
brought forward in order to insert the provi-
sions made recently by the Parliament
through the constitution amendment Bill to
regulate the functioning of Municipatities on

-all India basis. But the principles behind
working of Corporations and Gram
Panchayats is the principle of
decentralisation and give opportunity to
maximum number of citizens to take part in
the administration directly in the democratic
set up of India. Just now, the hon.Members

while speaking on the Bill have said thatthe

power which should have been given to the
Corporation have been retained by the Cen-
tral Government. If the Central Govem-
ment, instead of giving important powers to
the Corporation, retains them it will go against
the spirit of decentralisation. In this manner,
it will cause hinderance in transferring of
power to the public to rule the Corporation
area. It seems to us that the Congress
Govemment has been under the impres-
sion that Delhi will never come under its rule.
May be | am wrong, but the curtaitmentin the
powrs of ion is not justified. There
‘cannot any other objective than achieving

political 'mileage from it. It has been repeat-

edly said and the Congress too has been
endorsing that recognition would be given to
the outcome of the elections to such lower
level units where poeple get opportunity to
take part in the administration directly. Pro-
vision for nomination of 10 persons includ-
ing experts has also been made but the work
can be undertaken by officers without intro-
ducing nomination system. The system of
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nomination should be discontinued. Though
they have no voting right, efforts are gener-
ally made to mobilise majority by reporting to
the system of nomination. It does not apply

*here because they will have no right to vote.

Mr. Deputy Speaker, a meeting of all
parties was held before bringing forward this

-Bill. The Communist Party had taken part in

it, and many good suggestions were given
by it. Butthe Govemment. overiooking thesé
suggestions, has introduced the same origi-
nal Bill.

Several good points have been included
in it and we welcome them. In the Constitu-
tion Amendement Bill, it has been men-
tioned that during first year, the Mayor will be
a woman and in the third year, the post wille
befilled by a ersono belonging to Scheduled
Castes. Also one third of the total strength
would constitute lady members. We had
also welcomed these provisions in our party
meeting. We have welcomed setting up of
Ward Committees also but the strength of
134 members is not sufficient. This city has
a population of one crore. There are big
problems. The members would not be able
to discharge their responsibilities properly if
big wards are constituted. Therefore, there
is a need to increase the number of mem-
bers to 210. .

Similarly, there is a provision under which
achance wouldbe giventoM.PsandM.L.As
to work there at least for one year. | think it

~ isnotproperthese people will dominate their

functioning. Therefore, difficutty will arise in
carrying out their responsibilities.

SHRI PAWAN KUMAR
BANSAL(Chandigarh): Why did not your
party oppose it and send dissenting note to
the Select Committee?

SHRI VIJOY KUMAR YADAV: | am not
aware of the Select Committees be on
behlaf of our party farooq Saheb had put
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these suggestions in the all party meeting.
(Interruptions)

15.00 hrs.

Therefore. the provision regarding inclu-
sion of M.Ps and M.L.As in it should be
removed and freedom the elected members
should be allowed to function freely. | appre-
hend that the powers of the Mayor given in
the Delhi Municipal Corporation Act of 1957
wifi not be given to the Mayor now. These will
be merely on paper. Powers given should
again be entrusted to the Mayor. For ex-
ample. powers relating to electricity and
fransport are important powers and these
should have been conferred to the present
Mayor. It seems as if the Central Govern-
ment has no confidence in public represen-
latives and it thinks that only the Central
Govemment can do maximum and better
work. It is the duty of the Central Govem-
ment to provide financial assistance and
other assistance which comes under techni-
cal heads. etc. to the Corporation. But the
power to function must be given to them. It
should not be curtainled. The important
responsibilities should remaino with the Delhi
Municipal Corporation. It will be wrong if sub
ales are framedby the Central Government
because it is the duty of the concerned
corporation all over the country to frame sub
rules for themselves. Who will suspend the
corporation? The Central Government will
doit. Butwhen legislative assembly is going
to be constituted, this provision should be
kept under its jurisdiction. Why are you so
apprehensive. This power should be vested
in the Delhi Government instead of the
Central Govemment. It has been mentioned
in the amendment of the Constitution that
reservation should be made for the most
backward classes. | think that their mem-
bers should be included in it. With these
words i conculde.

SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): Mr. Deputy Speaker, Sir,
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| express my gratitude for giving me oppor-
tunity to speak in the monsoon session for
the first time. | have not got any other
opportunity to speak on the Bill relating to
Delhi. The Bill relating to Delhi has been
brought forward in the monsoon session.
That is why. | would like to say a few words
in regard to monsoon. What had happened
to Delhi after the monsoons set in.

15.03 hrs.
[SHRI NITISH KUMAR in the Chair|

The Corporation was exposed and the
entire system was collapsed. There was a
blockage of drainage and sewerage sys-
tem. The transport system came to a stand-
still and supply of electricity failed. The
Govemment was also likely to go but some
how itsurvived. Everybody was surprised as
to how the Govemment had survived. Ev-
erything appeared in the news papers. | do
not want to say anything in this regard.
Renowned poet Kaka Hathrasi had once
said in his poem that if you are arrested in
taking bribe, get yourself freed by offering
bribe. This beautiful line was written 15
years ago. The Congress Party is bent upon
institutionalising the system of bribery.

Mr. Chairman, Sir, the Minister of Home
Affairs has played an ugly joke with the
citizens of Delhi by bringing forward this
Dethi Minicipal Corporation Amendment Bill.
The Government has not only done injustice
to the citizens of Delhi, it has humilated them
also. It has no confidence in them. That is
why the Centre has retained all powers with
itself. It is injustice as well as insult to the
citizens of Delhi. The citizens of Delhi will not
tolerate it and as and when an opportunity
comes, they will teach the Central govern-
ment a lesson and show them what it means
to insult the public.

Elections have not been held in Delhi for
the last 10 years. The citizens of Delhi have
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been deprived of their fundamental right of
electing their representatives because the
Congress Party know that if elections are
held in Delhi, it cannot come to power. One
crore people of Delhi have been deprived of
theirfundamental rightbecause ofthe vested
interest of the Congress Party. It is my
allegation.

The people have been waiting for the last
four years for this Bill to be introduced. The
people had tolerated it with a fond hope that
the delayed Bill will bring a better future for
Delhi.

It will provide so many rights to the Mu-
nicipal Corporation of Delhi. But this Bill has
been introduced after a gap of four years. As
someone rightly said just now, how long
would the mother's prayer save her kid.
They have chosen a calf and extracted all of
its meat and have served Delhites a skinny
corpse in the form of this Bill. You might be
aware that in big hotels...

MR.-CHAIRMAN: You are a vegetarian.
Why do not you talk vegetarian.

SHRI TARA CHAND KHANDELWAL:
Chicken clear soup is served in big hotels.
The tiny pieces of the chicken are boiled and
taken out. The remaining water is called
chicken clear soup and the meat.

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): It seems you have a
lot of information on this subject.

SHRI TARA CHAND KHANDELWAL.: |
will tell you how | got this information. The
meat which is taken out of the soup is served
as boneless chicken gravvy. Mr. Chairman,
Sir. you said that | was speaking non-veg-
etarian. | am not a vegetarian and | am
talking like this for the first time. | am a
~onscious citizen of Delhi. Conscious of my
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surroundings. | feel | will have to make the
Govemment understand in the language
that they understand. Therefore, | gave this
example. For instance we bid ‘namskar’ to a
Hindu ‘Adab’ to a Muslim and ‘Sat Sri Akal’
to a ‘Sikh’ and ‘good moming’ to a Christian.
‘Idriyase’ to a Russian and ‘Aatravu’ to a
‘French’. | am, therefore, speaking in the
language thatthe Government understands.

While speaking on this Bill my colleague
Shri Sajjan Kumar bestowed encomiums on
the hon. Minister of Home Affairs. | do not
know how an hon. Member of Parliament
from Delhi. suppressed the voice of his
conscience and congratulated the hon. Min-
ister on this Bill. It is height of sycophancy.
But when one wants to express the voice of
his conscience and enumerate the flaws of
Bill in one’'s speech, as is done by all parties
add also by Shri Sajjan Kumar there is a
contradiction. Similarly, Shri Bansal said in
his speech that the Government is strength-
ening democracy by importing this Bill. But
virtually they are subverting democracy and
gagging the voice of democracy. The citi-
zens of Delhi have been deprived of their
democratic rights for the last four years. The
MPs of Delhi.

[English)

“You have reduced him to be only a
councillor.”

[Translation)

Today we the Members of Parliament
cannot render our duties. We have to dis-
charge the functions of the Councillor and
look after small problems pertaining to sew-
age drainage and drinking water problems.
The Government should be ashamed that

[English)

“The Lok Sabha Members have been
reduced to the councillors in Delhi.”
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[Translation]

Just now an hon. friend said:

AN HON. MEMBER: The Corporationis -

like a thief.

SHRITARA CHAND KHANDELWAL: No,
it appears that you do not live in Delhi. The
Delhits cail it “Karo Pareshan” i.e. itis made
to harass the people. This is the condition
here. The Government has its headquarters
in New Delhi. It does not know anything
about slum-clusters, dirty streets, seeping
sewage and pot holed roads. The roads are
so bad that if a pregnant woman has to go
to hospital on a rickshaw she delivers the
child on way to hospital. Do you call it the
pride of"Dethi? Delhi is the capital of India.
Barring new Delhi the rest of Delhi is shell.
It is a shame for us. Therefore, | would like
to request that for God's sake Delhi should
be provided such a Corporation which would
glorify and construct a city which would
really be the pride of nation. Be it the Con-
gress or the B.J.P. or any other party which
may come to power in Delhi, though time will
decide it-there should be development .in
Delhi.

~ Itis known to not only him but everybody
elese.

AN HON. MEMBER: Enough is enough.

SHRI TARA CHAND KHANDELWAL.: it
is an introduction only.

MR. CHAIRMAN: Please address the
Chair and do not derail.

SHRI TARA CHAND KHANDELWAL: {
am addressing you. The Bill introduced for
Delhihas deprived Delhites of all the powers
and we are ashamed to call it Municipal
Corporation of Delhi Bill. If it is adopted in
this very form, it should be called ‘Delhi
Scavenging Bill’ as it does not deal with any
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issue of the Corporation at all. It is a ghost
House which the hon. Minister of Home
Affairs wants to present as a gift to people of
Delhi. It does not provide any powers to
Delhi at all.

| would like to ask the hon. Minister of
Home Affairs whether he considers Delhites
as wortheless and foolish and they do not
know how to run their own administration. If
this is the assumption then | would like to say
that this Bill is derogatory to the citizens of
Delhi. | would like to request you to give a
thought to this Bill in bed on a starry night
and think whether it is justified to give such
a treatment to the people of Delhi.

MR. CHAIRMAN: Today he will notget an
opportunity to sleep in the open as it will rain
today.

SHRI TARA CHAND KHANDELWAL.:
This Bill is meaningless. The duly elected
Govemment and the elected representa-
tives of people are entrlisted with fulfilling
the aspirations of the people who have
elected them. It is the sacred duty of politics
also to respect the honour and dignity of
people. The members draw their power
from people and it is because of them that
they attained this position. But these repre-
sentatives do not discharge their duty faith-
fully.

Sir, | want to point out certain other things
in brief. This Bill provides for 134 members
in the Corporation. Just now by hon. col-
league has suggested to have 201 mem-
bers therein. The reason is that the smaller
the size of the constituency the more effec-
tively will it be served by the elected repre-
sentatives. The people also will contribute to

“the uplift of the constituency. Be it England

or Japan, in many countries there are even

ten 10 twelve thousand constituencies. To-
day when we are moving towards
liberalisation and inviting foreign investment
we should also accept the good features of
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foreign countries in other fields. In some
countries there are even 12 thousand Con-
stituencies. Therefore, we also should at
least have 201 constituencies here. It is my
earliest request that the Government should
pay special attention to it. Just now it was
suggested that 10 candidates should be
nominated here. It is also an insult to the
citizens of Dethi. | would like to suggest to
increase the number from 10 to 15 and the
people should also elect them. It will be a
democratic method.

| would suggest that as a everybody
cannot fight an election, therefore, among
those 15 representatives, seats should be
reserved for a person from literary field, one
artist, one journalist and two representa-
tives from among traders as Delhi is a
commercial Centre. The Government pro-
poses.to set up separate Boards for power
generation water and sewage disposal. What
will be the function of the Corporation then?
The function of the Corporation is to provide
Civic amenities and other day to day
amenities. |amnotagainst creation of Boards
for providing these facilities, but. they distri-
bution should be underthe Corporation. The
Corporators who would be elected would be
aware of local problems. They know prob-
lems of almost every street and ‘mohalla’.

[English)

Letthem serve the people. You are deny-
ing the right of the corporators to serve the
people. This is my charge. If the power is
vested in the councillors, they can serve the
people of Delhi in a better way.

[ Translation)

- 1. therefore. would like to request that so
far as the work of distribution and mainte-
nance of water. electricity and sewage dis-
posal is concerned it should be entrusted to
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the Corporation. Today the condition of
these facilities is so poor that only a council-

Jorcan setthemright. He know the problems

of every street of Delhi. He knows where the
sewer gets blocked: where. the fifth is too

. much and where the new water pipe lines

are required. Therefore these works should
be entrusted to him.

Similarly. about fire brigade also. Mr.
Chairman. Sir. | would not like to take much
time of the august House. | will conclude
within two' or three minutes only. The most
significant thing is that nowhere in the worid
there is any corporation which does not
formulate building by-laws. almost every-
where such.work is entrusted with the Cor-
poration. The work of building by-laws like
the map of the building, space utilisation
and the rules to be followed. should be
entrusted with the Corporation. lf aforeigner
is told that the Central Government is look-
ing after the work of building by-laws in our
country he will ridicule at us.

So far as the matter of hospitals is con-
cerned, it would be appropriate to keep big
hospitals under the charge of Dethi Admin-
istration. however, the charge of small dis-
pensaries or hospitals having the capacity of
5-10 or 20 beds should be given to the
corporation. Because the majority of the .
patients who come to these dispensaries
are poor and it would be easy for them to
inform their councilior about the non-avail-
ability of doctor. medicines etc. in a particu-
lar dispensary. Therefore. small dispensa-
ries should be kept under the charge of
Corporation only, this is my suggestion and
I hope that the hon. Minister would accept it.

One more important thing | would like to
submit is that Malhotra Committee consti-
tuted with regard building bye-laws has sub-
mitted its report to the Government. My
opinion is that since the committee was
formed officially with the consent of all the
political parties. the Government shouid
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accept its report.

A commissioner has been accepted as
the executive head in the Bill whereas all
these powers should have been givento the
Mayor. Recently a conflict arose between
the Election Commissioner and the Gov-
ernment, the Government should learn a
g£sson from it and give all the powers to the
Mayor, so that the entire functioning may
take place smoothly. :

Issuing birth and death centificates and
maintaining the record should also be the
responsibility of the Corporation, it makes
the entire procedure convenient for the
people.

. So far as the reservation for women is
concermned — | would like to criticise the
Govemment. rather | would congratulate
them for keeping 30 per cent of the total
<eats for women and 30 per cent for sched-
uled castes and scheduled tribes. Though |
wilcome the provision of keeping 30 per cent
seats reserved for women, yet | would like
that the seats for women should be identi-
ficd otherw:se there would always be the
iossibility cf chaos. Therefore, the Govern-
ment should make the provision in the Bill to
make the reserved constituencies forwomen
as also the basis on which those constitu-
oncies are made reserved constituenes.
Because scheduled castes and scheduied
tribes can easily be indentified. Wherever
they are in large number. those seats can be
reserved for them. But nothing has been
specified with regard to the roatation system
10 he adopted in case of women. As a matter
of tact | have already appreciated the good
stant.

in the end | would like to submit that | am
aware that there must have been some
bitterness in my words, but those words
were an expression of the accumulated
frustiation and the pain of Delhities. other-
wise | am not habitual of speaking such

236 —1> Trt
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harsh words. Since | livein Delhi and witness
the difficulties and problems faced by the
residents of Chandni Chowk. | feel very
sorry for them. Therefore, the hon. Minister
should not take my anger seriously. My only
submission is, rather | am confident that the
hon. Minister would give due consideration
to 13-14 suggestions given by me and would
certainly accept whichever could be ac-
cepted. With these words, | am thankful to
the hon. Chairman for giving me an oppor-
tunity to speak.

SHRI S.M. LALJAN BASHA (Guntur):
Mr. Chaiman, Sir, the Government has
done an appreciable work by introducing a
Bill with regard to Municipal Corporation of
Delhi. It is the duty of the Govemment to
provide facilities to the residents of Deihi.
and not to just sympathise. The Govern-
ment should understand the sentiments of
Delhites and hold elections for the national
capital territory of Delhi. The elected repre-
sentatives will definitely work for the better-
ment of Delhi.

At present. the Government has adopted
only one practice. It invites the foreign del-
egates. shows the VIP areas and gets the
loan from them. What happens in the re-
maining part of Delhi is not the concern of
the Government. | would like to give an
example in this regard. Today. it rained and
the water is logging in Jamia Milia area
which falls in the constituency of ShriMadan
LalKhurana. The residents could not get out
oftheirhomes. becuase there is nodrainage
system.no drinking water1s available. power
is also not available there. However, Jamia
Milia is not the only such area. there are
thousands of areas in Delhi where people
face similar difficulties. Nowhere in the world
disease are spreading so rapidly as in Delhi
due to the lack of proper severage facilities
etc.

Mr. Chairman. Sir, Delhi is our capital
city, maximum number cf Government em-
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ployees live there, but the condition of their
quarters is not good. The Ministers are also
aware of this fact. About one crore people in
totallive in Delhi, out of which about 30 lakhs
are homeless, they live on road sides.

Sir, just now, Shri Kalka Das was speak-
ing. He has pointed out that even the Gov-
emment of Shri Chandra Shekhar and the
leftist did nothing for the poor people. The
Govermment under the leadership of Shri
Vishwanath Pratap Singh tried to take some
intitiatives with ragard to Mandal Commision
but did not succeed. After the gap of two
years the Govemment has introduced this
Bill. it is good. but it should be got passed at
the earliest.

There are about five thousand hotels in
Delhi but none of them has licence, due to
which Delhi has been suffering a loss of
about Rs.25-30 crores of revenue. The of-
ficers and police personnel have been tak-
ing undue advantage of the situation and
causing a lot of inconvenience for the tour-
ists. It is true that maximum corruption
prevails in Delhi. The fact that not even a
_ signle out of five thousand hotels possesses
licence is a matter of shame. Belhis is a city
full of problems like those of power,o water,
drainage, transport etc. Therefore, elec-
tions should be heid at the earliest to solve
all these problems. With these words | wel-
come the Bill.

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Chairman, Sir | oppose
this BIIl. | know that it might embrass the
opposition that | am opposing the whole Bifl.
But this Blll is a mockery with the ideas and
principles to which we are attatched and the
people like us who want the Democracy in
this country to take a certain shape, | also
feel that this is a great injustice to the
Dehlites. Just now, Shri Tarachand ji ex-
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pressed his anguish on this Biltinthe piteous
words, he repeatedly said that the new
elected councillors will have and a right of
broming. He commented it or did not feel it
proper to say but there are certain provi-
sions in it through which this job of brooming
will also be withdrawn from the Municipal
corporation and will go into the hands of the
Central Government.

Clause 97 onthe 22nd page of this Bill.
[English]
Clause 97,

In section 298 of the principal Act, after
sub-section (2). the following sub-section
shall be inserted, namely:-

“(3) Notwithstanding anything contained
in sub-sections (1) and (2). the Central
Govemment may, by notification, direct that
all or any of the functions of the Corporation
or the Commissioner, in respect of public
streets under this Act shall be performed by
such authority as may be specified therein.”

[ Transiation)

Through this Bill you have even with-
drawn the job of cleaning from the Municipal
Corporation. You have alaready refused to
entrust municipal Corporation with the trans-
port system. The Delhi Transport Corpora-
tion is directly in the hands of the Govem-
ment of Delhi. in fact it should have been

~ given to the Corporation. You have devised

this Bill in such fashion that it will also
withdraw the jobs of water. electricity and
transport from the Municipality as and when
Delhi gets the status of a State. You have
even withdraw the job of cleaning from the
Municipality. You did not even content with
it and went ahead by taking the power to
dissolve the Municipal Corporation in your
own hands. Ond day. you will even put a
question to its existence.
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“For section 490 of the principal Act, the
following section shall be substituted,
namely:-

“490, (i) if, in the opinion of the Central
Govenrment, the Corporation is presistently
making default in the performance of, the
duties imposed on it by or under this Act or
exceeds or abuses its powers, the Central
Govenrment may by an order published,
together with a statement of reasons there-
for, in the Official Gazette, dissolve the
Corporation: Provided that the Corporation
shallbe given a reasonable opportunity of
being heard before its dissolution.

| Translation)

Evenits English is wrong but as you know
it is not our language, therefore, we commit
mistakes off and on. You will be given a
chance and no show cause notice will be
issued. There is only a provision in this Bill
stipulating a simple condition that the Cor-
poration will be given an opportunity of being
heard before its dissolution.

|English)

You will be given a reasonable opportu-
nity of being heard.

[ Transiation)

You may put your point. Then most intel-
ligent persons sitting in the centre will decide
that you should be heard. You will take away
all powers by forming different committees
in this regard. Shri Tarachand Ji mentioned
about building and construction, | do not see
may propriety in it. The power regarding
building and construction should go to the
Municipal Corporation. The Central Gov-
omment has taken it into its hand. What
does it mean?
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- Once upon a time an |.C.S. officer used
tobe the Municipal Commissioner of Bombay
Municipal Corpgration, later on 1.A.S. offic-
ers replaced him. If | remember correctly,
there had been 3 or 5 and may be 5 Addi-
tional Commissionier. In order to accommo-
date large number of 1.A.S. Officers, a num-
ber of them were appointed there as Addi-
tional Municipal Commissioner. The funni-
est thing in it is that an 1.AS. officer from
Dethi will be the Municipal Commissioner. It
may also be possibel that there may be a
planto accomodate more |.A.S. offiers there
and those |.A.S. officers will work under the

"guidance of |.A.S. officers sitting in the

Centre and if the officers in the Centre are
not pleased than they will try to dissolve the
corporation. No anomaly can be greater
than it. The Centre always considers itself
wisest. Therefore, it has kept the power to
dissolve the State Govemments. Similarly,
the State Governments also consider them-
selves as the wisest ones. Therefore, they
consider it there right to spun the Municipal
Corporations and District boards. At the
same time we also talk about Democracy.
But if you behave in such a dictatorial way
then you do not have a right to talk about
Democracy. Then why do you ridicule the
people. Therefore, there is nothing which we
can say in support of this Bill and we out-
rightly reject it.

We want only one clarification from the
Govemment whether this. Bill was a brain
child of the bureaucracy or was a result of
political leadrship or political wisdom. If it
has been prepared by the bureaucracy then
it does not matter. You have witnessed the
rule of the centre, the State as well as the
working of the Commissioners of Municipal
Corporations.

One of my colleagues from Kamataka is
present here. The 1.A.S. officers have even
made base in the District Boards there. The
District Boards were dissotved. Such activi-
ties are going on in the whole of the country.
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On the one hand the bureaucrats will try to,

jet move powers by pressurinsing their

officers and on the other the State authori-
ties wil try to keep powers with them and in
this way they will try to kill democracy. When
the District Boards are working towards
entrusting powers to the bureaucracy then
why are we trying to make fool of people by
passing such Bills. Therefore, | do not think
that this Bill will provide Delhites their politi-
cal rights.

This Bill also includes one interesting
provision that the elected corporations will
have to declare their properties within a
period of one month. It is a good beginning
but why such provision is notbeing made for
Parliament as well as for Assemblies, why it
is being imposed only n corporation. It is
simply tooliganiom. You are doing this in
order to disults them as and when you with
to do so. You shouid also apply it on Mem-
bers of Parliament, you can do it through
bringing an ordinanace tomorrow itself, the
something can be done in case of Assembly
Members and enforce this rule eamestly
and honestly. But you did not find anybody
else for declaring his assets except the
Corporators.

On one hand the Members of Parliament
are the instruments in the dealings involving
crores of rupes and on the other you want
declaration of assets by the Corporators. |
fall to understand what sort of supreme
House it is. We may be indolent but our
activities are being watched through out the
World. What happened here last week was
witnessed by the whole world. You may go
through any international magazine like TIME
and FOREIGN ECONOMIC REVIEW. These
magazines carry all details about horse
trading. You have over looked all these fats.
The Prime Minister as well as the Home
Minister are sitting here and you are de-
manding a property declaration from the
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" Croporators on the.very first day. you may

ask for a declaration, | do not oppose this
idea. If you want to begin a new tradition in
any field of the public life, you must do it but
you should also ensure than from now on-
wards, there will be no horse trading and a
lawin this respect will be made otherwise we
are unable to support this Bill. The Bill should
be circulated among the people so that they
canvery wellunderstand it. The election can
be held after 6 months but | do not thing the
Delhites are going to accept this Bill with this
compulsion.

| can very well understand the helpless-
ness of the Members of the Parliament from
Delhi but even then if we believe in some
principles, some values and ideas of decen-
tralization, some programmes then we can
say that this Bill is one step enough for us.
But through this Bill they are playing with the
democratic system of the country and they
intend to make bureaucracy more powerful
and a more strong centre. But they are
nurturing this wrong impression that per-
haps they are going to rule the Central
Govermnment for the next 100 years.

They do not know that this is their last
chance. they are under wrong impression
and it is just due to that misconception that
they have introduced this Bill. But even then
they should have applied some commom
sense. they should have been cautious that
whenever another party comes to powr, that
would be in difficulty. It is not good on the
part of any individual to fuifii one's own
motive while doing politics. rather politics
should be related to the people, their devel-
opment, their tuture and their life. | do not
find anything to the effect of public welfare in
this Bill. Therefore. | strongly oppose this
Bill.

|English)

THE ‘MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): | should express my
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gratitutde to all the hon. members, including
my friend Shri George Femandes. for par-
ticipating in the debate and giving very
valuable suggestions.

SHRIGEORGE FERNANDES: | thought
you were saying, ‘excepting Shri George
Fermandes'!

SHRI S.B. CHAVAN: Sometimes, | am
really amazed that some hon. members
have a tremendous capacity of interpreting
the fact in such a manner that prima facie
those who do not go into the details feel,
here is a man, who can defend anything and
who can oppose anything. Once he make up
his mind that has has to oppose he will see
to it that there is nothing in the Bill, which is
nothing but a jhadoo lagao Bill. Even that
has been taken away.

I think that | will request him to kindly go
through the Bill. | now that his speech was
very much politically motiated. he wanted to
take advantage of certain evils which had
taken place. andthat was the reason why he
wanted to participate in the discussion. He
had nothing to do with the Bill.

SHRI TARA CHAND KHANDELWAL:
There was nothing political.

SHRI S.B. CHAVAN: It was of course,
political. | am sorry, Shri Khandelwal, you
have been giving very concrete suggestions
so far but in today's speech you were totally
lcd away by other considerations. | do not
know why. Anyway. that is a matter entirely
for those who practicipate in the discussion.
| cannot possibly dictate as to on what lines
one should speak.

1 think in the initial stage itself, when |
gave my preliminary remarks. | pointed out
the specific issues on which we have taken
asic decisions. | am sure that most of the
hon. members will appreciate that there are
alarge number of provisions which we have
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includedin this Bill. infact, itis not a separate

Bill, itis an amending Bill. It is not that for the

first time we are trying to introduce some

kind of a Bill for the Municipal Corporation of

Delhi. There is an existing Act and on the

basis of certain experiences that people

have got, we thought that some corections’
were necessary and that is why this Bill has

been brought about.

| would not like to go into the details but
some hon. members wanted this Bill to be
circulated for public opinion. Even Shri
George Femandes said that it did not matter
even if it took six or eight months more, but
that it should be circulated for public opinion.

SHRI MADAN LAL KHURANA: We are
not for that.

SHRI S.B. CHAVAN: Are you not? Any-
way, | would not like to go into that aspect of
it. The improatn thing that we have to bear
in mind is that we have been discussing the
main features of this Bill right from the
beginning. The Sarkar Committee was ap-
pointed. thereafter the Balakrishnan Com-
mittee was appointed, the report was sub-
mitted tothe Govenrmentin 1989, and it was
placed on the Table of the House. All-party
mettings were taken. All questions have
been discussed thread bare | had also dis-
cussed it twice with the hon. member of this
House from Delhi and we had come to
certain understanding. | am sure that the
hon. members who had participated in the
discussions will definitely remember it.

{ Transliation)

SHRI KALKA DAS: The suggestions we
gave in the meeting called by the hon.
Minister have not been included in the Bill.

SHRITARACHAND KHANDELWAL: We
have proposed a number of amendments
and | am confident that atieast some of them
would certainly be accepted by you.
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SHRI S.B. CHAVAN: The important fea-
ture which | would like to emphasise and
which | feel, to a considerable extent has
been provided for, is decentralisation that
we believe. With the passage of time we felt
that some more powrs are definitely re-
quired for implementing the objectives that
we have an view about the zonal -commit-
tees or the ward committees as they have
ben recently known.

If after experience we feel that more
powers need to be given to these commit-
tees, our-idea is absolutel clear. We would
like to see that these Ward Committees
become more effective. Now we have given
them powers up to Rs. one crore. If our
experience shows that this is becoming
more effective and more powers need to be
given. certainly we would not hesitate even
to come before this House for amending the
Bill because | can tell you without any hesi-
tation that Government is interested in
decentralisation of the power. A'nd when |
say decentralisation of the power, this could
not only mean from the Centre to the Delhi
capital Region tate. not only up to Corpora-
tion and Mayor. but also to the Ward Com-
mittees which we have appointed.

Hon. Members will definitely agree with
me that we should try to have more experi-
ence in this and if more powers are required,
certainly we shall try to give them.

15.51 Hrs.

(SHRI PETER G. MARBANIANG in the
Chair)

A point which was emphasised by most of
the horx Members was about the Alderman,
which has been in existence and which has
now been given up. In the existing Act, there
is a provision for six Alderman to be elected
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on a system of proportional representation
by single transferable vote and they had the
right to vote. They were people who were
having special knowledge about municpal
administration. After the Seventy-fourth
Constitition Amending Act. now we have
come to a stage where certain limitations
have been imposed on what we have to do
in this matter. | have no objecton if you call
them Aldermen and have the same kind of
proportional representation for the eleations,
but the Constitution Amending Act does not
give you the power of voting. Barring voting,
all other powers which they are getting as a
nominated membr, there is not goint to be
much of a difference and that is why fifteen
people are now going to be nominated
instead of being elected buy the electroal
college, as it was the system. That is only
because of the fact.., (/nterruptions).

SHRI MADAN LAL KHURANA: At the
mercy of the Government.

[ Translation]

If the Members' are elected, they would
elect the person of their choice and in this
case the Govenrment would nominate the
person of its choice. ‘

[English]

SHRI S.B. CHAVAN: Thatis what exactly
| am saying. If these people who have
special kowledge of municipal administra-
tion, have to be elected. certainly we are not
opposed to the idea, but they will not get the
voting right. The Consitution Amendment
prohibits any such member being given the
voting right. That is the position. (Interrup-
tions) i

[Translation)
SHRI MOHAN SINGH (Deoria): Nothing

to this effect i€ in the Bill, this is something
different.
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SHRI S.B. CHAVAN: | am explaining to
the hon. Member as to why it is not so. Had
the provision to that effect been made in the
Bill, they would haye been deprived of the
rightto vote as per the 74 amendment made
in the constitution. If the hon. Members want
them to be elected without having right to
vote, we have no obection. We do not find
any utility in adopting the whole process to
elect the Members if they are not to get right
. to vote.

|English]

That is why we are now nominating these
people. ’

Some of the Members made suggestions
about nominating some eminent people who
are famous either in jumalism or are good
dramastisks orare well-versedin other walks
of life. Similarly, an hon. Member suggested
that those who have come from U.P., Bihar
or some other areas and have been perma-
nently here, on the basis of their presence
here, all things being equal, if they were not

to contest and if they were to qualify them-

selves otherwise, there can be every justifi-
cation while nominating the memebrs that
this aspect may also be considered. Of
course, if they contest the election and they
have been defected, they cannot be nomi-
nated as memebrs.

| cannot possibly say as to how exactly it
will be; but certainly Government wili have to
keep this aspect in view, that these people
can also qualify for being nominated in this
respect. .

[ Translation)

SHRINITISH KUMAR (Barh): Mr. Chair-
man. Sir. under the 74th Amendment a
provision has been made for the reservation
of seats for SC. ST and women, however.
there 1s also a provision to provide reserva-
tion for backward classess. if necessary. It
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is a matter related to Delhi, why the Govemn-
ment has not made the provision in this
regard?

SHRI S.B. CHAVAN: It would have been
better it the hon. Member had taken the
upper seat, it is inconvenient to come down.

[English)

Anyway, | would like to react to what the

‘hon. Member has raised. Another hon.

Member also has raised ttie same point that -
why is it that we have not made any provision
for the backward classes. According to the
Mandal Commission, there are 82 commu-
nities which have been declared as back-
ward communities. According to 1921-1931
census, there are only 45 communities who
qualify themselves as backward classes.
this is a per the census of 1921 and 1931.
The elections are being held on the basis of
“* ~ensus. On that basis, we will have to
revive the entire thing and bring them up-to-
date Not only 45 but all the 82 communities
will have to be brought up-to-date whatever

“be their population. If reservtion is to be

given, the bais will have to be their popula-
tion. Unless we have the latest population
figures with us, it will be very difficult to
provide any kind of rservation for all the
backwards clases. Otherwise we have ac-
cepted it and there is no reason why it should
not be translated into action. This was the
only difficulty. Otherwise, in fact, there was
no reason as to whv they should not have
been provided for. it is the only explanation
| can possibly give you.

Another important point which has been
made was about different boards which are
being constituted. Firstly | would like to ract
towhathon. Member ShriGeorge Femandes
has said. Government has taken to itself
certain powers ! would like to read out that
Section 490(A)

“The Central Government may. by a
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notification in the official gazette, direct that
any power exercisable by it under the Act
shall subject to such conditions if any, as
may be specified in the notification, be exer-
cisable by Government or any of the officers
orthe Commissioner dr any other authority”.

That is the only interpretation if we have
to read this properly, and of course not in a
manner which is totally not called for or not
the intention of the Government. There are
certain arterial roads which are very impor-
tant. All roads are to be maintained by the
M.C.D. There are a number of National
Highways which are going through Delhi.
There are a number of important roads,
which-according to us-will have to be main-
tained at a particualr standard. If Govern-
ment comes to this conclusion - that these
are the roads to be maintained in such a way
and notication will have to be-issued to take
over the responsibility and as the Govern-
ment of the National capital Terstory of
Delhi to take over this resposibility, it wil be
done. Or if we come to the conclusion that
for any reason if they do not have suficient
funds, the Central Govenment itself should
intervene in the matter; provide funds to
them and see that the roads are maintained
at a particular standard.

There are a number of other things which
the Corporation, because of its financial
position, may not be in a psotion to take up.
But, for Dethi we will have to provide a
number of amenities. if Govemment feels
that certain amenities are to be straightaway
provided but because of lack of funds they
are not able to do it, might be that the State
Govermment will be asked or in certain
respects on an item the Government itself
will have to take up the responsibility, it will
be done. There are number of things which
we will have to disucss with them and take
a decision. Delhi being the capital city, we
cannot possibly leave everything to the
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Corporation or the Delhi Government.
16-00 hrs.

Certain responsiblities will have to be
handled by the Govenrment and that is why
we have specially made the provision for
delegation of powers. As | have read Sec-
tion 490A. similarly delegation of powers
has also been provided for under the Act.

SHRITARACHAND KHANDELWAL: The
difﬁcu!ty is that this govemment... (Interrup-
tions;. It has become immune.

SHRIS.B. CHAVAN: | think you will allow
me to speak. (Interruptions). | will request
you not to interrupt me. Let me complete.
and thereafter. if you have any question.
certainly | will try to reply to your point.

The point which | was making was. | have
no doubt in my mind so far as the Delhi
Electric Supply Undertaking is concemed.
DESU has been making tremendous losses.
If | have to give the figure to the honourable
House, Rs. 1640 crore is the total loss which
the Delhi Municipal Corporation have to pay
to Bhadarpur Thermal Power Station. If we
are to add Rs. 300 crore cash loss every
year—and Rs.907 crore of accrued interest
— if the whole thing is added. it comes to
almost Rs.3000 crore. If Rs.3000 crore is a
small amount and if we can carry on this
luxury, | do not think that any of the Corpo-
rations can possibly legitimately claim that
‘we have been running this Delhi Electric
Supply Undertaking in aevery efficient man-
ner. Generation is restored and the trans-
mission losses are of the order of 22 per
cent. Twenty-two per cent are transmission
losses. (Interruptions). Over and above that,
you will find that there is theft. pilferage,
illegal and unauthorised tapping of power
directly from transmission lines. This has
been going on for a number of years and | do
not think that this is going to possibly con-
tinue in the manner in which this has been
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done so far.

SHRI CHETAN P.S. CHAAUHAN
(AMROHA): This is going on all over the
country.

SHRI S.B. CHAVAN: So, it should con-
tinue? Very nice, very goodidea. So, | do not
think we can ever think in terms of continuing
this kind of Electric Supply Undertaking. The
Carporation will have to take over this or
even prepared to say that....

SHRISRIKANTA JENA (CUTTACK): Are
you taking over the liabilities of DESU also ?

SHRI S.B. CHAVAN: These are matters,
accepted liabilities that have to be taken
over; on what line it has to be, it has to be
discussed and thereafter it has to be taken
over. So. necessary action will have to be
taken and we will have to see that by 1995
the deficit is reduced to zero. That is the
directive that we have given to them; on how
they can do it, we will have to explore the
possibilities and see that this electric Supply
Undertaking is run or porper tkines.

Sir, about the water supply, you know
that Delhi has been having its own water
supply scheme. They have to depend on the
neighbouring States to release water and
thereafter they let the drinking water here. it
is a very unsatisfactory kind of solution. So,
we will have to have another autenomous
body created which will notbe only incharge
of procurement of wter, treatment of water.
but thereafter distribution of water also. But
distribution of water and a numbr of other
things which the hon. Member has stated,
we can definitely colnsider under this power
which the Central Government has taken to
issue the Notification, to delegate this power
to the Delhi Govenrment and through the
Delhi Govenmment fo the Corporation.

SHR! MADAN LAL KHURANA: What
about sewerage?
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SHRI S.B. CHAVAN: Sewerage also.
These are matters, though they have been
kept, but they can assigned as an agency of
execution. But this is a procedure that we
have laid down so that nobody will be in a
position to exploit the situation in such a
manner that they can get away with any-
thing. That sort of thing we wiil not allow you
to contirfue.

Sir, birth and death certificates and reg-
isters are to be maintained under the Birth
and Death Certificates Act.

SHRIKALKA DAS: What aboutthe DMS?
You have not said anything about that.

SHRI S.B. CHAVAN: | am not in-charge
of that and so, | will not be able to say
anything about that. You have to discuss
that part of it with the authorities concemed.

Sir, | was saying that the birth and death
certificates will be maintained under the
Birth and Death Certificates Act. So, accord-
ing to the "Act, the Corporation has all the®
powers, though it might not have been
provided here. The Fire Services ailso can
be with the Corporation. So, most of the
powers which they have been enjoying,
excepting where they have been making
huge losses, will be given to the Corpora-
tion. That is what our thinking is. it has to be
done by delegation of powers. If it is not
possibie, then certainly we will have to think
as to how best we will be able Sir, now | will
come to the Building Bylaws. | think the hon.
Members will be able to appreciate that the
Building bylaws are being prepared by the
Commissioner of the Corporation. He will
publish those Building Bylaws and get ob-
jections. And together with the views of the
corporators and also the Commissioner it
will go to the Administrator. Unfortunately.
this word ‘Administrator’ has been misun-
derstood by most of the hon. Members.
When this word is used here, it means the
Lieutenant Governor of Delhi. "Administra-
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tor' does not mean tht when the Corporation
comes injo existence a person will be ap-
pointed and he will be the ‘Administrator’.
So, this word ‘Administrator’ has not been
used in that sense. So, through the Corpo-
ration, it will come to the Commissioner,
fromthe Commissioner it will gothe Lieuten-
-ant Govemor and then, it will come to the
Central Government. Ultimately, the Cen-
tral Govemment will not exercise the power,
but it will try to see, as far as possible, that
it is left with the Lieutenant Govemnor.

SHRI MADAN LAL KHURANA (SOUTH
DELHI): You said that it will go from the
Lieutenant Govemor to the Central Govern-
ment. But, there is no Govemment in Delhi,

there is no Corporation and there is no

Commissioner. And it will go from the Com-
missioner only, not the Mayor.

SHRI S.B. CHAVAN: Of course, you
" have to understand that distinction. The

Commissioner wifl be publishing the Bulld-

ing Bylaws and invite objections. Those
objections and the view of the corporators
will be informed to the Commissioner and
through the Commissioner, it will come to
the Govemment of India. But, as far as
possible, the Government of India will have
to exercise the powers according to the
views which have been expréssed by differ-
ent people. (Interruptions) We will have to
see how best these powers are delegated to
the Corporation, but at the same time, we
have to see that the kind of malpractices that
have beenin Delhi are avoided. Hunderds of
thousands of acres of land have been
unauthorisedly occupied and the Central
Govemment is moving in a phased manner
to evict those people, That is the only con-
sideration. Certainly, we would not like to
continue with that kind of a system. Other-
wise, the Central Government has nocharm
in having these powers which, according to
me, will be impossible for us to exercise. We
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do not know all the details. it is the Commis-
sionerand the Corporation who will be know-
ing al these details or at best, the Delhi
Government. But, we will have to keep these
lands to ourselves, because these are very
valuable lands and the way they are being
frittered away, definitely it calls for some
kind of action. So. if the people have this kind
of afeeling that the Central Government can
intervene in the matter, then they will really
be more careful in this respect. That is the
only point which | thought | should make
here.

Transiation)

- SHRI TARA CHAND KHANDELWAL:
Even if a minor amendment is to be made in
the Building-by-laws. the process will be the
same. It will have to go through the Commis-
sioner to the Lt. Govemor and from the L.G.
to the Central Govemment. Will it be proper
to go through such a long process which
would take even two years. '

SHRI S.B. CHAVAN: The Central Gov-
emment cannot retain this power as it will
have to be exercised through some author-

ity.

But before doing so, | would like to inform
the people that land worth crores was lying
vacanton which there has been unauthorised
construction on a large scale in the capital
and by exercising this power. The Central
Government can intervene and ban the
construction. | would like to say categorically
that if the Central Government is empow-
ered in this regard, it will be effective and we
want to undertake it as an experiment.

[English]

There is only one point which | would like
to mention, that is about the recruitment
power. Calss B and Class C employees are
going to be appointed through either the
Commissioner or some other authority.
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which will be created for the purpose. But
while issuing the appointment order, the
appointment order in certain cases will have
to be through the Commissioner. Thatis the
only point. That is because of the fact that
these officers whe are being appointed there
should not come directly or indirectly under
the influence of the elected corporators.
That is the only view that we have. That is
why. this provision has been made.

Rest of the points | hdve noted down but
I do not think, itis proper on my part to dilate
any more on this issue.

I request the House to pass the Bill.
[Translation)

SHRIMADAN LAL KHURANA: Mr.Chair-
man. Sir, it depends on the Government
whetherto acceptthe suggestions expressed
in the discussion today because the Gov-
ernment enjoys majority. Last time an as-
surance was given in this august House that
both these Bills wil be introduced in Novem-
ber 1991 and elections will be held in Au-
qust. 1992. But now the Assembly Bill has
been passed and the Corporation Bill will
also be passed today. Therefore. it is all
upon the Govenrment now because the
delimitation will take at least a month or two.
| therefore, would like to requst the
Govenrment to assure the citizens of Delhi
that the elections of Delhi Legislative As-
sembly and the Municipal Corporation of
Delhishould be held simuitaneously with the
elections to be held in the four States in the
month of November, thereby restoring the
rights to Delhites_of which they had been
deprivedforlasttenanda half years. Through
you._| would like to know from the hon.
Mirster of Home Affairs whether the assur-
ance will be given.

SHRI MOHAN SINGH (Deoria): | also
want to ask whether the hon. Minister will
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assurethat after this Billis passed, the State.
Election Commission will be set up and
elections will be held in the month of Novem-
ber. Ifitis so, | can consider to withdraw my
amendment. it will be better if the hon.
Minister gives assggmnce fo the question
raised regardingJng tinauthorised construc-
tion and also tasmtation o constituencies.

SHRI KALKA DAS: | also had stated that
power should be given to the representative
of people i.e. Mayor and not to the Commis-
sioner. ltisbecause the Commissionersome-
times oversides whatever is passed by the
Corporation. Thus the sentiments of a

- representatives of people are hurt. The hon.

Minister of Home Affairs should give an
assurance that the people of Delhi will get
relief from it. Moreover. an announcement
should be made that the elections to Delhi.
Legislative Assembly should be held along
with the elections of the Legislative Assem-
blies of the States in November, otherwise -
it will be meaningless.

[English]

SHRI E. AHAMED (MANJERI): | would
like to put a question to the hon. Home
Minister. It is broadly connected with the
elections. | am given to understand that
enumerators have denied a lakh or one and
half lakhs of people to get themselves reg-
istered as voters on the assumption that
they belong to some other countries. | spite
of the fact that they are Indians. and they
have been living in this country and they
have every right to be the voters, they have
been denied the right. (Interruptions) What
BJP member say are they views have my
view. Why are you angry about it? (Interrup-
tions). | can very well appreciate that BJP
want everybody among majority to be dis-
qualified. | know. But | hold a different
view.
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| Translation)

»>HRIMADAN LAL KHURANA: You bring
more persons from Pakistan here.... (Inter-
ruptions). How can you consider the foreign-
ors as Indians? Would you like to make the
foreigners voters ?

|English]

MR. CHAIRMAN: You must respect
other’s views.

[ Transiation)

SHRI MADAN LAL KHURANA: He is
speaking unconstitutional. Under the Con-
stitution the citizens of India only entitled to
exercise there franchies and not the foreign-
ers.

[English]
MR. CHAIRMAN: He has every right.

SHRI E. AHAMED: | want an assurance
from the hon. Home Minister. | want to know
whether the Govenrment will consider and
examine whether the rights have been de-
nied and whether to those people who are
allowed to get themselves enumerated as
voters. Willthe hon. Home Minister look into
it and do justice to the people?

SHRI S.B. CHAVAN: So far as the Indian
citizens are concerned, if they have been
denied the voters’ right, | will certainly look
into the matter and see that their rights are
restroed.

About the points which have been made,
| do not know whehter | should agree or
disgree. But there is one thing about which
| would like to clarify. In fact, the hon.
Member, Shri Kalka Das, has not been able
to appreciate the kind of model that is
acepted. Your suggstion is totally against

- the model that you hae suggested. Accord-
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ing to the model that we have taken, please

give the power of delibertions to the Corpo-
ration. The Mayor is a deliberative head
while the executive head happens to be the
Commissioner. You have to made a distinc-
tion. This model definitely contemplates that
all executive powers are not with the Mayor.
They are with the Commissioner. You have
to understand this.

SHRIMADAN LAL KHURANA: Is that th&
executive norm?

SHRI S.B. CHAVAN: If that is against the
form which you have accepted. if you do not
agree. then you have to make a total change.
Otherwise, this kind of patchwork is not
going to help.

About the elctions. in fact, | cannot make
possibly any promise. But | can assure you
that after delimitation work is over. It will be
my effort to see that they are held by the end
of this year. But this will also be subjecttothe
approval of the Cabinet that the elections will
be held by the end of this year.

MR. CHAIRMAN: Now consideration of
the Bill. There is an amendment moved by
Shri Mohan Singh. That is Amendment No.
1 on a motion for consideration. Another
Amendment No. 27 is moved by Shri Anna
Joshi.

[ Translation)

SHRIMOHAN SINGH (Deoria): Mr. Chair-
man, Sir, as the hon. Minister has given
assurance to hold elections by the end of the
year, | would like to withdraw my amend-
ment with the permission of the House.

[English)
MR. CHAIRMAN: Is it the pleasure of the

House that the amendment moved by Shri
Mohan Singh be withdrawn?
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'

SEVERAL HON. MEMBERS: Yes. the
amendment No.1 was by leave, withdrawn.

MR. CHAIRMAN: | shall now put Amend-
ment No. 27 moved by Shri Anna Joshi to
the Vote of the House.

The amendment No. 27 was put and
negatived.

MR. CHAIRMAN: The question is:
“That the Bill further to amend the Delhi

Municipal Corporation Act, 1957, be taken
into consideration.”

The motion was adopted

»

MR. CHAIRMAN: The House will now
take up clause consideration of the Bill.

MR. CHAIRMAN: There is no amend-
ment to clause 2.

The question is:
":I‘hat clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 WAS ADDED TO THE BILL.

Clause 3 - AMENDMENT OF SEC-
TION 3

MR. CHAIRMAN: We have amend-
ment numbers 2, 3 and 4 moved by Shri
Madan Lal Khuranga. Are you moving?

[Translation)

SHRI MADAN LAL KHURANA (South
Detlhi): Mr. Chaimman, Sir, | would like to say
that the provision of two seats made in the
Bill should be substituted by three seats and
with these words....

Sir, | beg to move -

SRAVANA 13, 1915 (SAKA)Corporation (Amend.) Bill670

Page 3, line 26 —

for “one hundred and thirty-four”
substitute "two hundred and one”

Page 3 —~
for lines 12 to 14. substitute —

“(i)  in sub-section (4) for the
words “and alderman shall be chosen by the
councillors from among persons who are
qualified to be councillors but are not coun-
cillors themselves.” the words™ and alder-
man to be chosen from among persons who
are qualified to be councillors but are not
Councillors themselves. to be electd at a
meeting of Councillors in accordance with
the system of propcrtional representatior
by means of single transferrable vote. im
mediately after the publication of the ger
eral election” shall be substituted.”

Page 3, —
after line 41 insert —
“after line 41 insert —

“(7) The total number of al-
dermen shall be fifteen.”

[English]

SHRIS.B. CHAVAN: Sir. itis too unwidely.
That is why | cannot accept it.

MR. CHAIRMAN: We have amendment
numbers 17,18and 19 moved by ShriMohan
Singh. Are you moving ?

SHRI MOHAN SINGH (RQeoria): | am not
moving my amendments.

MR. CHAIRMAN: We have amendment
numbers 22, 23 and 24 by Shri Rajendra
Agni hotri. He is not present.
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We have amendment number 29 by Shri
Anna Joshi - not there.

SHRI TARA CHAND KHANDELWAL
(CHANDNI CHOWK): | beg to move:

after line 41 insert —

*(7) The total number of alderman
shall be fifteen.”

“Provided that out of these 15 alder-
men, one each shall represent the field of
art, culture and literature respectively and
two shall represent the trade commerce.”

MR. CHAIRMAN: | shall now put the
amendment numbers 2, 3 and 4 moved by
Shri Madan Lal Khurana to the vote of the
House.

THE AMENDMENTS NO. 2, 3, AND 4
WERE PUT AND NEGATIVED.

MR. CHAIRMAN: | shall now put the
amendment number 48 moved by Shri Tara
~hand Khandelwal to the vote of the House.

THE AMENDMENT NO. 48 WAS PUT
AND NEGATIVED

MR. CHAIRMAN: The question is:
“The Clause 3 stand part of the Bill.”
The motion was adopted
Clause 3 WAS ADDED TO THE BILL

Clause 4 INSERTION ON NEW
SECTION 3A )

[ Translation)

_ SHRI MADAN LAL KHURANA (South
Belhi): Mr. Chairman, Sir, | beg to move.

Page 4, —
after line 22 insert —
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“Provided thatthe procéss of formation of
zones shall be taken up after the deli mitation
on the basis of 1991 census is complete.”

Mr. Chairman, Sir, the existing rules are
based on the old census, of the Government
continues to follow the norms of delimition of
Assembly on the basis of 1991 census,
some of the ones norms of delimitation of
Assembly seats. So, the delimition should
be done on the basis of 1991 census. I the
Government passes this Bill in the present
form, it will face a lot of difficulties because
the Zones have been form on the basis of
1986 census:

[English)

THE MINISTER OF HQME AFFAIRS
(S.B. chavan): | will look into it.

MR. CHAIRMAN: Now | put amendment
number 5 moved by ShriMadan Lal Khurana
to the vote of the House.

The Amendment No 5 was put and
negatived

MR. CHAIRMAN: The question is:
“The motion was adopted
Clause 4 was added to the Bill

Clause -substitution of new section
for section 4

* [Translation]
SHRI SAJJAN KUMAR (Centre Dethi):

“Page 4.-
Omit lines 28 to 31"

[English}

SHRI'S B CHAVAN : | acceptthe amend-
ment.
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MR CHAIRMAN :
* The question is:

“Page 4.-
omit lines 28 to 31.”

(59)°
The motion was adopted

MR CHAIRMAN : The question is:

“That Clause 5, as amended , stand
part of the bill.”

The motion was adopted

Clause 5. as amended, was added to the
Bill

MR. CHAIRMAN: The question is:

“That Clauses 6 to 35 stand part of the
Bill.

The motion was adopted
Clauses 6 to 35 were added to the Bill
{Translation]
Clause -36 -Amendment of sections 42

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Chairman. Sir, | beg to move:

Page 11.
Omit lines 39 and 40
(6)
Page 11, line 46.-

add at the end-

“an?:l also construction and mainte-
nance of fifty bed hospital.”(7)

Page 11 after line 46 insert-
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“(v) afterclause (W) the following clause
shallbe inserted. namely: -'(wa) the electric-
ity generation and water productioh (treat,
ment) the distribution of both the power and
water for the public as well as individual
purposes and maintenance work."(8)

| move. | have simply said that the
distribution of electricity and maintenance of
sewarage system should be entrusted to
corporation. otherwise scavanging will ro-
main with corporation. while maintenance of
sewarage will be under the Board. Mainte-
nance of sewarage system should, there-
fore. remain with the department which
looks after scavanging also.

SHRI S.B. CHAVAN : That will be
convered under deligation of powers.

[English]
MR.CHAIRMAN : Now. | will putamend-
ment Nos. 6.7 and 8, moved by Shri Madan

Lal Khurana to the vote of the House.

Amendments No.6.7. and 8 were put and
negatived.

MR. CHAIRMAN: The question is:

“That Clause 36 stand part of the
Bill."

The motion was adopted.
Clause 36 was added to the Bill.
MR. CHAIRMAN : The question is:
“That Ciause 37 stand part of the Bill.”
The motion was atopted.

Clause 37 was added to the Bill.

Clausg 38 -Substitution of Section 44-
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! Tr;vné‘latjan]

SHRIMADAN LAL KHURANA: | begto
move:

Page 12, line 15.-

for *Commissioner” Sub-
stitute- (9)

“Mayor”

| move that wherever the word “Com-
missioner” figures, the same may be substi-
tuled by the word ‘Mayor'

{
iknglish]

MR.CHAIRMAN: Now . | willputamend-
maent No. 9movedby ShriMadan Lal Khurana
to the vote of the House.

Amendment No.9 was put and negatived.

MR. CHAIRMAN: The question is:

“That Clause 38 stand part of the
Bill.”

The motion was adopted.
C_lause 38 was added to the Bill.
MR. CHAIRMAN: The question is:

“That clauses 39 to 68 stand
- part of the Bill.

The motion was adopted.
' Clauses 39 to 68 were adde& to the Bill.
[Translation]

Clause -69 Insertions of New Section 92
A

-SHRI MADAN LAL. KHURANA : Ibegto
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move:
Page 18, line 4.-

for “ Government” Substitute - “Corpo-
ration” (10)

| move that wherever the world ‘Gov-
emment' figures, the same may be Substi-
tuted by the word "‘Corporation’ to enable
Corporation to take decisions on its own.
[English]

MR.CHAIRMAN: Now. I willputamend-
ment No. 10 , moved by Shri Madan Lal

Khurana to the vote of the House.

Amendment No 10 was put and nega-
tived.

MR. CHAIRMAN : The question is:
“That Clause 69 stand part of the Bil\.”
The motion was adopted.
Clause 69 was added to the Bill
MR. CHAIRMAN: The question is:

“That clauses 70 to 80 stand part of the
Bill.

The motion was adopted.
Clauses 70 to 80 were added to the Bill.
Clause 81- Amendment of section
114

[Translation]

SHRIMADAN LAL KHURANA :ibegto
move:

"Page, 20.-

after line 40 insent-
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in clause (d) after the second
“ proviso the following proviso shall
be inserted, namely:-

“Provided further that the gen-
eral tax on the lands and build-
ings used for residential purpose
shall not be more than twenty
per cent of the reteable value of
such lands or buildings within
the urban area,” (11) -

| move. It has been laid down in the
clause 81 that the tax shall not exceed 25

per cent of the proportional value of lands

coming under Corporation.

[English]

MR. CHAIRMAN: Now, | will put

amendment No. 11, moved by Shri Madan
Lal Khurana to the vote of the House.

MR. CHAIRMAN : The question is:

“That Clause 81 stand parnt of the
Bill".

The motion was adopted
Clause 81 was added to the Bill.
MR. CHAIRMAN: The question is:

“That Clause 82 stand part of the
Bill".

1 he motion was adopted
Clause 82 was added to the Bill.
Clause -83 - Amendment of Section 116.

MR.CHAIRMAN : Therearetwoamend-
ments No.12 and 13 in the name of Shri
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Madan Lal Khurana. Are you moving the

-amendments, Shri Khurana?

[Transiation)

SHRI MADAN LAL KHURANA : | beg
to move:

Page 21, line 3,--
after “sub-section (1)
Insert—

‘(i) in clause (a) for the wordé , “ten
percent,”

the words. “twenty per cent” shall be
substituted.” (12)

page 21,—
after line 7, insert—

(ii) for sub-section (2) the following
sub-section shall
be substituted, namely:-

‘(2) The reteable value of any land or
building :

assessable to property tax may be on
the basis of-

(i) the original cost of land and the cost
of construction: or

(i) on the basic of the actual rent
received ; or

(i) the carpet area of the building and
a sum equal of twenty per cent of the
said annual reteable value be reduced
in lieu of maintenance of the land and
building.”

(13)

The issue of House Tax in Delhi has.
been pending for the last five years. People
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in Delhi are getting bills for lakhs of rupees.
The recommendations given in the Malhotra
Committee Report that have already been
accepted by Delhi Administration and Cor-
poration should be accepted by the Govern-
ment.

Mﬁ. CHAIRMAN : Now | willputamend-
ments No .12 and 13 moved by ShriKhurana
to the vote of the House.

Amendment No. 12 and 13 were put and
negatived ’

MR .CHAIRMAN : The question is:

“That Clahse 83 stand part of the
Bill",

The motion was adopted
Clause 83 was added to the Bill
MR. CHAIRMAN: The question is:

“That clauses 84 to 98 stand part of
the Bill’

The motion was adopted
Clauses 84 to 98 were added to the Bill.

Clause -89 - Insertion of New Section
349-A

MR. CHAIRMAN : There is an amend-

ment in the name of Shri Madan lal Khurana

Are you moving to amendment. Shri
Khurana?

[Translation]
SHRIMADAN LAL KHURANA : Ibegto

move:
Page 27. line 11.—
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Omit “Central” (14)
The word ‘Central’ may be omitted

becuase power regarding building by laws
rests with the Centre.

[English]
MR. CHAIRMAN: There is another .

amendment in the name of Shri Tara Chand
Khandelwal. Are you moving. Shri

" Khandhwal?

SHRI TARA CHAND KHANDWAL
(Chandni Chowk) : | beg to move:

“Page 23 line 11,—

for “Central Government”™ sub-
stitute-

“Delhi Municipal Corporation”
(58)

MR. CHAIRMAN : Now | will put the
amendment moved by Shri Khurana to the
vote of the House ,
Amendment No. 14 was put and negativated.

MR. CHAIRMAN: Now | put the amend-
ment moved by Shri Khandelwal to the vote

of the House.

Amendment No.58 was put and
negativated.

MR. CHAIRMAN : The question is:

“That clause 99 stand part of the Bill"
The motion was adopted

Clause 99 was added to the Bill.

MR. CHAIRMAN : The question is:

“That Clause 100 to 121 stand part of
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The motion was adopted

Clause 100 to 121 were added to the Bill.

Clause 122- Amendment of Section 485
and 486

[Translation]

SHRIMADAN LAL KHURANA :1begto
move:

page 28—
for clause 122 Substitute -
“(d) 122 in section 485 and 486 of the
Principal Act. for the words “Central
Government™ The words “The Gov-
ernment shall be substituted.” (15)

It has been mentioned in clause 122
that the power enjoyed by the Central Gov-
emment in this regard should be transferred
to the Government of Delhi. The words
‘Central Government’ should be substituted

,by the words “Government of Delhi".
[English]

MR. CHAIRMAN :| shali now put Amend-
ment No. 15 moved by Shri Khuranato vote.

Amendment No. 15 was put and nega-
tived:

MR. CHAIRMAN: The question is:

“That Clause 122 stand part of the
Bill."

The motion was adopted
Clause 122 was added to the Bill.

MR. CHAIRMAN : The question is:
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“That clauses 123 to 132 stand
part of the Bill".

The motion was adopted.

Clauses 123 ro 132 were added to the
Bill.

Clause 133- Insertion of new Sections
311Aand5118

SHRIMADAN LAL KHURANA : | begto
move:

page 31—
after line 15, insert -

“(dd) all Central Government /
Govemment Loans/ debts as pay-
able by the Municipal Corporation
of Dulhi immediately before the
commencement of Dethi Municipal
Corporation (Amendment) Act,
1993 shall stand waived off.” (16)

[Translation]

Mr. Chairman. Sir. under clause 133, |
would like to submit that all the Government
and other loan should be waived off after
Delhi Municipal Corporation Act. 1993 is
enacted so that a new beginning may be
made with the formation of new State. |
have the experience of 1980 when Corpora-
tion was dissolved. there was an allegation
that it was heavily indebted. | would like to
say that this will be helpful. If there is a rule
of different party in the Centre, it will be
convenient to dissolve the corporation on
the plea that the Corporation is havingloans.
It will not be that easy if earlier loans remain
to be paid by the corporation.

1 would , therefore, like to submit that
there should be no dues against the Corpo-
ration when a new set up is being given to
Delhi. Therefore, the amendments 1 havq
moved should be accepted.
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MR.CHAIRMAN :ishallnow put Amend-
ment No. 16 moved by Shri Khuranato vote.

Amendment No. 16 was put and nega-
tived.

MR. CHAIRMAN : The question is :

“That Clause 133 stand part of the
Bill.”

The motion was adopted
Clause 133 was added to the Bill.
MR. CHAIRMAN : The question is

“That clauses 134 to 136 stand
part of the Bill. :

The motion was adopted
Clauses 134 to 136 were added to the
Bill.

MR. CHAIRMAN: The question is;

“That clause 1, the enacting formula and
the long title stand part of the Bill’

The motion was adopted

Clause, 1, the Enacting Formula and
the long title were added to the Bill.

SHRI S.B. CHAVAN : | beg to move :

*That the. Bill. as amended, be
passed.”

MR. CHAIRMAN : The question is :

“That the Bil| ., as amended, be
passed.”

The motion was adopted.

~ AUGUST 4, 1993
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16.45hrs.

BETWA RIVER BOARD (AMENDMENT)
BILL

[English]

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES (SHRI P.K.
THUNGON) : Sir. | beg to move:

“That the Bill furtherto amend the
Betwa River Board Act, 1976, be
1aren into consideration.”

| also move that on paqe 1. line 1 of the
Bill, ‘Forty Sccond” tnay be substituted
as”Forty fourth*and on page 1.line 4.°1991’
may be substituted as ‘1993’

The Betwa River Board Act. 1976 was
enacted for the establishment of a Board for
the creation of a reservoir at Rajghat by
construction of a dam on th Betwa river and
for the regulation of such reservoir. The
reservoir thus constructed was named as
Rajghat Reservoir. However, there is a tra-
dition of naming the reservoirs and projects
after great national leaders and having re-
gard to.the fact that Rajghat dam Project is
located near Jhansi. itis felt that it would be
appropriate to rename the said reservoir
after the great nationalist wrrior Maharani
laxmibai. The proposal has the concurrence
of the State Government of Uttar Pradesh
and Madhya Pradesh. Torename of Rajghat
Reservoir as “Rani Laxmibai Sagar”. it is
necessary to amend the Betwa River Board
Act, 1976.

The Bill seeks to achieve the above
object by amending the Sections 3 (g) and
12 (2) (b) of the Betwa River Board Act, 1976
by substituting the words ‘Rajghat Reser-
voir' by the words ‘Rani laxmibai Sagar”.



MR CHAIRMAN : Motion moved:

“That the Bill further to amend the
Betwa river Board Act, 1976 be
taken into consideration,”

Now, there are a number of amend-
ments to the Bill. Mr. Mohan Singh, are you
moving your amendments?

[Translation]

SHRI MOHAN SINGH (Deoria) : Sir,
this Bill is of a very limited nature. The
reservoir is being hamed after Maharani
Laxmibai, who is a source of inspiration for
all of us. But merely substituting the name
is not sufficient. much more should be done
in her memory. The structure reservoir of
should modified. | am giving this suggestion
. but at the same time | do not want that the
Government should reject it onthe pretext of
my amendment. There fore, | am not mov-
ing my amendment.

SHRI GIRDHARI LAL BHARGAVA
(Jaipur) »Sir, The name is being changed.
There is no doubt that the new name is a
very good. 1welcome it. Therefore, | am not
moving my amendment regarding eliciting
public opinion.

PROF RIENDRA AGNIHOTRI (Jhansi)
p— . .

- Mr. Chairman, Sir, | rise to supoort this Bill

and | wholeheartedly welcome it as it lies in

my Parliammfy"%sﬁtuency. From to-

day onward, the Rajghat reservoir will be

know after great Nationalist wanor Rani

Laxmibai. This is actually a great hongur to

the people’s feelings. It has also honoured

then glorious history of Jhansi. Therefore, |
welcome this Bill. i hope and expect that the
House will pass it unanimously without any
amendment.

Mr. Chairman, Sir, | would like to draw
the attention of the Hon. Minister towards
some points. As from today this reservoir

238-1q-™
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will be named after the memory of a great
personality, therefore, it becomes my duty
to draw hon. Ministers’ attention towards
some issues. The employees who have
_been working in this project for the last 10-
15 years are stilltemporary. This is a project
of Government of India. | want to draw the
attention of hon. Minister to the fact that time
and again the employees have launched
agitation to press their demand tg@%nadee
them. | would like to draw hon. Minister
attention towards this fact also that the
people of those eyilalge of Madhya Pradesh
and Uttar Pradesh which had submerged
have not been given any compensation for
their houses, fields and trees even after
fapse of a period of 30 years. Hon. Minis-
er. should today itself make an announce-
ment in the House, regarding paying com-
pensation to them. Hon. Minister must be
remembering that at the time of evacuating
people from those areas of MP. and U.P
which were likely to be submerged , both the
State Govemments had promised to pro-
vide employment to one member of each
family , whose land was likely to be sub-
merged. Today. | want an assurance from
him in this very House to the effect that he
would fulfil his promise which he had made
at the time of acquiring their houses, lands
and trees.

He had also made another promise to
the eftect that Government would rehabili-
tate the displaced persons on the vacant
land of the Gram Sabha or of the State
Government in U.P. and M.P. but the same
has not been implementedtill date. Govern-
ment should pay attention towards it.

| wouild like to say one thing more that
the water collected in the reservoir durng
this rainy season should be diverted to the
fields of the farmers. particulany to Lalitpur
district. If Governmant considers to provide
water to Lalitpur district then it must first
complete the work on .iakilon Litt Canai.
The work for which tundm rovided arc
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you incomplete Likewise other canals are
also lying ‘incomplete which should have
been completed by now, | wouldalso like to

draw the attention of hon. Minister towards

this point that if any change is made in the
length of the Jakhlon Canal given in the
proposed plan, the people of Lalitpur district
will not tolterate it and stalemate may be
created.

16.56 hes.
[MR.SPEAKER in the Chair]

This will prove to be a great hurdle in the
completion of this project. | would therefore,
like to draw his attention towards it sothathe
may give directives to not to cut the pro-
posed length of the canal. | want anassur-
ance from the Govemment in this regard.

Likewise, Uttar Pradesh and Madhya
Pradesh are not given fund for it on time and
the funds which are provided for it are spent
elsewhere. Therefore. | suggest that com-
mittee comprising of 5 members should be
formed and the hon. Minister himself should
associate with it and ensure that the funds
meant for this work are not diverted. If the
wastage of funds goes on in this manner
then it will take many years to the complete
this project. It will not be completed even
during the next 15 years and farmers of U.P.
and M.P. will be ruined. Theretore, | request
that Govemment should give an assurance
that water will be provided forthe fields of the
farmers without any further delay. Presently
both the Governments are under president
rule. therefore funds should immediately be
provided to them.

with these words | conclude.
MR. SPEAKER: This Billis very simple,

it is only the name that is being changed
every time. Therefore, extensivg discus-
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sioncannonakeplacemmistsgard if we
holdalongdlscussnononthlsBul many
other matters would be left. Therefore, the
hon. Members may please speak as only
what concems the Bill.

SHRI PREM CHAND RAM (Nawada):
Mr. Speaker, Sir, "o not find any need to
deliver a speech in this regard and with
regard to the amendment Bill changing the
name form Rajghat Jalashay to Lakshmibai.
| support the Bill.

Mr. Speaker. Sir. | would also like to
submit that there are a number of other
water reservoirs in the country which should
be dedicated in the name of the national
heroes. many more reservoirs need to be
constructed so that the country may de-
velop more and more.

At the same time there is a river called
Sarkari which causes heavy loss of life and
propel ery year. If adamis constructed °
over this river, a lot of development can
make place there. | would ke to appeal to
the Government to construct the bride on
the river lmmedlately and name it after the
name of a great national leader.

With these words | conclude.
17.00 hrs.

SHRI SHIVRAJ SINGH CHAUHAN
(Vidisha): Mr. §peaker. Sir, | rise to support
the Betwa River Board (Amendment) Bill.
The Britishers did not give freedom to us as
a gift, rather the innumerable revolutionar-:
ies shed their blood to attain it, and the name
of Maharani L_a}snm_Bantopsms list. There-
fore | support the proposal of changing the
name. The dam of Betwa river falls under
the constituency of Shri i;;;e/ngw Agnigotri
while the place of origin of the river falls in

- Vidisha which happens to be my constitu-

ency. The two subsidiaries of this river are
Vah and Sagad. on which a dam was to be
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constructed. Amount of Rs. 80 lakh _has
already been spent. However, the work in
this regard has been discontinued at the
instance of the Ministry of Home Affairs and
the Ministry of forests and Environment. |
would urge upon the Minister of Water re-
sources to construct the dam so that the
water for irrigation in Vidisha distrct may be
utilized.

17.02hrs.
el

i
e o

[English)
ANNOUNCEMENT BY SPEAKER -Cont

Postponment of Half an Hour Discus-
" T W .

MR. SPEAKER : | have to make on
announcement please. | have to inform the
House that the Minister of Power has re-
quested that Hiaf-an-Hour Discussion about
the reservation for Scheduled castes and
Scheduled Tribes in Delhi Electric Supply
Undertaking after privatisationliglad for to-
day may be postponed becuse Be is notwell;
and the Member who wanted to raise this
also has agree to the postponment.

The discussion is accordingly postponed
and it will be taken up after some time.

STATEMENT BY THE ATTBNEX.
GENE OF INDIA EXPRESSING HIS

OPINION ON
17.03 hrs.
|English]}

() Scope and extent of disciplinary au-
thority of the Election Commissionin
respect of officer and staff deployed
for election work ;and

(i)  Scope an extent of authority in the
maters of deployment of forces to
maintain law and order to ensure free
and fair elections, keeping in view
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the constitutional and legal position
that maintenance of law and order is
primarily the State subject.

ATTORNEYGENERAL OF INDIA
(SHRIMILONKUMAR BANNERJEE): Hon.
Speaker and Members of the House.

Pursuant to the request made by the
hon. Speaker to furnish my opinion on two
specific points. | have taken the liberty of
making a statement. which, | believe, is
based on some precedents with regard to
these points. Thereafter subject to what-
ever decision the hon. Speaker may take.
clarifications may be asked for.

with the permission of th e Chair. my |
read the statement. It is an honour and
privilege to address this august assembly. |
have been asked to give my opinion on two
issues that have been referred to me by this
House. 1 have been asked to give my opin-
ion, firstly , 4s regards the scope and extent
of disciplinary authority of the Election Com-
mission in respect of officers and staff
deployed for election work and, secondly ,
about the scope and extent of authority in
the matter of deployment of forces to
maintain law and order to ensure free and
fair elections, keeping in view the constitu-
tional and legal position that maintenance of
law and order is primarily a State subject.

Before taking up the first issue on the
scope and extent of the disciplinary author-
ity of the Election Commission. it seems
necessary to indicate what sort of role the
founding fathers of ‘our Constitution ex-
pected the Election Commission to play. Dr.

i had this to say in the Constitu-
ent Assembly about the Election Commis-
sion . | quote:

17.05 hrs.

“We rhust remember one thing.
that after all an Election Depan-
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[Sh. Milon Kumar Banerjee]

yment is not like a judiciary, a
quasi-independent organ of Gov-
ernment. |t is the duty and the
function of the Government of the
day to hold the elections. The
Huge electroates which we are
putting up now, the voting list
which will run into several crores
all these must neceSsarily re-
quire a large army of election
officers, of clerks, of persons to
control the booths and all the rest
of them. Now. all this army can-
not bé set up as a machinery
independent of Government, It
can only be provided by the Cen-
tral Government , by provincial
Government cr by the local au-
thorities as now. Itis not possible
nor advisable to have a kingdom
within akingdom, sothatthe elec-
tion matters could be left to an
entirely independent organ of the
Government. A machinery . so
independent , cannot be allowed
to sit as a kind of super Govern-
ment to decide which Govern-
‘mentshallcome intopower. There
will be great political danger if the
Electién Tribunal becomes such
a political power in the country.
Not only it should preserve its
independence. but it must retain
impartiality. Therefore. the Elec-
tion Commission must remain to
a large extent an ally of the Gov-
emment; not only that. but it must
to a considerable extent be sub-
sidiary to Government expect in
regard to the discharge of func-
tions allotted to it by law.”

It is in this background that | wish
to make my opinion.

It is quite clear that Article 324 of the
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Constitution of India nowhere gives any
disciplinary jurisdiction to the Election Com-
mission Article 324(6) merely provides, and
I may for the benefit of the Members of this
House read out the provisions of Article 324,
Sub-clause 6:

“The President, or the Govemor of
7 State, shall when so requested
by the Election Commission , make
available to the Election Commis-
sion or to a Regional Commis-
sioner such staff as may be neces-
sary for the discharge of the func-
tions conferred on the Election
Commission by Clause(1).”

In fact , the only possible claim to
disciplinary jurisdiction of the Election Com-
mission could arise only , if at all. from
Section 13CCof the Representation of the
People Act. 1950 and section %@ﬂ of the
Representation of the Peopie Act. 1961.
These were introduced intothe above a Acts
by way of amendments in 1989. The said
provisions provide that the staff shall be

" “deemed to be on deputation” and would be

subject to “the control.. super mtendence
and dicipline” of the Election Commissicn.
Thesg ar8 the words of some importance.
The only question that arises is whether in
view of these provisions. the Election Com-
mission can institute disci m proceed-
ings. In my opinion for the reasons given
below. the Election Commission has no
«uthority toinitiate disciplinary proceedings.

The staff who are temporarily with the
Election Commission are. inthe language ot
the Act, “deemed to be on deputation™. The
concept of deemed deputation is not the
same as deputation proper. Normally. the
borrowing authority pays the salary of the
Officer brought on deputation. However. in
the case of officers who are deemedtobe on
deputation with the Election Commission,
the salaries are not paid by the Commission.
These officers do not cease to be Govern-
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ment oficers and become officers of the
Elections Commission.

The question is whether Section 13CC
of the Representatlon of the people Act,
1950 and Section 28A of the Representation
of the people Act, 1951, intend to confer
disciplinary juridiction of the Election Com-
mission in respect of officers who are deemed
to be on deputation with the Commission or
otherwise. It is well known is service
juridiction that the borrowing authority does
not exercise disciplinary juridiction in respgt,
of officers who are on deputation with it
except with the approval of, or in consulta-
tion with. the parent department. if this be so
Jitis unreasonable to asume that the a@re-
said Sections intend to confer disciplinary
m"'xrdictipn on he Election Commission in
~hsolute terms. The confusionin this regard
has arisen on account of the use of the word
“dicipline” in the aforesaid Sections.

The concept of ‘dicipline’ relates to the
performance of the election duties by the
officers who are deemed to be on deputa-
tion with the commission. It does not refer
tothe exercise of diciplinary juridiction by the
Commission. This is the distinction.

Intact, to interpret ‘'discipline’ otherwise
would be to make unconstitutional the rel-
ovant Sections under consideration. The
officers deemedto be on deputation with the
Election Commission are subject to specific
anactments or rules in respect of their ser-
vice discipline. To interpret the aforesaid
Sections as conferring upon the Election
Commission some sort of disciplinary au-
thority would be to make these sections

unconstitytional, being contrary to articles
309 and 311 of the Constitution.

The second question on which | have
ﬁgg“;mvited to give my opinion is as regards
the deplovment of force to maintain law and
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orderto ensure free and fair elections. Asis
well known, the subject of public order is in
the State Listin the Seventh Schedule to the
Constitution. It is, therefore, for the State
authorities to assess the law and order
situation and tc decide upon the require-
mentand deloyment of police or otherforces
to maintain law and order to ensure free and
fair elections. The Election Commission is
always free to make suggestions in this
regard. itis expected that the State Govern-
ment will act reasonably in responding to
such situations as to the requirement of
forces for maintaining law and order. The
Central Government cannot be directed by
the Chief Election Commissioner to send to
a State Central Forces contrary to the desire
of the State Government and without any
request being made for the same. The
working of the federal Constitution does not
contemplate such a situation save in the
exceptional situations provided for in the
Constitution. We are not here to go into
those questions.

The Elections Commission cannot draw
any authority from Article 324 in support of
the proposition that it is solely for the Elec-
tion Commission to decide as to which staff
is required by it. Nor can it impose its
demands on the Government. The Consti-
tution demands consultation and nct con-
frontation and it is expected that the consti-
tutional authorities would act in a spirit of
cooperation and not bring about a crisis
situation by any confrontationist approach.

SHRI SO H CHATTERJEE
o et __"""‘\
@M): We express our thanks to the
Attorney-General for a very clear and lucid
-opinion that he has given which will help
everybody. Atleast the Treasury l}_(e_ngglga_
will learn some law. (Interruptions)

MR. SPEAKER : Well. the procedure
which we have to follow in this matter is laid
down by my prodecessors. One or two
questions and not more than one or two
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questions— otherwise the will be a plethora
of questions — which WI|| be decided by the
Speaker.

SHRI SOMNATH CHATTEFLEE:,One
or two relevant questions.

MR. SPEAKER : One or two relevant
questions, which will be decided by the
Speaker> Whether the question is relevant
or not will be decided by the Speaker, as
usual. So, | will allow questions.

S hri Mohan Singh. Please be brief.
[ Translation)

SHRI MOHAN SINGH (Deoria): Mr.
Speaker, Sir, | would like to know whether
the Election Commissioner or Election Com-
mission has got any right to postpone the
election for an indefinite period when the
election process has already started, with-
out taking the State Government or the
Central Government into confidence. itis to
be noted that the above institutions are to
assist the election Commission by means of
providing staff, para-military force or police
force.

[English]

ATTORNEY GENERAL OF INDIA
(SHRIMILON KUMAR BANNERJEE): There
is power under section 153 of the Represen-
lation of People’s Act.. if | have understood
the question , Sir, about extension of time for
completion of elction or postponement. The
election Commission has such power. But
if postponement of elections does not come
under section 153 , the Election Commis-
sion , for good reasons an don reasonable
grounds. having a nexus with the grounds
for postponement, can certainly postpone it
for a reasonable time. But that must bear
some nexus to the situation prevailing.

SHRI GUMAN MAL LODHA (Pali) : Sir,
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| would like to know whether the Election
Commission can postponement the elec-
tions on the grounds which are not specified
in the Representation of People's Act. The -
grounds for postponement of the poll are
specified. i would like to know whether the
Election Commission have got any residu-
ary powers to postpone the elections, as'it
has done during the last one yearorsoin the
case of Punjab or later on. Is there any
el aciio)
power in the Constitution for that?

ATTORNEY GENERAL OF INDIA
(SHRI MILON KUMAR BANERJEE) : Sir, |
would hesitate at this point of time to go into
a question which is today before the Su-
preme Court.

MR.SPEAKER: Yes, I think if the issue
is before the Supreme Court, it is sub judice_ ..
and we will not discuss it. -

SHRI SHARAD DIGHE (Bombay North
Central) : Mr. Speaker. Sir. | would like to
know on epoint from the Attorney -General
If the Electlon “Commission gonsn s of the
more than one members and if it is made
multi-member Election Commission, article
324 provides that Chief Election Commis-
sioner shali be the Chairman of that Election
Commission. So, | would like to know
whether the decision of the Commission will
be by majority orthe Chief Election Commis-
sioner will have any over-riding authority in
that Commission.

ATTORNEY GENERAL OF INDIA
(SHRI MILON KUMAR BANERJEE) : The
answer to this question will depend upon
what rules are framed after a decision is
taken. it at all, to appoint two or more
Commissioners. This matter has been a
subject matter of interpretation by the Su-
preme Court in Dhgnoa‘s case which is
reported.

(Interruptions)
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| Pransiation)

SHRI:
_{Muzaffarpur) : Mr. Speaker, Sir, | would like
~To"comment on one thing before | ask for a

clarification. The Attomey General of India
had quoted the speech made by Shri K.M.
Munshi in the Constituent Assembly.

4 English]

MR. SPEAKER : May | explain to you?
We do not debate or dicussion opinion given
by him, If you have any doubt, you may put
it please and it will be explained by him.

[ Transiation)

SHRIGEORGE FERNANDES : Thatis
why | have an objection, The extract of the
speech of Mr. Munshi quoted here states
that the Election Commission should not
become subordinate to any Government.

[English]

MR. SPEAKER : He will notbe discuss-
ingwhat he has said. You may acceptit, you
may not accept it. You may evaluate in
whatever fashion you like. We are not going
to dispute it or discuss.it. If you have any
legal doubt, please putit'and he will explain.

[Translation]]

SHRI GEORGE FERNANDES : | will
discuss it later on. But | am objecting to be
speech made here.

Mr. speaker, Sir, the overall responsi-
bility of holding elections rests with the
Election Commissioner under Article 324
(1) of the Constitution, and in accordance
with the provisions of Article 324 (6)

[English]

| quote Article 324(6) :
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“The President, or the Governor of
a state, shall, when so requested
by the Election Commission, make
available to the Election Commis-
sion or to a Regional Commis-
sioner such staff as may be neces-
sary for the discharge.”...

[ Translation)

So, we see that nothing has been men-
tioned in the constitution that the President
, or the Governor of a State, shall contem-
plate whether a need of such staff is there or
not. It is your Constitutional duty to provide
whatever is asked for by the Election Com-
mission. It is your responsibility. They law
and order respansibility remains with the
State Governments. We are not discussing
law and order presently. If there has been
a deterioration of law and order situation in
any State, it has no concem with holding of
elections. The Election Commission is con-
cermned with the situation prevailing only at .
that place where the polling is to be held. it
has no concem as to what is happening in
the State. If the Election Commission ar-
rives at a conclusion that they need help
from the Centre at a place where elections
are to be held. then it is the duty of the
President, or the Governor i.e. the duty of
the Central Government and the State Gov-
emment to provide whatever is asked for by
the Election Commission. | would like to
know the views of the Attorney General of
India on this point.

[English]

ATTORNEY GENERALOF INDIA: As .
| understand the question. it is -who has to
uitimately decide upon the request of the
Election Commission . The decision as to
what staff is required is - as | have already
pointed out- a matter to be sorted out by
discussions between two high constitutional
tunctionaries and the framers of the Consti-
tution did not expect that were should be any
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rancour or dispute with regard to this. But,
in case there is any divergence of views, the
final authority lies with the President- in my
respectful submission - to decide whether
the requst is a reasonable one or not. Un-
bridled power cannot be given to any one

single person and the Government , as a -

whole. has to decide.

SHRI GEORGE FERNANDES : Mr.
Speaker . Sir, this is not the proper clarifica-
tion. (/nterruptions)

[English]

SHRI SOMNATH CHATTERJEE
{Bolpur) : Sir. may | seek a clarification on
this from the hon. Attorney General?

Article 324(6) of the Constitution puts a
duty on the president or the Governor to
make such staff as may be necessary forthe
discharge of the functions conferred on the
Election Commission available. The func-
tion of the Election Commission is not to
maintain law and order. Therefore, no staff
can be required by the Election Commission
for the purpose of maintaining law and or-
der. He can only - | take it - ask for such staff
which will be assigned the duty of election
process - presiding offices, polling officers,
counting officers and so on and so forth.
Therefore, does Article 324(6) deal with
assignment of staff for maintenance of law
and order which is not the duty or function of
the Election Commission?

ATTORNEY GENERAL OF INDIA :
This - | would confess - is a slightly compli-
cated question. But. in my view, the word
'staff’ - | would agree with my friend would
basically refer to election -related functions.

But in order that the Election Commis-
sion can fulfil its dutigs under Article 324(1)
read with Article 324 (6), for the
supenntendence direction, control and con-
ductof election, |tW|IIcena|n1ybeopentothe
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Election Commission to make suggestions
to the State Government that the law and
order situation in a particular given area or
a constituency is such that police and other
force will have to be placed there in order to
aid that conduct of eiction. This is how |
would answer this question.

MR. SPEAKER: Thank you.

SHRI INDRAJIT GUPT (Midnapore) :
Mr. Speaker, Sir, arising out of this last
question , we have all had the opportunity to
read Mr. Seshan’s note in the course of
which, from what the honourable Attorney -
General said just now, “he had made a
specific reference to certain constituencies
or parts of certain constituencies where , in
his opinion, a serious law and order situation
exists and onthatbasis he had suggested or
proposed or whatever way you would like to
call it, that certain para-military forces even
including how many companies in his opin-
ion were adequate , should be deployed.
Now, since it is a law and order situation, |
take it that the State Government is not
bound to follow his advice in this matter.
Who will decide— the state Government or
the Election Commissioner? Here he has
taken umbrage to the fact that they did not
deploy para-military forces to the extent
which he considered essential for maintain-
ing law and order in those constituencies.
Who will decide?

MR. SPEAKER : | think this point is
explained already. but you can repeat it if
you like.

ATTORNEY-GENERAL OF INDIA
(SHRIMILONKUMAR BANNERJEE): Ihave
already said that between high constitu-
tional functionaries a confrontationist ap-
proachis notexpected and in the past during
the last 40 years the requirements as sug-
gested by the Chief Election Commissioner
had been more or less ‘met by the State
Government. Law and order and public
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orderis essentially a State subject within List
Il of the Seventh Schedule of the Constitu-
tion and therefore, in case there is a differ-
ence of opinion, the view of the State Gov-
ernment will prevail as the hon. Speaker has
already said or answered. The law and
orderbeing a state problem, the views of the
State Governments will prevail subject, of
course, to other factors, the emergency
situation which the constitution takes note
of.

MR.SPEAKER : Thank you very much.

SHRI LAL K. ADVANI (Gandhi Nagar):
So far as the Statement is concerned. Mr.
Speaker. Sir. You have said that we have to
accept it as it is.. But | do think that it is
unfortunate that a quotation should have
heen cited from the Constituent Assembly
(cbate which seeks to project the Election
Commission either as an ally of the Govern-
ment.. of the Executive. or as a subsidiary of
the Executive whichis certainly notwhatany
nerpretation by any court till now of th
zlection Commission's role under Article
324 has ever been made. But that apan.
apart from this Article 326(6) on which the
learned Attorney General has tried to ex-
plain to us, | would think that when the word
dicipline’ was introduced inthe Representa-
tion of people Act by Section 13CC or by
Section 28A,— and as far as | recall. Shri
Shan nd was the Law Minister at that
time and he had brought him in that time—
the debate did suggest that because the
Election Commission did not have disciplin-
ary authority over those who function for the
purpose of holding free and fair elections.
therefore, the Election Commission is seri-
ously handicapped.

And it is in order to remove this handi-
cap that Shri Shankaranandp and the then
Government had brought in this Amend-
ment to the Representation of the People
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Act, 1951. (Interruptions)

You mean to say that shri
Shankaranandiji could not understand .

[English]

| would presume that when the Parlia-
ment. inits wisdom, broughtin this particular
word “discipline, it was not merely the
superlntendence and direction, but also the
dlsgp_n_e of the Election Commission. That
fact that we did not say that they will be
deputed to the Election Commission and or
that the Election Commission will pay them.,
I do not think that is very relevant and when
the world " ‘decipline " is used, | think . it has
asngnmcance And therefore. even though
| am inclined to agree with the learned
Attorney General about his inerpretation of
Article 324(6) that it relates is pfficers who
are demanded in connection with the elec-
tions. if . forexample. the Election Commis-
sionsays: "I wanta Returning Officers here.
I' want a Presidjng Officer here and | want
three Presiding Officers for three booths”.
then the State Government has no authority
t0 say that one Presiding Officer is sufficient
for those three booths. | agree with this.

As far as the law and order question is
concerned. it s for the State Government to
decide. orinspecig/circumstaces.. the Elec-
tion ComrfEsion may also approach the
Central Government. But. in so far as the
other aspect is concerned . | am atraid that
legally the Election Commission is on a
sounder footing than.

MR. SPEAKER . Advanji. we are at
liberty to hold any legal opinion on my point
Now the opinion given by the Attorney Gen-
eral is before us. That is not be disputed or
discussed. fthere s any dobutQnany point.
we can ask explanation and we are free to
accept or not to accept the opinion given by
the Attorney General.
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SHRKLAL K. ADVANI : | accept your
ruling. All that | am saying is, even if there
had been no dispute between the Attomey
General's opinion and the election Commis-
sion, the Parliament has the right to under-

stand from the Attorney General, if there is

any issue of law arising and in that context
3ars | am trying to understand. Here is the
-= .~ amont which, two or three years back at
. .. ~tance of the present Government
itseir, framed a law in which the word
‘diciplipe” was brought in an suddenly, they
&2 rying to limit that word and saying that
though he is under the discipline of the
Election Commission.

MR. SPEAKER : Advaniji, this is a vast
subject. There is a difference between
discipline and punishing. There is a consti-
tutional law which says about appointing
authority, disputing authority , etc.

SHRI LAL K. ADVAN! : | am not going
into the details. Otherwise, the details that
have been given about Tripura are certainly
intriguing. But, | am not going into the details
of that entire episode. | am merely trying to
understand the law as to how, even after the
incorporation of Sections 13(c) (c) and 29(c),
we can take the stand that he has no
authority in that regard (/nterruptions)

MR. SPEAKER : The pointthat Advaniji
is trying to udnerstand s, if, in the Represen-
tation of the people Act, there are Sections
13(c) )c) and 28 (a) and the word “discipline
“ is used, how can we say that he has not
right to discipline?

ATTORNEY GENERAL OF INDIA: The
hon. Memberfi n agarhas couched
his cross-examination as a clarification, but
1 will answer it.

MR. SPEAKER : No, it is a genuine
question.
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ATTORNEY GENERAL OF INDIA: |
have already stated, in my written note, the

* difference between discipline and disciplin-

ary wgs That is there already.

Because the word “discipline “hasbeen
brought in, since read with two other words,
control, dicipling etc. Of the Election Com-
mission that phrase does not necessarily
and in my submission, does not bring in thes
concept of the Election Commission being
the disciplinary authority. The distinction is
quite clear. The distinction has not only
been made by me but also by my learned
predecessor, the then Attomey General of
India. [t is an old standing distinction, that
the word “discipline” cannot be equated to
disciplinary authority.

When in 1989, these two sections were
brought in into the Amendment Act, there is
nothing to Support the hon. Member from
Gandhi nagar in the notes of clauses or in
the explantatory statement of the Amend-
ment to say that the disciplinary authority is
the Commission.

MR. SPEAKER: We thank the Attormey
General of India.

He has the permission, if he wants , to
leave.

ATTORNEY GENERAL OF INDIA
(SHRI MILON KUMAR BANERJEE) : | am
grateful to the Speaker for the opportunity
given to me and to the hon. Members of the
House for the patient indulgence.

17.37hrs.

BETWA RIVER BOARD (AMENDMENT)
~=== _ BILL -CONTD.
[English]

MR. SPEAKER : Hon. Minister, Mr.
P.K. Thungon May reply to the discussion.
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. THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): Sir, | am thankful to the hon.
Members who have taken partin the discus-
sion of this Bill. This is a very simple and
straight forward Bill. Itis to change to name
of the Rajghat Reservoir into Rani Laxmibai
Sagar.

Regarding some of the points which the
hon. Members have raised, | would like to
say that this project is being implemented by
the Government of Uttar Pradesh and the
Government of Madhya Pradesh, which is
under the overall control of the Betwa River
. Board. Therefore. the employment oppor-
tunities, facilities forthe employees etc. , will
be looked after and taken care of by the
respective Governments.

| am grateful to the hon,. Members
because they have notpressed theiramend-
ments also. | would now urge upon the
House that the Bill betaken into consider-
ation.

MR.SPEAKER: The question is:
“That the bill further to amend the
Betwa River Board Act, 1976, be
taken into consideration.”
The motion was adopted.
Clause 2 to 4 were added to the Bill
MR SPEAKER: The house willnowtake
up clause-by -clause consideration of the
Bill., )

The question is:

“That clauses 2 to 4 stand part of
the Bill.”

The motion was adopted.

238157 Th
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Clauses 2 to 4 were adrled to the Bill

MR. SPEAKER: Now, there is amend-
ment to Clause 1.

Clause 1 Sheot title
Padi iy
Amendment made:
Page 1. line 4 —
For “1991 substitute “1993". (2)
(Shri P.K.Thungon )
MR. SPEAKER : The question is:

“That clause 1, as amended. stand part
of the Bill.”

The motion was adopted.

Clause 1. as amended. was added to the
Bill.

Enacting Formula.
Amendment made:
Page 1 line 1
For “Forty -second” substitute—
—
“Forty -fourth”
(Shri P K. Thungon)

MR. SPEAKER : The question is:

“That the Enacting Formula. as
amended. stand part of the Bill.”

The motion was adopted.

Enacting Formula. as dmended. was a
— added to the'Bill.

MR. SPEAKER : The questions is:
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“That the long title stand part ofthe Bill”
The motion was adoptgd

The Title was added to the Bill

SHRIP.K. THOUNGON:Ibegtomove:

" “That the BIll, as amended be
passed”

MR. SPEAKER : The question is:

“That the Bill, as amended, be
passed.”

. The motion was adopted

The Bill, as amended, was added to the
Bill.

| Translation)

SHRI NITISH KUMAR (Barh) : Mr.
Speaker, Sir, one sentence in the statement
of the Chief Election Commissioner that has
appeared in the newspapers today is
notewrthy . He has stated that he admits the
authority of the Parliament and the Judi-
ciary. | wantto know only this much whether
any decision passed by parliament through
a resolution will be binding on him or not?
Why does the Parliament not take any deci-
sion to resolve the issue?

[English]

MR. SPEAKER : We have discussed
this matter in the meeting of the leaders and
procedure will be followed. In expressing
our views as to how this problem should be
solved, | am not saying anything on the point
which you have raised now.

SHRI SOMNATH CHATTERJEE
(Bolpur)ls the discussion over?
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17.48hrs.

[English]

"~ STATUTORY RESOLUTION RE: DIS-
APPROVAL OF THE RECOVERY OF
DEBTS TO BANKS AND FINANCIAL IN-
STITUTIONS ORDINANCE. NO.25 OF
1993) PROMULGATED BY THE PRESI-
DENT ON THE 24TH JUNE. 1993;

AND
RECOVERY OF DEBTS DUE TO
BANKS AND FINANCIAL INSTITUTIONS
BILL

MR. SPEAKER: The Statutory Resolu-
tion is given by: _ oo

Shri Indrajit Gupta - He is not here. -
Shri Lokanath Choudhury - He is not here.
Shri Girdhari Lal Bhargava - He is not here.

Shri Santosh Kumar Gangwar- He is not
here

Shri Madan Lal Khurana - He is not here.
Shri Laxminarain Pandeya _ He is not here
Shri Surendra Pal Pathak - He is not here.
Sr;ri Ram Naik - He is not here.

Shri Rajendra Agnihotri - He is not here.
Shrimati Geeta Mukherjee _ She is not here.

Shri Sobhanadreeswara Rao Vadde - He is
not here.

Prof. Rasa Singh Rawat - He is present.
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[ Trnnslatlonl

PROF.RASA SINGH RAWAT (Ajmer):
Mr. Speaker, Sir, | beg to move:

" that this House disapproves the Re-
covery of Debts Due to Banks and financial
Institutions ordinance, 1993 (Ordinance No.
25 (1893) promuigated by the President on
the 24th June, 1993".

Mr. Speaker, Sir, | oppose the tendency
of the Government to issue Ordinances and
also oppose the introduction of the Statutory
Resolution regarding the Recovery of Debts
Due to Banks and Financial Institutions. Bill

in the House. The Monsoon Session was

just going to start and the Budget Session
was also quite lengthy and in that Budget
Session, a lot of disucssion on Banks and
recovery of debts due to Banks andfinancial
institutions and aiso taken place but the
Government probably did not pay any atten-
tion. Bank scams etc. have been going on
for years together. but the attention of the
entire nation was drawn to the banks only
when these scams etc. were unearthed.
There are large scale financial irregularities
in Banks where the funds of the people are
deposited, and business among the banks
themselves is transacted.

Though Reserve Bank of India has
been drawing attention of Banks and Finan-
cial Institutions to check irregularities or to
recover debts due to them in time but no
attention has been paid. It has also been
instructing that all these details should be
included in annual balance sheets and

Insepecting Officers’ and Directors’ reports._

ut the Government did not pay any atten-

tion towards this. However “better late than .

never".

Ultimately , the Government has paid
attention to it. In any case, a Bill could have
been introduced in the coming Monsoon
Session. It would not have made any differ-
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ence if a Bill would have been brought after
Ts?iys ora month, it has become that habit
of the Government to promulgate ordinance
first and implement it and then introduce a
Bill in the House during the session merely
to observe a formality and replace the Ordi-
nance. Before introducing the Bill and at the
time of promulgation of Ordinance, the opin-

* ion of hon. Members of parliament is not

elicited as to whether the ordinance is good

“ or not, how the debt should be recovered

and how it can be recovered in time, how
muchinterestis charged or paid, whether its
account is kept or not, what kinds of debts
along with interest are to be waived off or
recovered. The opinion of various parties is -
not elicited in this regard. The problem
being faced by the people’s representatives
are not highlighted and the Government
enforces all these things through ordinance.

|, therefore, request through you that
this Bill may be disapproved as this amounts
to neglect of parliament and not bothering to
elicit the opinion of all hon. Members resuilt-
ing in promulgation of ordinances in haste.
It seems that the Govemment is observing
silence like a ‘silent monk’. Sir, you are the
watchdog of democracy and protector of the
dignity of thg House...(Interruptions)

(English]

MR. SPEAKER : Please stop advising
me. It is more than enough.

[Translation]

_PROF. RASA SINGH RAWAT: Through
you | would like to suggest that the Govermn-
ment should be wamed against its danger-
ous habit of promulgating ordinances. The
objects of this Bill are.

[English)

Recovery of debts due to banks and
financial institution.
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[Translation]

| would not like to reveal the names but
there are various banks and financial institu-
tions in which scandals are going on. Many
of their officers have been removed and the
institutions are running in losses. The con-
dition of the Nationalised Banks also has
become pitiable. Who is responsible for
. such degradation? Today, the Bank Staff
and Officers are worried about the possible
future merger of Nationalised Banks and
apprehension of handing over these Banks
to private sector. Through you, | would
therefore, like to convey my feelings to deaf
ears of the Govemment to bring about
improvement in the functioning of Banks
and also dispel the fears of the people of the
whole country over the Bank irregularities

andscandals unearthedbythe Jgnh;aﬁrgan_\
Committee and, the J.P.C. which were set

up for this purpose.

Well considered attempts should be
made to strengthen the position of Banks
and financial institutions so that they do not
become bankrupt and are able to pay off
their loans in time.

The Govemment is going to set up one
more tribunal. Various tribunals have been
set up earlier also. The Government must

fumish detailed information as to how it will

be constituted, what will be the number of
members, what will be the terms and
condtions of their services? | think the hon.
Minister will shed light on it. | also request
this august House to disapprove this Reso-

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE MINIS-
TER OF STATE IN THE MINISTRY OF
. PARLIAMENTARY AFFAIRS (DR. ABRAR

_ AHMED): Sir, at present many difficulties
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are arising in the recovery of debts due to
banks and financial institutions and enforc-
ing the securities charged the . The
funds of Banks and ﬁnancaal Muﬁm
under the Public Sector?\ﬁ{fe Been blocked
inun pmductmassatsng"hepmnlegal
process and procedure. Their value also is
coming down with, the passage of time. The
Committee on Financial procedure headed
by Shri Narasimhan has realised the ur-
gency of setting up of a suitable machinery
thatcanenablethe'racoveryofdebtsdueto
lending -institutions without furthers delay.
The Committee, therefore, recommended
to set upﬂ'such special tribunal for expedi-
tions adjudiciation and recovery of debts as
they can implement amendments in finan-
cial sector.

In 1981, the Committee headed by Shri
P. Tewari had probed into the legal and
other hurdles before the financial institu-
tions and had suggested remedial mea-
sures as well as amendment in laws. The
Tewari Committee had also suggested to
set up such tribunals as may follow the
review.process and recover the debts due to
Banks and financial institutions in particular
so that the disputes be disposed of expedt-
tiously and the Banks and financial msmu-
tions might recover their loans without losmg
.any time. With the setting up of a special
“Yribunal, the Iong standing requirement will
be met.

On September 30, 1990, more than 15
lakh cases filed by the banks under pubtic
sector and 304 cases filed.by financial insti-
tutions were lying pending in various courts
which:involved an amount of mere than Rs.
5,822 crores due to Banks and nearly Rs.
319 cores due to financial institutions. On
account of the blockaiage of such a huge
amount of the people in litigation the funds
are notpropedy utilisated and re- for.
the development of the coun Ty.

Takingintoar: 7: . Salithese things, the
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Recovery of Debts Due to Banks and Finan-
cial Institution Bill, 1993 was introduced in
Lok Sapha on May 13, 1993. Butthe said Bill
could notbe passed during the last session.
Since the imprﬂ's?ement in the profitability of
Banks and mal).ng of adequate provision, as
per the norms ijxed by the Reserve Bank of
India, to make them competent was neces-
sary to expedite the process of recovery and
also, as the Balance Sheet of Public Sector
- Banks for the year 1992-93 was to be pub-
lished soon, chief executives requested the
Government to expedite the setting up of
said tribunnal on the debt recovery an-
nounced during the Budget speech. Under
the said legislation, the setting up of special
recovery tribunnal was essential so that
recovery process an be expedite and the
profitability of Banks and financial institu-
tions may also be improved. Therefore, the
President promulgated the Recovery of debts
due to Banks and Financial Institutions Or-
dinance Bill, 1993 (Ordinance No. 25 of
1993) on the 24th June, 1993. Now the
ordinance is proposed to be substituted by
a parliament Act.

1, therefore, beg to move that the Bill to
provide for the establishment of Tribunnal
for expeditious adjudication and recovery of
debts due to banks and financial institutions
and for matters concemed there with or
incidental thereto, be taken into consider-
ation.

[English}
MR. SPEAKER : Motions moved:

at this House disapproves of
the Recovery of Debts due to Banks
and Financial Institutions Ordi-
nance, 1993 (Ordinance No. 25 of
1993 ) promulagted by the Presi-
dent on the 24th June, 1993.”

“That the Bill to provide for the
establishmant of Tribunnal for ex-

SRAVANA 13, 1915 (SAKA)
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g_e_gitions adjudication and recov-
ery of debts due to banks and
financial institutions and for mat-
ters connected therewith or inci-
dental thereto, be taken into con-
sideration.”

MR.SPEAKER : Shri Sudhir Giri, would
you like to speak now? You can start the
discussion now and you can continue to-
morrow if you like.

SHRI SUDHIR GIRI (Contai) : Mr.
Speaker, Sir, the Bill which has been brought
forth by the Government is to expedite the
process of the recovery of the dues to the
banks and financial. It is a fact that huge
amounts of money have remained un realised
from the customers. And, in the Courts,
different procedures are followed for the
realisation of the funds, for the realisation of
the due more. But, the procedures are such
that it takes mx!ch more time than expected
or desired. ‘o, the constitution of the
Tribunnal wiII"v ve the way for adopting

“procedures which ‘would be helpful to the

financial institutions and the banks. But, itis
afact, that suitable steps should be taken to
assess whether the people or the custom-
ers are ready and capable of making pay-
ments of their dues. Hence, itis better to go
into the details like the amounts which are
due to the banks and financial institutions.
For this purpose, certain rules should be
framed. | am sure that the Government
would take some steps which would lay
down the procedure for the realisation of the
dues. But, those procedures should be
simplified because of the fact that the
Tribynnals are being appointed only to
expedite the realisation of the money. So,
the realisation process should be simplified
and the customers should be given an op-
portunity to defend themselves as to why
they are not a position to pay or why they
want to delay thd payment of the dues. An
opportunity should be given to them for
clarification before the Tribunal and the
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Tribunal should also hold a view that would
pave the way for easing the matter and
enabling the customer to refund the dues, to
repay the dues.

Sir, in this connection, | would point out
that in our country, certain banks have
provided money to the people who are
below the poverty line.

This is done in order to bring them up

to a certain level in the society and also in -

order to alleviate poverty.

AUGUST 4, 1993
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MR. SPEAKER : | think, you can con-:
tinue tomorrow.

The House stands adjourned to
reassemble again tomorrow, t e 5th Au-
gust, 1993 at 11 a.m.

18.00 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, August 5, 1993/
Sravana 14, 1915 (Saka)






